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LOK SABHA.DEBATES 

LOK8A8HA WIItheMlnllllrof SURFACE TRANS- . 
PORT be"", 10 ..... : 

Friday, Match, 13,11921 PhIIIguna, 23, 
1913(Saks) 

(a> the details of the proposaIa 
submitted by the Slate 'GovemrnenlS 
for dIveIapmanI of uIIIIng NaIIonaI HIgh-wa,. In IheIr I8Ip8CIMt SbdII.. sr.-.... ; The Ldc SIlbha met ill 

EIfw8n at the aodc 

[MR. SPEAKER In the ChaiI 

9RALANSWERSTOQUEST1ONS 

(TI8IJ&fafIon] 

(b) the acdon taken by the tbxI Gov· . 
ernment ther8on; and 

(c) the fundll ~ to be provIdICI 
for dIveIapmanI of 8lCII1Ing NaIIonII ... 
..,.durIng 1992-93. SIIIa .... ' . . 

Development of EmlIng Nldlo .. 
ttIghwap (EngIIh) 

+ 1HE MINIStER OF STATE OF TIE 
~4S. SHR. RAJENORA KUMAR MINISTRY OF SURFACE TRANSPORT 

SHARMA: (StiR. JAGDISH lYn.at): (a) to (c). A 
SHRI RAMESHWAR PAll- staI8mInt II laid on the Table of the 

DAR: Sabha. • 
STATEIENT 

. . 

(a) to (c).PropoaaII for dlNalapmanl of 'eXIatkIg NaIIonII HIghwa,. cb1nO .. Plan 
involving an 0UIIay of Ra. 13,349.80 crena have bean I'8CIIIv8d tromthe _. daIaIId 
In the Appendix. The budget for 1992·93 provIdaa for an ouUay 01 As. 445.50 cnns. for . 
NatIonal Highways, d of which WII be spent on continuing ..... newWOlkl on exIIIIng 
NaIIonaItlghwaJL TheSllllwlaedocallan .. betlnallaad ...... OemIndforGranla .. · 
approved by PIIIIImInL The prapGa_ for the ...... 8th AM V .. Plan .... nat belli 
dacIdad pending'" ftnaIIiaIIon 01 ..... Plan. 

APPEl .. 

(RI.ttO-) 

aND. BrIIt IfNdMHtl "'_WGrfII TIIIlttI 

1. Andhra ........ 02702.20 -'00 8014.20 

2- Arun!I:!M! ....... h . 15.54 . 5.11 20.15 
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(Rs. in CIores) 

S. No. State RoadKbrlcs Bridge Kbrlcs Total 

3. Assam 545.50 60.00 605.50 

4. . Bihar 538.00 '87.00 625.00 

5. Goa 113.00 50.67 163.67 

8. Gujaral 946.52 266.57 1213.09 

7. Haryana 448.26 37.92 486.18 

8. Himachal Pradesh 139.00 
. .... 

67.32 206.32 

9. Karnataka 378.35 51.35 429.70 

10. Kanda 391.55 215.28 606.83 

~ 1. Madhya Pradesh 500.00 146.00 646.00 

12. Maharashtra 498.00 59.00 557.00 

13. Manipur 51.00 10.60 61.60 

14. Meghafaya 142.-40 9.21 151.61 

15. NagaIand 37.75 3.00 -40.75 

18. ' Orissa 398AO 53.00 451.-40 

17. Pondlcherry 7.93 7.93 

18. Punjab 515.09 57.57 572.66 

19 •. '. ~ 815.00 60.50 875.50 

20. TamlNadu 1101.84 18.66 1120.50 

21. UIlar Pradesh 511.40 , 223.50 734.90 

22. West8eng1ll 794.52 114.og 908.61 

Talal 11391.25 1958.35 13349.80 

(l"ratIdIffof4 tant.for the naIion. During the last forty-fout 
,... highways have bean nagIacted very 

SIR RA.ENDRA KUMAR SHARMA: much. 
Mr.SpeIk8r. Sir.IbIauah,ou.I-wcUd"'" 

Thelhilfigures·revealthaa Govemmenl say that nalianal hIgh_ ... "." impor-
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Collects As. 5040 cnns .,."year as reve-
nue through National HIghways. (In'9ITIf)-· 
~) . 

MR. SPEAKER: Do not speak in this 
way. Please do not start giving a speech. 

SHRI RAJENDRA KUMAR SHAQMA: 
This question is Inked with it. Governnfent 
collects revenue of rupees rave thousand 
and forty crores rupees through Highways 
but it spends rupees two thousand crores of 
rupees. The whole nation is witness to the 
deteriorated conditions of these road and 
experiencing many problems and hardships 
due to their bad condition. Every day thou-
sands of people meet with accidents be-
cause of bad condition 01 roads and die. 
Similarly, there is a question of encroach-
ment. By passes have not been recon-
structed for the last seven years. The in-
crease in poUution and the CDn$ervation of 
petrol are other important questions. I would 
like to know as to what is the basis of the 
allocation of the money to various States. 
What are the criteria of distriNtion of funds 
among states? How would you distrbutethe 
funds among States? Hon. Minister should 
inform the House in this r.aard. 

[English] 

SHRI JAGDISH TYTLER: Sir. there is 
no doubt that we have received a lot of 
proposaJs from the State Governments in-
volving an 0UIIay 01 AS: 13349.60 crorea. 
LooIcing at the I'8SOUR:8S and the funds 
available from the Planning Commission, II 
is not possi~ to do aD the work or to give 
money for all the WOIk which the State 
Governments are asking the Centrai Gov-
emment to do. We have sandioned aorne 
lI".oney which we have receIvad 110m She 
Planning Commission and we are also wait-. 
Ingforthe Parliament to approve our Budget 
in respect of our Ministry. After that. we can 
decide about the aIocation to the different 
States. 

[Ttanslation) 

SHRI RAJENDRA KUMAR SHARMA: 

Mr:Speaker, Sir, through you,l would like to 
submit that two and a half years ago Con-
gress Government had taken a decision for 
the setting up of an authority for the mainte-
nance of the national highways. Is the 
Government taking any initiative to give 
concrete shape to the decilion? Does the 
Government propose to set up Highways 
Finance Corporation in pursuance of the 
decision taken two and a half years ago? Sir, 
I would like to give this much information 
through you. 

MR SPEAKER: You are not to give any 
information. You are required to ask ques-
tion. I am not allowing you. 

SHRI RAJENDRA KOMAR SHARMA: 
Is the Government going to set up any au-
thority in this regard? 

(English] 

SHRJ JAGDISH TYTLER: 'There is no 
proposal which has come. 

[Translation] 

SHRI RAMESHWAR PATIDAR: Na-
tional highways are the life fine of the nation. 
But no attention has been paid during the 
past so many years to this life line of the· 
nation. That is why National Research Insti-
tute was compelled to observe that ..... 

MR. SPEAKER: Please pk question 
only, do not defiver a speech. 

SHRI RAMESHWAR PATIDAR: I am 
coming to the queStion. National Research 

. Institute has conducted a survey and on this 
basiS it has observed that ninetY eight per 
cent of our national highways are not trans-
port worthy going by the international stan-
dards. I would like to know from the hon. 
Minister If Government is contemplating to 
invite private sector to participate in the 
construction of national highways. WIll the 
Govemment make an announcement r. 
gardlng Issuing the public sector bonds? I 
belong to Madhya Pradesh and Madhya 
Prad~sh is one of the states of our country, 
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that is surrounded by seven states but has 
tf:ie lowest length of national highways. The 
tOtal length of national highways In the State 
is two thousand seven hundred and sixty 
thrae kilometers. Madhya Pradesh has sent 
many proposals regarding declaring mol'8 
roads as national highways but only thirty 
per cent national highways have been de-
clal'8d as national highways In Madhya 
Pradesh. That Is Why the state is very 
backward from. national highways point of 
view. Would· the Government give rnal'8 
priority to this state In the matter of construc-
tion of national highways. 

[Er.gl{iliJ . 

SHRIJAGDISH1YTlER:We ara bring-
Ing in this Session ~opefully, a Bill to Amend 
NH Act In order to levy fee which will also 
enable involvement of private sector. I will 
not call it privatisation. A toll will be levied 
and private parties will be allowed to come 
and make expl'8ss ways and national high-
ways. Thel'8 al'8 set norms for declaring 
national highways and we will work accord-
Ing to those norms. 

SHRI.PAWAN KUMAR BANSAL: Mr. 
Speaker Sir, National Highway - 1, the his-
torIcaJ Shershah SUrf Marg has contributed 
tmmenselyto the nation's progl'8SS and kept 
the nation on move. The four-Ianing of the 
stl'8tch from Deihl to Ambala and Ambala to ,: 
Amritsar has been unduly delayed. I would 
Uke to know from the hon. Minister in this 
context as to What the criteria 81'8 for selec-
tion of externally aided projects and what 
.l'8aIly the World Bank's package Is, as far as 
national highways 81'8 concerned. By what 
time will the four-lanlng be completed? 

SHRI JAGDISH lYTLER: M far as 
four-Ianlng of National Hlghway-1 Is con-
cerned, work relating to widening and 
stl'8ngthening the existing carrJa~ way Is 
aIIaady In progress. As ragards the criteria 
for selection of externaRy aided projects, 
theI8 81'8 six points for identification of proj-
ecII for loan by external agencies. Govem-

ment of Japan Is also giving loan for the 
development work. The work has to be 
Included In the normal plan for development 
of national highways. The projects should· 
have high economic rate of l'8tums. The 
loan Is generally takan for four-laning of 
express ways and high-traffic density corri-
dors. Projects ldentlfledaragenerallyspraad 
all over the country In order to expose the 
States to modem technology. In addition, .. 
th:e Asian Development Bank insists thatthe 
projects should serve industrial belts. ProJ-
ects 81'8 finally selected by the Bank on the 
basis of their own assessment based on 
techno-economic feasibility studies. and 
keeping In view the size of the loan. 

SHRI K.P. SINGH DEO: Since the I.t 
10 years, some of the traffic from National 
Hlghway-5v1z. Calcutta-Madras Highway, 
which should be going through National 
Hlghway-42,hasbaendlvertedbecauseof 
damage to bridges on National Highway-42. 
In the last session, the han. Minister stated 
that the 8th Plan, they would consider the 
alternate route used by NAlCO and NTPC 
for heavy traffic. This is between Sukhinda, 
Bhuvan, Kamakhya Nagar and Talcher on 
National Hlghway-42. I would like to know 
whether this parallel route will also be con-
sidered In the 8th Pian. 

SHRI JAGDISH TYTlER: I can con-
sider II only when the allocation to my Minis-
try Is finalised. 

sHRI SRIKANTA JENA: Sir. the four-
lanlng of Cuttack to Bhubneswar, NH-5, Is 
pending with the Govemment of India since 
the last two years. The Government 'of 
OrIssa has repeatedly requested the Gov-
ernment of India to clear this project so that 
this becon'a the biggest link In ourcountry. 
May I know from the han. Minister when this 
project Is going to be cleared by the Govern-
ment of India? 

SHRI JAGDISH TY11..ER: Sir, the an-
swer Is same as I gave to the hon. Member 
frornOrissa, earlier. 
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DeamessAIIowance _ o.m... Pay 

• 
~46 SHRI NARAIN SINGH 

CHAUDHRI: 
SHRI MADAN lAl KHURANA: 

Wliithe Ministerof FINANCE be pleased 
to state: . 

(a) whether the Government are con-
terll>latlng to trut a part of Dearness Allow-
ance as Dearness Pay; 

(b) if so, the percentage of Dearness 
Allowance proposed to be treated as Dear-
ness Pay; 

(c) the date from which it is likely to be 
made effective; 

(d) whether the Government also pro-
pose to appoint a permanent Wage Review 
Committee for the Central Govemment 
employees; and 

(e) H so, the time by which It Is likely to 
be constituted? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE: (a> to (e). The de-
mands relating to treating a pOrtion of Dear-
ness Allowance as Dearness Pay and ap-
pointment of a Pennanent Wage Review 
Conmlltee were dlscussed in the last meet-
Ing of the National Council of the JCM held 
on the 21st Septermer, 1991, where It was 
decided to constitute a Commlltee of the 
National Council of theJCM and to set up an 
ExpertGrouprespectlvelytoexaminethese 
demands. The Report of the Commfttee of 
the National Council on treatment of a por-
tion of Dearness Allowance as Dearness 
Pay Is awaited,' Orders for constituting an 
Expert Group are expected to be issued 
shortly. 

[ TIIIIJ8Iatfon] 

SHRINARAINSINGHCHAUDHRI: Mr. 
Speaker, Slr,l had asked a question regard-

. Ing treating a part of dearness anowance as 
dearness pay and regarding permanent 
Wage RevIew Commlltee. In reply to my 
questIonthehon.MlnlstarhasSlatedthal1he 
questions of treating a part of Dearness 
allowance as part of dearness pay and 
constitution of a permanent Wage Review 
Committee were discussed In the meeting of 
NatIoriaJ Council of J.C.M. on 21.9.91. He 
has also stated thai the report of the CommIt-
tee ... not,.. been received. I would Jlketo 
know from the Minister when was this 
Conrnlltee constituted? What Is the tenure 
of the comnittee and what are Its terms of 
relerence? What were the reasons fordelay 
In constituting the committee when the deci-
sion to this effect was taken on 21.9.91.? 

[Englsh) 

SHRI SHANTARAM POTDUKHE: Sir, 
a Commlltee has been set up to delemine 
the emoluments, structure and DAstructure. 
The cofr1X)sltlon of the Commltae Is as 
follows: Shrt H.N. Ray, retired Anance Sec-
retary, he was aJsothe Member Secretary of 
the 31d Pay Commission, as the Chairman, 
Shrl V. Altai, retired Chairman and Manag-
Ing Director, SBI, Member and Shri B. SWa-
mlnathan, retired Director (finance), Coal 
India Umlted, asa Mermer. The CommIttee 
will submit Its report within a period of 4 . 
months. The orders for setting up the 
Conmittee are being issued very shortly. 

[TIWISIatIon) 

SHRINARAlNSINGHCHAUDHRI: Mr. 
Speaker,Sir, the decisiOn to set up this 
committee was taken on 21st September 
and It was to submit Its report within four 
months. Why has It not been constituted so 
far. HastheGovammentevolvedthlsmethod 
to put off the genuine demands? In the year 
1986 Pay Commission had submllted Its 
report. It had recommended that whenever 
the percentage of dearness allowance be-
cornea more than sixty per cent, a part of 
dearness allowance should be treated as 
dearness pay. Dearness aDowance has 
reached 60 percent. According to the rvport 
as on 1.1.92 dearness aHowance has be-
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come 67%.. I would Ike to know whether 
Government is contemplating to appoint an 
8Kp8I1 committee to decide these things as 
per the recommendations. Why has it not 
been constituted in pursuance of these rae-
ommandaIions? 

(EngIsh) 

SHRI SHANTARAM POTDUKHE: Sir, 
this is a very important question as 40 Iakh 
Government employees ant involved in this. 
As I said, the matter is with the Committee 
and when the Committee recommends,then 
we Wl1 take the decision. 

SHRI RAM KAPSE: Sir, the Minister 
just nowwhile replying to the supplementay 
has said that orders wi. be issued about the 
Committee. The Committee wiU submit its 
Report after four months. As per the kn0wl-
edge of the House, there are some instal-
ments of Dearness ADowance which have 
not yet been paid. So, whether the Govern-
ment will pay the Instalments of the Dear-
ness Allowance before the finalisation of the 
Report or the Committee or whether it wiD 
pay the Dearness AIowance after the sua,:. 
mission of the Report of the Committee thai 
I wanlto know. I want to know whalheril will 
aWaI for IhaL 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): Mr. Speaker. Sir. 
there is a slight confusion. I would Ike 10 
clarify the position. There is a Committee 
under the FInanCe Secretary. • includes 
representatives· of the staff side which is 
going into the question of the trealmant of 
Dearness Allowance for purposes of merger 
into Dearness Pay. NowthisCommittee has 
had one Meeting. This matter is under 
CDlIIideraIion of this Committee. 

_ colleague. the han. Minister has _erred to the appointment of anotherWolk-
ing Group. ThaI is yetto be appointed. That 
.. go inID this whole question of wage 
1IrUctUr8. Dearness Allowance struc:bns in 
Government. in pcbI"lC sector. 

. So, thai glUUp is yet to be constiluIad. 

As far as the payment of Dearness Allow·· 
ance is concerned, whenever payment faIs 
due, the Government wiD take 8flPOPI iat. 
action. 

[Ttanslalion] 

SHRI MOHAN RAWALE: Dearness 
allowance is paid to the Govemmerd em-
ployees to compensate the price rise but 
Govemment is levying income tax evan on 
dearness alloWance which is not actually an 
income. I would like to know flOm the fi-
nance Minister whether Govemment have 
any proposal to exempt a part of.eamess 
allowance flOm Income Tax. 

[English) 

SHRI MANMOHAN S1NGH: I appreci-
ate the motivation behind this question. ::: • 
I must confess that taking into accou~' .'":~ 
financevi the State Govemments, it ... ~ 
possible to implement this suggestion. 

I would like to inform the hOn. House 
that 85 percent of the income tax goes to the 
States. It is-very easy for the Union Finance 
Minister to give bounties to say thai tax rates 
wiU be reduced. 8xemptionswiDbe~ased 
but the biggest sufferers of that will be the 
States. 

If we worry the finances of the State 
Govemments, then I think we have to bal-
ance various interests and I submit to you 
thai the finances of the State GovammenIs 
being what they ant, we cannot do that. 

( Ttanslalion] 

.... Nlllional MIg""" 
+ 

·247. SHRISAlYNARAYANJATlYA: 
SHRI GABHAJI MANGAJI 

THAKORE: 

Wi. the Minister of SURFACE TRAN~ 
PORT be pleased to stat.: 

(a) the dalails of proposals submltled by 
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tfMI ".ViDUS State Govemmenls for dec1ara-
tion of new National Highways during the 
Eighth Plan period; and . 

(b) the action taken by the Union Gov-
emment thereon? 

[English) 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) and (b). A 
statement is laid on the Table of ttMp Sabha. 

STATEMENT 

(a) and (b). 135 proposals for declaring new National Highways aggregating to 37,566 
kibmetras have been received from States and Union Territories. The number of proposals 
received from different States andUnion Territories and the length of new National Highways 
proposed Is annexed. The S1ate Governments and the Union Territories have been 
requested in October, 1991, to fumish basic infonnation· about the routes proposed for 
addition to the NH System. aIongwilh justifICation for each vis-a-vis recommendations made 
by the N. T.P.C. (National Transport Policy Committee). prescribed criteria for declaring new 
National Highways, etc.. 

ANNEXURE 

An Abstract of Pmposals Fumished by State GovemmentslU. Ts for Declaring New 
National Highways during 8th Ftve Year Plan 

S.No State No. of Proposals appx. Length Kms. 

1. Andhra Pradesh 19 6045 

2. Assam 3 380 

3. Arunachal Pradesh 1 400 

4.· Bihar 5 1180 

5. Gujarat 9 2271 

6. Haryana 4 586 

7. Himachal Pradesh 2 618 

8. J&K 1 400 

9. Kerala 5 300 

10. KarnaIA!ka 13 4425 

11. Ma~htra 11 4679 

12: Manipur 1 190 

13. Meghalaya 2 220 

14. Madhya Pradesh .14 . 6656 
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S.No State 

15. Mizoram 

16. Nagaland 

17. Orissa 

18. Pondicheny 

19. Punjab . 

20. .Rajasthan 

21. Sikkim 

22. TamilNadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

Total 

[Ttanslalion] 

SHRI SATVNARAVAN JATlYA: Mr. 
Speaker Sir, under the Eighth FIVe Vear 
Plan, the proposals received for the con-
struction of roads, involve an expenditure of 
As. 13350.60 crores, out of which Madhya 
Pradesh has forwarded the proposals worth 
As. 646 crores. The proposals which were 
forwarded by Kerala are worth As. 606.83 
crores. As you know, Madhya Pradesh, from 
the point of view of area is the biggest state 
where the roads are only 0.70 per cent. I 
would like to know through you whether 
those seven roads of M.P. which were to be 
declared as National "1ighways as rec0m-
mended by the N.T.P.C. in 1984 have been 
included in the Eight Five Vear Plan? 

[English] 

SHRI JAGDISH TYTLER: Sir It is not 
possible. 

No. of Proposals appx. Length Kms. 

2 205 
-J 

220 

2 700 

39 

5 915 

5 1480 

1 30 

16 3355 

135 

6 1642 

5 495 

135 37,566 

[T tans/ation] 

SHRI SATYNARAVAN JATIVA: e.s the 
Minister has said it is not possible then what 
is possible, which can be done. N.T.P.C. 
had formulated a policy in 1984 and had 
recommended that the roads should be 
constructed in those states where there is 
dearth of roads so that demand for roads 
could be fuHilied. In the light of these recom-
mendations I would like to know through you 
as to what is possible and what is not pos· 
sible. 

[English] 

SHRI JAG DISH TYTlER: It is a good 
question. There are proposals which we 
have receiv8d from the State Governments 
adding upto 37,566 kms; that is more than 
the length of the present National Highways . 
present In the country. Now. looking at the 
number of proposals. we have already re-
quested the State Governments to send us 
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~ naI juIt Ike·Members of Par1Ia-
ment or public men ask for this, they should 
send the proposaJs looking at the finanCial 
position of the Govemment where priority 
should be given. So, we have already send 
a form to the State Govemments. I am sony, 
it has takeit such along time. Only one ortwo 
Stat .. have responded; the other States 
have not responded. Would you be kind 
enough to teU your Chief Minister to fill up 
that form which the Central Govemment has 
sent where we can write which are the priori-
ti .. looking at the financial position. • my 
budget permits, we will surely 888 what we 
cando. . 
(TtanSlation) 

SHRI GABHAJI MANGAJI THAKORE: 
Mr. Speaker, as far as Gujarat is concemed 
a proposal of total length of 4066 kms. was 
sent to the Central Government. In this 
connection, I would like to state that since 
the creation of Gujarat in 1961, 8 decision 
was taken 10· construct 3800 kms. of roads 
upto 1981 but only 1700 kmsat rO&ds haw", 
been coniiructed so far. The hon'ble MInis· 
ter has stated in his reply that every state 
should give the justification coniplete de-
tails. I would like to submit that the popula-
tion of Gujarat goes on.lncreasing ••••. (Inter-
tUptions)..... . 

MR. SPEAKER: You have to ask a 
question and 10 manymembenl aIsohaveto 
ask questions •. Only yestelday it was said 
that we wouIcI be able to ask only 10-11 
questions. • we deliver speeches. we shall 
not be able to reach even that figure. 

SHRI GABHAJI MANGAJllHAKORE: 
We would get an opportunity to explain. 

MR. SPEAKER: I have given you a 
chance. You may ask the question. 

SHRI GABHAJI MANGA.JI THAKORE: 
Mr. Speaker, Sir, the,industrialization is in-
creasing and the number of vehicle. is also 
going up. Traff!c jim Is acommonphenome-

non on RD .. croasing causing loss to tha 
nation, due to wastage of petrol and diesel. 
••• (lnt~. 

MR SPEAKER: You are not coming to 
the question. I shall disallow you. 

SHRI GABHAJI MANGAJI THAKORE: 
My question is that keeping all these things 
in mind what action has been taken on the 
proposals sent bv the Gujarat Government 
to the Central Govemment and the time bv 
which these proposals would be imple-
mented? 

(Eng/ish] 

SHRI JAGDISH 1YTLER: The Govern-
ment of Gujarat has sent nine proposals 
which include ~ximately 2271 kms. So, 
there is a· set of norms for declaring a Na-
tional Highway. I can only take a decision 
after looking at the financial position and the 
budget which my Ministry gelS. 

SHRI OSCAR FERNANDJ:~: Thio :i-
sWer given by the han. Minister regarding 
there being demand for all the States,lt is nat 
possible for the Govemment of India to take 
up so many roaSs under the National tfl9h-
ways, will there be a new approach? A1 
present, we are using asphalt and a lot of 
money is spent on maintenance of ro&!ds. 
Wil the Govemment of India, M'mistry of 
Surface Transport. decide to go in for ACe 
cement? 

SHRI JAGDISH 'TYTLI:R: I am very 
glad that the han. Member has put this 
question. The Kanataka Government has 
sent 13 proposals asking us to declare 4425 
kms as National Highways. We have al-
ready, as I have mentioned decided to bring 
before Pamament a bill amending the NH 
Id to anablelevy of fee on private sector in 
development of National Highways, private 
participation. It is also true that cemented 
roads last very long time. Most of my budget 
goes for repairing and maintaining of the 
National Highways. We have already started 
this experiment; and we will cOnsider this in 
future. -
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SHRI NITISH KUMAR: Mr. Speaker, 
~, in view of an attempt to remove the 
I'8gianaI imbalances in some of the States 
wh8r8 the road-availabilily Is less than the 
national average, will the Government.make 
8If'/ changes in its policy and construct the 
national highways in these areas on priority 
basis. We would also like to know whether 
the Govemment would take into account the 
backwardness as well as the population of 
1M States while aIocaling funds during the 

. Eight FIVe Vear Plan. 

(Englsh) 

SHRI JAGOISH lYTlER: This is al-
ready a laid down aiterion. We already have . 
this laid down. 

Bank Loans to Farmers 

·248. SHRI DHARAMPAL SINGH 
MALIK: 

DR. VASANT NIWRUTTI 
.pAWAR: 

WIIthe Minislerof FINANCE be pleased 
to state: 

(a) the amount of loans advanced by 
pubic sedOr banks to fanners in each State 
during each of the last three years and til 
date, bank-wlse; 

(b) the number d fanners benefited, 
. State-wise; and 

(e) the poslion .relating to recovery of 
these loans in each State during the above 
period, bank-wlse? 

THE MINISTER OF STATE IN THE 
MINISTRV OF FINANCE (SHRI DALBIR 
SINGH): (a) to (e). statement is laid on the 
Table of the House. 

STAn.,-

(a> toJe). The process of collection and 
compilation of detailed data on different 
aspects about the performance of the banks 
is a time ~uming process and, therefore, 
the informalion on various parameters is not 
available for the same period on a particular 
point of time. Stalewise number of accounts 
and outstanding advances to agriculture 
sedor by public sector banks as at the endof 
December, 1988: September, 1989 and 
March, 1990 (latest available) is give in 
Annexu,.L The bank-wise number of ac-
counts and outstanding amount of advances 
to the same sec:aby public seclor banks as 
at the eild of December, 1990 and Septem-
ber 1991 (taIe51 available) is indicated in 
Annexur"'ll. State-wise and bank-wise 
percentage recovery of agricultural advances 
(direct finance) as at the end of June, 1988, 
June, 1989 and June, 1990 is given in An-
nexure-III .,., IV respectively • ., 
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ANNEXURE-III 

Stats-wise Rscovety at Agricultural Advances (Direct FmBnoe by Public Sector Banks as 
on Last Friday of June 1988 June 1989 & June 1990 

Name of StalelUnion TerritoTy PercentSMle of recoveries to demand 
JUII8 1988 June 1989 June 1990 

NORTHERN REGION 60.2 58.8 51.2 

Haryana 48.0 55.3 48.7 

Himachal Pradesh 40.8 43.2 37.3 

Jammu & Kashmir 21.8 36.8 37.38 

Punjab 71.8 69.4 64.0 

Rajasthan 44.8 44.3 38.0 

Chandigarh 66.6 70.1 24.8 

Deihl 35.9 35.8 31.6 

NORTH EASTERN REGION 35.2 38.6 21.9 

Assam 36.4 38.9 24.1 

Manipur 15.2 22.4 9.4 

Meghalaya 32.5 39.1 18.2 

Nagaland 40.0 45.8 19.7 

Tripura 30.7 27.2 16.5 

Arunachal Pradesh 56.5 58.5 56.2 

Mizoram 38.9 37.4 29.9 

Sikkim 53.5 59.9 35.1 

EASTERN REGION 501 50.4 40.3 

Bihar 47.7 47.8 42.5 

Orissa 52.3 54.3 37.0 

West Bengal 51.2 SO.6 40.7 

Andaman & Nicobar 

Islands '37.7 33.0 17.1 
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Name of StalelUnion Territoty Percentaae of recoveries to demand 
JUfHl1988 JUfHl1989 JUfHl1990 

CENTRAL REGION 55.6 57.8 46.2 

Madhya Pradesh 52.1 57.5 ·42.5 

Uttar Pradesh 57.6 58.0 48.5 

WESTERN REGION 50.9 54.6 45.6 

Gujarat 53.3 58.9 48.0 

Maharashtra 49.7 52.0 43.8 

OaMll'lOiu 43.5 23.3 45.3 

Goa 50.7 56.1 48.3 

Oadra Nagar Haveli 50.6 55.8 59.5 

SOUTHERN REGION 59.6 59.3 52.3 

Andhra Pradesh 51t& 59.4 18.3 

Karnataka 46.1 47.3 42.9 

Kerala 6&.4 65.2 57.6 

Tamil Nadu 68.1 66.5 61.4 

Pondicharry 66.5 62.0 51.5 

Lakshadweep 56.1 59.3 55.& 

All INOlA' .& 57.3 48.& 

ANNEXURE IV 

Bank-wise Recovfll)' Position of Public Sector Banks in Direct Agricultural Advances as on 
Last Friday of JUfHI 1988, 1989 and 1990. 

Percent!Q_e of RecoverY. to Qemand 
Name of the Bank June 1988 June 1989 June 1990 

STATE BANK GROUP 

State Bank 01 India 57.1 59.6 47.4 

Stat. Bar.k 01 Bbner and Jaipur 29.3 33.0 2G.9 
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Percentage of Recovery to Demand 
Name of tlls Banlc June 1988 June 1989 June 1990 

State Bank of Hyderabad 55.4 56.3 27.3 

State Bank of Indore 44.3 44.3 29.4 

State Bank of Mysore 55.6 56.5 28.1 

State Bank of Pa!iala 68.0 73.5 58.7 

State Bank of Saurashtra 74.4 69.3 61.1 

State Bank of Tra'/ancore 58.0 55.5 52.1 

NATIONALISED BANKS 

Allahabad Bank 53.0 153.6 40.7 

Andhra Bank 62.0 67.9 47.5 

Bank of Baroda 53.3 52.8 44.7 

Bank of India 56.3 60.6 38.0 

Bank of Maharashtra 50.5 43.1 38.0 

CanaraBank 61.9 59.8 55.6 

Central Bank of India 57.1 57.8 48.4 

Corporation Bank 56.1 51.6 31.1 

Dena Bank 53.3 54.2 39.9 

Indian Bank 71.3 75.1 63.8 

Indian Overseas Bank 64.5 60.7 52.1 

New Bank of India 52.3 54.0 35.8 

Oriental Bank of Commerce 66.2 64.7 54.8 

Punjab National Bank 66.4 65.4 55.5 

Punjab & Sind Bank 59.0 59.1 43.5 

, yndicate Bank 45.1 44.2 32.6 

Union Bank of India SO.5 48.7 46.1 

United Bank of India 44.0 48.6 28.3 
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Name of the Bank 

UCOBank 

VijayaBank 

Mlndia Public Sector Banks 

SHRIDHARAMPALSINGH MALIK:The 
han. Minister has gilten a very long reply but 
most of the reply is completely irrelevant and 
the data which I had demanded from the 
han. Minister. that has not been supplied. 
Questions are given at least 20 days before 
the date fixed for the reply of that question 
and it has been simply mentioned that vari-
ous p 1I1lmeters with regard to this question 
are nufavailable at this time. But even then. 
because the Janata Dal induding the former 
Deputy Prime Minister Shri Devi 1aJ had 
given wide publicity during their election 
campaign for lok Sabha in 1989-90 and 
mentioned in their election manifesto that 
they would waive the loans if they come to 
power. I would like to know from the han. 
Minister whether agricultural loans were 
waived by the two successive Governments 
between December 1989 and April 1991; if 
so the details thereof. if not the reasons 
therefor and its impact on the recovery of 
:Cans. 

( Translation) 

SHRI DALBfl SINGH: Sir, with regard 
to the han. Member's reference the long 
reply. , would say thar the length of the 
answer depends on the length of the ques-
tion. Now. with regard to his question about 
the deIails of the loan waived uplo an amount 
of As. 10,000 announced by the previous 
Gcvamment, as I had earlier also mentioned 
in the House. I would like to say that the 
Union Government had 10 incur an expendi-
ture of As. n14 crores and the ftnancial 
posidonwasalsoprallybad last year. Despite 
... the Government made an allocation of 
As. .1500CIOI8S in Iast'_'s budget, keep-

PelCSntage of Recovery to Demand 

June 1988 June 1989 June 1990 

46.8 51.6 48.3 

49.9 46.0 37.8 

57.5 58.1 46.8 

ing in mind, the interests of the farmers. 
Further, an allocation of As. 1425 crores has 
been made in this year's budget. The co-
operative sector. which comes under the 
States too is involved in this scheme and the 
expenditure is to be met by the Union and 
State Governments on 50:50 basis. This, 
the burden on the Union Government on this 
loan waiver scheme amounts to Rs. 4400 
crores. As it is a matter concerning the 
farmers, the Government has decided to 
waive the loans of the farmers. 

SHRI DHARAMPALSINGH MALIK: My 
question is pertaining 10 the amount of loan 
waived off from December. 1989 to April-
May 1991. 

[English} 

That has not been replied. again 
request the han. Ministerto give a reply while 
replying to my second sUpplementary. 

[ Translation} 

My second supplementary is that every 
year, the loans of some people, who are not 
able to repay are written off and one put into 
the bad debt account. Now, this writing-off is 
dit'erent'rom waiving. 'would like to know 
the loan amount. boIh thai of industrialists 
and farmers. written oft in the past three 
years. AIongwith this. I woukIlike to know 
the rate of interest •••• 

SII;" d DALBIR SINGH: At the moment, 
I do not have the relevant figures with me. n 
the han. Member requires it, It shaa be sup-
plied to him. 
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[English] 

SHRIDHARAMPAL SINGH MALIK: Sir, 
I have no knowledge. The question is mostly 
relevant. .• (int9rruptions) 

MR. SPEAKER: The Minister will sup-
ply this information to him in writing. It may 
also be laid on the Table of the House. 

DR. VASANT NIWRUTTI PAWAR: Mr. 
Speaker, Sir, after the nationalisation of the 
banks, the farmers community is getting a lot 
of benefits by way of loans. The farmers 
community take loans mainly for seeds, fer-
tilisers, nutrients, etc. I would like to know 
from the Minister the terms and conditions 
for sanctioning the loan to the farmers, I 
mean .. whether they are as simple as they 
have been put up by IMF to us. 

[Translation] 

SHRI DALBIR SINGH: Mr. Speaker, 
Sir, according to R.B.1. guide lines. 40 per-
cent of the total lending in the priority sector 
should be made to the farmers.' Ten percent 
of the total lending is earmarked for those 
living under the poverty line, the marginal 
farmers, artisans and scheduled cast .. and 
scheduled Tribes. Wdh reference to the han. 
Members query about the interests rate, I 
would say that the interest rate fixed in 
October for 1990-91 is very low. The interest 
rate is 11.5 percent for loan upto As. 7,5001 
- 13 percent for loans ranging from As. 
7,000/- to Rs. 15,000/- and 19 percent-for a 
loan of two lakh rupees. So far as OAfs are 
concerned, there is provision of one percent 
interest. We are putting money in it. It is a 
matter conceming the farmers and inaeas-
ing their productivity. Therefore, we adopt. 
very liberal view. so as to enable the farmers 
to get loans. 

[English) 

SHRI SOBHANADREESWARA RAO 
VADDE: Mr. Speaker, Sir. through you, I 
would like to know from the Ministerwhether 
it is not a fact - there is a ceiling on the loan 
amount that can be given 10 l1l'i individual 

farmer by both the commercial as well as the 
cooperative banks - that this loan amount is 
not sufficient to meet the requirement of the 
farmer to raise the crops. The limit of As. 
10,000 was fixed quite long back, several 
years back. WiH the Govemment take nec-
essary steps to enhance this limit to atleaSi 
Rs. 25000 keeping in view the cost of cultiva-
tion right at present? . Also wiD the Govern-
ment examine the aspect of giving some 
interest subsidy to the farmers when they 
pay in time to the commercial banks or the 
cooperative banks? This interest subsidy 
scheme was implemented by the Andhra 
Pradesh Government some time back. WiH 
the Govemment examine this and take up 
this scheme also? 

( Translation] 

SHRI DALBIR SINGH: Mr. Speaker. 
Sir, we shall certainly examine the sugges-
tion made by the han. Member to raise the 
ceiling on the loan amount from Rs. 10.000 
to Rs. 25,0001-. So far as the question of 
interest rate is concemed, as I told the han. 
Member few minutes back, we had fixed a 
very low interest rate in October for the year 
1990-91. Apart from this. we have intro-
duced a credit card system-in twenty nation-
alised banks to help the farmers out from 
getting into long procedural wrangles. They 
can take their credit card and seek loans for 
pesticides and fertilizers, according to their 
requirement. This scheme has been intro-
duced for three years. 

[English) 

SHRI SOBHANADREESWARA RAe 
VAnDE: It win improve the recovery aspect. 

l Tl3IJslafIon} 

SHRI DALBIR SINGH: Let me explain it 
10 you _ There has been a decline in il, due to 
the recovery of loans. In this regard, I would 
Uka to tell the han. Member that so far as the 
Banks are concerned, even the big farmers 
want to evede repayment undet the loan 
waiver schemes. As a result, we are not able 
to provide loans lothe smaH farmers. Earlier 
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it was 48 percent. but now it has come down 
to 33 percent. AIongwilh this. we are making 
another effort. The banks have been ad-
versely affected as the loan waiver scheme 
involved seven to eight thousand crores of 
. rupees. During the Rabi and Kharif season. 
we coordinate with the State Govemments 
to make efforts to recover bank loans and we 
have meetings in this regard at the head-
quarters as well we make efforts for maxi-
mum recovery. 

[English] 

SHRI NIRMAL KANTI CHArrERJEE: 
Sir. in the reply it is stated that the informa-
tion on various parameters is not aVailable 
for the same period on a particular point of 
time. In fact. it has been reported on many 
Other occasions that the banking accounts 
are in a me~s. Therefore. what I want to 
know from the Finance Minister is whetheror 
not the Ministry is thinking of permitting CAG 
auditing of bank accounts in the near future. 
Sir. it is arising out of this question. The 
answer states that it is because of this 
difficully •••. (lnteInfJlDns). 

UR. SPEAKER: I am not obstructing 
you. You come out with your question. 

SHRI NIRMAL !<ANTI CHArrERJEE: 
That is the only question I win ask that will the 
Government agree to get the accounts of the 
banks audited by the CAG. 

(Translalion) 

SHRI DALBIR SINGH: Mr. Speaker. 
Sir. the R.B.L has laid down specific guide- • 
ines in this regard. I the han. Memberfaces 
any problem or if he writes to me mentioning 
any specifIC instanc8 of bungling in Bank 
AccaunlS. we shal gat it probed. but I don' 
think there is any bungling. whatsoever. 

Low Books In Hindi 

·249. SHRI RAMTHAL CHOUDHARY: 
Win the Minister of LAW. JUSTICE AND 
COMPANY AFFAIRS be pleased to state: 

(a) whether any award is 9iven for 
publishing Law books in Hindi; 

(b) if so. the details thereof; 

(c) whether any evaluation of such books 
has been made during the last three years: 

(d) if so. the outcome thereof; 

(e) the details of awards given during 
the above period; and 

(f) if not. the reasons therefor? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS AND PARlIAMENTARY AFFAlRS 
(SHRI RANGARAJAN KUMARAMANGA-
lAM): (a) Yes, Sir. 

(b) The besllaw books written or pub-
lished in a calendar year in Hindi and other 
Indian languages which are suitable for use 
as text books ON'eference books in colleges 
or universities and by lawyers and the judici-
ary, are awarded a first prize of As. 10,0001 
-. a second prize of Rs. 5,0001- a third prize 
of As. 30001- and a consolation prize of Rs. 
2,0001-. 

(c), (d) and (e). A StatemAnt is placed on 
the Table of the House. 

(f) Does not arise. 
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STATEIENT 

The foIbwing books wriftfInIpImIished during the caIettdtK yeatS 1988 and 1989, were 
selected for award of the prize shown against each:-

Yeai' 1988 

Name of the Book Name of the Author Amount 01 the Prize 

1. Bharatiya Dand Sanhila Hanuman Prasad Gupta 5,000/- (second Prize) 

2. Apradh Anveshan Prem Chand Sh3rma 30001- (Third Prize) 

3. Chikitsa Nyayashastra Basanti Lal Babel 2,0001- (Consolation 
~ze) 

4. Vanijyik Vidhi Ke Sidhant KailashRai 5,0001- (second prize) 

5.Hastantaran, Prarupkar Krishan Aggarwal & 5,0001- (second Prize) 
aur Vilekhon avam Krishan Kumar Singh 
Dastavejon Ka Nirvachan 

6.Sahakarita avam Adhibhar Raghunath Prasad 
TIWari Kanchan Singh 3,0001- (Third Prize) 
Chaudhary & Ram LaJ 

7. Sanvida Vidhi S.K. Kapoor 2,0001- (consolation 
prize) 

8. Rajasthan Bhumi Basanti laJ Babel 3,0001- (Third prize) 
Vidhiyan 

9. Rajasthan, Kashtkari • 
Adhiniyam, 1955 8hu- Ashkaran Aggarwal 2,0001- (consolation 
Rajasav Adhiniyam, prize) 
1956 avam Anya 
Adhiniyam. 

Year 1989 

1. Civil Sewa Vidhi 
avam Adhbran Srikrishan Dull Sharma 5,000- (second prize) 

2. Vldhi Shastra Vijay Narain Mani 3.000(· (Third prize) 
Tripalhi 

3. Hatya Padam Kumar Jain 5,0001- (second prize) 

4. Hastakshar Ek A.N. Ganorkar 5,0001- (second Prize) 
VIgJaft 
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Name of the Book Name of the Author Amount of the Prize 

5. Apradh Anveshan Prakash Chandra 3,000/- (Third Prize) 
Avam abhiyojan Jain 

6. Motoryan Adhiniyam, Ramsewak Sharma 5.000/- (second prize) 
1988. 

[ Translation] 

SHRI RAM TAHAL CHOUDHARY: Mr. 
Speaker, Sir, the hon. Minister has rr",-
tioned the amount of prizes. They have 
awarded prizes for 1988-89, but I would like 
to know from the hen. Minister whether no 
law book has been translated after 1989 and 
if it has been done, wIlY no prizes were given 
for the period 1990-91? This has made an 
adverse impact on translation works. If tne 
Government has not awarded translators of 
law books, then by when does it propose to 
give these prizes and I would also like to 
know whether the Government proposes to 
continue with this scheme? 

(English] 

SHRI RANGARAJAN KUMARAMAN-
GAlAM: Sir, the first supplementary con-
sists of two parts, the first being with regard 
to the year 1990 •... (/nterruptions) ..... 

( Ttanslationj 

SHRt ASTBHWA PRASAD SHUKLA: 
If you can answer in Hindi, please do it. 

SHRI RANGARAJAN KUMARAMAN-
GAlAM: Okay, if it's your wish, t shaD do so, 
but do excuse me, if there is any mistake in 
the language •••• 

( Interruptions) •••• 

[English) 

SHAt E. AHAMED: I protest, Sir. He 
cannot compel the Minister •••• (/ntelnlp-
tions) •••• 

( Translation] 

MR. SPEAKER: Please take your seat. 

[English] 

MR. SPEAKER: You are creating trouble 
unnecessarily •... 

(Interruptions) 

SHRI C.K. KUPPUSWAMY: Do not al-
low this, Sir .... (Interruptions). 

MR. SPEAKER: I willtakecare of it. You 
first sit down please ....• 

( Interruptions) 

SHRI M.R. KADAMBUR JANARTHA-
NAN: We want the answer to be give:l in 
Tamil. Sir ..... (/ntetrUptions). 

[ Translation] 

MR. SPEAKER: AU of you please take 
your seats. 

(English) 

Please sit down first.. ... 

(/nt9frlJJlions) 

SHRI A. ASOKARAJ: W. want only 
India, not 'Hindia ..... (lntlltnpions). 

MR. SPEAKER: let us understand that 
the Minister who speaks very good English, 
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speaks very good Hindi also, and let us know 
thathe speaks very good Hindi also. Any-
body can talk in English, Hindi or any other 
language he wants. But, if the han. Minister 
-on his own accord and at the request ofthe 
hon. Member - is replying in Hindi, we will 
welcome it also. 

SHRI RANGARAJAN KUMARAMAN-
GALAM: Sir, if I may submit.... (Interrup-
tions) 

SHRI M.R. KADAMBUR JANARTHA-
NAN: Sir, we want the answer in Tamil. 
( Interruptions) 

MR SPEAKER: Please sit down. Please 
understand. 

(Interruptions) 

MR. SPEAKER: Please understand and 
keep quiet. This is a question about the Hindi 
version of the legal books. Supposing the 
hon. Minister is replying in Hindi in a manner 
which gives some solace to the hen. Mem-
ber who is asking the question on Hindi. 
version of the legal literature, then let him 
speak in Hindi. He can speak very beautiful 
and very poetic Hindi and his version of Hindi 
is an addition to the Hindi literature itself. 

SHRI RANGARAJAN KUMARAMAN-
GALAM: Sir, I am extremely obliged for your 
compliments. But I must say that the Hindi I 
know is only what I learnt by hearing my 
friends on all sides. 

MR. SPEAKER: Shri Kumaramanga-
lam, I can certify 1hat you speak good Hindi. 

(lntemptions) 

MR. SPEAKER: Not h"ke this. Please 
understand and do not aeate a divide. 

SHRI RANGARAJAN KUMARAMAN-
GAlAM: I do not want to gat into a contro-
versy. But I must submit to the hen. Mem-
bers that they would appreciate that the 
school and the languages which I have been 

taught have been Tamil and English; Hindi is 
what I have learnt by taking to all the friends. 
If they wish to know how bad by Hindi is, I am 
wii!ing to answer. Then the fact is that I 
would be a little hampered but I am sure they 
would assist me also. They do have inter-
pretation facility. I would attempt that; but 
they should not blame me for it. (/nterrIJP-
tions) 

[ Translation] 

As far as the awards for 1990 are con-
cerned, usuallyaftertheyearisover, wegive 
an advertisement for the previous year, and 
we ask the applications from the concerned 
people for the awards and they are given 
time till the 30th April. For 1990 awards~ the 
last date was 30th March. A committee was 
formed for the purpose of the examination of 
the books received after that date and for 
each book the work evaluation was assigned 
to two members that whether the book is 
worth for an award or not. For the awards of 
1990. the committee is doing the work of the 
evaluation of books and I understand that, 
that work will be completed in a month or so 
and there are 14 books of Hindi and 19books 
of other languages, which are being evalu-
ated: 

As far as last year's awards are con-
cerned, we have time till the 30th April and 
for that an advertisement has been given. 
After 30th April, the ellaluation work of the 
books will be assigned to a committee. 

Secondly as far as translation is con-
cerned, these awards are not given for trans-
lation work; These awards are given for the 
self written books. Awards are never given 
for translation work. 

[English] 

SHRI NIRMAl KANTI CHATTERJEE: 
Sir, he is telting three-language formula. 

MR. SPEAKER: Yes, he has passed . 
form three-language formula. 

(lntemptions) 
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SHRI RAM TAHAL CHOUDHRY: Mr. 
Speaker, Sir, this work is being done from 
the point of viewofcreating awareness about 
the Laws and Justice among the citizens of 
the country. I would like to know from the 
Government that whether the prize money 
will be increased so that the law books 
should be published in Hindi and people 
should take interest in this work and these 
books are published in greater number~ 

( Ttanslation] 

SHRI RANGARAJAN KUUARAMAN-
GALAM: We would like to increase the prize 
money. 

(English] 

Sir, I think I prefer to say it in English at 
the moment. 

MR. SPEAKER: You can do it in Eng-
lish. You have established that you can 
speak in Hindi also. 

SHRI RANGARAJAN KUMARAMAN-
GALAM: Special assignment for getting law 
books written in Hindi language on selected 
subjects is available, Govemment assis-
tance is available, but in those cases awards 
.. nat given. We do have assistance given 
to an extent of even As. 50001- for books 
depending on the subject oftl18 book and we 
pay including per page typing etc., we also 
have a scheme for translation. By both 
translation ans special assignment we do 
assist to ensure that • encourage Hindi, we 
try to do this. 

( Ttanslation) 

SHRI RAM TAHAl CHOUDHARY: 
Would you like to increase the prize money? 

[English) 

SHRI RANGARAJAN KUMARAMAN-

GAlAM: At. the moment there is nothing 
under consideration. But I would definitely 
consider it, there is no harm. 
[ TtanSaIation] 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir the Law Minister is also present 
here therefore, I would like to know whether 
you have mllde efforts to find out how many 
laws books are there which have not yet 
been translated into Hindi. Because accord-
ing to the official languages act of which I am 
a member, the books in English language 
should be translated into Hindi and authen-
ticated at the earliest possible time. Have 
you made any efforts to know that how many 
books have been translated lind have you 
fixed any target for it and their authentica-
tion. 

[English) 

SHRI RANGARAJAN KUMARAMAN-
GALAM: Mr Speaker, Sir, through you, I 
would like to inform the hon. Member that we 
had made an effort to review the question of 
translation of various laws into Hindi. We are 
taking urgent steps to see that as much as 
possible is covered, but for final details I 
would need separate notice. 

[Tl3Ilslation] 

'SHRI C.K. KUPPUSWAMY: Sir, there 
are fourteen languages in India as enshrined 
in the Eighth Schedule. Hindi is not the only 
language we have to interact with. Hence I 
would like to know from the han. Speaker 
whether arrangements would be made dur-
ing the question hour to raise questions and 
get replies in Tamil or any other language 
among the fourteen Indian languages? 

•• SHRIRANGARAJAN KUMARAMAN-
GALAM:·Sir, appropriate action will be taken 
in this regard. . 

• English translation of question originallY asked in TamH . 
•• English translation of reply originally given in Tamil 
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+ 
'"252. SHRI HARIN PA1HAK: 

SHRI GURUDAS KAMAT: 

Willthe Ministerof FINANCE be pleased 
to state: 

(a) whether bank employees have de-
CIded to go on a nationwide agitation; . 

(b) if so, the detDls thereof and the 
reasons therefor; 

(c) whether there is any proposal to 
have negotiations with the Trade Union of 
Banking Industries for a new bipartite settle-
ment; 

(d) if so, the details in this regard; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): <a) to <e). A statement is laid on the 
Table of the House. 

STATEMENT 

<a) and (b). The Indian Banks Associa-
tion (ISA) has reported that National Confed-
erationof Bank Empbyees (NCBE) has given 
eell for a day's strike on the 27th March. 1992 
for realisation oflin support of the following 
issuesldemands: • 

1. Rejection of alleged hamltul ree-
ommendationsof Narsimham Com-
mittee on Financial System; 

2. Nationalisation of remaining private 
banks; 

3. MergerofRRpswithsponsorbanks 
and full implementation of NIT 
Award; 

4. Waiver of restrictions on recrult~ 

ment; 

5. AbsorptIon of deposit collectors 85 
per award; 

6. introduction of pension 85 3rd rati-
raI benefit; " 

7. extension of SBIIIOB package of 
benefits to other banks; 

8. Extension of conveyance allowance 
to workman staff. 

(c) to (e). The Jast wage-settlement (Fifth 
Bipartite Settlement) signed in the banking 
industry in 1989 was for 5 years w.e.l. 
1.11.1987 and would be operative till 31 at 
October, 1992. In terms of the settlement, 
the unions may submit the,' charter of de-
mands to the IBA six months before the 
settlement expires. The negotiations on 
such charter of demand would commence 
before-the last three months of the expiry of 
the settlement., The unions with which the 
IBA has bipartite relationship have not yet 
submitted their charter of demands. The 
negotiations wiD be started by the ISA only 
after such a charter of demands is received. 

SHRI HAP.!N PATHAK: Sir, the All India 
Bank Employees Association as decided by . 
its Central Committee at a recent meeting at 
Cochin, is organizing a massive rally on 27th 
March in Delhi against 'the Recommend. 
tion of Narasimham Committee on Financial 
System'. 

Sir, through you I'would like to know 
from the han. Minister (a) whether it is a fact 
that some of the recommendations of the 
.Committee; if implemented, wOI weaken the 
Indian Banking industry and harm the inter-
ests of the nation, espec:iaUy weaker section 
of thlt society. and agriculture, sman scale 
and rural artisans, and (b) whether the 
Government is going to accept those recom-
ro8l'ldations. 

. TI'CE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): Mr. Speaker, Sir,lda 
not share the apprehension of the han. 
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Member that the Report of the Committee 
that he has referred to will in any way weaken 
the efficacy of thebanlting system to achieve 
the goals and objectives that our nation has 
sat for the banking industry. 

As far as the Report is concemed, this 
Report is under the consideration of the 
Government. Therefore, through you, I would 
like to appeal to all the people that our 
banking system today is in need of the or-
ganisation. Its profitability today is such that 
we cannot be satisfied with the slaflls quo. In 
this, we neod the cooperation of tlla House. 
and we need the cooperation of an patriotic 
sections of our society. It is only on the basis 
o! = viable banking system we can achieve 
those objectives. So, I do not believe there 
is any basis for anybody to go on strike. We 
will take care of all the interests of the em-
ployees. 

SHRI HARIN PATHAK: I would like to 
know from the han. Minister whether it is true 
that if the Narasimham Commitee's sugges-
tions are implemented, the public sector 
banks would become interminably sick and 
ther. would be a large number of retrench-
ment in the staff. 

SHRI MANMOHAN SINGH: Sir, the 
answer is 'No'. The basic objective of the 
report is to make Indian banking system 
viable and without going Into the details I 
would like to inform the House that many of 
our public sector banks today, financially, 
are not in a position in which a sound bank 
should be. The whole purpose of the report 
is to impart a greater element of dynamism 
into our banking system so that our banking 
system can perform the social and economic 
task which our nation has set for our banks. 

SHRIMATI MALINI BHATTACHAR-
AYA: Sir, since it is quite evident from the 
han. Minister's reply that the recommenda-
tions of the Narasimham Com mittee are one 
of the main issues in this s.rike by the bank 
employees, I would like to ask the hon. 
Minister, through you, whether the Go"em-
ment would consider a full discussion of the 

report in the House before implementing any 
of these recommendations. 

SHRI MANMOHAN SINGH: Sir, the 
report is now a public property. It has been 
laid on the Table of the House. We wiD hold 
discussions with various groups. I propose 
to discuss it wittrBank Chairmen and I will be 
happy to discuss It with bank employees 
also. H considered necessary we can also 
have a discussion. 

SHRIMATI MALINI BHATTACHAR-
AYA: Sir, I was asking the Minister whether 
any of the recommendations would be im-
plemented before such a discussion is held. 

SHRI MANMOHAN SINGH: No. , 

SHRI NIRMAl KANTI CHATTERJEE: 
Sir, it has been impler,lented already without 
any discussion. The SLR has been reduced 
from 38.5 per cent to 30 percent. That is part 
of the recommendations. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TVTLER): You object 
everything that the Government wants to do. 

SHRI NIRMAL KANTI CHATTERJEE: I 
think you know that even you will be affected 
by that. 

SHRI JAGDISH TVTLER: You wanUo 
put spokes in everything which tile Govern-
ment wants to do. 

SHRI NIRMAL KANTI CHATTERJEE: 
Yes, we will put a spoke to every bad thing 
that the Government wants to do. 

(/ntenuptions) 

SHRI JAGDISH TVTLER: You mislead 
everyone. 

(/ntemlptions) 

SHRI NIRMAL KANT! CHATTERJEE: 
Sir, Please'see that the Minister behaves as 
a Minister and not in this fashion. . 
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MR. SPEAKER: I expect the finance 
Minister 10 reply and none else. 

SHRI RUPCHAND PAL: Sir, this is a 
vert serious matter. How can another Min-
ister stand up Ike this? 

MR. SPEAKER: It was not necessary 
for the Members 10 talk to other Members 
also. 

[T13ns/ation) 

SHRI DAU DAYAL JOSHI: Three Fi-
nanee Ministers are sitting here (Interrup-
tions) 

MR SPEAKER: Joshi Ji Sir. you are 
speaking without permission. 

[English) 

I expect the Members not to tai(to each 
other. I expect the Members 10 get up and 
speak with the pennission of the Chair. I 
expect thai the question should be relevant 
to the point and only the Minister coneemed 
should reply and none else. 

[ TI'8IJSIaIion] 

SHRI GEORGE FERNANDES: Mr. 
Speaker. Sir the han. Minister has stated 
that the Narasimham Commiltae report is 
now public property and the interests of the 
workers and the pubRc sector banks WIll be 
protected. According to the report of the 
Reserve 'Bank published a month back. tiD 
the end of September there was a 17.4% 
Increase in the deposits in the country within 
a period of 12 months whereas the money 
depoaited in the foreign banks regist8rad an 
Increase of 34.3% which Is aJmost double. 
The Increase In the deposlsof Indian Banks 
is 11.1 % which is only one third of the in-
crease in the depoals (j foreign banks. The 
report given by the Narasimham Committee 
reflects the sad stale (j affairs in Indian 
Banks .. What .. are being contemplated 
to deal wih this state (j affairs? 

[English] 

SHRI MAN MOHAN SINGH: Mr. 
Speaker. Sir. It is my honest conviction that 
the Indian banking system needs mora 
competition. The' service conditions in the 
Indian benks today are not what those who 
deal with the banks feel ought 10 be. That is 
why, people go 10 the foreign banks. 

I believe, the time has come when we 
must face up to the harsh realities. I receive 
a large number of representations from the . 
Indian workers settled in the Middle East. 
They write to me, "Well. if we send our 
money to the Indian banks. it takes two 
months. In the havala market. it takes 48 
hours.- How. the House can make up its 
mind whether this country can live with the 
banking system when these transactions 
take three months. This is the sad state of 
affairs. 

I think. an sections of this House must 
reflect that the banking system is the nerve 
centre of the economic system. H the bank-
ing system is in this Sh8pe. this country will 
remain in the present sad state of affairs. 
( InterruptioDs.) 

[Ttanslation) 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir. please listen to me, my ques-
tion has not been replied. The han. Minister 
has admitted that foreign Banks will be 
brought to India and Indian Banks will b8 
closed. My question was as to what meas-
ures Government proposes to take 10 im-
prove our Banking system? Behaviour of 
Bank employees is a separate thing. (/nter-
tUptions) 

[English} 

MR SPEAKE;R: PIe_e do not forget 
that you are being watched. 

Tugs In Cochln Port 
-254. PROF. K.V. "THOMAS: Will the 

Minister (j SURFACE TRANSPORT be 
pIe,ilS8d to at .. : 
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(a) the number 01 tugs In Cochin PorI at SHRI JAGOISH TYllER: We are de-
prasent; veIoping container terminal. We haw at-

readyntlaxeclcabalage_.lnviewol .... 
(b) the number 01 those which ... op- . two relaxations and wah the new develop-

eratlonal; ment, we expect 10 make this port c0mpeti-
tive 10 the Colombo port. 

(c) the number of tugs which ... pr0-
posed 10 be replaced In future; 

(d) whether there is any proposal to 
puldlase new tugs for the Cochin Port; ~nd 

Ce) If so, the details thenIoI? 

TIfE UINSTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) ~ present. 
there are four tugs at Cochin Port. 

(b) All the four Tugs are operational. 

(c) OutoifourTugs, twoarepopo88cUO 
repI-=ed. 

(d) and (e). It isproposadlo procure two 
tugs In replacemert of existing two tugs 
'BrIstow' and ·Shaktan'. Orders for 1hese 
tugs have already been placed. 

PROF. K V. THOMAS: I am thankful to 
the han. Minister for taking immecfaate action 
for giving the order to replace the old two 
tugs. 

I would like to know from the hon. Min-
ister when wiD the two tugs which .e under 
manufacture, be commissioned and what 
will be the c:osl effect? 

SHRIJAGDISH TYTlER: I would like to 
inform the hon. Member that delivery period 
for the first tug is April 1993 and the second 
tug is July, 1993. He will also be happy 10 
know that we are one month ahead of the 
schedu!9. 

SHRI p.e. THOMAS: The hon. Minister 
visits Cochin port two times in a month. He 
has seen how potential is the Cochin port to 
compare with Colombo. I would Ike to know 
what modemisation staps the hon. Minister 
proposes to taka in regard 10 Cochin port. . . 

WRITTEN ANSWERS TO QUESTIONS 

[ TtaIJSIaIjon) 

Loan. for Developmental Projects In 
B ..... 

·250. SHRI LALIT ORAON: Will the 
tKmlster of FINANCE be pleased to state: 

(.) the amount of loans sanc:tioned by 
the Union Govarnmenttothe Govemmentol 
BiI.fordwelapmentalprojectsduring 1990-
91 and 1991-92; 

(b) whether any complaints have been 
raceived that th... loans have not been 
utilised properly; and 

(c) if so. the action taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): <a) The loans Sanc-
tioned by the Government of India to Bihar 
under various heads Ike Central assistance 
for State Plan. collection 01 SmaU Savings 
etc.. are As. 948.83 crores during 1990-91 
and Rs. 729.61 crores, so far. during 1991-
92. 

(b) Some complaints have been re-
ceived regarding improper utilisation of 
development funds. 

(c) Central assis1ance is given for the 
annual plan 01 the State in the form 0I1oBns 
and grants. The funds meant for develop-
ment purposes in a State are subject to aucfll 
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by the Aa:ounIantGanelalafthecancarned 
Stale. AcconIfta to ConeIIluIIonaI pnwiIion, 
the reports 01 the Compballar and AudIar-
General 01 India raIatIng to th. accounIs oIa 
Stat. are submlted to the GcMmIor 01 the 
State, who causes them to be laid beIore the 
legislature 01 the State. The State legisla-
ture takes appropriate action in regard to 
improper utilisation 01 development funds, II 
any, in the State. 

[Engfsh] 

ExporIa to J ..... 

-251. DR C. SILVERA:WiBthe Minister 
01 COMMERCE be pleased to state: 

. (a) whether export of manulactured 
goods to Japan has been showing an up-
ward tr8nd; • 

(b) if so, the details of the goods being 
exported at present; 

(c) the foreign exchange earnings from 
export of such goods during the last two 
financial ye .. ; and . 

(d) the steps proposed to be taken to 
further promote the export 01 manulactured 
gOods to Japan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). Yes, Sir. These 
include lealher and manufactures, gem and 
jewellery, sports goods, chemicals and 
pharmaceuticals, rubber products, machin-
ery and instruments, engineering items and 
textile items. 

(c) As per DGCI&S's statistics, exports 
01 manufactured goods i.e. goodsatlwthan 
agricultural and plantation producIs, miner-
als and ores have been 88 under:-

1989-90 1989-90 19»91 
(In Rs. Ctores) 

1489 1517 

(d) Besides increasing the competitive 
strangthofourindustrythroughvariouspollcy 

• measures, these include periodical reviewof 
bRateral trade. partq,ation in international 
fairs in Japan, exchange of business delega-
tions, market surveys and the like. 

expenditure of Coffee Board 

-253.· SHRI C.P. MUDALA GIRI-
YAPPA: 

SHRI V. KRISHNA RAO: 

Win the Minister of COMMERCE be 
pleased to state: 

(a) the amount of administrative expen-
diture of the Coffee Board during the last 
three years; 

(b) whether there is a steady increase in 
the expenditure; and 

(c) if so, the corrective measures pr0-
posed to be taken to minimise it? 

THE MINISTER OF STATE IN THE 
MINISTRY OF cOMMERCE (SHRI P. Clil-
DAMBARAM): (a) The amount of adminis-
trative expendituftt of Coffee Board covering 
pay and aDowances, travel, maintenance of 
vehicles and contingencies during the last 3 
years is given beIow:-

Year Amount (Rs. in lakhs) 

1988-89 1,037.48 

1989-90 1,120.59 

1990-91 1.~7.29 

(b) There is increase in the administra-
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....... 1dIIura Githa CGIfH aa.rd due to 

...... In ~ AIowwICe-' 

(0) The Colee BoIIId ... taken foIow-
Ing ........ to I'8duce _~ .. -
pencIbn:-

(a) Some pollia __ been IdenIIIIed 

- .......... IIwy ... being 
ph.-dout. 

(b) The Coff8a aa.rd Is IdenlIyIng 
other IlUrpiUS pollia with a viIIw to 
phaee them out. 

Cc) ,No racruilmanla __ been made 
. since April 1991. 

Cd) 12.12"'_'" of""""_ In the 
0IIIDu of 1ha can.. Board ... 
being _1denId. 

Ca) Overtima aIIowancaa to the ..... 
hI!8 been ..... Ictad. 

(f) ExpancfituN on vehlclas Is cIosaiy 
manIonId. 

8uppIr of Hank Yam to HlllldIDom ....,.,. 
"'255. SHRI ANNA JOSHI: 

SHRIMATI RITA VERMA. ... 

WIItheMinlalarafTEXTLESbaplaased 
to ..... : 

ca) thaquantity GI hank yam PftWIdadto 
halidlaam...v...thIoughGcMlmmanland 
umI-Gavammant &gal'" during 1991. 

........ ; 
(b)tha ................. pnMcWto 

yarn~ unIa during tha abowt 
f*Iod. ........ :and 

.1 

(c) tha financial ........ ptOVidad tID 
IIP8X ~ 8IQciaIIaa under the u.r-
kat o..llapment Schema during the IIbcwa 
padod, SIaII .... , 

1HE MINISTER OF STATE OF THe 
MINISTRY OF (SHRI ASHOK GEHLOT): 
Ca) The SIaIa-wisa daIaiIs GI hank yam 
.. fllPllld to handlaom ...... and their 
0IgIIniIiaIians by the Nalional HandIaom 
Dava1apmw4 CorpoIIIlia.1 (NHDC) and the 
SIal. Co-aperaIive Spinning Mills during 
1~1 ... gMtn Inthellltadlad Statement 
-L . 

(b) The ~me-wIse de-
.....offlnanclalUllllancepnwldadthrough 
the NIIIIanaI Co-operadve DaveIapmant 
Corporation (NCOC) to Co-aperaIiva Spin-
ningMll8durlng 1980-91 and 1991-92(upto 
December 1991) are given in the IIIIached 
SIaIeIMnl- IL 

(c) Under the Markat O.,.Iopment . 
Aulllblnca Scheme (MOAB) implemented 
In tha handIaom aec:tar, IItI8Ishn» Is pr0-
vided to StataINational Lavel Apex Hand-
loom CcHperaIive SocietIas, Handloom 
DaveIapment CcHparations and Primary 
HandIaom OIHIparativeSocl8tiall. ThaStat9-
wise deIaIs GI MaItatt DaveIapment Aesia-
tancerel •• ldto ... ApexHandloomCo-.. 
aperatiw Sodetiea during 1991 (January-
December) .. given In the attached State-
ment-ill 
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STATEIENT-I 

DetaiIs'of Hade Yam supplied by NHDC and Co-operative Spinning Mills to hand/oom 
\ ....,.,. and thtW organisations. 

(Quantity in Iakh legs) . 

SLtIo Name of the State Sold by Co-op. Supplied by NHDC 
Spg.Mi1Is 1990-91 1991-92 
duJinsl1990-91 {uptoJan.' 

92 
1 2 3 4 5 

1. Andhra Pradesh 36.58 12.64 3.84 

2. . Arunachal Pradesh 0.15 0.01 

3. Assam 14.10 5.46 

4; Bihar 6.08 4.45 

5. Delhi 0.01 0.01 

•• Gujarat 0.09 0.47 0.33 

T. Haryana 0.60 0.45 4.86 . 
8. Jammu & Kashmir 1.50 0.04 

9. Kamataka 15.43 9.90 7.02 

10. KeraJa 6.56 0.95 1.98 

11. Madhya Pradesh 3.29 15.26 4.22 

12. Maharashtra 61.31 8.14 3.18 

13. Manipur' 0.46 

·i4. Meghalaya 0.08 0.01 

15. Mizoram 0.04 

16. Orissa 26.53 5.82 0.56 

17. Pondicheny 1.00 0.11 0.34 

18. Punjab 5.76 0.01 



SLHo Name of the State 

1 2 

19. Rajatban 

20. Slckim 

21. TamliNadu 

22. Trlpura 

23. Uttar Pradesh 

24. WestBengaJ 

Total 

MARCH 13. 1992 

Sold by Cooop. 
Spg." 
dutiWJ 1990-91 

3 
0.27 

114.42 

73.79 

10.75 

356.38 

STATEMENT-" 

SuppledbyNHOC· 
1990-91 1991-92 

(uptoJlln.' 
92) 

" 5 
3.52 f. 1.04 

0.01 0.11 

13.54 4.69 . 

1.39 0.50 • 

34.74 1.57 

9~94 1.02 

139.26 45.29 

State-wise assistance ptOVided by NCDC to Co-optlrativ" Spinning MiRs during 1990-91 
and 1991-92 (upto (December, 1991) 

SLNo. Name 01 the Scheme 

1 2 

A. Centrally Sponsored 
Scheme for shara 
capital participation in 
Growers' Cooperative 
Spinning Mins 

I) Maharashtra 

ii) Orissa 

B. Central Sector Scheme 
for share capital 
participation In Weavers' 
Cooperativ8 Spinning 
Mias: 
I) KaraJa 

1990-91 

Sanction . Release 

3 4 

660.71 150.00 

506.25 50.00 , 

45.00 

(Rs. in takfts) 

1991-92 
(upto Dec. '91 J 

Sanction Release 

5 6 

225.00 . 

54.38 



1 2 

c. Corporation Sf)onsored 
Schern.tormargin 
money assistldw to 
CooparaIive Spinning 
Uills: 

i) Kamataka 

ii) Tamil Nadu 

s 

10.75 

STATEMENT -III 

Supplied by NHDC 
1990-91 1991-92 

(upto"".' 

5 

23.107 

49.26 

Statfl-Wistl details of MadctIt DIws/opmtlnt Assistance rtlitlastld to Apex Handloom Co-
opsratNe Socistifls during 1991 (January-December) 

(Rs. in Lakhs) 

SI.No. Name of the State Among under MDA 
Scheme , 2 3 

1. Andhra Pradesh 315.95 

2. AssaI. 20.84 

3. Gujarat 1.98 

4. Kamataka 45.00 

5. Kerala 54.00 

6. Madhya Pradesh 37.35 

7. Orissa 158.60 

8. Punjab 11.50 

9. Rajasthan 23.25 

10. TamBNadu 1320.95 
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SLNo. Name 01 the State Among underAfDA 
Schetne 

1 2 3 

11. Tripura 11.92 

12. Uttar Pradesh 130.00 

13. WestBengai 339.42 

Total 2470.76 

SLNo Name of the State Sold by Co-op. Suppli8d by NHDC 
Spg. Mills 199().91 1991-92 
during 1990-91 (uptoJan.' 

92) 
1 2 3 4 5 

D. NCDC-III Agro Industries 
Projac:t - Cotton Components: 

. a) Central Sedor Scheme 
for term ban assistance: 

i) Andhra Pradesh 1469.625 

Ii) Kamataka 100.000 96.00 302.00 

iii) Maharashtra 4017.00 100.000 1499.250 

iv) Punjab 500.000 462.50 400.00 

v) Rajasthan 213.63 213.63 

b) Corporalion Sponsored 
Scheme for share 
capital assistance: 

i) Andhra Pradesh 891200 

i) Kamataka 537.250 42.44 244.97 

iii) Maharashtra 1127.33 1117.600 

iv) Punjab 231.25 
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SLNo NatnII at the State Sold by Co-op. 
Spg;'" 
dudng 1990-91 

Supplied by NHOC 
1990-91 1991-92 

(uptoJan.' 
92) 

1 2 3 ., 5 

v) RajasIhan 170.91 

Total 6322.04 5033.042 1216.73 2939.23 

Grand TalaI: Sanction 7538.n 
Release 7972.272 (Including spillover adistance) 

[Tta.nslatimJ 

VI8It of French Delegation 

·256. SMAI RATI.AL VARMA: Will the 
Ministerof COMMERCE be pleased to state: 

(a) whether a French delegation visited 
India during Oc:Iober to December, 1991; 

(b) If so, the issues discussed during 
this visit; 

(c) the areas in which the French dele-
gation had proposed to make investment; 
and 

(d) the details ir, this regard? 

tHE MINISTER OF STATE OF tHE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes, Sir. The followi~ 
Delegations from Franca visited India in this 
period:-

i) Business Delegation from the 
CounsiiNationai Patronat Francais 
(CNPF); 

6) Official Delegation from the Mlnis-
. lryofExt ..... Economic;Relations; 

ii) Delegation from the French T .... -
lIlY; 

(b) to (d). The French Business Delega-
tion during the 9th Indo-French Joint Busi-
ness Council Meeting discussed with their 
Indian Counter-parts the possibilities of en-
larging the scope of commercial and indus-
trial moperation between the two countries. 
II was agreed that considerable potential 
existed for Indo-French Collaboration in 
sec:.tors such as Compute, Software, Food 
Processing, Tele-Communication, PoBution 
Control Solar Energy, Informatics andChemi-
cals. 

The Two official delegations held dis-
cussions with the Ministry of Finance on 
French aid to India as a restlll of which two 
Protocols were signed committing French 
Assistance of F.F. 299.4 million. 

Generallnsul'8l1C8 Corporation 

·258. SHRI UPENDRA NAtH VERMA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the General Insurance 
Corporation of India is incurring losses; 

(b) i so, the details in this regard during 
the last three years; 

(c) the reasons therefor; 

(d) whether any complaints have been 



7I"""~ 1MACH13,'. ......".. ... 80 ·_.tNd_ .. Ig .............. atdunlnly ........ WDUldpnMde .... 1D ...... 
. ......... '11 .... 00mmillionflam.. tin flam varIcMa .... at .. ec.n.y .• ill 

CDpUIffIikon; dIIIcuIt 1D ...... tHs ........ by 
which ... became GpelIIIiDI ..... th8 . 

(a) .......... 1IwnIaf; 1:JicMI. ill vat to be granI8d Nc.nllan 
........ pavIJIont at ... SecwIIIes Con-

('I) the ....... ............ • bctI (AaguI8Iian) Ad. 1158. 

(O)1he -=tiDn1llc8n ..,1heGc¥ernment FcnIgn eur...." (Nan R •• IdJltt) 
In thIa Npd? Aocoift ....... 

ntE MINISTER OF STATE IN 1lfE ·280.SHRIE.AHAIED:WlIItheMlnil-
MINISTRY OF FINANCE (SHAI DAL§I tarat FINANCE be ...... to state: 
SIGH): (8) No, SIr. 

(.)wh8tIw ... Govemmanthave Inbo-
.(b) and (c). ~ net .... cIuced an cMngea In the foNign CIII'I8I1eY 

(non-reaidaIt) Account Scheme; 
(cI) No, Sir. 

(a) to (0). ~ nat .... • . 

(EnQIrh) 

........ 18Iock~ .... 

'''259. SHRI PAWAN KUMAR 
BANSAL: 

SHRI S.B. SIDNAl.: 

• 
Ca) .......... GcMmmentprapoaato 

aetabIIah • NaIionIII SIoc:k Exchange; 

(b) If .. 1M"'" tIwraaf; and 

. CC) ... 1Ima .., which 1 .. .., to be-
came opei1IIIanaI? 

ntE MlNISTBI OF STATE III 1HE 
MNSTRV OF FWANCE (SHRI RAMESH-
WARlHMUR):(a)1D(c).GlMriIllMllt.. 
tippRMCllnprlncfple,tha ............. at. 
.NdanaI SIoc:k e.ae. ...... Bomber 
bra. _-etructuN LRsIng and AI .... 
se.:w-' LIrnhd. • '- Inlanded ... tHs 
EIda. WDUId hNiIon _ a modal Ex· 

(b) If so. the daIaiIa tIwraaf; and 

(c) the Inert ... 'decntaaa In the depos-
lis under the 8Cheme II • ntSUI thereat? 

lHE MlNISTBI OF STATE IN THE 
MINISTRY OF FIIANCE (SHRI RAMESH-
WAR THAKUR): C.) and (b). The foNIgn 
CurNncr (Non-r88Idant) Account Scheme 

. has been ~ Ibtrahad in the foIowkIg 
manner with • view to makaing It mont 
aIIJacIMt to NR .. : . 

. . -
1. TheamountatlDanlovarclraftwhich 

may be grant8CI .., aUIhariJed 
.... tothaFCNRAccounthold-
... for purpaees CI8IerthIIn 1mM8t. 
ment in india has bean raiMdflom 
Fla. 61a1cha to As. 10 1aIcha • 

2. AuIhoriMd dealers have bean 
pennilted to grant Rupee IoansI 
overdndtJ "'* As. 10 IaIchI to the 
FCNR Account HoIcIeq far .... 
..... at IIIIIkIngdlNct InvaaIment 
on non-rtlplllridon bMis In the 
CIIpbI at indian firmMxMnpanIas 
..1gIIIIed In sppcavad ....... 
HIIhedo, ....... of RBI _ 
raquhdlDrtHs ........ 
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... 

AuIIGrtIld .... have been 
........... ·10 ... ~ 
.... tDl'8eidInt~ 
oompMia In india __ colli-
.. affixed dlFaeill held In FCNR 
Accounts IUbjec:t to CIItIin COftd. 
tlan WIIhDut ...... to the RBI. 

l.aMI grwUd 10 Account ~ 
....... againIt their FCNR 
depoeb can now be r8pIid fIDm 
Rupee funds held in their Non-
ReeidenlOnIinaIy Account..,.. 
to the condIIIon thIII iIUntIt paJ-
able an such loans WGUId be com-
men:iaI,.... 

(c) The paeiIIDn af CMUlandIng b*ICIt 
under the FCNR Scheme is giv8n below 
month-wiIe fnxn August, 1911:-

AIInh RI./ncnn. 

August,1H1 , .... 
Sept.. 1911 14455 

Oct.. 1191 1 .. , .... 

No1r .. 1191 14071 

Dec.. 1911 14263 

Jan.. 1. 1 .. ,73 . 

-211. SHRI BHAGEY 
G08ARDHAN: 

SHRI LOKANATH CH-
OUDHURY: 

Cal WhaIher .,." IrreguIarIies In 1M 
IInPort cI ",,".It hIM been ..... 

._., _ .......... In th8 ~ af india 

dIIId~""_ 

(b) Iso. the ..... thenIaf; 

(c) th8 ..tinllllid ... IRIIaNd ." th8 
gcMmIII8I'It; 

Cd) ..... IN GcMmment have In-
vealigaa.d or pIapoM to iMIIigaIe th8 II-
IIged imIguIIrIies; 

(e) 110. the dIIlaIIs thc··-' and 

(f)the .. PftIPOI8d1Dbet.un."the 
aw.nm.nt to check ~ af such 
inaguIdes? 

l1E ... ISTER OF STAlE OF 1HE 
YNISlRYOF COMMERCE (SHRI P. CHI-
DMrII'IWI): (a) to (f). GIMmmenl hIM 
naIId the He ...... fIIPDIIln the Tiaesaf 
india cIIiIed 1.2.92. 1'h8 facts In ......... .. -~:. 

I) STCputdlllld9000MTlafgluld 
nauFrint flam FlNNPAP In OeD-
bar. 1111 III. FOB ..... af • 801 
PUT will apIion to pua.e an 
addIIianII quardy af 5000 MTL 

i) On30.12.1H1. S.T.C. clecidldto 
...... aptIonfDr~af 
thIs.tdliDnalquMllyolSOOOMTI 
fIain FlUiPAP altha FOB rate aI$ 
_PUT. 

II) . On the ..... of a compIIIInI re-
o ..... In Jan..,. 1912 thIIII the 
IrUrnaIionaIpricewas __ than$ 
_ PUT FOB. .. STC had ad-
vised the SUFPIiar FlNNPAP not 10 
go ahead witt the ptOductiDn til 
IUCh time .., hear from STC In 
the mIIIIIIr. 

lit) S.T.C, ............... opInIan 
. babe _we 12 !he CDfIhct tor 
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"262.SHAlVI.ASRAONAGNAnf RAO 
GUNDEWAR:Wdlthe MinlsterofTEXTILES 
be pIeaIed 10 state: 

(a) the daIalIs of carpet weaving training 
centnlS in the Q)Untry, Statawise; 

(b) the number of such training cent,.. 
cIoead clown during .-:It tI the last three 
years; 

(c) 1M reasons theraIor; 

(d) whathartheGovernment propose to 
sat up 101M new training cant .... In these 
SIatea; 

(e) if 10, the proposed locations thereof 
and the time by which these centres ant 
IIceIy 10 be .. up; and 

(f)the1Dtal numberof persons trained In 
carpet weaving during the above period and 
the total amount of Ioanalgrants given 10 
them under the ........ pIoyment 1Cheme? , . 

THE MINISTER OF STATE OF THE 
IMNISTRV OF TEXTUS (SIR ASHOK 
GEHLOT): Ca) SIafe.wise .... of Carpet 
WeavIng TrafMIg Centres lUI dapIutmen-
tilly by the Union Government .. tabled in 

. the IIat8rII8nt IIIaChed. 

(b) and (c). No centre has been cIoead 
down during the last 3 years. However, the 
Carpel WIIIIVing Training Centres are peri-
patetion in natura and are shifted from one 
placelo another accordingtotrainlng needs. 

(d) No, Sir. 

(e) Does not arise; 

(f) The Ictal number of .n. .... trained 
In carpet weaving during the last 3 years is as 
under:-

1988-89 8212 

1-'90 8230 

1990-91 

Information regarding the amount at 
. IoansIgrants given 10 the trainees underthe 
self-employment scheme is not available as 
this c::on.- under the purview of the State 
Govarnmentl. 

STATBENT 

SI. ,.",. of the lias. AdvMC8d 
No. State Ttalning T,.".. 

,c.mr.s CMIrN 

1 2 3 ., '5 8 

1. Uttar Pradesh • 91 80 4 155 

2. Jammu & Kashmir 118 57 115 

3. ... 25 .. 1 30 
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5. . Madhya Pradesh 

8 .. tWyana ,. 

7. Punjab 

8. Hinachal Pradesh 

9. Andhra Pradesh 

10. TamB Nadu 

11. Kamataka 

12. Wect Bengal 

[Englslf . 

3 

13 

18 

4 

4 

4. 

15 

3 

5 

4 

304 

·263. SHRI HARISH NARAYAN 
PRABHU ZANTVE: Wli the Minister of 
FINANCE be pleased to 8Iat8: • 

1 

1 

4 

127 

Unit Trust of India 

581 Mutual Fund 

5 6 

13 

1 18 

5 

5 

4 

19 

3 

5 

4 

6 437 

No.a/Schemes 

52 

12 

Canbank Mutual 14 
<a) the numberof Majual Fund Schemes Fund 

spansoradby Nationaliled BMcs, UnltTruit 
of India, L.IIe Insurance Corporation, Gen- . indian Bank Majual 7 
araIlnsurance Corporation 80 far; Fund 

(b) ...... thaGovemmentpraposato 
give permllelon to private seca to start SOl Mutual Fund 
Mutual Fund Schem_; and 

(c) 180, the details thereof Including the 
termsllf'dconclllorlltDbelmpoeedonthem? 

1lIE _ISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-

. WAR TltAKUft): (a) to (c). The nllllber of 
ect.n.. ~ 80"" by UTI and Mula! 
Funds .. given beIaw:-

PN8 Mutual Fund 

LIC Mutual Fund 

GIC Mutual Fund 

Total 

4 

4 

15 

3 

111 
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Government haw decided to perm' 
8ItIIbIlIhmenI 01 mutual funds in tt. privIde 
MClar. A comprehensive .. 01 prudenliaI 
guideInH for the development and regu1a-
tion of .. mutual funds which invest primarily 
in the capiIaI mark8t and for ensuring inves-
1Dr protection, has been issued on February 
14. 1892. The regulatory framework under 
these guidelines includes inter alia auth0ri-
sation 01 Mutual Funds by the SecurIies and 
Exchange Board of India on the __ of 
certain eligibility criteria, rastricIIons on their 
business activities. disclosure and account-
ing requirements and penal proviaions for 
violation of these guidelines. 

Third World IMunnce CongrHe 

*264.SHRlDHARMANNAMONDAVYA 
SADUl: Will th8 Min .. of FINANCE be 
pIeued 10 sIale: 

(a) wMther the first ever Third World 
Insurance Cong,... was held at Maw DatIl 
on February 17. 1992; 

(b) • 10. the main topics disa~.ed 
therein; and 

(e) the stepstakenlprCposedto betaken 
. by tIw Gavamment in this regatd? 

THE MINISTER OF STATE IN THE 
MlNISlRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) Ves, Sir. 

(b) Broadly. the following topics .... 
dieculled: . 

1. Regional Co-operatIon 

2. U. Insurance 

3. Agric:uIturailnsurance 

4. Insu~ and Invealment 

5. 0 IWnsurance 

8. Role 01 SupeMaory AuIhor 
• lay In Insurance. ReInsurance 

and s.cunty AnaIpis 

7. Manllgem8lt, Education, 
Training and Peraonnel As 
pedL 

(e) The raeoIutlone paud by the Third 
World Insurance ~greaS relating to 
Strengthening of Supervisory Authorities In 
Changing Economia8; Need for Insurance 
EducatlDn and Training; AgrIcultural Insur-

o anee; Regional ReinsuranCe Exchange; and 
Training Forums lor Supervisory Authority 
hava bean noted by the Government u well 
u the General Insurance Q)rporalion 01 
India for action at the appropriaIe 1lIIge. 

[ TI8IISIIfionJ 

Smuggling of Senclal Woad . 

2n9. SHRI BARE lALJATAV: WlIltha 
Minister of FINANCE be pleased to stale: 

(a) whether instances 01 smuggling of 
IMdaI wood from Ujain to foreign countries 
hav8 come to the notice of the Government 
during 1992; 

(b) if 10. the details thereat; 

(e) the quantity of sandal wood seized 
and the details of the pel'SOnS involved in 
such smuggling adivilIes; and 

(d) the action taken or proposed to be 
taken against the guilty parsons? 

THE MINISTER OF STATE IN THE 
MINISTRV OF FINANCE (SHRI RAMESH-
WAR THAKUR): <a) to (d). The.juriadlctlonal 
Cuseoms authorities have not reported any 
Instance of smuggling 01 sandal wood from 
Ujainto~ign countries in ~ recent pat. 
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ReIInince FiIcI ...... brNHB to 
Kat .. tika ..... AgrIcu .... 1 Rural 

DMIOpment 8aiIk 
2780. SHRIMAn BASAVA "ffAJES-

WARI: Will the Minister of FINANCE be 
pIeaaed to stale: 

(a) whelherthe National Housing Bank, 
Bombay has extended refinance faCil"lties to 
Kam~~ Agricuhural Rural Develop-
me.rt eank for house construction and re-
pairs in rural areas; 

(b) if so, the total amount of loan pr0-
vided by the NatiOnal Housing Bank; 

(c) whether the Karnataka Govemment 
has utilised the same; 

(d) if so, the details thereof; 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Under the Scheme for 
subscription to 'Special Rural Housing De-
bentUres' (SRHDs) formulated ~ National 
Housing Bank (NHB) in 1989 for providing. 
financial assI$mce to the State Coopera-
tive land Development Banks (SCLDBs), 
NHB has extended financial assistance to 
the Karnataka State Cooperative Agricul-
tural and Rural OeveIopment Banks ltd. 
(KSCARDB) by way of subscliption to such 
debMtures which· have ·been bled by 
KSCARDB in rasped of housing loans dis-
bursed by them 1n rural ~ of Karnataka 
thlOugh their ~ LarKt"oevelopment 
Banks (PU>Bs) ~. acquisllionlconstrudlon . 
of new housing units and ~ upgradation 
including major rapBirs. The total amount of 
finanCial· assistanc8 ~id8cf bY. NHB to 
KSCARDBbVw8yof~tDSpiK:laI 
RuralHousJng Deb8fttures ar;,ounteclfo As. . 
222.32I8khs. . 

(c)to Ca). SpecialAuralHouaingDlben~ 
turea floated br tCSCARDB are aubIcrIJed 
by NHB after the 1tQusing loans hIM been 
diabunlad by the Primary land Develop-
ment Banks to -the Ultimate beneficialjes 
against cre8Uon of morlgage. Th8 abcMt 
mentioned .amount of As. 222.32·1akhs 
houUIgloansdisbursad by the Primary l8rfd 

. DeVelopment Banks has· been utilised to 
. finance construction rl42S new houses and 

repairs·to 515 old houses spread over 14 
districts In the State of Karnataka. 

Retrenchment of Workers In Export 
PromoUon Councils 

2781. DR. JAYANTA RONGPI: Will the 
Ministerof COMMERCE be pleasedtostate: 

(a) whether the Govemment have re-
trenched a number of emJtloyees in the 
Export PlOmotion Councils; 

(b) if so, the details thereof and the 
justifICation therefor; and 

(c) the steps taken by the Govemment 
to cancel the retrenchment orders and to 
ensure the standard and quality of the prod-
ucts proposed to be exported? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) No, Sir. 

(b) and (c). Does not arise. 

Aaletance by NABARD to Andhl'll 
·Praduh 

2782. SHRI J. CHOKKA RAO: Will the 
Minister of FINANCE be pleased to state: 

(a) the CNdIl requirement put forward 
by Andhra pradesh tb the NatiOnal baiik b 
Agriculture and Rural Development during 
1991-92; 
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(b) whether the Bank has provided the 
entire requirement; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) to (c). National Hank for Agricul-
ture and Rural Development (NABARD) has 
reported that credit limits to State Coopera-

live Banks and loans to State Govemmeid 
. are sanctioned by them having regard 10 the 
normsanddisc:ipl'lI'Ies in force and also having 
regard'to the reaHstlc lending programmes. 
resources position of the concerned institu-
tions, level of overdues and other relevant 
factors. Keeping the above aspectS into 
consideration, NABARD has provided the 
following assistance to Andhra Pradesh 
duril1l 1991-92: 

(Rs.1n latchs) 

Purposes CreditUmit! 
Loan appIiBd for 

Credit limit! 
Loan sanctioned 

i) Short-Term 
(Agricultural) 
including marketing 

55735.00 42290.00 

of crops, produce loans 
and marketing of forest 
produce 

ii) Weavers' finance 

iii) Loan to State Govt. 
for contributing to the 
share capital of societies. 

Development of Kaklnada Port 

2783. SHRI. K.V.R. CHOWDARY: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: ' 

(a) whether the Govemment propose to 
convert Kakinada Port into a major Port; and 

(b) if so, the details ofthe steps taken up 
by the government for development of this 
port? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) No Sir •. 

(b) Does not arise. 

8913.36 7967.04 

503.37 293.68 

[Translation] 

InC1'H1t8 In Export quota for Ted ... by 
USA 

2784. SHRl MRUTYUN.JAYA NAYAK: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) the details of the deliberations held 
between India and the United States of 
America in Washington for increasing ex-
port~uota of textiles from India; 

(b) the steps being taken by the Govem-
ment _redn; and 

(c) if not, steps are being taken the 
reasons therefor? 
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-TI-IE MINISTER OF STATE IN llIE 

MINlSlRY OF TEXTIlES (SHRI ASHOK 
GEHlOT): (a) to (e). Following negotiations 
b8twe8n reprasentatives of· the Govemment 
of India and United States of America, an 
understanding was reached on the access 
level for export of textile and clothing prod-
uclS in the US market for 1992. Accordini to 
this, there are increases in the quotas for 
certain products. In respect of some prod-
uclS, certain additional flexibilities will be 
available which win result in increased ex-
port opportunities. It is expected that. as a 
result of these changes, there will be a 
significant increas8 in the exports to US 
market during 1992. 

[EngBsh] 

VIolation of Human Rights by Armed 
forces 

2785. SHRISVEDSHAHABUDDIN:Win 
the Minister of DEFENCE be pleased to 
state: 

. (a) whether th. ·Govemment have re-
ceived allegations regarding violation of 
human rights and abuse of poWer by the 
armed forces in various States during last 
three years; 

(b) if so, whether these allegations have 
been enquired into; and 

(e) the particulars of allegations and the 
outcome of the enquiry in major cases and 
the action taken against the personnel con-
cemed, State-wlse? 

llIE MINISTER OF STATE IN llIE 
. MINISTRY OF PETROlEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S •. 
KRISHNA KUMAR): (a) to (e). There have 
been no allegalions against the Navy or the 
Air Force. Howevat, certain complaints hava 
been received on the Army side. 

Of the 344 writ petitions a laping illegal 
d8tention, Illegal interrogation, harrassment 
and IoltUre of detenus by the Army in Assam, 
the Guwahati High Court has disposed of 
292 cases. 01 these, in 291 cases, the alle-
gations have been found to be unsubstanti-
ated. The other cases are pending disposal 
by the High Court. 

11 cases of alleged excesses on civilian 
population in Jammu & Kashmir have come 
10 Govemment's notice. These h~ve been 
enquired into and disciplinary acti,.,,· '1g~inst 
the persons found guilty has already been 
initialed. 

The Indian Army is a highly patriotic and 
professional Armed Force. It has been per-
forming its duty under extremely difficult 
circumstances, in keeping with its highest 
traditions. Even where minor deviations from 
the laid down norms and procedures were 
established, stem action has been taken 
against the defaulting personnel. 

Organl_tlon of SemlnarslConference81 
WOrksh0p8 

2786. SHRI BAlRAJ PASSI: 
SHRIMATI MAHENDRA 

KUMARI: 
SHRIMATI RITA VERMA: 
SHRI ANNA JOSHI: 

WiRthe Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state: 

(a) the numberqf SeminarslConferencel 
Workshops organised directly and indirectly 

. by his Ministry during 1989,1990 and 1991; 
and 

(b) the amount of expenditure incurred 
thereon during the above period? 

, llIE MINISTER OF STATE IN THE 
MlNlSlRYOFPARlIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
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MINISTRY OF LAW. JUSTICE AND COM- IIUIIIbIw gf. S8mInaraICOnf~. 
PAHY AFFAIRS AND PAflJAMENTAAV slqiaOlpinlledbyfheMlniltrydurilvtl89. 
AFFAIRS (SHR' RANGARAJAN 19908nd1.1 andfheapendlhnlncurrad 
KUMARAMANGAlAM): (a) and (b). The tharaon .. as faIbws:· . 

Year No. ofsemiiJili&li8I.,.., 
Wodcshops 0IpIIssd 

1989 4 

1990 4 

1991 3 

2787. SHRIMATI VASUNDHARA 
RAJE: WiI the Minister of COMMERCE be 
pleaudto .... : 

(a)whath.theGovammentpnlpOS8to 
expand."... _ undarc:o-cpendian'"" 
Hungary; 

(b) if so. the apecific araas whera Indo-
Hungary joirt c:o-oparatiDn .. proposed to 
be astabIishad and expallded; 

(c)whalheranydac:islon habeentlken 
in thai diraction in the Indo-Hungerian Joint 
BusineIa Council meaIing MId in January 
last; and 

(d) if so. the dataifs thareaf? 

1HE ... ISTER OF STATE OF THE 
MINISTRY OF 00MMeRce (SHRI P. CHI-
DAMBARAM): (a> Yas, Sir. 

(b) Efforts IIf8 being made to expand 
bilateral trade with Hungary. These. inter 
• Include expansion 8nd diwnIiCIiIiDn ~ 
thebailkaldgaods1laded • .aing upofjoirt 
venlUNs. encouraging partiCipaIIan in trade 
faila8ltd~"""'ofcommar­
ciIII..t ~ da'~gaIIons. 

. '. 

(c) and (d).lnthetelth l'II88Iingof Indo-

Amount aI.".,.". 
incun8d 

239121· 

1.42 • .......,· 

12,940/· 

Hungarian JainI Business Council held in 
New Delhi on the 23nI January. 1992, the 
main araas idenlifiad for aaIIIng up of Joint 
ventures in HUngaryweretextilM.garrnents. 
IeaIhar and ........ poducts, aulOmObiI. 
COIiIpOI", eIacIronics, food proc8I8ing. 
tourism andlaelinduatry: Th8prospectsfor 
!mfxuvingtrade balweentwocountrias ware 
aIsodiaCI ., ad in the meeting and the thrust 
...... identIied for export fmm India to 
Hungary went computers. computars soft- . 
ware. machinery and eq~ compres-
8OI'S, pumpe, household consumer gaoda. 
I88dymadegarmenlS. elac:trlcalgaodsproc-
essad foods, electronic Items etc. 

Export Focus on __ ...... 

2788. sHRI GEORGE FERNANDES: 
WiltIMt Mlnislar of COMMERCE be pleased 
to .... : 

(a) whether the Government have ... 
Iec:t8d 80lIl8 items which wi receive the 
exPorts focus of his MInistry; and 

(b) If 80. dabiIIs thenJaf aIongwith the 
Urns ..... have bean selected? 

ltIE MtaS1m'OF STAle OF THe 
1IINIS"mY00cOi.EACt:,(_IP.ctu-
.~t8l_(b~Th.~ 
"'~'5"""'_"";tor '. rnakiIg special thrust in markets abtoad. 



wIhoutmlnknlllng1he impartanceaflncraal-
ing expofIa flam the 0IhIr 88CIIn. The 15 
thrust -*"8' ... : (1) T .... .....,. In 
package and value added farms; (2) Cere-
ala, (3) Pmc.I •• d foods, including fIUil and 
juIctI, mul and mut praduda and fr8Ih 
fruits & ~ (4) Marine pnxIuds, 
eapeciaIIy in vaIo...-ddtd forms; (5) Ironore; 
(6) ~r and IealIw manulaclUl'88, will 
an emphasis on the IalIar;. (7) Handicrafts 
and jlwtlltry; (8) CapIaI goods and con-
sumer. durabIts; (9) EI8cIronlc goOds and· . 
com~ softwaJ';' (10) BasIc chtmIcaIs; 
(11) Fabrics, piece-goods and JIIIIde..ups; 
(12) Readymadt ganntnlS; (13) Woollen 
fabrics and knitwear; .(14) projtc:ts and serv-
ic8s; and (15) Granit •• 

Incomt-Tu: ouI8I8ndlng .......... top 20 .,.,.. ...... 
2789. SHRI SANATKUMARMANDAL: 

WiD the ainister of FINANCE be pIeastd to 
state: 

(a) thequanlUmof Incomt-taxoutstand-
ing against each of the tIDp 20 defaulters _ 

on MardI 1, 1992; and 

(b) the Ittpe btirV taken to ...,.,.,. the 
ouIstandlng dues? 

THE MINISTER OF STATE IN THE 
MINIStRY OF FINANCE (StIRl RAMESH-
WAR THAKUR): ''''The Iattst information 
compIItcI bot the Minillry regarding 20 tax-
payers against whom maximum amount of 
Incomt-tax ~mand was outstanding, is _ 
on 31.12.1991 and. is given in the state-
ment tneIastd. . 

. . 
(b) Suitable administrative and legal 

steps are taken to racovar the outsIanding 
duts and I'tODV8ry action in aR thasa casas 
is periodically monllDrad at the laval of 
Commissioner at ~ax and abcwa. In 
moat of the casas demand is dispIled in 
appaaII, etc. and the appellate authoriIies 
have bttn requtslad to ~ of the·ap-
paaIa on priority basis. In lOme casas, ad-
justment of tax ratu,. apinII ;these de-
mands or aPPeal effect or verification of tax 

. paymenll in pending. '. 

STATEIEIIT . ,. ': :_.' ~ -; -,. 

S.No. NiJme of the ptnOIIS 

1. 01 & NIIIuraI Gas CommIuiDn 
'...,. -:. ," ~ "~" 

3. PttrItsI General FInanct & 'J;'''' 

InveStrnant ~",!: ~ . '.' 
•• -."., ..... 1 .•.• ·. " •.•• = 

4. Indian 01 CorporaIion Ltd. 

. '., '::::!/!i.b'T:::: 
... ",:.':,: " . Jl!~1.~~.1~J 

(Rs. ., CtDtrIS) 
... -'. ,'~ " 

495.81 .' 
~', '~."l.·,; .. ~:, . ~L:'::'~ '.,). -:.,' ·.?~~·.r~ i ,-," 

... -~ :-, . 

" .. 0:; '179.66 

"'1 • .38 .. " 

. .' .109.11 

82.82.1 .' ..•• 

63.12-.. ~ ~.... ~"~ ....• .' 
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B.No. Name of the persons 

8. Contine~ Construction Ltd. 

9. National Organic Chemical 
Industries Ltd. 

10. Aditya Finance & Inv. (I) Ltd. 

11. United Bank of India 

12. Modi Rubber Ltd. 

13. Deposit Insurance & Credit 
Guarantee Corporation 

14. Modi Pon Ltd. 
.,-:.:.-"." . 

. 'ltt .,' . Reliance Patro Chemicals Ltd. 

. , ,: '2 . ~ ~': ' ~: .• ~ ..' 

17. . Escorts Ltd. ,c' "! ·c.; 

18. Sanchalta Investment 

20. Subr 8haf'N~ Bhai Bakhia 
':',' .... ', 

AtIJt)unt d Income-taJt 
demand outstanding. 
850031.12.1991 
(Rs. in CIDffIS) 

47.53 . 

47.17 

45.63 

44.61 

40.73 

37,&3 

36.38 

33.88 

32.02 

31.74 

30.81 

31.34 

30.39· 

;, Subsequently. the demand has been-rflduc.cHCi NIL. 
DIaI_~ of Shere Cepltalln . ··ibjif'sd. whether the Government pro-

'.' :'. Banka pose to allot ~ disinvested share capital 
to the employ .... of the respective banks; 
and . 2790. SHRI DATTATRAYA BAN· 

DAAU: 
SHRIMATI DtPIKA H. 

TOPIWALA: . 

Willth-.MiOiater of FINANCE be pleased 
to state: 

;: -:.«-1,'.:;,";, : .... ::.-:'). 

(c) • so.1h8 cJ8taiJs thereof? 

THE M~ ~ STAle IN THE 
MINISTRY of ,.~ (SHRI DALBIR 
SINGH):{.).~ •. ao.~proposaIund.r 

(a) whattieithe Government propose to conaidara1iiIn Of~ at present. 
dis-invest tt.ir .lhare capital in public eeca . 
banks; _ .:~._ .. _ _ .. _ .. ____ . _ .... _.~}~~}.:~~·arisa. 
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Export of .. CA Scrap 

2791. SHRI PIUS TlRKEY: Will the 
Mlnlstarc;»f ~MERCEbeplaasadtostate: 

(a) whether the Bihar M'1Ca Exporters 
Association (BMEA) has called for the re-
moval of curbs on the export fo mica scrap{ 
waste and for revision of the minimum export 
price of mica products; 

(b) if so, the details thereof; 

(c) the action taken or proposed to be 
taken by the government in this regard; 

(d) the foreign exchange earned by the 
export of mica during each of the last three 
years; and 

(e) the steps proposed to be taken by 
the Government to increase its ,xport? 

THE MIN,ISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): <a) and (b). Bihar Mica ex-
porters Association, Giridi has represented 
requesting for decontrol of export of mica 
scraplwaste and reView of MEP for mica 
fIakesIpower. 

(c) There i$ no proposal presently under 
consideration for a ·'urther review of the 
export policy of mica scrap.twaste. MEP for 
mica and mica products, including· mica 
flakesIpower is reviewed periodicafty. 

(d) Export of mica and mica products 
during the last three years has been as 
under:- ' 

Year Value (m Rs. 1aIch) 

1988-90 5027 

1989-90 5123 

1990-91 5153 

<e) Review of the Export Policy and 
minimum export prices in respect of mica 
and mica products, settling up of down-
stream proj8c:ts, for manufacture of finished 
mica products for export and establishment 

• of R&D Centre are some of the steps taken! 
proposed to be taken to increase export of 
mica and mica products. 

Task force for development of Power· 
loom. 

2792. SHRI PARASRAM BHAnOWAJ: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether any task force has been set 
up by the Government to assess the existing 
development of credit to powerlooms in the 
decentralised sectors and to augment its 
availability for their modernisation and work-
ing capital; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINiSTRY OF TE~LES (SHRt ASHOK 
GEHLOT): (a) Yes, Si{. 

(b) The Task Force Committee was 
constituted by the Ministry of Textiles in May,· • 
1987. The main purpose of the Task Force 
Committee was to study and recommended 
schemes for making avllllabl8 credit to d.e-
centralised powerIoom sector, and· to as-
sess the requirement of working capital and 
credit, and make special recommendations 
l'8(Iarding measures to be taken to augment 
swift credit to the decentrallsed powertoom 
sector. 

Major recommendations ·of the Task 
Force Committee had been that one time 
requirement of funds for working capital8l1d 
for modernisation be make available which 
could be enhanced 'in subsequent years. 
These.1oans should be on the terms and 
conciltions which are applicable to SSI Units. 
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Slate govemments should enClOuragecoop-
erativisatlon in thepowerloom seclor.·State 
level Apex marketing institutions be encour-
aged for marketing activities. 
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STATEMENT 

Depot 

Repair of D.T.C. BUSH Nand Nagri Depot 

2793. SHRIMATI DIPIKA H; Patpar Ganj Depot 
TOPIWALA: Will the Minister of SURFACE 
TRANSPORT be pleased to state: Shahdara Depot-II 

Number of buses out 
of ord9rldamagBd 

2 

5 

2 

(a) the ·number of D.T~C. bUses which Dhichaun Kalan Depot 6 
are out of. order/damaged and are standing 
idle In various depots as on January 31,1992, Hari Nagar pepat-II 
depot-wise; and 

Shadipur Depot 
(b). the steps taken by the Government 

to.9at them repaired at the earliest? Peera Garhi Depot 

G. T. Karnal Depot 
lHEMINISTER OF STATE OF THE 

MINISTRY OF SURFACE TRANSPORT Wazirpur Depot-II 
(SHRI JAGDISH TYTLE~: (a) Depol·wise 
details of DTC buses which were out· of . Rohini Depot-I 
orderldamaged as' on 31.1.92 are given in 
the enclosed Statement Kalkaji Depot 

(b) Steps have been taken 19 ensure 
scheduled .outshedding of 90% buses. The 
D.T.C. follows a two-tier unit replacement 
based maintenance management system 
where in periodical maintenance, day to day 
repairs, various dockings, unit ",placement, 
etc. are taking place at the first tier i.e. tho 
depot workshop. RecOnditioning of assem-
blies, retreadinglrepairs oftyres, major/acci-
dental repairs, etc. are taken up at the sec-
ond tier, i.e. Central Workshops. 

For the above tasks, about 10% of the 

Okhla ~epot-I 

Sarojini Nagar Depot 

8anda Bahadur Marg 
Depot-I 

NoidaDepot 

Shahdara Depot-I 

Yamuna. Vihar Depot 

Hari Nagar Depot-I 

. vehlclesaredallydetained(exc:eptonSatur- Hari Nagar Depot-III 
days, Sundays, Gazetted HolidayS) in DePot 
Workshops for var~s preventive mainte- Raja Garden Depot 

. nance, activities/docking i.e. 8000 kms., 
24.000 kms MVI and accidenllmajor repairs Bawana Depot 
etc. 

3 

2 

3 

2 

3 

6 

3 

3 

1 . 

1 

1 
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Depot Number 01 ,.,... out 
oIa~ 

NangIoI Depot 1 

. Wazirpur Depot-UI 1 

Rohini Depot-iU 1 

Nehru Place Depot 2 

Okhla Depot-II 2 

VaaanI Villar Depot 4 

Indrapraslha Depot 3 

Total 63 

In addition. 19 v8hlCies were held up 
in Certral Workshop-I of DTC for 
major repairs. 

2794. SHRI BHAGWAN SHANKAR 
RAWAT: Wdl the Minister of COMMERCE 
be pleased 10 stale: . 

(a) the dataiIa of import and export 
position of the cauntry in the three qUlll'lanl 
of 1he years 1990-91 and 1991-92; 

(b) whether any schema to impnwa the 
lavelof export and inport of the year 1992-
93 is undertha ~ideralion ofthaGovem-
mart; 

(c) if so. the details thereof; and 

(d) if not. the reasons tharafor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMWWI): (a) Incia's imports during the 
find th .... quarters at the financially year 
1991-92Le.ApriI-Decambar.1991 amourted 
to As: 34238 crorea as comparad 10 As. 
31724 CRn8 during AprII-Decamber. 1990. 

....., reglslamlran iaaas8 of .7.9%. In 

.................. taglstered aclecllne of 
2OSK.. INDIA'S EXPORTS TO General 
Cwraney .... (GCA)amourtedloRi.27133 
cnQI cUIng AprI-Decambar. 1991 as 
comparadto As. 18785 CIOI'8S during AprI- -
Decamber. 1990 theraby ragisIering an in-
CI8aI8 of 44.4%. In doIar I8nns, 1he GCA 
..... regideracI an Incraaae of S.3%. 
lndla's8lipartsloRupee PaymenlAnta(RPA) 
amounted 10 As. 3199 crores3turing AprI-
December. 1991 as ~ OD As. 4404 
CIOr88during ApriI-Decambar. 199c,.Uhtleby 
ragislerlngadacllned27.4%.lndollartenns, 
1he RPA exports registered a decline of 
46.5%. 

(b)to(d). TheGovemmentintraducada 
package of policy retonnsaimad at stNngth-
anlng of export.lncentlves. and 8Hmlnatlrv 
aubStantiaJvoIumaof import licensing. These 
Include: partial col1V8l1ibllly of Rupee ..... 
dUdIon In tariff rates, ramovaIof licenaing on 
most of he imports barring imports of 88nsi-
tiva Items. slrai1gthaning of advance licens-
Ing ayatam ate. Besides, Govt. Have taken 
other steps which Include reducing controls 
through licansirv. simplification at pr0ce-
dures for exports. activiaallon of Board of 
Trade. bilateral dllCl_1ons with eaIected 
countrias.lrtaracllon with nalionalorganisai-

. lions of trade and industry. ate. 

......... rrom ... 

2795.SHRIRAJNATHSON<ARSHAS-
TRI:Wllthe Ministarof LAW. JUSTICE AND 
COMPANY AFFAIRS be pleased ID .... : 

Ca) the numbaratlaltars recatledby hin 
from the Members of ParIamanI during the 
last fift8an months, month-wi88; . 

(b) the number of those which want 
aclalOwledgadlnotacknowledged and given 
final rapIaInot given final repIIas. rnonIh-
wIae;and . 

(c) the steps taken 10 expadiIe 1he .... 
plies and 10 chec::k such delays In fubn? 
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THE MINISTER OF STATE IN THE AlI8IIara receIvad from the Membera of 
MINISTRYOFPARLIAMENTARYAFFAIRS Parliament since June. 1991 have been 
MINISTER OF STATE IN llfE MINISTRY acknowledged. F ... aI replies were given In 
OF LAW, JUSTICE AND COMPANY AF- 139 cases, details of which are given In the 
FAIRS AND PARLIAMENTARY AFFAIRS abov8 mentioned enclosed statement An-
(SHRI RANGARAJAN KUMARAMANGA- nexure.lnformation in raepectofthe remain-
lAM): <a) 694 letters were received from ing letters 18 being coHec:ted and win be laid 
Members of Pariiament by the Ministry of on the Table of the House. In accoIdance 
Law, Justice & Company Affairs during the wih extant itstructions, priority is accorded 
last 15 months. Month-wise details of the to the work.of replying to the letters of 
letters received are given in the enclosed Members of Partlament. Disposal of such 
Statement casea .. regularly monilored at the highest 

(b) and (c). letters 110m the Members of level and nunedial steps are taken wherever 
Parliament were invariably acknowledged. necessary. 

stATEMENT 

No.of I9Itets lfIt»ived Final Replies .,. given, 
by M/nistly fA Law, month-wise by Uinistty 
Justice & Company of Law, Justice & Company 
Affairs month-wIse Affairs 

1 2 3 

1. December. 1990 7 2 

2. January,1991 50 9 

3. February. 1991 24 3 

4. March,1991 36 12 

5. ApriI,1991 13 7 

6. May,1991 15 10 

7. June,1991 9 7 

8. JuIr,1991 22 9 

9. August,1991 114 24 

10. Septamber,1991 117 8 

11. Oc:mbar,1991 64 10 

12. November,1991 50 8 

13. December,1981 72 11 
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No.of fetters f8CBIved 
by Ministry of Law, 
Justice & CoI7JNIIIY 

FInal ReplIes ..,., glvfln, 
month-wise by Ministry . 
01 Law, Justice & Corrpany 
No.of IsttBn; I80IIIved FInal Month . 

14. . January, 1992 70 

15. February, 1992 31 

Total 694 

Settlement of cas .. Compensatory 
Support Claims 

2796. SHRI R.SURENDER REDDY: 
SHRI SASHI pRAKAsH: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether a strategy to sattIe overRs. 
1000 ClOre of pending claims of ash ·Com- . 
pensatory Support has been flNllised by his 
Ministry; 

(b) if so, the maio features of the scheme; 

(c) to what extant the disbursement of 
CCS claims to exporters wUl be made; 

(d) whether the Finance Ministry has 
been asked to Increase CCS allocations so 
that settlement can be made; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE OF THE 
. MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (e). In December 1991 
various licensing offices had prajeGtadfund 
requirement for payment 01 pending CCS 
claims around As. t 190 crores. MInistry of 
Finance was accoJdlngly approached, for 
release of.the raqulsllefunds. A aumol As. . 
410 c:rot8S was raIeaIed by 1M MInIstry of 
Fmance on this account and .. same .. 
been disbursed to various IIcenU1g ofticeI 

14 

7 

139 

in Jan, Feb., 1992. A further sum of As. 260 
crores has been provided in the RE for 1991-
92 and Rs. 300 crores in the BE for 1992-93. 
Further allocation of funds will be made to 
various licensing offices on receipt of the 
same from the Min. of Finance. 

[Ttanslatlon) 

Reduction In number of Ernployeea In . 
Varlou. DeparIIMnta 

2797. SHRI VISHWANA TH SHASTRI: 
Will the Ministerof COMMERCE be pleased 
to state: . 

(a) whether the Government.have con-
stituted any corrmtIee to make a review for 
reducing the nul1ll:ier of employees In vari-
ous Departments of C0mmetC8 MIntsIry; . 

(b) If so, thetlrnetwwhlch the aIorasaid 
commlllee has been asMd to submit Is 
report; and 

(c) the criteria adopted by the comrnll-
tee for reducing the number of employees? 

THE MINISTER OF STATE OF THE 
MINISTRY OFCOMUERCE (StlRI P.CHI-
~): (a) to (c).· A departrnantaI 
Commtltee und8rthe ChaltTnanshlpof Addi-
tional Chief Conlrallltr of Jf11JOfIS & ExporII 
and oonsIIlIng o1fourOlhersnamely.tOOl & 
E (CLA). New DeIhI,."DIpuly SecNIaIy 
(AdnIn.), MInIIIry of ComnIIft:e. DIpulf 
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SID", (A1ancrIJ),....., 01 CDmnIa'aJ of agrIcuItunt ... to the world malbis, and" CCIIiE(Adnin.) ... been cansIihdad improving the efIicIency of agricuIIuraI In-
......... WlMlclaMofCCI&E(nowDGlT) V8IItmenI8, rationaIeing subsidies .aftd _-

. OIpfIIIIIDn and Its ..." raquRment it the gelling them towards deserving peapIe~ eli-
IIgbl of.- Trad8 Policy. The Commiltaa versIicationofagriculbntomeetthegrow. 
__ bean ginn anytime frame to submit Ing demands, providing bell. incen1iv8s to 
Is ntpOIt but is expactad to give its racorn- farmers for crop pIOduc:tion and ravlaIisa-
.... dIIIions as earty as paaibla The Com- tion of rural banking. The Report advocates 
mIDae Is expactadtotake at relevantcrilaria integration of Indian agrIcullure 10 the rest 01 
no account whie presenting iIs report. the Worlchigricultln economy and places 

. maior emphasis on market signals and pri-
(EngIth) vatisation as a guiding factor for promoting 

investments in agriculture. 

2198. SHRI RAM NAIC: WiI the Minis-
ter: of COMMERCE be pleased to stale: 

(a) whaIher the World a..k. the Inter-
naIiDnaI MDnaIarr fund and 1he General 
AgnterMnt on T .... and Tmif have sug-
gaeted some struduIaI ~ustments in the 
field of agriculunt; 

. (b) if so, the saiaIt feaIuras thereof; 

CC) whaIher the above agencies have 
aIso.lgg8IItadha1radeinagriculurai items; 
and 

(d) I so, its IIuIIy eftedson thefarmers? 

1HE MINISTER OF STATE OF THE 
... JlSTRYOF OOMUERCE (SHRI P. CHI-
~:(.)to(d). There is nosuggaa-
1ian joinIIyflOm the World Bank, the NF and 
.. GeIwaIAgI88IMnton Tarifs and Trade 
on IbUdUraI adJuabnent in the field of agri-
cuIIur8. tIowaver,lnAugust. 1991, the World 
a.nkpnlplll'8d. CounIry Econamic Memo-
~ enIiIIed • AgricuIbn - eIlal.,.. 
Md 0pp0rtunIIiIIs' cxwerIng .... aspeclS 
of ..,ecuaur. in India." Some of the main 
racomn .. 1dations CDlaming the agricul-
.... 8IICIor ...... to lIalaling CMII'd alb-
CIIIIane tor agricuIunt, ...... apening up 

Some of the recommendations of the 
Report relating 10 improving the afficieney of 
agricultural investments are consistent with 
the Government of India's policies on agri-
cuIlure. However, integration of Indian agri-
culture to the rest of the World Agricultural 
Economy has to be selective and reciprocal. 
Similarly, while markets and privatlsation 
have their role, there are certain limitations in 
their functioning in Indian agriculture, par-
ticularly in the case of rain-fed agriculture • 

In the Uruguay Round, the proposals on 
trade in agricultunt put forward by Mr. Arthur 
Dunkel, Director General, GATT envisage 
progressive reduction of levels of protection 
and subsidisalion of agricultunt by theGA TT 
member countries. it is further proposed thai 
countries with a balance of payments pr0b-
lem would be allowed to use quantitatiwt 
restrictions on imports. Fordevelopingcoun-
tries the proposals" envisage spe£iaI and 
differential tr88lment in terms of exemption 
of certain policies and higher de-minimis 
level below which they .,. not ,.qulred to 
undertake any~. 

Analysis of the Dunkel t8Xl by Govern-
ment has led to the conclusion that India 
would not be adversely affected bf the PIO-
poeaIa on trade in agriculure. 
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Export of A,.."..nc ........... Drup 1n0000000 ....... the ... mAJvwe-

2799. SHRI CHHITUBHAI GAUlT: WII 
the Minister of COMMERCE be pleased to 
state: 

(a) ~ thent has been a tNIMn-. 
dous incr8aM in Export of A,."".mc. Unani 
and other medicines during the current year; 

die Medicines in awr.... CIJIDri8Il. .... 
BasIc CMi .. Ptam ... IIJcaIs_ .... 
.III8IIcs&portPlaRlalan~(CtEIEX-
CL)Bombrr/.inr ocillianWilh ...... 18d 
A~Ree. ahwnn ......... a 
mOllograph an "S ••• 1i8d MadicinaI PIMIr· 
farpMcllr.al:llaad and ........ .. 
OIherUIUIII ...... pIQdKJIiDIl"' ....... such _ ...... pail''''''''' team abroad and 

(b) if so, the details thereof and the arranging ...,. ............. *- to boost 
foreign exchange earned therelrom; and exports flam tis -*Jr. 

(c) the assistancalsUpport provided or 
proposed to be provided to tM companies 
manufacturing these drugs? 

THE MINISTER Of STATE OF THE 
MINlSmV OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). The value of export 
of Ayurvedlc, Unani and Siddha MedlclnesI 
drugs In indicated beIow:-

1988-89 As. 6.47 crores. 
1989-90 As. 2.92 cror8S. 

1990-91 As. 7.29 crurea. 

1991-92 As. 1.90 crores. 
(April to January) 

Although many of the Ayurvedic, Unani 
and Siddha medIcInea have exportpotenlial, 
..,.... of t ..... medicines have nat been 
very slgnlllcant, partIcuIarIf due to prabIMns 
connectad with lengthy and cumber80me 
procedure for registration of drugs laid down 
br the heaIIh authorities of CMn88S c0un-
tries. Moreover, the manufadurers of Ayur-
vedic, Unanl and Siddha medicines do nat 
hava the same kind of clinical data to back 
tMir products up _ is available for ABo-
pathle medIdnes.. Many countries have ,... 
8tIIcIians on UI8 of this graup of medicines 
hacau .. of .,....nce of Metal Oxides in 
them. 

2800. SHRISATYN3OPALMlSRA:WiI 
the ..... m COMMERCE be pIeasad to 
........... tIUn to boost the aport of 
bIIaI Ieane during.the curnMt ,... and 
~ 11) be tak8n during 1992-931 

DE DEPUTY MNS1RY IN 11E 
MINISTRY OF COI.IEACE (SHRI SAt-
MAN KHlJRSHI): Export m betel ..... is 
freely"'" on decoIlIJaIed basis wIhDut 
any export licence fmmaIiIies. the agricul-
tural and PIac •••• d Food Products Export 
~AIMDIIr(APEDA),anautono­
mousbodrunderthe~ofComtnerca, 
aaaists expoIt8rs. ."....,. of betelleawa. 

~ICIII AI.'II ... br NABARD to ..... 
2801. SHRI T.J. ANJALOSE: WiI the 

Minishlr m FINANCE b8 pleased to staI8: 

(a) the amount of financial assistance 
provided to KeraIa by National ...... tor 
AiJricuftunt and Rural ~ from 
,.to 1991, year ..... ; and 

(b)the rala of inIaraItchargedthenJon? 

. THE MINISTER OF STAle IN THE 
MHsmv OF fWANCE (sHRI DAL8I:t 
SWGH):(a).Amountof.~_llhlIlC. 
PfOVIded in K8nIIa S1aI8 by the National 
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Bank for Agriculture and rural Devalopment Year Amount 
(NABARO) from 1988-89 to 1990-91 under ..:..==-------....:..:=~---
schematic lending is as under: 1990-91· 8158 

(Rs. in lalchs) 

Year Amount 

1988-89 7126 

1989-90 8005 

1991-92 6064 
(upto Feb. 1992) 

(b) The rates of interest applicable on 
refinance to banks and on bank loans to 
beneficiaries are given in attached Stale-
ment. 

STATEMENT 

The rates of interests applicable on rsfinatlOtl to banks and on bank loan to benefICiaries 

Q PRIOR TO 22 SEPTEMBER 1990 

S.No. Purpose Rates of interest 
Ultimate On NABARAD 
Borrower ref'1IJlIIJC8 

1 2 3 

1. Minor Irrig~n 10% 6.5% 

2. Diversified Purposes 

a) IRDP 

b) Smal Fanners (as per 
National Bank's definition) 10% 6.5% 

c) Bio gas development 

d) Others 12.5% 

. ii) FROM 22 SEPTEMBER 1990 TO 8 OCTOBER 1991 

Size of the Loan SanctIoned Rates of interest l") . 
. Ultimate. On NABARAD's 

BotrO'IIIfH' 

1 2 3 

Upto ~ inclu~v. of As. 7500 10.0 

Over As. 7500 and upto As. 15000 11.5 6.5 
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Size 01 the Loan SanctIoned 

1 
Over As. ·,5000 and upto As. 25000 

Over As. 25000 and upto As. 50000 

Over As. 50000 

Rates of intflrtlst (%J 
Ultimate On NABARAD's 
Borrower refinance 

2 3 
12.0 

13.0 

14.0 9.5 

iii) On all outstandings under 8% category as on 22 September 19~n Banks will be 
charged interest at the rate of 9.5% by NABARAD unless the banks d..cideto charge 
the'Original rate of interest on loans and advice NABARD accordingly. 

IV) FROM 9 OCTOBER 1991 and Onwards (In Respect of Farm Sector) 

Size of the Loan Sanctioned 

l' 

Upto and inclusive of Rs. 7500 

Over As. 7500 and upto As. 15000 

Over As. 15000 and upto As. 25000 

Over As. 25000 and upto As. 50000 

Over Rs. 50000 and upto Rs. 2 lakhs 

Over As. 2 lakhs 

Rates of interest (%J on 
Ultimate OnNABARAD 
benefiCiaries refinance 

2 3 

11.5 6.5 

13.0 6.5 

13.5 7.5 

14.0 7.5 

15.0 10.5 

15.0 (Min) 4.5 
(Below the rate 
charged by the 
bank) 

v) From 9· October 1991 in Respect of Non-Farm Sector 

Size of the Loan Rates of intflrtlst (%J 
Ultimate On NABARAD 
benefIC iaries refinance 

1 2 3 

Upto and inclusive of Rs. 7500 11.5 6.5 
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1 
Over As. 1500 and _ As. 15000 

av.r As. 15000 and ... RI. 25000 

av.r As. 25000 and upk) As. 50000 

av.r As. SOOOO and uptD As. 21akha 

Over RI. 2 Iakhs and uptD As. 7.5 Iakhs 

Ovw As. 7.51a1chs 

&pendIIure on SocIIII s.mc. 
2802. DR. SUDHIR RAY: WI! the Min-

istar of FINANCE be pleased 10 staI8: 

(al the pan:enlaga ofaxpandlura on 
IOI:iaI aarvicaa by Union and Stale Govern-
manIS, aaparaI8Iy; and 

(b) how dDas this pan:entaga compare 
wIh Iha acpandIure of the davaIopad coun-

"*-Q/""""'J 
UIIimIIIte On NABARAD 
baneIicrIIIdes I8I'irIance 

.2 3 

13.0 8.5 

13.5 7,S 

14.0 7,S 

15.0 10,S 

16,S 12.0 

18.0 13.5 

trias? 
ntE "ISTER OF STATE IN THE 

MINISTRY OF FIW«:E CSHRI RAMeSH-
WAR l'HAKUR): Cal 1ha ahara of aaciaI 
sac:Iors In the taIaI ecpandIIura incurred by 
the Union and Sbda GeMs. (including 1rans-
fer paymenls hom the central Govl) during 
1989-90 W8_:1I4.34% & 34% raspacliveIy. 

(b) A StaI8mant Is .1Cbsad. 
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.. ."..of ....... on ... .._. ... 
Youth 

. 2803. SHRI CHHEDI PASWAN: WII 
the Minlll8rofFWANCE bepleaMdto ..... : 

(a) whethertheGovemrnent prapoeeto 
waive or the Int .... charged on the loMe 
given a" banks 10 the unemployed youth; 

. (b) If 10, the details thereof; and 

(c) II not, the .....". theNfor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). There is no propoNIlO 
waive of the Int .... chmged on the loMe 
given a" bar*- 10 the unemployed youth. 
Loen .... provIdeda"thecomm .... banks 
to the unemployed youI" out of the funda 
lXJllected from the deposllora which ...,. 
rate or Interest according to the I'IIIIIurIly 
period of the deposits. Any general waiver 
on the ral. of Inte ..... chaIged on the loMe 
.anctloned to the unemployed youth would 
.. riou.1y ailed the YiIIbiIity of tt. banks 
concerned. TM YenlU,.. on which bank 
Dan .... grMted, .. fonnullded in .uch a 
way that theM would be vIIIbIe enough to 
gen ..... ufflclent IurpIuses tor the pay-
ment of Int.,... .aongwiIh Instalments due. 
Under the Scheme 'or prowling Sell Em· 
pbyment1OtheEdUClledUnemplalJedYouth 
(SEEuy), Government provided .... 
subaidy .tt. rate 0125% of the project coet 
on tt. Ioens eanc:tioned. 

(EngIsh) 

. WIdIng .. of L •• CJ. ..... 

2804. SIR UDOHAB BARMAN: WII 
the ...... FInance ........ 10 ..... : 

(a) ......... Is My prapDlllltIJ 

wind up the aIfic8I of IndUIlrW FIMnae \ 
CorponIIon of india .. CochIn, ...... 
.., PIIna Md GuwMIIi; ... . . 

(b) if 10, the ,...,..,...." 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAL8~ 
SINGH): (a) TMlnduaIMI RnanoeCorpora· 
lion of incite (FCI) hM reported !hills has 
currently no praposaI to cIDM the oIIIices of 
FCI .. Cochin, Bhut.neaw.r, PIIfta Md 
Guwaha1I. 

(b) Odes not arise. 

0pegI1on of AaDounI by '8IdppIr VI ... 
In Union Bank of india 

2805. SHRIMAn GEETA MUKHER· 
JEE:WiltheMinillerolFINANCEbe ....... 

. to ..... : . 
(a) whether Union BaM of lnclia _ 

MCenIIy.cted • ....". or SKIPPER.. DeItl 
baed COMIrUCtIon campMy, for the .. of 
Skipper brochu,.. at As. 101- Mdl of ac-
cepting ..... rnoNy .. the rille of As. 
10,QDOI- tor booIcing in 'SKIPPER VIHAR' 
nMrGurpan; 

(b) If 80, whettwr the Hary_ um.n 
~ ~ hMPft*I8'Idtothe 
UnIonCbMrnrMrt ...... the ........ 
01 the UnIon a.nk 01 india; 

(c) • 10, the ... thereof Md the 
....,.. therefor; Md 

(d) the .... t.an or prapoeed 10 be 
t.an br the GrMmIMld In thI. NgaId? 

THE MIlISTER OF STATE IN THE 
.. ISTRY OF FWANCE (SHRI DALBI' 
SItGH): (a)ta (d). UnIon a.nkollndla, .... 
.... ,.......or ... IndlaUd ..... 
In the normal ..... 0Ia.uu- 11» ... 
CDIIecIIng .... tor aaceplirlll IIPP": .. ..,.. 
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and registration dapoalls on behalf of the 
co~ for its scheme for construction of a 
residential colony in the name and style of 
"Skipper Vihar". The District Town Planner 
(Enforcement), Gurgaon however advised 
the bank's Gurgaon Branch Manager not to 
accept funds in the name of SkIpper India 
Ltd., and also conveyed that the registration 
money collected by the bank from the 
members of public should not be allowed to 
be withdrawn by the company. On the basis 
of this advice and reports appearing in some 
newspapers, the bank put the company on 
notice that the registration money collected 
by the banks' designated branches would 
not be permitted to be released or disbursed 
and that the amount collected by the com-
pany directly from the public and deposited 
in their 8ccount with the Union bank of In-
dia's branch at Lajpat Nagar shall remain 
frozen until such time as the required per-
missionlsanctionllicence is received to the 
satisfaction of the authorities concerned. 
The entire amount collected through the 
authorised branches of the bank and the 
credit balance in the accouni of the company 
stand frozen for the time being. 

Cut In Aid to India 

2806. SHRI PRAKASH V. PATIL: Will 
the Ministerof FINANCE be pleased to state: 

(a) whether some countries have de-
cided·to cut the 8id being given to India; 

(b) if so, the names of those countries 
and details of the cut proposed in each case; 
and 

(c) the steps taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MIN~TRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). The substantial 
part of·foreign aid is received from members 
of the AId India Consortium. In its last meet-

ing held on 19-20 September, 1981', the 
Members of the ConsOrtium have pledged 
aid uaistaI)Ce .of US $ 6.7. billon, which 
represents a 6 per cent increase over last 
year's level. No country has ofticiaIIy com-
municated any decision to cut aid in terms of 
these pledges,. 

(c) Does not arise. 

Spinning Mills In .... hp Prlldellh 

2807. ~MARI PUSHPA DEVI SINGH: 
Will the Minister of TEXTILES be pleesed to 

. state the details of spinning mills set up in 
different districts in Madhya Pradesh so far, 
district-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI. ASHOK 
GEHLOT): There are 11 spinning mills (as 
on 31.1.92) in Madhya Pradesh. The details 
of mills (distrid-wise) are given below: 

Nam. of the Distts. 
(as on 31.1.92) 

Khandwa 

Bilaspur 

Nagda 

Rajgarh 

Indore 

Dewas 

Dhar 

Khargone 

Sanwad 

Total 

No. of mills 

2 

·1 

1 

2 

1 

1 

, 
1 

11 
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Mlnufactwlng of '-tiger AIrcraft by 
H.A.L 

2808. SHRI SIMON MARANDI: 
SHRI PRAFUL PATEL: 

WiD the Minister of DEFENCE be 
pleased to state: 

(a) 'Whether Hindustan Aeronautics 
Limited is manufacturing passenger aircraft 
with a capacity of 120 passengers; 

(b) If os, the numberof aircraft manufac-
tured since 1988 aIongwith the dataHs of 
expenditure Incurred thereon, year-wise; 

(c) the percentage of the foreign assiS-
tancaJcooperation received by HAL and the 
names of the foreign institutions; and 

(d) the number of small aircraft for 
domestic use and big aircraft for export which 
are likely to be manufactured by this com-
pany during 1992? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) No, Sir .. 

(b) and (c). Do not arise. 

(d). During 1992 no big aircraft is planned 
for manufacture. HAL presently plans manu-
facture 8 small aircraft (Dornler-228) for 
domestic Supply In 1922. 

[English] 

Special Courta tor Trial of ea .. under 
Narcotic Drugs and Payct\otroplc SubaIancM Act. ,_ 

2809. SHRI P.C. THOMAS: Win the 
Mlnltter of fINANC?E be pleased to state: 

(a) the number and details of special 
courts constituted 80 far for trial of casas 
under Narcotic Drugs and Psychotropic 
substances Ad, 1985; 

(b) the financial assistance provided to 
Kerala by tt;. Union Government and veri-

. ous other organisations to constitute the 
special court; 

(c) whether the special court h .. been 
constituted In Kerala; and 

(d) If not, the reasons therefore and the 
time by Which It is likely to be constituted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): .(a) As per the information 
available with the Government, the following 
States have established special courts for 
trial of cases under the Narcotic Drugs and 
Psychotropic Substances /!d, 1985: 

S.No. Name of the State No. of Special 
Courts . 

1. Maharashtra 2 

2. Manipur 4 

3. Goa 1 

4. Trlpura 1 

(b) to (d). Section 38 of the NaR:Otic 
Drugs and Psychotropic Substances /!d, 
1985, as amended, provides for trial of of-
fences by special courts which are to be 
created by the State Governments. As per 
the inlormation available with the govern-
ment, the Stat. government of Kerala has 
notyat established such courts. The govern-
ment of India has not provided any financial 
assistance ~ the Government of Kerala for 
the purpose. 
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2810. SHRIMOHAN.ALJHIKRAM:WI 
the MIniII., 01 COMMERCE be "...., to ..... : 

Ca) whether the Govwnmenl have con-
ducted an expIriment wIIh a"to __ 
the cuIIIwtiDn 01 tea and caftee in 101M 
_01.....,. ...... 

(b) • 80, the ..... and the 0UIc:0me 
ttw.af;and 

Cc) the ... prapoMd to be liken by 
the GcMrnmert to enc:ounve tea and ccI-
... cUltivatIon In. thaM _ ..... the 
clrnatic cOlldl1ion and land .. found .,.-
able for their cuIIivaIions? 

THE MINISTER OF STATE OF THE 
MINISTW( OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). In the c.euft ... 
plantations ,Oft trial ball ..,. raiMcI In 
Salguja and 8astar diItricla of Madhya 
P,....h In the ,..,.1179 and 1.1.1'heI8 
trials prav.d to be uneucc IIIfuI. In .... C8M 
of cotfH. no such .xperfment ,. been 
conduc:ted bJ tM CaIr .. B.it. 

Cc) Wlh a view tD Piomate fIR ClUIliva-
tlDn In the ncn-nditlonal .... 1M T_ 
Board has been utanding Iii ........ -
lance since ,. undw ...... T .. Unl . .. 
Fln8nclng Sc:herM, which ..,.ages both 
toan and subsidy compolI ... ". So far as 
coff .. cultivation is concerned. keeping in 
.. jew the globlll demand-supply position, 
Govemment is not encouraging plantation in 
"~'.Y arau. 

• !nglish] 

2811. SHRI VASHWANTF\AO PA-
TIL: 

SHRI RAM NAD<: 

WI. the lin..., 01 COMMERCE be . 
pIeIIMd to ... : 

. Ca) whether MInIIIry of IndUliry has 
........ IOIM changeI in lie Exim Scrip 
taclllIy; 

(b) if 80, the deI_ thereof; 

Cc)whelherwilhtMinIrodudionofExim 
ScrIp Scheme, C8Ih Ccmpenaatory Sup-
pelt was ~ by equlvalenl import Ii-
cencee; 

Cd) • 10. tM toIaI amount of Cash 
Compensatory Support r.pIaced during 
'.1-12; 

• (e) the nile 01 pNmlum at pNMnt ruling 
in the Impelt market; . 

(f) whether • II nat MCXMIf8d by the 
Importers thIaugh the price they charge for 
1M impcIted ..... ; and 

(g) If 10, ..... theNoI? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) V ... Sir •• 

(b) Ministry 01 Industry had suUgested . 
thai, in the interest 01 further limplification of 
Import pIOCIIdu~, there was need to ex-
tend the Exim aaip facility to aD industrial 
materials. Aa announced in the 8udgat for 
1992-93, all import ne8ds will be m .. through 
the ~ contained in the Liberalised 
Exchange Rate Management System 
(lERMS). n... provisions are consistent 
with suggeeIions made by the Industry Min-
istry . 

(c) and. (d). CCS was being given by 
way 01 refund 01 un-rebated tax ... With the 

. sutpenSion 01 CCS. Exirnec:r1:ls at. higher . 
rat .. wera allowed. SinceCCS wasclepend-
ent on the export pi,rcrmance and tulilm_ 
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of th. preICfI)ed conditions b>i each Indlvld· 
ual exporter, the Govt, preMntIJ ,_ no 
information about the amount of CCS which 
would have bacom.duelntha year 1991-92 
after the abolition 01 this schema. 

(.)to(g). The premium on ExI~to 
is aetermined b>i the market. forais. The 
Govt. has no role in it. 

Appointment of Mud. of Banke and 
Flnanclallnetltutlona 

2812. SHRI HANNAN MOLLAH: 
SHRI K.V. THANGKABALU: 

WilitheMinisterofFINANCEbeplaaaed 
to state: 

(a) whether some nationalised banks 
and financial institutions like Industrial De-
velopment Bank of India are without Chair· 
menltop he8!is of management; 

(b) if so,· the names thereof atKf the 
reasons therefor; al')d 

(c) thil"Steps taken by the Govamment 
to appoir\, the top heads of management in 
banks and financial institutions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) to (c). The position of Chairman 
and Managing Director is vacant in two na-
tionalised banks. viz. Vijaya Banli,4nd Syn-
dicate Bank. Govemment have already initi-
ated steps to fill up the vacancies. 

Export of Bldle 

"2813. SHRI R. JEEVARATHINAM: Will 
the 'Minister of COMMERCE be pleased to 
state: 

(a) the export of bidis made during the 
last six months; and 

(b) the .. epa proposed to be taken b>i 
the pemmant to boost .1 axport? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHID): (a) Export of bidis during 
the last abc months (September. 1991 to 
February. 1992) was 226 tons valued at RI. 
3401akh1. 

(b) Partial convartbllity of Rupee and 
other liMtralisation measures takan recently 
are expected to promote its export. 

Loan. glvan unclar IRDP 

2814. SHRI KASHIRAM RANA: Willthe 
Minister of FINANCE be pleased to state: 

(a) whether there has been any reduc-
tion in the amount of loans distributed by the 
Nationalised banks under the Integrated 
Rural Development Programme (lRDP) tOr 
various purpose in each State; 

(b) if so. the reasons thereof; and 

(c) the total amount of loans distributed 
by the nationalised banks under the said 
programmes from April to October 1991 as 
compared to the corresponding period dur-
ing each of the last three years. State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY ,OF FINANCE (SHRI DAlBIR 
SINGH): (a) to (c). State-wise amount of 

. loans disbursed by commercial banks under 
Integrated Rural Development Programme 
(IRDP) during April td October of the finan-
cial years is given in the enclosed State-
ment. The data reporting system does not 
generate purpose-wise details of the loans 
disbursed. Exc8pt for a few States. the dis-
bU!S8ments of loans under the programme 
have shown an increase. 
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STATEIENT 

SIatetIIU. T.. Old lJWJursMJ 

(Rs.llikhsl 
AptiI1990 0c:fGber 1990 Apn71991 October 1991 

1 2 3 

Andhra Pradesh 2727 3457 

Arunachal Pradesh 9 13 

Assam 225 281 

Bllar 1907 2171 

Goa 89 75 

Gujarat 716 1067 

Haryana 346 232 

Himachal Pradesh 213 258 

Jammu & Kashmir 46 121 

Kamataka 928 905 

KeraIa 859 726 

Madhya Pradesh 1286 2038 

Maharashtra 1739 1980 

Manlpur' . 

Megalaya 89 

. MIzDram 23 

NagaIand 27 47 

Oriaa 538 632 

Punjab 579 419 

RajasIhan 385 1287 
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StatesIU. T.s Cf8dJt DlsbulSed 

(Rs. lakhsl 
AprIl 1990 October 1990 AprIl 1991 October 1991 

1 2 

Sikkim 34 

Tamil Nadu 2548 

Tripura 75 

Uttar Pradesh 4892 

West Bengal ·2028 

Andaman & Nicobar 10 

Chandigarh 

Dadra and Nagar Havell 9 

Deihl 17 

Daman & Diu 15 

LakshadWeep 4 

Pondicherry 11 

All India 22244 

Election In Deihl 

2815. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state: 

(a) whether the Government have de· 
cided to hold election for the legislature In 
Deihl; 

(b) If so, the details thentof; and 

(c) the Ume by which the 8IactIon In 
Deihl Is likely to be held? 

3 

24 

1592 

52 

6554 

2096 

10 

34 

7 

3 

16 

26087 

THE MINISTRY OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) to (c). As a first 
stap to hold elections for the Leglslatunt In 
Deihl, delimitation of Deihl Into 70 single 
marmar tarrttorlal constituencies Is being 
taken up by the Election Commission of 
India. Further.actlonto hold etectlonscan be 
taken only after delimitation Is completed. It 
Is, however, not possible to indicate the 
exact time at this stage. 
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2816. SHRI RAM KRISHNA 
KUSMARIA: 

SHRI . SANTOSH KUMAR 
GANGWAR: . 

SHRI BALRAJ PASSI: . 
SHRIPRABHU DAYALKATH-

ERIA: 

WiltheMlnilterof LAW,JUSTICE AND 
COMPANY AFFAIRS be pleased to stale: 

(a) whether Government propose to 
import electlOf'lic voting machines; 

(b) if 10, the nulhber thereof; and 

(c) the ,... of the countrin from 
which these machines are lllcaty to.be pur-
chased? 

THE MINISTRY OF STATE IN THE 
MlfIS1RYOFPAR..IAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) No Sir. 

(b) and (c). Do not arise. 

[Engah) 

Export of Onlan and Reel Chll .... 

2817. DR. V. RAJESWARAN: Will the 
Ministerof COMMERCE be pIeasad to state: 

(a) wtwther traders dealing with onions 
'and red chillies in Tam. Nadu have been 
allowed to export th ... commodities to gull 
countries to earn foreign exchange; and 

(b) if 10, the steps taken t" the Govern-
ment to prevent steep rise in prices of these 
Oms in domestic market? 

THE DEPUTY MIfISTER ·IN THE 
MINISTRY OF COMMERCE (SHAI SAL-
MAN ICHURSHEED): (a) • is open to any 
trader to export onions .. an associate ship-
perofNAFED,whichisthecanalisingageney. 

. Export of red chI ... is aIoMd on de-con-
troIIdbuli. . 

(b) In case of items of mass consump-
tion, restrictions .uch .. quantitative ceil-
ing. or a complete ban on export of agricul-
tural products are stipulated where neces-
sary. 

( T,."slllion] 

Upg ... datlon of Cities 

2818. SHRI MANPHOOl. SINGH: WiD 
the Min_rof FINANCE be pleasectto state: 

(a).wh8lherthe Union Govemment have 
upgraded Bkaner .. 'B' d .. city; 

(b) if so, the details thereof; 

{c) whether a number of requests for 
upgl'8dl!tion of cibaa are pending with the 
Government; 

(d) if 10, the names of citi.. in each 
Stale in .....,.ctofwhich.uch requests have 
been received; and 

(e) the time t"which decision is liketyto 
be taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN-
TARAM P01J)UKHE): (a, and (b). Blkaner 
h .. baan upgnidad .. 'B-2' class city for the 

. purpose of grant of House Rent Allowaneal 
Compensatory (City) AlIowanc:e to C8J1!,aI 
Government employ .... 

(c) to (.,. Accordingtothuxistingcrite-· 
rion. upgradationire-claSsiflCation of cities 
for the purpose of grant of HRSlCCA is done 
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on ...... af·ftnIII papuIIIIaft ..... _ 
,.,-.... 11 In .declnnlllic-. The __ 
01 cIIIeIln ,..... 01 whIdI .... 1tIIIons 
.. bien ...,., for upgradaIion during 
....... III monIhI.,..,... iii ..... 1CIDeed 
........... Thequellionaf~ 

cl.lllfIcIIton af cIIiea • .....,., neeilitry. 
_. be liken up .... ,_.. 01 the .... 
papI~lIion ..... 011191 c.naua fran the 
RIgiaIrar GInenII and Cenaua Commla-
... 0I1nc1a. . 

STA1EIIENT 

S.No. ,.",.. cI CililNlTOM'UI ,.",.. cI_·IU:T. 

1 2 S 

1. ·W.,angar Andhra Pradesh , 

2. 3J 3. Gujarat 

4. 

5 •• Goa Goa 

a. 11WuvManIhapura 

Kasaragod] K8ra1a 
7. 

8. Mangalora Kamataka 

9. Jammu J&K 

10. Ralpur . Madhya Pradesh 

11. Vlrar ] Maharashtra 
12. Aurangabad 

13. Cuttack 

14. Bhubaneshwar Orissa 

15. Puri 

16. 
Kota . J 

. G8hgapur City . 
Rajaalhan 

17. 

18. DhoIpur 
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S.No. ,.". of Clflesffowna 

1 2 

19. Thlru!::hirapalH 

20. AgartaJa 

21. Dehradun 

22. AJigarh 

23. Haldwani 

24. Paurl '" 

25. Baraut 

26. Pondlcherry 

[English] 

Import of Pulu. 

2819. SHRI KRISHAN DUTT SUL-
TANPURI: WiBthe Minister of COMMERCE 
be pleased to state: 

(a) thequantityofpulsesimported 
during the current y • ., and propoeed to be 
Imported during 1992-93; and 

(b) the reasons for such imports? 

THE MINISTER OF STATE OF THE 
MINISTRV OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) -and (b). Information wiD 
be obtained and laid on the Table of the 
House. 

..,.... Spinning IIld Weaving Milia 

2820. SHRIMATI CHANDRA PRABHA 
URS: Will the MInister of TEXTILES be 
rteased to stat.: 

(a) whether the Mysore Spinning and 

,.". aI_lU. T. 

3 
TarriaNedu 

Tripura 

UttarP~eah 

Pondlcherry 

Weaving Mills (Raja Mills) at Banglilore is a 
unit of the National Textile Corporation; 

(b) whether the above Mill was gutted 
due to fire; . 

(c) If so, when and the estimated loss 
incurred thereon; 

(d) wh8ther the Govemment prapouto 
relocate the gutted portion of the above mUla 
near the Minerva MUla; 

(e) if so, the reasons therefor; and 

(f) the time by which It win be relocated? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
OEHLOT): (a) Vea, Sir • 

(b) Ves, Sir. 

(c) The unltwaa affected by a major fire 
" on 18.11.1990. The entire spinning depart-
ment excepting 19520 spindles and one 
blow room fine was completely gutted 
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aIongwIlh the entire building which was 
housing It.. machine. The estimated .... 
placement cost Is As. 12 CIOI'M. 

(d) to (I). The alternatives of replacing 
the gutted machines In the same location 
and relocating the same in the Minerva MHIs 
were considered. The later alternative was 
preferred, since the ... was spare capacity 
available in Minerva Mills for spinning pre-
paratory and the cost ttierefor would be far 
lower. The relocation has already com-
menced and is in progress. 

Vacant Po •• In 81FR 

2821. SHRI AJOY MUKHOPADHYA: 
SHIR BASU DEB ACHARIA: 
SHRIRAMASHARAYPRASAD 

SINGH: 
StiRI CHHITUBHAI GAMIT: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) the total number of posts in various 

categoriea including thoaeof Dlrec::tors In the 
Board for ~ustrial and Financial Recon-
atruc:tIon (BIFR) on January 31, 1992; 

(b) the I)um!-rof posts In.eachcategory 
lying vacant on above date; and 

(e) the steps taken to flU up the vacant 
posts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): <a) and (b). Information relating to 
the total number of posts sanctioned in the 
Board for Industrial and Financial Recon-
struction (BIFR) as on January 31, 1992 in 

. various categories and the number of posts 
in each category lying vacant, as on the 
above date, as reported by BIFR, is as In the 
enclosed statement. 

(e) While BIFR has already initiated 
necessary steps to fift up the vacant posts In 
categoriasotherthan Members, theGovem-
ment has also already initiated necessary 
steps to fiU up the 3 vacancies of Members. 

No. of Posts (sanctioned and vacant) In BIFR as on 31.01.92 

S.No. Post Sanctioned Vacant 

1. Chairman 

2. Member 8 3 

3. Secretary 

4. Director 5 3 

5. Deputy Secretary 2 

6. EDPManager 1 

7. Under Secretary . 1 
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s. No.- ,,_, tIMt:IIoned v...r 
I. Sr. ReIMn:h 0IIcIr 2 1 

• 8. Deputy Dnctar 4 2. 

10. PrincIpII Pvt. SecntIIy • 2 

11. Bench OffIcer 4 

12. Section OffIcer .7 

13. AnaIfIt PrOgrwnmer 2 1 

14: Hiridl OffIcer 1 

15. PrivIt. s.cr.tary • 1 

.18. P ..... AIIIIta (Steno Gr 'C') 11 

17. AaIItanI 15 1 

18. . LInrIan 1 

18. Accauntant 1 1 

20. Sr. HIncI TrInIIator 

21. Jr. HIndi T....,..." 1 

22. Stenographer Gr. '0' I 4. 

23. U.D.C. 2 

24. 4..D.C. 25 1 . 

25. SIIIf CIr Driver 13 1 

21. DeepIti:h Rider 1 

27 . ......... 5 

21. Ge.t8b ... Operator-cum-phalacopie 2 

21. DIftIy 4 

30. Peon 20 1 

31. F .... l' ·1 

32. S ..... 5 1 

174 21 
.... 
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2822. SHRI RAM KAPSE: WiI the 

Minister of FINANCE be pIeaMd to ..... : 

THE MIIISTER OF STATE OF THE 
MlNISlRY"OF SURFACE TRANSPORT 

" (SHRIJAGDISH TVTLER): (8) Md (b). New 
butee ... ...,.,on"Or... Une SeMr::e' 
Md ...._.., ....... ___ .... ..,_ on· 

'LIm'" Slap' Md 'fWway SpecIal' Serv-
(a) whether an IIglHment w .. signtd _. 

in December" 1991, wIh erstwhle USSR 
with regard to Bombay and Moscow Share . Export of CottonIColIDn Y.n 
Mark8tI; 

I " 

(b) '10, thesallentfealurea theNof; Md 

(c) the status of the agreement under 
the changed circumstances? 

THE M .. ISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
.wAR THAKUR): (a) and (b). AccordIng to 
the intonnlltlon furnished br the Stock ex-
change, Bombay, a Memorandum of Under-
standing w.. entered into between the 
Bombay S10ck Exchange and the Moscow 
Central Stock &change on the 13tho.c.m-
ber, 1991 to CCMr certain 1p8Cif1c ..... of 
mutual cooperIIion 'or _ing up and mIIk-
"ing fully aperlllonaJ the Moscow Central 
Stock Exchange. 

(c) According to the S10ck Exchange, 
the status of the Memorandum of Under-
standlngdoea notchange .. aconeequence 
ofthepolilical~inlheerstwhIleUSSR. 

2823. SHRI ARVIND NETAM: WI! the 
Minilte, of SURFACE" TRANSPORT be 
pleased to st ... : 

(a) whether old D.T.C. tMes .. pIJlng 
under 'GreenIine s.vtce'. 'Um.ed Stop 
SeMce' and 'R.L Service' .. ......,a; Md 

(b) .... 1M ...... far not pnwidIng 
-- bua , .... to the comm .... even ................. , 

2824. SHRI M.R. KADAMBUR JAN-
ARTHANAN: WI the Min...., of TEXTILES 
be pleased to Itate: 

(a) whether the ....,.,..,. of COIIonI 
CDIIDn yam export announced in February II 
IIIwIy to affect our .xport ..mlnga: and 

(b) 'ao; how the Government prapoM 
to meet the deficit in export earnings? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHAI ASHOK 
GEHLOT): (a) Md (b). AIf'/ matglnal de-
CfUH in the export earnings on account of 
MItrIcIionaon export of coltDnIcaIon yam II 
IIIc8Iy to be on..... br export of value edded " 
lema ... fabrics and gannentI. 

WIdenIng of NatIonal MIg""" tit 
FourLNa 

2825. SHAIMAn D.K. BHANDARI: 
SHRI DILEEPBHAI SANG-" 

HANI: 
SHRI MRUTYUNJAYA 

NAYAI(: 
SHRI SURAJBHANU 

SOLANKI: 

WI. the ....... of SURFACE TANIS-" 
PORT be pIeaeed to Itate: 

(a) the ..... ~ HIg'" 
which have .... dev.,a,."tt four __ 

" during thelalt fIrM,..., ~ .... ; 
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, (b) 'the naines of National Highways byepass 8.57 km length NH 8. 
'proposed to be widened to four lanes during 
1992-93, Stat.-wi88; and Orina 

(c)theamountsanctionedtherefor,SIate 
-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGOISH TVTLER): (a) A list i.given 
in the attached,statement. 

(b) and (c). SincetheOemandforGranta 
for 1992-93 are yet to be passed by the 
Parliament. it is too early to indicate the 
details of such proposals as w.)11 as the 
amount ear-marked for them. 

STATEMENT 

List of National Highways developed to 
four lanes during the last three years (Le. 

1988-89, 1989-90 and 199O-B1) 

Chandigarh 

Widening of existing 4 lanes to raise level 
between U.T. boundary on Punjab side to 
junction 38. 

Delhi 

Widening from 2 lane to four lanes in the 
remaining portion of PaJam diversion from 
km. 3.87 to 4.90. 

Gujarat 

Widening to four lanes in 12.03 km length of 
NH 8, 3'km of NH SA and 8.45 kin of NH 8C. 

Hlltyana 

,Widening to -1-Ianes from km 58 to 59.05 of 
Delhi-Mathur. Road on NH 2 in Faridabad 
Oistt. 

Widening to 4-lanes km 37.3 - 42 
Delhi-Mathura Road, NH 2.' Gurgaon 

Widening tofour lanes in 2.8 km length of NH 
5 Bhubaneswar-cuttack Section 

WIdening to ~anes in 80.7 km length of NH 
1. 

(Tnmslallon] 

We ...... Scheme. of Weave ... 

2826. SHRI NITISH KUMAR: Will the 
Minister of TEXTILES be pleased to state: 

(a) the progress made towards the 
implementation of schemes for Integrated 
Handloom Village Development and Margin 
Money for Destitute Weavers; 

(b) the number of villages taken up for 
Integrated Development and the number of 
weavers' h~u.8holds covered during 
1991-92, Stat&-wi88; 

(c) the "umber of cooperatives formed 
during 1991-92 and the margin money re-
leased so far, State-wise; and 

(d) the numbers of weavers benefited, 
Stat ..... ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). Proposals have been 
received from Govemments of Orissa and 
Assam' for' providing financial assistance 

, under the scheme of Margin Money for 
Destitute, Weavers. 

12 Oistrids have been Identified but 
ooncrete proposals for providing financial 
assistance under the Integrated Handloom 
Vdlage Development Scheme have riot so 
far been r~ived from any of the State 
GovemmentslUTs. 
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(e) No.of~ Amount relNsed 
formed in 1991-92 (Rs. in lalchs) 

(I) Orissa 9 4.50 

(ii) Assam 22 11.00 

(d) No. of weave,. benefitted 

(i) Orissa 

(ii) Assam 

[English] 

Central Road Fund 

450 

1100 

(SHRIJAGDISH TYT1.ER): <a) The accruals 
to the Central Road Fun~ during last three 
years are as under: 

2827. SHRI A. CHARLES: Year Amount 
(Rs. in lakhs) SHRI KODDIKKUNIL 

SURESH: 
1988 1415.18 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 198~ 1639.46 

(a) the total amount credited to the 
Central Road Fund during each of the last 
three years, till the June 30, 1991; and 

(b) the amount sanctioned and released 
for various schemes under C.R.F. during 
1991-92 and proposed to be sanctioned 
during 1992-93, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 

1990-91 (tentative) 1648.55 

(b) The cost of schemes approved as 
wall as funds proposed to be released during 
1991-92 to different States are shown in the 
enclosed Statement. Proposals to be sanc-
tioned during 1992-93 would depend inter 
alia upon actual accruals tothe Central Road 

. Fund, free balance of each State and the 
proposals recommended by the State Gov-
.emmeMa. 

STATEMENT 

S.No. Name of State 

1. Andhra Prada Ih 

Cost of schemes 
apptOV8d during 
91-92undBr 
Central Road Fund 

(Rs. in Iakhs) 

681.40 

Fund proposed to be 
released during 
91-92 under 
Central Road Fund 

(Rs. in lakhs) 

SO.OO 
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s.Ma. _III ... 
Costd~ Fund~"" 
IIf1PIOWII duIintI IfIIeas.d duting 
'1'-42 under 91-Q2under 

• c.ntraJ Road Fund c.ntra/ Road Fund 

(Rs. In "*'-J (Rs.inwm., 

2. Man 108.12 SO.OO • 

a ... 218.17 <40.00 

4. GuImI 154.71 100.00 

5. ... ,.. 220.00 15.00 

6. Jammu & KIIIhmir 80.00 ,20.00 

7. \CImIIIka 270.00 75.00 

8. K8raIa SO.OO 

8. Uadhra Pradesh 215.00 89.00 

10. IIaIaashIra 1057.64 150.00 

11........,. . 75.10 25.00 

12l lImram 56.29 30.00 

1~.Uanipur 1.00 

14: Orilla 70.06 35.00 

\5: 'T8mlNIIdu 250.00 100.00 

18. Tripura 25.88 8.00 

17.West Bengal 186.25 64.00 

Total 3649.40 900.00 

(TtanSlation) 

RecruIIment In Raja • ..., 

2828. f'ROF. RASA SINGH RAWAT: 

<a) whatherthe Govemment propose to 
reintroduce the process of entolment to the 
various wings of (let.nee services by organ-
Ising '8harti M.Ias' ,and by .endlng officers 
to recruitment centres; 

WiD the Minisler 01 DEFENCE be pleased to 
state: (b) H not, the reasons therefor; 
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• (c)....,_~ ....... fNd 

nernorandum tram v.rious peltS til A8IMI- . 
Ian to reInIroduce the aid pacedure til ,.. 
:ruitment til defence penonnel; 

. (d) II eO. the dehII thereof; .... 

(e) the ... being liken by Govwn-
ment In thla regard? 

THE M .. ISTER OF STATE IN THE 
MlNISn:rf OF PETROlEUM AND NATU-
RAL GAS AND MINISTER OF STATE .. 
THE MINISTRY OF DEFENCE (SHR' S. 
KRISHNA KUMAR): (.)TheGovemmentdo 
not propose to do away wilh the AppicaIiaft 
System of Recruitment.. ttow.ver. to cut 
down postal delays and to enable card-
data. in the interior ..... to appear tor 
screening prior to the common entr .... 
examination. it has been decided to hold. 
few Recruilrnent m .... in each Zone. after 
due publicity. RegImental CenIrea haft aIIo 
been diraded to hold such meIas In their 
res~ ....... 

(b) The Application Systam til Recruit-
ment. introduced in 1988, is. on the whole. 
working satillactorily. 

(c) to (.). No. Sir. However •• ,.q .... foi 
organizing. Recruitment mala at Jhun"unu 

I has bean received. 

Cotton T.XI'" llliiain Coaperat_ 
Sector In Bihar 

2829. MOHAMMAD ALI ASHRAF 
FArMl: Will the' Minist.r of "TEXTILES be 
pleased to stal.: 

(a) the number of cotton textile m .. 
under Cooperativ. Sector at praMnt. 
StatHlsa: 

(b) whether Ih ... mila .. capable to 
meat the d.mand. of handlooni .... power-
loom industries; 

(0) I not. the ............... : 

(d) wMther the GcMrnmant ..... 
tar SIlting up MW mill during EIghth FIw 
Y .. Plan In the countIy ......, In 
.,..... ... IIhar; .... 

THE MINISTER OF STATE OF THE 
... ISTRY OF TEXTl.ES (SIR ASHOK 
GEtI.OT): (a) Aaon3111 o.c. 'I, ..... 
"OCallDnT ........ underCO ~ 
Sec:alnthacountry.A~breah up 
•• under: 

,.",. tJI". SfIIeIN. T No. tJI"",. 

Andhra Praduh .. 
. Alum ,. .... 3 

GujanI 5 

Haryana 1 

ICMMdaka 8 

KeraIa 4 

MIIdhy. PrIdaah 2 

Maharashtra 35 

0riI8a 8 

Punjab 8 

Rajaathan 3 

TamllNlldu 14 

Uttar Pradesh 11 

Weataangal 1 

Pondicha!'Y 1 
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(b) Since there are no restrictions of 
inter-state movement of yarn, demands of 
yarn by handloom and powerloom sectors 
are met out of the production of all the 
spinning mills in the country. 

(e) Does not arise in view of 'b' above. 

(d) No, Sir. 

(e) Does not arise in view of 'd' above. 

(English] 

Funda Under UN ~ Progranvne 

2830. DR. RAVI MALLU: WI" the Minis-ter pi n;'ANcE' be pleased to state: 

(a) whether UN has been providing 
grants with matching Indian funds under UN 
Tc-DC Programme. 

(b) if so, the details thereof for the las 
three years; 

(e) the funds actually received and the 
amount actuaRy spent; 

(d) reasons for non-expenditure of this 
amount; 

(e) whether Government propose to 
utilise these funds through several 
well-etablished NGOs; and 

(f) if so, t~ details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No, Sir. 

(b) to (f). Question does not arise. 

the Minls~r of DEFENCE be pleaeed to 
state: 

(a) the monthly stipend given to dis-
abled Ex-8ervicemen undergoing vocational 
training at aueen Mary's Technical School, 
Kirkee, Pune at present; 

(b) the date from which it was revised! 
enhanced; • 

(e) wh...,., the Govemment have any 
plans to enhance stipend from time to time; 

(d) H so, the details thereof; and 

(e) whether the Govemment propose to 
open more such technical schools In other 
regions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) Disabled 
ex-Servicemen undergoing vocational train-
ing at Queen Mary's Technical School, 
Kirk .. , Pune, are not being paid any monthly 
stipend. 

(b) to (d). Do not arise. 

(e) No, Sir. 

Devaluation of Rupee 

2832. SHRI DILEEP SINGH BHURIA: 
SHRI M,V. CHAN-

DRASEKHARA MUR-
TJiY: 

PROF. UMMAREDDY VE-
NKATASWARLU: 

Wi"the Ministerof FINANCE be pleased . 
StIpend to ex-4erv1cemen at Queen to state: 

. ....,.. Technical School. KIrkH, Pune 
(a) whetherthe Government propose to 

2831. SHRI GUMAN MAL LODHA: Win further devaluate the rupee in near future; 
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(b) If so, upto what extent and reasons 
therefor; 

(c) If not, whether the Govemment pro-
pose to pledge gold proportionate to cur-
rency notes issued by the Reserve Bank of 
India for the purpose of maintaining, the 
credibility of the rupee in the intematlonal 
market; and 

(d) If not, the other measures being 
taken or proposed to be taken by the Gov-
ernment and the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No, Sir. 

(b) Does not arise. 

(c) There is no such proposal. 

(d) The Govemment has already under-
taken a package of macro economic stabili-
sation measures such as the llberalised 
exchange rate management system 
(LERMS), restoration of fiscal discipline and 
a tight monetary policy along with structural 
reforms in the spheres of trade and industry. 
These policies are expected to Increase 
efficiency and productivity, impart dynamism 
to the growth process and thereby provide a 
solid foundation for higher exports and over-
all growth. The objective of restoring confi-
dence in the Indian economy has been 
achieved. Foreign exchange reserves have 
increased susbtantially and rate of inflation 
has decelerated. We have been able to 
redeem the gold pledged by the RBI and also 
the gold sold by the SBlearlier. 

Goods Seized 

[Translation] 

Secleure of Gold and Contraband Items 
on Indo-Nepal Bordar 

2833. SHRI NAWAL KISHORE RAI: 
SHRI RAM PAL SINGH: 

Willthe Mlnisterof FINANCE be pleased 
to state: 

(a) the details of smuggled goods seized 
on the Indo-Napal border during the year 
1991-92, so far; 

(b) the quantum of gold and other con-
traband items seized from the smugglers 
and the amount of revenue eamed as a 
result thereof; and 

(c) the number of smugglers appre-
hended and the details of the action taken 
~gainst them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): 4a) and (b). Available re-
ports and the seizures made indicate that 
gold, synthetic yarn, ball bearings, electronic 
goods, photographic cameras, films, nar-
cotic drugs, etc. continue to be sensitive to 
smuggling across the Indo-~pal border. 
The quantity and value of gold and the value 
of other contraband seized In thelndo-Nepal 
sector of the land border; the value of seized! 
confiscated gold deposited In the Govem-
ment of India Mints and the value of other 
contraband goods disposed bf by the 
Indo-Nepal Border Customs Collectorate, 
Patna, during the year 1991-92 so far are 
given below: 

Value of goods 
disposed of 

Gold Other 
contraband goods (Rs. in lakhs) 

Year Quantity 
(inkgs.) 

1991-92* 6.3 

Value 
(Rs. in lakhs) 

25.39 

·Figures are provisional 

Value 
(Rs. in lakhs) 

2986 

Gold 

237 

Othercontraband 
goods 

414 . 
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fe) The number 01 ".,.,. ""'., 
IMIIIHIII»r d ptDM:UIionI Munt:htId Md 

186 38 

[EngIIh) 

28:M. SHRI K. THULASIAH VAN· 
DAYAA: WII the Mlniller of FINANCE be 
pIeaud 10 at .. : . 

(a) the number of IIPPMiIlQainat ac-
quilt.. pref.rred by the Government in 
nIgaId 10 ott.nde,. under the FcnQn Ex· 
ch .... Regulationt Ad, 1973 pending in 
varioua courts; 

(b) whether It is contemplated 10 with· 
draw IUCh IIPPNII; and 

(c) • not. the at. propoMd 10 .nlUr. 
that the economic offenders are brought 10 
book without delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH· 
WAR THAKUR): (a) Th. Government had "'erNd 33"", IQllin .. .aquIltIIie under· 
FERA. 1973. 

(b) No, SIr. 

(c) Courts are moved for early hearing 
of the cases. 

Lou to STe on Import of Sugar 

2835.SHRISHRAVANKUMARPATEL: . 
Will the Minister of COMMERCE be pIeaud 
10 Itat.: 

(a) whether the State Tnlding Corpora. 
tIon hat suffered heavy loll in foreign ex. 
chqe in import otsugar, mainlv due 10 the 
lnMrtion of a new cIaUM In t .... Itandard 
cortl'llCt deed, permitting 10ft option,1O the 

fife fNJt!'btIr DI CDlrtt/Gfll ~ by rhiI 
CoIec:fcinIIe in fife lime period .. given 
below: 

No. 01 

(b) '10, the preciM natu ... and content 
of th. new dauM; and 

(c) the e8timated lou incurred on thll 
account 10 far? 

THE MIIISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI· 
DAMBARAM): (a) and (b). STe ,_ not 
imported any quantity of lugarflOm the year 
1988-89 onwards. 

(C) Does not .... 

2836. OR. A.K. PATEL: 
DR. LAXMINARAYAN PAN· 

DEYA: 

WlltheMinisterar FINANCE be pIeued 
to .. : 

(a) whether t""" have been heavy wIlhd,... recentIr under the Term 0.-
poeIt Scheme from th. ftldlonallMd banks; 

(b) if 10. the ... aeonl therefor; and 

(c) t .... steps tak.n to· ..;it such a flight 
of mon-v and th. rnults th.reof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF. FINANCE (SHRI DALBIR 
SINGH): (a) Reserve Bank of India h .. 
reported that they do not have any informa· 
tIon penainil'lg to heavy withdrawals under 
the T arm Oepoaits from nalionalised banks. 
The growth in TII'I'I. DeposIta of all commer· 
cIaI bMka during the .... tm" rnonIhI .... 
given below: 
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(1k1n~J 

MGtI TOIIIIIIIrIOIft 01 n:n • .,tNW 
T_DtIpGds 

27.12.1.1 1,77,589 

24.01.1992 1,71.381 

21.02.1992 1,81'-

(b) and (c). In view of (a) ...,., ques-
tions do nat arise. 

[ TIBMIIItJion) 

Export of EmbIIc ~ 

2837. SHRI RAJVEEA SlIGH: 
OR. LAl BAHADUR RAWAL: 

Wi. the Minister of COMMERCE be 
pleased to stilt.: 

(a) the countries to which ~ 
myrabalan hu bHnftPO'leddurtngthe" 
two years and quantlly thereof; 

(b) the names of the States and places 
particularly in Uttar Pradesh where .mbIic 
myrobalan is produced; and 

(c) the steps taken by the Govemment 
for increasing its production? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAl· 
MAN KHURSHEED): (a) Myrobalan Amla 
(Embelica Linn) is being exported to various 
countries lik. Bangladesh. Fr.nce. Italy. 
Kenya. Pakistan. Singapore and U.K. The 
exports during the lasl two years is indicated 
below:-

198~90 

1~1 

27343 Kg. 

18662 Kg. 

PtrwIous month 

(+) 2180 . 
(+) 1792 

(+) 2485 

(b) Ernbelic mrlObelan is most, gnMn 
In UP mainly in...aempartandin~ 
PraI8pgarh, Subnpur, AIIIhabM ... V.-
anal. ttowv.r, .. cuIlvation is.,...., 
eprudinIJ to A8jathan • .....,. Pr.:Iaeh. 
MMarashlra and Andhr. Pradesh.. 

(c) Gonmment thtaugh Indi8n CouncI 
of Agrlcullural ReMan:h has inIIaIed an .. 
Indiar..an:h pIOglWl1meonttlilaapwhich 
Inc:Iuc* idenIIicIdion of new high yieIdng 
~."""'of~..,.... 
gatlon techniques, IrnprovemenI in pr0duc-
tion t8Chnologr ale. 

2838.SHRI BHUBANESHWAR 
PRASAD MEHTA: WiI the MiniItet of 
SURFACE lRANSPORT be ...... flO 
state: 

(a) wh81herthe Govemmenl propose to 
conatruct a!wepu. ro8d for Hazarblgh city 
of Bihar; and 

(b) if 10. by what tim.? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGOISH TYTLER): (a> There is no 
proposal to construe! a byepass for Hazar· 
ibagh city at pr ... nt. 

(b) Don not arise. 
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Credit Deposit Ratio In Uttar Praduh THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 

2839. DR. RAMESH CHAND SINGH): <a) The Credit: Deposit Ratio of 
TOMAR: 

SHRI DEVI BUX SINGH: 

WilltheMinisterofFINANCEbepleased 
to state: 

(a) the ratio of the amount of loans 
advanced to deposits in the Nationalised 
Banks In Uttar Pradesh during 1990-91 and 
as on December 31, 1991; and 

(b) the area-wise details of the out-
standing loans? 

Public Sedor Banks in Uttar Pradesh was 
45.3% and 42.7% as at the end of March 
1991 and September 1991 (latestavailable) 
respectively. 

(b) Presumably, the Hon'ble Members 
desire to knowthe outstanding loans in each 
district of Uttar Pradesh. The distrlct-wise 
details of outstanding loans extending by 
PUbi"1C Sector Banks, as at the end of Sep-
tember 1991 (latest available), are given in 
the enclosed Statement. 

STATEMENT 
, 

'S.No: Name of the Districts Amount (Rs., Lskhs) 

1. Agra 31805 

2. A!igarh 15929 

3. Allahabad 28303 

4. Almara 7519 

5. Azamgarh 6654 

6. Bahraich 6011 

7. Ballia 5122 

B. Banda 3247 

9. ' Barbanki 4405 

10. Bareilly 14148 

11. Basti 7255 

12. Bijnar 11358 

13. Budaun 6679 

14. Buland Shahar 13300 
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S.No. ~_",. of the Dlstrlc1s Amount (Rs. Lakhs) 

15. Chamoli 757 

16. Dahradun 16477 

17. Dearia 9389 

18. Etah 6496 

19. Etawah 5341 

20. Faizabad 10062 

21. Farrukhabad 9484 

22. Fatahpur 3930 

23. Farozabad 6492 

24. Garhwal 2298 

25. Gaziabad 62050 

26. Ghazipur 6707 

27. Gonda 9117 

28. Gorakhpur 13987 

29. Hamirpur 3894 

30. Hardoi 5669 

31. Haridwar 10510 

32. Jalaun 5099 

33. Jaunpur 7433 

34. Jhansi 8187 

35. KanpurCity 91616 

36. Kanpur Dehat 4601 
, 

'37. Lakhimpur Khari 10798 
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S.No. ,_". oI"",lJ8Irltb AmcuIt (lis. LlillMJ 
38. Lalilpur 2220 

39. Lucknow 92112 

.to. MaharaiJunj a128 

41. Mainpuri 3532 

~. Mathura 11577 

43. Mau 3334 

44. Meerut 438151 

45. Mirzapur 8577 

46. Muradabad 22363 

47. Muzall. Nagar 2Mi2 

48. NainitaI 18832 

49. Pllibhll 1831 

SO. Plhor8garh 1582 

51. Partqarh 3775 

52. Rae Bareli 8008 

53. Rampur 78D7 

54. Sharanpur 19328 

55. Shah Jahanpur 7450 

56. Siddhai'thanagar 1797 

57. Sitapur 1008 

58. Sonbhadra 13821 

59. Sultanpur 8204 

60. T .hri Garhwal 1210 

81. Unnao 4167 

62. Uttar Kashi 852 

63 •• V.,."..I 41321 
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[EnfeWI) 

~. SHRI KODAKANI GOWDANA 
SHIVAPPA:W11ltheMinisterofFltANCE be 
pIeaMd 10 State: 

(a) wheIher the Government of Kama· 
taka h_ submitted a memorandum to the 
Union Government IHking Central ... is· 
tance to the tune of R •. 50 cnna; 

(b) whether the request of the Govern· 
ment of Kamalaka has been agreed to; and 

(c) • 10, the amount released 10 far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN· 
TARAM POTDUKHE): (a) Yes, SIr. The 
Government of Kamataka h ... lOniaed a 
memorandum containing a NqUHt H8king 
inIfII' .... an _Istanee of As. 50 ClOre. to 
tackle scarcity condition. In Northern Kama· 
taka. 

(b) and (c). A Calamity relief Fund a..d 
on the recommendations of the Ninth A· 
nance Commisaion been set up in Kar· 
nataka with effect from 1.4.1990 for the 
period 1990-95. The allocation to the Fund . . 

is As. 27 erare. to which Centre is to contrb-
ute As. 20.25 erare. (75%) and State As. 
8.75 crore. (25%) annually. All .xpenditure 
on natural calamitie. is required to be met 
out of ,the Fund without any authorisation 
from or reference to the Centre. The Ceatr.'. 
contribulion to the Fund fortheyear 19i0-91 
and 1981-82 amounting to R •. 4O.50crores 
have been released. No additional assis· 
tance is proposed to be released to the Still. 
during the curr.nt year. 

Clirgo SUpport lor Shipe 

2841. SHRIMATI KRISHNENDRA 
KAUR (DEEPA): 

SHRI. DATTATRAYA UN· 
DARU: 

SHRI BALRAJ PASSI: 
DR. LAXMINARAYAN PAN· 

DEY: 

Wi. the Miniater of SURFACE TRANS-
PORT be pIeaMd to Nt., to the reply given 
to Unstarred Question No. 1371 on NcMtm· 
bir 29,1.' anch .... : 

(a) whether ... Gov.nment have final-
ised the pnJpOAI regarding cargo support 
for Indl ... hips; 

(b) If sO, the details thereof; and 

(c) • not, the time by which the proposal 
is likely to be finalised? 

THe' MINISTER OF STATE OF THE 
. MINISTRY OF· SURFACE TRANSPORT 
(SHRI JAGADISH TYTlER): (a) No, Sir. 

(b) Does noI ariM. 

(c) R ... rvations have been expressed 
in lOme quarters about this proposal and 
these we being lOfted out in consultation 
with concemed Ministry. It is not possible to 
Indicate the tim. by which the propouI I. 
likely to be finalised. 

[T,.".,.",) 

Supp., of Cotton to NTC Un ... In 
RaJa.han 

2142. SHRI GIRIDHARI LAl SHAR· 
GAVA: WiH the Min .... r of TEXTILES be 
pleased to stille: 

(a) whether the Rajasthan units of the 
National Textile Corporation are facing great 
difficulties In production due to non-eupply 
of cotton; 

(b) 110, the total demand of cononofthe 
aa:.w. uniIs; and 
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(c) the action proposed to be taken by 
the Government fot the regular supply of 
cotton to these units? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No, Sir. 

(b) and (c). The mills of National Textile 
Corporation in Rajasthan require 140 bales 
per day which are adequately covered. 

Salaries and other facllltle. to Judge. 
In Supreme Court and other Court. 

2843. SHRI DILEEP BHAI SANGHANI: 
Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to ",tate: 

(a) whether Government propose to 
increase the salaries and other facilities of 
the judges of the Supreme Court and other 
courts; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINIS TRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW. JUSTICE AND COMPANY 
AFFMRS (SHRI RANGARAJAN 
KUMARAMANGALA.M): (a) and (b). The 
pursuance of proposals asponsored by the 
Chief Justice of India, the Government has 
issued orders enhancing the Daily Allow-
ance payable on tour and enhancement in 
the limits for free furnishings in the case of 
judges of the. High Courts and Supreme 
Court and enhancement in the ceilings for 
electricity and water charges at the official 
residence and postretiral benefits in the case 
of judges of the Supreme Court. As regards 
the question of enhancement in the pay 
scales of the Judges of the Supreme Court 
and High Courts. the Conference of Chief 
Justices in their meeting held during 30th 
August to 1st September. 91 passed a 
Resolution proposing liuch an enhancement. 

No decision has yet been taken on this 
suggestion. 

[English1 

Change. In Shipping Policy 

2844. SHRI K.V. THANGKABALU: 
SHRI VIJAY NAVAL PATIL: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether the Government propose to 
. make changes in the shipping policy to 
encourage the Indian Shipping Companies; 
and 

(b) if so, the salient features thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TVTlER): (a) and (b). Yes. 
Sir. The salient features may include relaxa-
tion in licensing to Indian Shipping Compa-
nies to operate on selected liner routes; 
Grant of freedom of Shipowners for sa'. of 
ships and for application of sale proceeds. 
after meeting outstandinQ foreign exchange 
liabilities, tor acquiring new ships; encour-
agementto medium sized shipyards to export 
fishing trawlers and smaller SCl'afts~ promo-
tion of ship building; liberalisation of proce-
dures for acquisition of vessels; encourage-
ment to cross border leasing of vessels; 
grant of permission to shipowners to mort-
gage ships abroad to raise foreign exchange 
resources etc. 

Working Group on Credit Requirements 
of Industries In Punjab 

2845. SHRI MUKUL BALKRISHNA 
WASNIK: Will the Minister of FINANCE be 
pleased to atilte: 

(a) whether the Reserve Bank of India 
has constituted fA high level working groupto 
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look Into the credit requirements of indus-
tries in Punjab; 

(b) if so, whether the panel has submit-
ted any recommendations; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH):, (a) to Cc). The Reserve bank of 
India (RBI) had constituted a Working Group 
consisting of representatives of Reserve 
Bank of India, commercial banks, Industrial 
Development Bank of India, Small Industries 
Development Bank of India, Govemment of 
Punjab and Government of India to consider 
what more could be done to helpthe industry 
in Punjab in addition to the existing conces-
sions allowed by the RBI. TheWorkingGroup 
has completed its deliberations and is likely 
to submit its Report to the RBI shortly for 
consideration and issue of appropriate guide-
lines to the banks. 

[Translation] 

Utilisation of amount colJec:ted through 
indira Vlka. Patra , 

2846. SHRIMATI SHEELA GAUTAM: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the total amount collected through 
Indira Vikas Patras during the last two years; 
and 

(b) the purpose,s for which this amount 
has been utilised? ' 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The total amount collected 
through Indira Vikas Patras during 1989-90 
and 19~1 were As. 5153 crores. 

(b) The net collections through Indira 

Vikas Patra, alongwith the collections under 
other small savings schemes, are utilised for 
giving long-term loans to State Govem-
ments. 

[English] 

Acqul.ltlon of und for Defence 
Pur".,... 

2847. SHRI SHANKARRAO KALE: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether while acquiring the land for 
Defence purposes, the Union Govemment 
pays only acquisition charges; 

(b) whether the Govemment of Mahar-
ashtra has approached the Union Govern-
ment with a proposal that in addition to the 
acquisition charges, the rehabilitation provi-
sion must be made and unless such provi-
sion is made, the proposed land will not be 
handed over for acquisition; and 

(c) if so, the &dion taken or proposed to 
be taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAl GAS AND THE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR); (a) to Ccl. A statement is 
attached. 

STATEMENT 

In determining the amount of compensa-
tion payable for lands acquired by Govem-

ment under the Land Acquisition Act, 
1984, the following factors are taken Into 

account:-

(I) The market value of the land on 
the date of publication of the 
notice under Section 4(1) of the 
lid. 
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(U) oamage.1f any •• ustaIned."... ~ ... 1Ibov. pnMdecI. a sum of '*" per 
interested .,.,.,n on i.ccount of centum of .uch market value. in ~ 
ntnIovalof standing ~ tion of the compulsory natu .. of the -=qu.i-

; on the land when taMn over ." tlon Is paid. 
Government 

(Ii) Damage. If any. on IICCOUnI of 
MVWance of the land flQll'l ather 
land. of the int .... t8d peNOn. 

(iv) Damage, II any, .UIhined ." 
peraon inte ....... at the time of 
theCatIeetor'.taklngpo .... 1on 
of land, bv reason of the acquisi-
tion injuriously affecting hil ather 
property, movable or Immovable, 
in any other manner, or his earn-
ings. 

(v) If in consequence of the acqu.i-
tion of the land ." the CoIIedor, 
the person inhlrelted iI com-
pelledtochangeh ......... or 
place of business, the ruson-

- ........... if any. incidental 
to such change. 

(vi) Bonafide damag., if Mr, ....,.-
ing from diminution of the profiIs 
of the land t.Iween the time of 
the publication of the decIandion 
under Section 6 and the tim. of 
the CoIIe'ctDr'.takitgpa .... 1on 
ofth.land. 

In addition to the market value of the 
land ... above provided. an amount calcu-
lated aI the rat. of tweIv8 per centum per 
annum on such market Value for the period 
commencing on and from the date of the 
publication of the notificalion under Section 
4, Sub ssction (1), in respecl of such land to 
the date of the award of the Collector or the 
date of taking possession of the land, which- . 
fMII is earlier, • also paid. 

In addition to the market value of the 

No ather campenaalion In IIddiIIan 10 
the abov. iI payable bv Union of Incia tarthe 
-=quilillon of land. 

However. of I .... in certain cases where 
large ..... of land we .. involved and .. a 
consequence wh.reof a Iarg. number of 
person. h_ to be m .. 10 vacate their 
lands, the St ... Gov.rnments hM Insisted 
on Rehabilitation Grants forthe reeettIernent 
of the oustees. Th. Government of ~­
..tIlra have suggested provision of Reha-
bilitation Grants in Addition to compensation 
for lands in respect of certain proposals for 
the acquilition of land propos8Is for De-
fence. In the Stat •. Th. Government have 
not taken any decision in this ragard. 

Chit Fund Compan'" 

2848. SHRI G.M.C. BALAYOGI: Wdl 
th. Minislerof FINANCE beplNsedto state: 

(a) whethertheGovemmentprapoMto 
stop the activities of priv'" rural chit fund 
companies; 

(b) if so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) 10 (c). The activIIies of chit fund 
companies .... ragulated under provisions 
of Chit Fuads Ad, 1982. However. conduct-

. ing of prize chits is banned under the Prize 
Chits and Money CirCulation Schemee 
(Banning) Ad, 1978. 
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[T,.,..,.,.".. 

Income Ta ralda conduot8d In ........ .... 
2849. SHAI DAU DAYAL JC)SHI: WI. 

IheMinilterafFINANCE beplNNdto ..... : 

(a) the ..... at raidsconduc:ted br the 
Income Tal)epaltlJMN1t In Rajasthan during 

. the last th"''''''; 
(b)the .... atlagalgoodsandmoney 

confiacateit in .... raids; 

(c) the details at cases disposed of 80 
far; 

(d) whelherthe seized goodl and cash 
haft been Nlurned to the coincerned per-
sons altar I8IIIng their cases; 

(e) if 10, the d8tails thereof; and 

... 
(f) • naI, the rea'ions therefor ,net the 

. d.ralIs at the property yet to be returned? 

THE MINISTER OF ST~T'E IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). The ~lils of 
••• chea conducIed br the Income Ta 
Department in Rajasthan and the Hizuntlof 

. unaccounted valuable auets made during 
the fNnCial years 198&-81, 1981-90 and 
1980-91 are given in the enclosed state-
ment. 

(c) to (f). Some oUhe above 611 casel 
may not have been finally disposed of as the 
decisions regarding the releaselr8t8ntion of 
·the .. ized anetl .. taken atvariouallage. 
viz. ull 132(5) and 132(12). on fumishing 
adequate security, on completion 01 ...... -
ment and on finanation of appellate pro-
ceedings for which no consolidated 

. c:ase-wIse record has been maintained by 
the Oepartme. 

STATEIENT 

Financial No. of Selzu,. at vaIuabIIJ assets (Rs. In lakhs) 
Year sean:hes cash 

condut:Ied 

1988-89 349 83.74 

1989-90 158 45.65 

1990-91 104 92.51 

(EngOsh) 

Compul.ary coat Audit Of.~""" . 
itaIM 

2850. SHRI S.B. THORAT: Will 1he 
Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

:<to 

(a) wheth.th ...... any proposaJ under 
consideration of the Govemment to extend 
compulaory coli audl to a "umber of con-

.IeMIIIfHy . Others Total 

506.79 138.75 . 729.28 

303.93 217.54 567.12 

399.52 502.13 994.16 

lumer Items; and 

(b) if 10, the detaill in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OP'i:»ARLIMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). A 
number Of consumer items like drug formu-
lation.. mik food, Infant milt food, cotton 
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textiles, paper, sugar, vanaspati etc. are 
alreadv under cost audit. Prescribing of cost 
audit Jr1 respect of lr;oJstries engaged 111 

manuta~turing or o'oeBssing 01 consumer 
items or otnsr rtems is a CO:'1tinuous exer-

cise. Steps are tai<en for covsring important 
industries and products undsr cost audit 
from time to time. Government have recently 
initiated steps to extend compulsory cost 
audit to such consumer items as edible oils 
and toilet preparations such as tooth pastes 
and soaps. 

[ Translation] 

Eva.lon of Income-Tax by 
Shar&-8roker. 

2851. SHRI S.N. VEKARIA: Will the 
Minister of FINANCE be pleased to state: 

(a) the amount of income tax outstand-
ing against share-brokers as on December 
31,1991; 

(b) whether'the Government are aware 
of the alleged large scale tax evasion by 
share brokers: 

(c) if so, the details thereof; and 

(d) the steps taken/proposed to be taken 

by the Union Govemment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The statistics rslating to 

collection and payment of taxes and tax in 
a"ears etc. are maintained by the Income-tax 
Department assesseewise. Therefore, in 
order to compile the statistical information 
for furnishing a replytothe question, data will 
have to be called from each of the Assessing 
Officers located all over the country with 
whom share-brokers are assessed to tax. It 
is submitted that the time spent and the effort 
involved in collection of the information may 
not be commensurate with the result sought 
to be achieved. In case information about 
any particular share-broker is desired, the 
sarne will be collected and furnished. 

(bl to (d). Instances of income tax eva-
sion in cases of some share-brokers have 
come to light. In the course of the searches 
conducted by the Income Tax Department, 
prima facie unexplained cash. jewe"ery, stock 
and share scrips and other assets have also 
been found and seized. The share-brokers 
also admitTed and offered for taxation addi-
tional incomes. The results of the searches 
conducted hi cases of share-brokers are as 
follows:-

Period No. of 
searches 

Value of assets 
seized 

Disclosure under 
SBCtion 132(4) of 
Income Tax Act 

199~91 55 851.16 

1991-92 50 428.72 
(upto Feb. '92) 

Combating tax evasion by persons, includ-
ing share-brokf!rs, is a conti.,uClUs exercise 
and the Income Tax Department conducts 
searches, surveys and other investigation in 

(Rs. in lakhs) 

1532.17 

217.93 

appropriate cases on a regular basis for 
detecting tax evasion. Suc!"! measures, as 
deemed appropriate from time to time are 
taken in cases of share-brokers also. 
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Tran..,ortation of Goode by Shl~ 

2852. KUMARI UMA BHARTI: Will the 
Minister of SURFACE TRANSPORT be 
pleaud to .,..: 

(a) the .,."tofcaJfJO tonnage handled 
by Indian ships through inland and intema-
tionalsea routes separately during 1990-91 
and 1991-92. 

(b) the names of places where the facili-
ties of intemational transportation 1en11ce8 

are available; and 
Cc) the names of places where the 

Govemment propose to extend these facili-
ties in future? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Information 
relating to the cargo handled by Indian ships 
in coastal trade (inland) and overseas trade 
(intemational) II u under:-

Year Ovetseas Trade Coastal Trade 

1990-91 38.9 

1991-92 19.8 
(April,91 to Sept. 1991) 

(b) The facilities of intemational trans-
portation of goods by ships are available at 
all the major ports viz. Bombay, Calcutta! 
Haldia, Cochin, Kandla, Madras, Mormugao, 
New Mangalore, Paradip, Tuticorin, 
Visakhapatnam and Jawaharlal Nehru 
(Nhava ,Shev~). Some of the minor! 
inter-mediate ports are also available for 
international transportation. Facilities for 
dealing with exportlimport cargo are being 
operated at present by the Container Corpo-
ration of India Umited (CONCOR) at the 
following p!aces:-

New Delhi, Panipat, Moradabad, Wadi 
Bunder, Mulund, Pune, Ahmedabad, Ma-
dras, Bangalore, Hyderabad, Ludhiana, 
Guntur, Anaparti, Coimbatore and Amin-
gaon (Guwahati). 

Under a Protocol signed between the 
Government of India and the Govemment of 
Bangladesh on 3.10.91, international traffic 
also moves through Inland Waterways routes 
viz. Calcutta-Pandu via Bangladesh and 
Calcutta-Karimganj via Bangladesh. 

(In Minion Tomes) 

47.4 

25.:( 

(c) Facilities for international transpor-
tation services are already available at a1lthe 
major ports. As regards the minor ports and 

. inter-mediate ports, the 'responsbility for 
extending such facilities for extending suCh 
faciiities rests with the concemed Maritime 
State Govemment. 

h is proposed to extend the facilities for 
dealing with exportlimportcargo at Allahabad, 
Vadodara, Indore, Quillon, Vijayawada, 
Tuticorin, Tirupur and Raipur by the Con-
tainer Co~ration of India Umited. 

There is no proposal to extend such 
facilities in so far as Inland Waterways are 
concerned. 

[Eng/ish) 

Import of Synthetic Substitute of Jut •. 
Products 

2853. DR. ASIM BALA: Will the Minister 
of TEXTILES be pleased to state: 
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the quint" 01 ~ .......... 01 
Ju1. products being impoIted during ,.,-121 

THE ... ISTEA OF STATE IN lIE 
MINISTRY OF TEXTI.ES (SHRI ASHOK 
GEHLOT);SynIMtIc,.. ................ 1Dr 
the 1'IIInUI.:bn00."..,0I .... pIaducII 
..... llilnat~lD.....,the ....... 
oI ........ IDr ......... cI ........... 

. 10 .... products. 

....... TIlle Cli ._ CIltI. ' I to 
NIlS 

2154. SHRI P.G. NARAYANAN: WiI 
....... oIFIWtCE .. plMaedto ..... : 

(a) whether the GcMmnwnl .. en, 
CDUrIIging Noft...NIidInl 1ndiM'. 10 8IIIIIb-
. hh Indu.lriee In the ..,.,.,; 

(b) whether NAIl ... ID obtain 
."""'aa...nc.Cefllic:atewhenthay _In India for ~ three months; 

(c)whelherthe~ .. ...,. 
thalli II dIfIcuIt for NDr.-Mlidenl ....... 10 

. complllte the torm"'l0 .. bItIatt indus-
try, which involwa • Ial aI WOIk wiltIIn the 
periodd th,.. monIhs; 

Cd) • 10, whebr the Gawmment pas 
paae to extend the period 01 their _ ben 
yond tine monIhs; 

(e) if so, the dais thereat; and 

(f) if nat, the reaeons therefor? 

THE _ISTER OF STATE IN THE 
"""ISTRY OF FINANCE ':,.tAl RAMeSH-
WAR THAKUR): Ca) YfIiI/&. 

(b) and (cl, Under Sac:tion 230 of 
Income-tax Ad, parsons domiciled in Incta 
~ required to obtain clearance from di-
rect tax authorities if the period of their slay 

In india _ c..ted nInetJ cIap.·ThIs period 
.... 1Iinca bean extended 10 120Ctap brthe 
Deper;menI 01 RMMnua ." • NaIIIcIIIion 
..... 131'1 MM:h. 1980. 

Cd) MD, Sir. 

(.) and (I). Doea nat ..... 

Pro_aUan of""'_ ClDlbIng In 
01 .... CIaIIdng fIIctDrJ. ............ 

2855. SHRI SATYA PAL SINGH 
YNJAV: wit the MinisI8r of DEFENce be 

. pIaaIed to ..... : 

(8) whaIher .. per NpOrt 01 auarlly 
ConIIeI.o.,.rtment the ....., 01 Defence 
cIaIbiIg pIDducId by the produced by the 
..-. __ facIDry haa .... iorated in 
CORIp.ilDCl to the productiDn made by the 
0IdI .... cIDIting facIoIy, Shatljahanpur; 

(II) • 10, .......... Gc:w8rnment pro-
poselD ....... ~ 01 tho .. 
f8 .... in 1his faclary which were with-
drawn In 1_; and 

THE IINSIEJi OF STATE IN THE 
PETROlEUM AND NATURAl. GAS AND 
THE MNSlER OF STATE IN THE MINIS-
1ltY OF DEFENCE (SHAI S. KRISHNA 
KUMAR): (a) The Diredonde General Qual-
Ity Assurance (OGOA) is ...",... for 
aMUring quaIiIy of cIoIhing supplied to the 
Delenc:eSerYices. From the t1IpOI1S received 
from this organisation, it is not possiIIe to 
draw any gener .... conclusion that the 
quality of Defence cIoIhing ptOduced by .,. 
PrivaIe Sedor has daletioraled in comparj. 
son to the produdion made bytheOrdnanc;e 
Clalhing Factory, Shahajahanput. 
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(b) and (c). In consonance wih the 
policY'to make optimal use of the ....... 
industrial infrastructure a number CH. 
loW-technology and Iow-vaIue added hills 
were identified for off-loading to the civil 
sector in aphased manner. 17 cIoIhing ...... 
were also identified for off-loading in phase 
I. A reversal of this decision is not present., 
contemplated. 

[English] 

Augmem.tlon of SIze of ...... , 
FINt 

_AcquIsIIiDn LIcensing CommlltM. Ithe 
MpIa:ement prapOIaI II within 25% in.-
cess of or ... than the tonnage to be ,.. 
~. ' 

(e) P~PrivlteShippingeoq,.' 
nlas to P- 'DIders on indian shi9PRis 
wilhout .... erenceto8SS8S8ed requiremeNs.,' 

(f) ~ion of procedure for char-
t8r out"~ bv atqing compMies. 

......... 1mportII 
I 

, / 2857,,', SHRI R. DHANUSKODI 
I ' 

, 2856. SHRI CHITTA BASU: WIt the / AlHf'TliAN:WII1heM'lflisWofCOMMERCE 
Minister of SURFACE TRANSPORT be! be plMsedlO lIate: 
pleased to State: 

(a) whether the Govemment pnlp!)88to 
augm~nt the size of the countries ~ 
fleet to reduce pr8Ssure on foreign exduinge; 
and 

(b) if so, the steps taken In this regard? 

THE MINISTER OF STATE OF THE 
MINISTRV OF SURFACE TRANSPROT 
(SHRI JAGDISH TYTlER): (a) Ves. Sir. 

(b) This Ministry have taken a numberof 
steps to assist Indian Shipping Companies. 
These Include:-

(a) Streamlining of Ik»nslng pracedu1'88 
which has enabl8ct quicker ship acquisilion 
in the flucatuating Int.mational Market. 

(b) Revised age norms for lICCIuisition of 
second-hand vessels; 

(c) Permitting Shipowners to acquire 
bulk carriers of 1 ~,OOO DWT wirhout ap-
proaching the Ship Acquisition Lpneing 
Committee; 

(d) Proposals for replacement !i exist-
ing tonnage win not be placed before the 

(a) the value of export and import tar-
geted for the current financial year and the 
peta8nf11g8 of theu to the Gross Domestic 
Produclion; 

(b) the 8CtUaI performance dUring this 
y&.-eofar; 

(c) whether the Exim scrips have been ; 
found advantageous for encouraging ex-
ports; and 

(d) if 10, in what manner? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P., CHI-
DAMBARAM): (a) The export target for the 
fl8C8l year 1991-92 was not fbeed, In view of 

, the uncertainties In the global trading envi-
ronment, collapse of the erstwhile SOv.iet 
Union, a major trading Partner of India. and 
the time lag for the far reaching policy ,,,. 
forms to have fun impact on exports. No, 
targets are fixed for imports. 

(b) India's exports to Generat Cur;'ncy 
area (GCA) countries amounted to Rs. 27133 
__ during April-December, 1991 as 
dDmpared to As. 1878& crores during 
April-December, 1990, thereby registering 
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an Increase 0144.4%. In cIo8ar terms, GCA system expand. the past exlrnacrip ayItem 
exporIS Incrused by 6.3%. India' • .exports 10 the entire current account receipls il1Qlud-
10 Rupee Payment Area (RPA) amounted to Ing warkera! remittances, achlev8s consId-
Ra. 3199 erare. during AprIJ-Oecembar, ... limplrlcatlon of the trade sya&.m, 
1981.comparedtoRs.44CMCIOf8Iduring . a"'-. powerful boost to'exports and effi-
,Aprlf-December, 1990, thereby registering cientimpolt substitutiona, NdUC8S incentive 
• decline 0127.4%. In doIar terms, RPA Iolllg8lfcnlgnexchangetransactioniand 
exports declined by 46.5%. India's imports intlDduces. 88If-baIancing mechanism 
during AprIl-December, 1991 amounted to thenIby making the management of the 
Rs.34238crores. ascomparadloRs. 31724 balance of payments easy. 
crcnsduringApril-Oecember, 1990. therq 
ragistering an increase of 7.9%. In dollar [T~ 
terms, the import declined by 20.5%. 

(c) and (d). Eximseq. echerne has 
been found advantageous to axports In view 
of built-ln-lnceNtionlt mr :axportars il'l tarm$", 
of pr8I'I\ium in the domestiC market. This 
scheme has since been enlarged and r. 
placed by the Liberalised Exchange Rate 
Management System. (LERMS). which 
pnSvides for partiaJ convertibl1ity of Rupee. 

Convertibility of Rupee 

FcnIgn Au ...... to Pro)ecta In 
, Or .... 

2859. SHRI SRIKANTA JENA: 
SHRI MRUTYUNJAYA 

NAYAI<: 

WAlthe Mlnlsterof FINANCE be pleased 
to 1Iate: 

(a) whether the Govemment have any 
2858. SHRI ANAND, RATNA proposaJtoestablishnewprojectsinOrissa 

W.URv.'t: with foreign assistanca; 
SHRI M. fWvWINA MAl. 

W11lthe Minister of FINANCE be pleased 
tost .. : 

<a) whether the Govemment have plan 
10 make the indian rupee convertible 10 for-
eign currencies; and 

(b) If 10. by when and its effect on the 
economy of the count!)'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a> and (b). The Govern-
ment introduced a system of partial converti-
bility of the Ruppee effective March 1. 1992 
as announced in the Uflion Budget for 
1992-93 by the Finance Minister. The New 

, (b) If 10. the details thereof; 

(c) the total amount Incurred on the 
existing projects with foreign 88Illstance in 
the State; 

(d) whettier some of such projects have 
.uffered due to non-avallability of funds' 

(e) IfIO;thenamas of such projects; and 

(f) the steps being taken by the Govem-
mant in this rEigard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR. THAKUR): (a) to (f). Information is 
being collected and will be. laid on the Table 
of the House. 



PHALGUNA 23, 1913 ($AKA) Written Ana.,. 194. 

[EngJJshl· 

ExpMeIon of ShIpping ........., 

2860. SHAI VLJAY NAVAL PAlL: Will 
the. Minister d SURFACE TRANSPORT be 
pleased to stat.: 

(a) the estimate of additional cargo 
to"". likely to be generated during the 
next th ... years; and 

(b)theat8pamkentD incnNIHthe~ 
ping fIMt tD mMl the IncnaIng tnIIftc? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TY11.ER): (a) The WDrIckIg 
Group on Shipping Nt up by PlMniI'l(l 
Commillian ~ the p,riod 1980-15 ha 
...... the. NquiNment 01 tannIIge at 
7.73 MiIJIon DWT "'*' 1 ...... Theactual Cn,.... that mar be acquINct would .. 
pend mainly on the avaIIIbIIIly of ....... 
including foreign ..... 

(b) The OovemrMnt ......... 
number of .... tD 11101"_ the lIIill"'" 
fIetIlD IftMI the ~ traIIIc."_ . 
1ncIude:- • 

(I) 

(II) 

S1rMmInIng 0I __ 1g pace-
d&nIwhIch halenllbledqulcUr 
... acquldlon in the fIuKtu. 
aIIng InIemIIIonaI MaW~ 

~ e;. norrnI for ..... 
b.411C011d-ohand ~ 

- . 
P.mlIiIgShlpowneratD .... 
bull carriIrI of 10-30,aao DWT 
wIhout appoa...~ ~ Ship 
Acqulsilian u..ing Comml· 
1M; 

(Iv),' . ,...... for ,.__. aI 
exIIting tonnage .. naI be 
placed befar8 the ShIp AcquW-

tian licensing Committee, if the 
rapIacement propoaaI iI within 
25% In excess or .... than the 
IOnnegeto be replaced. 

(v) Permitting Private Shipping 
Companiel to place orclert on . 
indian shipyard. without ..... r· 
ence io 8IS8IS8d Nqulrernenll. 

2882. SHRI RAJESH KUMAR: WI! the 
Miniller aI FINANCE be ~ to ..... : 

(a) whether some cases of QI810ms 
dUly evasion of more than one thouIand 
ClOre rupMe by milullng the Advance F,.. 
Import LJcence haV8 come to notice of the 
Qcwemrnent; 

(b) I., thedetaillof such C8HI during 
! .. three years and action taken there on; 
End 

(0) the ... propoeed 10 be taken by 
the GOiMmrnent ID check such evalon in 
future? 

THE MtfISTER OF STAle IN THE 
~eFFIWICE (SHRIIWESH-
WARlHAKl.It): (a)to(c). Nocaulnvalvlng 
CUIIDma duly evaaion aI men than rupees 
one IhouIand cror8I by milluling the Duly 
ExempliDn EntItlement Scheme hal been 
noticed. The CuIIOrnI authorities .. vig-
Ilant againIt the w8Iian of CuIlama dLty. 

83. SHRINIRMAl.KANTlCHATTER-
JEE:WltheMinillerafFIWfCEbepieued 
10 ..... : 
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(a) whether the Government are con· 
ItImp/ItIJDg of r«IucInt1.the ... of priority 

NCI.Dr I«tdJnQ by c:ommetr:iaJ "..; and 

(a) whether the PHD Chamber of 
Commlft» and Industry hal urg«l the 
Government 10 immediately undett_ an 
~modemisatiDnptOg,..mm.o'potfs 

(b) if so, the details thenIof and the for creating adequate capacity to cope with 
reasons therefor? the Nquirernents of shippers; 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
S"GH): (a) and (b). The Committee on The 
Fmancial System (Narasimham Committ .. ) 
has suggested in their report, submitted to 
the Govemment in 1991, that the existing 
dirac:ted aedit programmes should begradu-
allyftlased out. AtprHent, the Priority Sedor 
consists of banks advances to·agrlculture, 
small scale industries. small road and water 
transport operators, retail trade, small busi-
ness, professional and self. employment, 
State sponsored prganisations of SCIST for 
purchase and supply of inputs. education, 
consumption loans. and housing loans. In 
terms of recommend-r ~ of Narasimham 
Committee the ...-defined ''Priority Sector 
shall have small and marginal farmers, tiny 
sec:lor of industry, smaH business and trans-
port operators, village and cottage indus-
tries, rural artisans and other weaker sec-
tions. At present Reserve Bank of India has 
fixed • target of 40% at lending bf banks to 
the Priority Sedor. The Narasimham Com-
mittee has recommended that for the 
re-defined Priority Sector the target should 
be 10% of the agy~. bar.k ~ and a 
;.w.w may be underlakenafte, three years 
to s .. if thedir8Cled limit needs to be contin-
ued. the Government is yet to take a final 
view on the recommendationa of the N.a-
simham Committee. 

2864. SHRI V. SREENIVASA 
PRASAD: 

SHRf VILAS MUTTEUWAR! 

. Wi. the· ...... of SURFACE TRANS-
PORT be ...... 1o stile: 

(b) if so, the reaction of the Govemment 
in this regard; 

(e) whether due to inadequate moderni-
sation and development of port facilities, the 
ports. remained ill equipped to serve the 
needs 01 sh.,.,.,. and export81's; and 

(d) if so, the steps the Govemment 
propose to take to modernise and develop 
v.arious ports in the cOuntry? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TVTLER): <a) No proposal 
has been receiVed in this Ministry. 

(b) Does not arise. 

. (e) and (d). Modernisation is a continu-
ous process. The capacity of the ports which 
was 20 million tonnes in 1951 has increased 
to 168 miHion tonnas in 1991-92. The re-
quirement .. of Indian Shippers and Export-
8(S have been mat. 

In the 8th Plan, the Govemment pro-
poses 10 fun~ improve the functioning of 
the ports by conc6:!trating on: 

1. ~i1i~! if!t,~structure in 
ports in COnsoil8nce with in.; .:ve,-
at economic growth; 

2. Increasing levaIof oontainerisation. 
in the country; 

3. Deepening of ports for handling1he 
bigger sized ships in ore handling 
ports; 
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4. MechMiution of 1oadingI\InIoII-
ina facilities; and 

5. ImpftMngptOducfNilyin Iabourand 
eq~ipments. 

Setting up oJ PublIc InIIreIIIIJllplIan 
c.IIln HIgh Ccu1a 

2885. SMRI· JAGAT VIR SINGH 
ORONA: WlI the Minister of LAW, JUSTICE 
AND COtIPAHY AFF~ be pleased to 
state: 

(a) whelherthe AD India ChIef·JusIices 
Conference has reCommended for the set-
ting up of a Public Interest Litigation Cell in 
each High Court; 

(b) if so, the details of the recommenda-
tions made thereon; 

(e) the names of High Courts which 
have implemented the recommendations; 

(d) the categories of persons or bodies 
who can submit their petitions for seeking 
judicial relief; and • 

(e) wheCher the Suprame Court haw 
also issued MY. guidelines to the Govern-
~.nt in this reg_ and if so, the debIiIs 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAFiS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND CCMPAII'f 
AfFAIRSANDPAR.IAMl5NTARY AFFARS 
(stiR} "RANGNwAH KUMARAMAHGA-
lAMJ: (a) Md (b); Y ... Sir. 1he AI india 
Chief Justicea' Conf8NnC8, 1991 he Me-
omcn.tded1he ....... upof.P\Mc ....... 
litigation Cell In ..... High Ccut to enable 
the poor, appr •••• d MIl -1OInicII.r or 
physical-I t.ndicapped III .... judiciII .. 
liet. 

(c) Aa ..... Inbm.rion rwceivedfrom 
.. Suprwme Court. .. IWCDmmend8tions 
haN 10 ~ beIn inpIIment8d by the High 
CouIts of AncIn PrwIeM, Bombay, o.Ihi, 
GuwahIIII. ~.....,. Pradesh and 
SIddm. 

(d) and (e,. M ... the information re-
ceIwed flam the SUinmeCourt or india, the 
Minda Chief JuIIicIs' Conference relerred 
to in the Question aIIO rnolved that the 
guiclelnee dlded 1.12.1888 followed by the 
SuprMe CcUt for ~ing lettera/p8tJ.. 
tiona NCet_ • pubic Int.,... litigation 
may be foIbw.d by the HIgh Courta.ubjld 
to rnocIificatioM having regard to local Q)n-
dilions. These g~ &numeral. a wide 
variety of c.hIgOries of rnatterslperaons In 
ntSp8d of whlchlwhom letterslpetitlon. will 
on:IinariIy be entertained such as bonded 
labour, neglected childntn, no~ent of 
minimum ~, petitions from jails Q)m-
plaining harassment, complaints of death In 
police c:ustodf, peliions tgainst atrociti~ 
on women, etc. _ well _ matters of public 
Importancebuta:ludlng lndlvIduallpersonal 
mateInI. 

2866. SHRI GANGADHARA 
SANIPALLI: WI the Mlnlster·of TEXTILES 
be pleased to st ... : 

(.) wheIher .xportprlce of'ClOtton is less 
than domestic price; 

(b) if so, the d8taiIs thiIreof; and 

(c) the t'88IOnS for exporting coaon .. 
... pricIt 1han 1M doma.tlc price? 

THE MINISTER OF STATE OF THE • 
MINISTRY OF TEXTIlES (SHRt ASHOK 
GEHLC~T): (8) The export price of 8engaJ 
o..hi coaon which has only been allowed 
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for export durlftg the current catton Mason THE MINISTER OF STATE IN THE 
has been high. than the domestic price. MINISTRY OF FINANCE (SHRI DALBIR . 

(b) and (c). Does nat .... 

IIIcban ..... eo.l8erth at Paradlp 
Port 

2888. SHAI ARJuN CHARAN SETHI: 
WlntheMlnlstarofSURFACETRANSPORT 
be pIeaMd to 1taIe: 

(a) wh8lhertheGovemment have since 
approved the paposaI far Inbaduction of 
mul..,rpose calF earth and mechanised 
coal belth at P"_ Pod; 

(b) if 10. the dIIaiIs thereof; and 

Cc) • not. the ...... ther.af? 

THE IINSTER OF STATE Of THE 
-MINISTRY OF SURFACE TRANSPORT 
(SHAI JAGOISf:I TYTLEA): Ca) and (b).The 
plapa.allfai'CNIIIIanofamullipulpDlecargo 
bedh • an ellimlled COlt at RI. ~.94 
cnnI and ........... coal bedh at M 
eltlmlled COlI cI AI. 511.25 cnns at Par· 
adp Port .. bIhtg PIIIc ... &t tar irMIII· 
rMnI cIeciIiaft br lie 0cMmmerd. 

(c) Does nat .... 

... ID" 01_ ............ . ........ _. 
28It. SIR SOBHANADAEESWARA 

AAOVADDE:WI ........ ofFWANCE 
be ...... to ..... : 

Ca) ......, ...... any peopouI to 
inIIDduce~Sc:heme 
tor the Well .. cI arm IIbourers; 

SINGH): Ca) No. Sirl 

(b) Does not arise. 

(c) A group insurance ICheme for lan· 
d ... AIricuIbnI Labou ..... alrudy In 

. oper8IIon, all CMI' the country. und., which 
the head of .,. agriculurallllboutWs family, 
not owning any land, is CDVeNd for a sum 
assured for AI. 20001-. The enqul,. pre-
mium fOrthii insuranc»CO\W is fMtfrum the 
social MCUrIly fund maintained br the lie 
Insursnce Corporation of india. 

FInaI"'~to""""" SIctDr 

2170. SHR. HARt KISHAOE SINGH: 
WlRthe ..... cI ~ be pIIased to .... : 

(a; ......... GIMrivnent .... ,.. 
ceived any praposaI from the FedendIan cI 
AsIC clslb. of caaage and SInaI Indus· 
tries for·1ftIIIWIg avaiIIbIe nMd baed fi-
nance .1IIDrdIbIe raIN at ..... to the 
smaI ... ..:tor; 

(b) I ............... and 

(c) .. r-=don cI the ~ ..., 
DE ....sTER OF STAlE IN DE 

...ISTRY OF FWANCE CSHRt DAI..8It 
SIGH): (a) to CC). WhIle no .-:lIe pr0-
posal'" been ... iNd tram the F ..... 
lion cI ~.acilliDnl cI CGaIge.and SInaI 
InduslriM (fACSI), OovenllMllt hal,.. 
ceiNd varIoua ........... Ngardng 
making ....... nMd ....... finance. 
........ ,..of ....... to .. Smalac. 
SecIDr. All ......... thsltarwm ... 
upD .... I IIIchI. the lSI ..., ... 
COIC .......... at ...... forwm .... 
ower .... I 1IktII. ........ afinllNlt .. been 
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Mducid from 20% (mm.mum) to 19% (mIni-
mum) per annum w.e.f. 2nd March, 1992. 
The Reurve Bank of India has also consti-
tuted a Committee to review the arrange-
ments for meatlng the working capital re-
quirement. 10 the SSI Sector, review the 
guide .... for the rehabilitation of Sick SSI 
Unb. Md .xamlne arIY other reIIIed mal-
ters. 

.... - ....... 1Mpect1on of Goode by 
a ..... MuIII- Nltlanal CompMy 

2811. SHRI BUOY KRISHNA ~­
DIQUE: WI the MinIster of F~ be 
· ....... 10 ..... : 

. (a) whelherthegovemment hav. taken 
My decision in regard to handing over the 
...... ~ inIpection of goods Imported 
inIo the country to a swiss multi-nalianal 
CDIIIpanfi 

(b) II so. the details thereof; and 

CO)' nat. thetimebr which final decision 
II...., 10 be ..... in this regard? 

TtE MNSTER OF STATE IN TtE 
....-rAY OF FWANCE (SHRI RAMESH-. 
WAR TtfMUR):(a) 10 (c). There II nofannal 
pnJpOIII.undlrconsideralion oftheGcMrn-
ment far enpglng the servicee of any 
... IhIpmenlInspedIon IIglncy for inIpec-
110ft of", inpGrIed in1D the caunby. 

,... ... PIt ....... Freid •• PIgM • 
.. InD.T.c. ..... 

2172. 8HRI P.M. SAYEEO: WII the 
....... cI SURFACE TRANSPORT be 
..... 10 ..... : 

(a) ..... theM II any DI'"..f*Id 10 

~ r._ ""'''1(1 facility to frMdom tIQhIeIa In DTc __ i 

(b) 110, brwhattime adeclllDn Is_ 
10 be ...... In 1hiI regard; and 

. (c) If not, the re8lOl18 therefor? , . . 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) and (b). OTC 
is already providing f,.. aU rout. pa88I8 to 
all tho8e freedom fighters who are residenta 
of Deihl and are drawing fl'MClom ftghlers' 
Pln&!o". These passes are vald In all types 
of city bus services except Tourist Services, 
Palam Coach and Green LIne Services of 
OTC. 

(c) Does not ...... 11'1 view of _10 
(a) and (b) above. ' 

Importof ......... 

2873. SHRIMATI MALINI BHAT-
TACHARAYA: Wdlthe Uin ..... ofTEXTI.ES 
be pleased to state: 

(a) whather the Government haw de-
cided to Import jUlI blip from BangIadeIh: 

(b) 1110, the ,..... thaNaf; and 

(c) the likely aIIect of such lmpoIton the 
jute InduIIry? 

THE _ISTER OF STATE OF 11tE 
MINISTRY OF TEXTLES (SHRI ASHOK 
GEHlOT): (a) No. Sir. 

(b) and (c). Do not ..... 

UNCTADMlla .. 

2870&. SHRI RA8I RAY: 
SHRI SUON MAAANOI: 

WII the MInIstIr cI OOMIEACE be 
...... 10 ... : 

(I) ~ india "*~"I d In the 
~of~AD""'_"': 

.. 
. (b) I 10, the outcDIM CIff the paint die-

.... lnthe meeting:_ 
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(c) the effects of the decisions taken in 
the meeting on the developing countries like 
India and its advantages and disadvantages 
to the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a> to (c). A Statement is 
enclosed. 

STATEMENT 

The eighth Session of the United Na-
tions Conference on Trade and Develop-
ment (UNCT AD VIII> was held in Cartagena 
de Indias, Colombia from 8 to 25 February 
1992. The Indian Delegation to the Confer-
ence was led by the Minister of State tor 
Commerce. 

The Conference adopted a political 
Declaration calling for a new partnership for 
development. The Conference also adopted 
a document on 'strengthening National and 
International Action and Multilateral 
Co-oparation for a healthy, Secure and 
Equitable World Economy' outlining the 
policies on the agenda items. 

On Intematiot'!9! Trade the Conference 
called for action to halt and reverse protec-
tionism in order to bring about further liber-
alisation and expansion of world trade, to the 

. benefit of all, in particUlar the developing 
countries and to ensu;e that environment 
and trade policies wee mutually supportive, 
with a view to achieving sustainable devel-
opment It al50 called for "rengthening the 
international trading system through an early, 
balancdd comprehAnsi'l8 and successful 
outcome of the Uruguay Round of multilat-
eral trade negotiations. On Technology, the 
Conference r~,,;;;~' ti;at ~Iogy 
capability is one of the fundamental tac\vra 
~ sociat·and ecooomic ~ .. velopment, and 
therefore. iecommendad that emphasis be 
put on policies w measures that promote 

technological innovation in develaping coun-
tries, including the provision of adequate 
financial re50urces. Given the importance of 
technOlogies to the development ~, 
the Conference called upon the developed 

. countries to consider ways c1 facilitating 
technology co-operation with the daveiop-
Ing wortd. On debt, the Conference com-
mended the actions of low income countr" 
with substantial debt burdens which con-
tinue, at great cost, to service their debt and 
safeguard their credit worthiness and called 
for particular attention being paid to their 
resources needs. The Conference observed 
that the process of structural edjustment in 
developing countries needed to be ade-
quately supported and funded. The Confer-
ence stressed that substantial additional 
efforts were required to enhance both the 
quantity and quality of support for develop-
ing countries. It called upon the developed 
countries to implement the understanding 
they have made to anain the a~reed interna-
tional target of devoting 0.7 per cent of GNP 
to OOA. On services, the Conference agreed 
that all governments should be encouraged 
to support progressive multilateral liberali-
sation of market access in sectors and modes 
of supply of export interest to developing 
countries Including through the temporary 
movement of labour for the supply of serv-
ices. On commodities, the Conference in-
vited th4I Secretary General of UNCTAD to 
hold Consultations on the possibility of hold-
ing a world Conference on commodities • 
which would bring together producers, con-
Sllm~, marketing enterprises and other 
market actors with the objective of shaping a 
coher.m inlemational commodity strategy, 
which takes into account the specific pr0b-
lema c1 seIec:ted commodity seCIors. 

The Conierwrw.;.; a~ ~ good 
;.~IIIUIIgftm.nt as an essential element for . 
sustaIl1ab1e,broadlybaseddevelcpmentand 
IOUnd economic pertormance at aBdwelap-
ment levels. 
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The policy decisions taken at the Cct,,-
ference are recommendatory in nature Md 
would be followetH.lp by the CommittElQs 
created for the purpose. From our point of 
view and also of other developing countries, 
the outcome is consider~ positive. 

Export Obligation. of Multlnatlona .. 

2875. SHRI M.V.V.S. MURTHY: Will 
the Ministerof FINANCE be pleased to state: 

(a) whether some of the multinationals 
operating in the country failed to fulfil their 
export obligations during 1990-91 and 
1991-92 so far; 

(b) if so, the details thereof; 

(c) the total net out-flow of foreign ex-
change by these companies during 1990-91 
and 1991-92 till date; 

(d) whether the Government have taken 
any action to check such loss of foreign 
exchange; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): <a) and (b). According to 
the information furnished by the Reserve 
Bank of India the following companies did 
not fulfil their export obligations: 

1. Audco India limited. 

2. Sandoz (India) Ltd. 

3. Johnsons & Johnson. 

"P. ~he Products Limited. 

5. Bay_India Uti. 

6. Union carbide Limited 

(c) to (e). Information is being collected 
and will be laid on the Table of the House. 

Resumption of Residential Land of 
Cantonment Ar .. 

2876. SHRISANTOSH KUMAR GANG-
WAR: Will the Minister of DEFENCE be 
pleased to state: 

<a) whether the Government can res-
ume the residential land in cantonment ar-
eas purchased by ex-servicemen or others 
on the expiry of old lease; 

(b) if so, the details of the procedurel 
rules prescribed in this regard; 

(c) the compensation given to the own-
ers of such land and buildings; 

(d) whether any special facilities are 
given to the ex-servicemen whose land and 
buildings are acquired; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE <SHRI S. 
KRISHNA KUMAR): (a) lands within the 
Cantonment areas are, by and large, owned 
by Defence and such lands cannot be pur-
chased by individuals, including 
;;~-Servicemen, but are merely permitted to 
be hela (;:"1 lease-holdl old grant terms with 
the occupancy f~"'t$ in resped of structures 
thereon. The GovernrMrot can resume lands 
which are held on rasumable t9nures sub-
ject to the termsof th.leaHlgr~ Purchase 
of lanct by individuals within the Cantonment 

. a.~ .. is p8,miblt,i,;ia ii~!;' !!' Ule case 01 
privately owned Iandslfree--bDld lands whici1 
are not resumable and can be acquired in 
;K;..."Ordance with the provisions of land 
qisition Ad. 
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(b) and (c). Lands held on resumable 2877. SHRI CHANDRAJEET YADAV: 
tenuNS can be resumed bytheGovemment WiD the Minister of COMMERCE be pI .. ed 
as per the terms 01 the leaselold grant, by to state: 
giving one month'. notice to the holder of 
occupancy rights. on payment of due com-
pensaIIonforthe authorised structures stand-
ing on such lands, as determined by • 
commilteeconsistingolStalioneomrn..-, 
DEO, Garrison Engineer and a repnaeenla-
1ive 01 Regional Controller 01 Defence Ac-
counts. The occupancy holder is aIIo given 
• reaeonabIe opportunity 01 being heard, 
before deciding the amount 01 c0mpensa-

(a) the total hnports and exports. sepa-
rately In termaofforeign exchange althe end 
of 1991 as compared to thou in 1989 and 
1890; 

(b) the overall export performance.inca 
the two-stage or rupee devalumionln mid-
1Si1; 

tion. Occupancy holders who do not pas- (c) the maior items of imports and ex-
... any other residential pIotJhouse In the ports during '.'; 
Cantonment or in the adjacent aruItown 
8IC. .. given ..... equivalent In ... to the 
... resumed, subied to • maximum 01500 
sq. yards and entitlement to hold land under 
the pnwisions 01 Urban Land (CeIlIng & 
Aegulllllon) Ad, 1978, ......... appIcabIe. 
on paymenl of 50% of rMrk .. value thenIof. 
No compensation Is pay ... for the land 
........... the ~ ¥MIl In the 
GDveriunenI. 

Cd) No. SIr. 

ee) Does not ...... 

Ir.:t:~ 

(d) the over8I11rIIdedefIcIt at the end 01 
,., as compared to the tradem cWicit at 
the end of 1890: and 

(e) the manner In which the Govern-
ment propose tD reduce the trde cWiciI dur-
ing the current year? 

THE MINISTER OF ST~TE OF THE 
M INtSTRY of COMMERCE (SHRI P. CHI-
O~ : (a) the fcnIgn trade data Is 
complied ontlnancial year basil. The figures 
of india'. exports and inportsduring 1 MI-9O 
Md '8IO-t1, In DoIar terms. are gIwn b8-
Dr. 

US $ MIlan 
'810-91 

11828 
21289 

'81. 
24080 " 

(b) Thetrllde ... far the ...... .daI,.., "'.'-82 Is .,..... upII! iIprI-Decernber, 
,.., .kDMdillg"~"""""'estirnafa, 
india· ...... tOtheGlMrlll eurr.nc. Area 
(GCA) amounIId ., US $ 11310 mIIIan 
during AprII-OecImber, tAt1 .. ~ 
toUR ... --- _.i.--. ~=-.. - .. _ • .,.... ......" ....... ,,'11 ,.,... .. -..,.._,__. 
, HO, thIrebr regIIlIeritlg a gnMth of a.3%. 
In Rupee terms, GCA uports regI ... red • 
gnMIhol"AtIJf..IndIa ....... to .. Rupee 

Parment ANa (RPA) amounIed to US $ 
1333 "lillion ch.wing AprII-o-mber. 1191 
ascompanldto US $2494 Don during April-
December. 1HO hereby registering • de-
cline of 4.5%. In Rupee ters, RpA expolll 
declined by 27 A%. 

(c) The ~.;;- iierna of impoIta during 
ApnI-e..mber, 1., .... "P4iboIem and 
PeIroIeum PIaducIs, Fertilizers, Iron & S1MI, 
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Pearls, precious & .eml-precious stones, 
machinery, project goods, Organic & Inor-
ganic chemicals, Artificial resins & plastic 
materials, etc. The major items of export 
during April-December, 1991 were Gem & 
Jewellery ReadymadeGarments, COlton yam 
& fabrics, Engineering Goods, Electronics 
Computer Software, Chemicals & related 
materials, leatller 8 manufactures, Iron ore, 
Marine products, processed food., 011-
maamia, cashew kernels, te .. coff .. etc. 

(d) The trade deficit during April-De-
cember 1991 was US $ 1628 million as 
compared to US$ 4832 million during_Aprlf. 
Deceber 1990. In Rupee terms, the trade 
was Re. 3906 crores duing April-December, 
'1991 as compared to Re. 8S35 crores during 
April-December, 1990. 

(e) The Government introduced a pack-
e.ge J potiey reforms aled' at strengthening 
of export incentives, alimiinating a substan-
tial volume of import licensing and optimal 
import compression. Thesa include: partial 
convertibility of Rupee reduction in tariff rates, 
removal of licensing on all impors barring a 
few sensitive items, strengthening of ad-
vance licensing schemes, etc. Besides, 
Govemment have takan other stepe which 
include reducing controls through licensing, 
simplification of procedures for exports, 
activisation of Board of Trade, bilateral dis-
cussionsWith selected countries, interaction 
with national organisations of trade and 
industry etc. 

NCC Unlta In Mllhar.ahlra 

2878. SHRI SUDHIR SAWANT : Will 
the Minister of DEFENCE be· pleased to 
state: 

<a) the number of units of different Nee 
wings in Maharashtra: 

(b) whether the Govemment propose to 
reisa the number of NCC Units in all the 

districts 01 Maharaahtra: 

(c) if so, the details thereof; and 

(d) if not, the reasons therefOr? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROlEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) Maharashtra has 
~e following NCC Units: 

Army wing 51 

Naval wing 

AJrwlng 3 

(b) No, Sir. 

(c) Does not arise. 

Cd) Raising of new units is not being 
consicbred due to paucity of resources. 

[Ttans:atio .. ,] 

. Taa Production 

2879.SHRISURYANARAYANYADAV: 
Will the Minister of COMMERCE be pleased 
lOst ... : 

(a) whathersome new areas have been 
SGIec:ted for increasing the production of tea 
and caffee; 

(b) If so, tha details thereof, State-wise; 

(c) the total amount spent so far in this 
('agard; and 

(d) tha results likely to be achieved 
therefrom? 

THE MINISTER OF STATE OF THE 
MtNISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): <a> to (d). Potential for ex-
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tending tea cultivation in the States of As-
sam, Arunachal Pradesh, Meghalaya, 
Mizoram, Nagaland, Man~ur, Siddm, Orissa. 
UP, Tamilnadu, Kerala and Karnataka has 
been identified. Proposals for aU tea projects 
have been received by the Tea Board for 
cultivation in a total area of 6689 Ha. 
Statewise area is not readily available and 
will be laid on the Table of the House later. 
The Tea Board has extended financial assis-
tance against these projects by way of As. 
149.68 lakhs as long term loan and As. 
59.5 71akhs as capital subsidy. An additional 
producion of 16.72 m. kgs. is expected from 
these projects. 

With regard to Coffee, keeping in view 
the global demand supply position. Govern-

ment do not propose to encourage planta-
tion in new areas. 

[English] 

L8ngth of National Highway 

2880. PAOF. UMMAAEDDY VE-
NKA TESWAAlU: Will the Minister of SUA-
FACE TRANSPOAT be pleased to state the 
length of National Highways at the end of V, 
VI and VII Plans, statewise? 

THE MINISTEA OF STATE OF THE 
MINISTRY OF SUAFACE TRANSPOAT 
(SHAI JAGDISH TYTlEA): A statement 
indicating the details is annexed. 

STATEMENT 

S.No. Stat. 5th plan -611, Plan lrh plan 

1 2 3 4 5 

1. Andhra Pradesh 2299 2299 2519 

2. Arunchal Pradesh 330 330 

3. Assam 1468 2273 2296 

4. Bihar 2117 2117 2117 

5. Chandigarh 24 24 24 

6. Delhi 72 72 72 

7. Goa 229 229 229 

8. Gujarat 1352 1398 1631 

9. Haryana 698 698 698 

10. Himachal Pradesh 644 854 

11. Jammu & Kashmir 648 648 648 

12. Karnataka 1996 1996 1996 
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S. 'Jo. State 5th plan 

3 

13. Kerala 784 

1~. Madhya Pradesh 2670 

15. MaharaShtra 2861 

16. Manipur 211 

17. Meghalaya 345 

18. Nagaland 113 

19. Orissa 1649 

20. Pondicherry 

21. Punjab 882 

22. Rajasthan 2157 

23. Tamil Nadu 1749 

24. Uttar Pradesh 2328 

25. West Bengal 1419 

26. Mizoram 

27. Sildtim 62 

28. Tripura 200 

Total: 28.977 

BthPIan 

4 

784 

2736 

2888 

431 

472 

113 

1649 

23 

882 

2557 

1766 

2613 

1561 

245. 

62 

200 

31.110 

_ satisfactory; 

7rhpJan 

5 

940 

2946 
c 

2918 

431 

472 

113 

1649 

23 

892 

2931 

1896 

2613 

1561 

551 

62 

200 

33.612 

Functioning of Bank. In Haryana 

[ Translation) 
- (b) if so. the reasons therefor; and 

2881. SHRI AVTAR SINGH BHADANA: 
Will he Minister of FINANCE be pleased to 
slale: 

(a) whether the functioning of regional 
lura' banks and nationalised banks in Har-
yana particuarly in Faridabad district is not 

(e) the steps taken or proposed to be 
taken by the government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (e). Reserve Bank of IndIa 
(RBI)· has reported that the aggregate de-
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posits and advances as at the end of Sep-
tember, 1901 in respect: of public Sector 
banks functioning in the State of Haryana 
stood at As. 3,970 crores and As. 2,197 
cror8S respectively. The Faridabad district of 
Haryana is covered by Gurgaon Gramin 
Bank. The deposits and advances of Gur-
gaon Gramin Bank in Faridabad disric:t on 
the above date stood at Rs. 22.38 CfOI'as and 
As. 25.85 cror8S respectivey. Similarflguras 
for Public Saelor Banks in raspec:t: of Fari-
. dabad district were As. 493 acres £nd Rs. 
3r8 cror.es raspec:t:iely. RBI has further 
reported that implernanation of tile annual 
cradii plans of the banks in Haryana State as 
also in Faridabad district is g80eraly satis-
factory in terms of percentage of achieve-
ments over the targets prescrbed. 

Aulatence to h.ndloom W .. vera In 
RaJa.I.n 

2882. SHRI RAM NARIN BERWA: WiD 
the Minister of TEXTILES be pleased to 
nu: -

Ca) the financial assistance provided to 
handloom weavers of Rajasthan during the 
last throe years for yarn production. year-
wise; 

(b) whethorthe Govemment propose to 
epand this secor in the State; and 

(c) If so, the details thereo(? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): Ca> No financial assistance was 
provided for astabl\$hing spinning mills in 
the haiKlloom weavers cooperative sector in 
Rajasthan during the last hr.e years as no 
proposal to this eff~ ws receled by he 
Gove ... ment. 

(b) to (c). Under the Central. Sector 
Scheme for share capital participation in 

Weavers Cooperative Spinning MIIII, Gov-
emment provides loan .. istance through 
the National Cooperative Development 
Corporation (NCDC) for setting up new 
handloom weavers coaperative spinning 
mills, expansion of existing mills to make 
them economically viable and for modeml-
sation on the basis of specific pmpoeaI. 
received from he concerned State Govern-

. mllnts, including Rajastha'n. 

[Eng6shJ 

Supply of Controlled Cloth to Poor 

2883. SHRI M. G. REDDY: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the government provide 
controlled cloth to the poorlWeaker sections 
of the society through public dis,trlbution 
~'Stem; and . 

(b) if so, the details of control cfoth given 
to public distribution system during the last 
three years, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Yes, Sir. 

(b) NTC dces not directy deal with Public 
i)istribution System but distributascontrolled 
cloth through National Co-operat!ve Con-
sumers Fed.ration~ State Co-operativ. fed-
erations, State Food and Civil SuppHes 
Corporations, NTC'. own retail.how-rooms 
and authorised dealers as approved by the 
Govemment. 

t:mploymerit to Dlepele_ "l'8On. ert 
Ordnance Factory, Salntsl. 

2884. SHRI SARAT CI .. iANDRA PAT~ 
T ANAYAK: Will the Minister of DEFENCE 
be pleased to stae: 

(a> tM number of displaced parsons so 
far provided with .fob by the Ordnance Fac-
tory, Saintale.; . 
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(b) wfMther the number of displacad 
persons ant yet to be provId8d with employ-
ment there; Md 

(c) the.OIher staps taken by the govern-
""nt to rehabiltata the displaced famUias 80 
far? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF PATROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): <a) 239. 

(b) The nuber of persons to be recruited 
depends on the needs of the project and the 
candidates, meeting the job requirements. 
Hence, It is not expected that memberS 
representing every one of the displaced 
families wi. be povided with employment. 
Presenly there are 781 displaced persons 
(famHies) who have not been probicled with 
employment. 

(c) A sum of As. 140.84lakhs has been 
placed at the. disposal of government of 
Orissa for lWhabilitation lMUur.S for the 
displaced families. 

2885.SHRI.V.S. VLJAYARAGHAVAN: 
Will the Mlnilter of COMMERCE be plesed 
to state: , 

(a) the number of Free Trade Zones 
functioning in the country as on date; 

(b) the achievements made by th.m 
during he last three yeans; 

(c) whether the Union Government 
propose to .. up more such zones; and 

(d) If 10, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a, Th .... ant, six Export 

Ptocessing Zon .. functiong In the country at 
Kandla, Bombay, Maras, Cochln, Nodla arid 

. Falta The sevanth zone at Visakhapatnam 
is under implementation •. 

(b) The export performance of the zones . 
during the last three years is as below:-

Year 

1988-89 

1989-90 

1990-91 

Exports 
(Rs. CIores) 

516.52 

732.08 

982.72 

(c) There is no proposal at present to set 
up more such Zones. 

(d) Does not arise. 

[Translation] 

c:ornpensatlon to Stat .. fer Loss of 
Revenue Du. to Ban on Recovery of 

ee .. onCoa! 

2886. SHRI SUKDEO PASWAN: Wdl 
the Ministerof FINANCE be pleased to state: 

(a) whether the Ninth Finance Commis-
sion had recOmmended for c.-ompensating 
the loss of rebenue suffered by States due to 
ban on the ~vary of c. .. on coal; 

(b) if so, the details thereof, and 

(c) the action taken or propcs&d to be 
taken by" Union Government in this re-
gard? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF FINANCE (SHAI SHAN-
TARAM PO'rDUKHE): (a) No, Sir. 

(b) to (c). Do not arise. 
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HAl Bond. for urdar sarobaI' ProjIcI 

2887. SHRI SOMJIBHAI DAMOR: 
SHRIMA TIBHAVNA 

CHIKHALIA: 
SHRI SHANKERSINH 
VAGHELA: 

Willthe Ministerof FINANCE be pleased 
to state: 

(a> whatherthe union Government have 
accorded approval forth, issue of NRI Bonds 
for the Sarclar Sarovar Project; 

(b) if so, the nomenclature and terms 
and conditions of these bonds; and 

(c) the time frame for launching of these 
bonds? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH· • 
WAR THAKUR>: (a) No Sir. 

(b) and (e). In view of (a) above, this 
does not arise. 

2888. SHRI GAYA PRASAD KORI: Will 
the Ministerof FINANCE be pleaedlo State: 

(a) whether the UnionGovemmenl have 
decided to grant financial assistance to the 
GoWrnment of Uttar Pradesh to meet its 
financial crisis; 

(b) if 80, the details therefor, 

(c) if not, the time.by which a decision is 
Iik8Iy to be taken'in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN· 
TARAM POTDUKHE): (a> to Ccl. Uttar 
Pradesh along with the other States is en-
titled for Normal Central Assistance, AdIi-
tiona! CenIraI Assist.afotExtemaly Aided 

PIOICII. ShIre In CenIrII t ..... GlInts in 
Ii8u opI Railway P8IMfIgIr F_. $man 
SavInp L.oane. Rennue GIp Granrs, AlIa. 
CIfi:Jn under Hill ArM Development Pro-
gramme, etc. In addition to 'hellloreaid, a 
Special Loan 01 RI. 127 era,., to Uttar 
Pradesh has been approved to meet 50% of 
the Ioca'costonthe Externally Aided Anpara 
'S' Thermal Pow., Project. In addition, the 
Centre has decided to pass on 100% of the 
bilateral assistance for the above project to 
the State wiIh Iftect from 1.4.1991. 

[Engfsh) 

t.1IbeIdIH to Big Industrial Hou ... 

2889. SHRI UDAY PRATAP SINGH: 
WII the Minister of FINANCE be pleased to 
slate: . 

Ca) whether a large amount of subsidy is . 
provided on various items to big indusrial 
houses in spite of the fact that huge amount 
of income-tax and excise duty arrears ,. 
main pencflng agailis them; and 

(b) if 10. the r8111Dn8 therefor and reac· 
tion of the government in his regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKuR): (a) Subsidies are given by 
the GoverMlent on the basis of basic social 
and economic considerations. The principal 
sWeidIes on food produds are distributed 
through the public distribution system and 
on fertieers distrtIuted to farmers. No spe-
clie II"" are provided to big industrial 
houIea. 

(b) Does not arise. 

We_ of ....... oft Government 
BorrowIIIgI 

2810. SHRiMATI SAROJ DUBEY: WIll 
........ ot FINANCE be pIeaHd ID state: 



221 WrMtBn AnSWIHIJ PHALGUNA 23, 1913 CSAKA) 

(a) whether the Government have asked . 
the Reserve Bank of India to waive interest 
on Government borrowings from the RBI; 

(1:» if so, the total amount of Interest 
accrued on Government bor:owings from 
RBI as on December 31, 1991; 

(c) the reasons lor asking waiver of the 
interest obligations by the Government; and 

(d) the reaction olthe RBI in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRr SNAN-
TARAM POTDUKHE): (a) No, Madam. 

(b) to (d). Does not arise. 

CESS CollectIon From Pepper 

2891. SHRI K. MURALEE DHARAN: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the amount of CESS on pepper 
collected during the last two years and dur-
ing 1991-92 so far; 

(b) how the amount has been utiised 
and proposed to be utilised: 

(c) whelher the Government JHUPOS8 to 
utiis8 the amount on the welfate of carcJaarn 
planters; and 

(d) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRl SAl-
MAN KHURSHEED): (a) to (d). Any amount 
COllected by way of cess on export of spices 
including pepper is credited to the ~I-

dated Fund of India. from which funds are 
released to the Spices Board for C8rl)'ing on 
export promotion measures for aN spices 
and for the developmentforcardamom in the 
count!)'. Under the provision. 01 the Spices 

. Soard Act, 1986 (No. 10 of 1986), the Soard 
has been given the responsibility of develop-
ment. both production and export, of carda-
mom. The amounl realised from export cess 
on black pepper is indicated below:-

1989-90 Rs. 0.75 cmr. 

1990-91 Rs. 0.65 eror. 

1991-92 As. 0.40 era res 

AJI~tlon of Fund to Mahllr .. htr. from 
Worker. Aehabillation fjAnd 

2892. SHRI MOHAN RAWAlE: Will the 
Minister of TEXTILES be pleased to slale: 

(a) the total fund allocated to Woft(ers 
Rehabilitation fund by the Government: 

(I)) the amount aJIocated out of the Fund 
10 the Textile Mills, State-wise particularly in 
Maharashtra; and 

(c) the amount actually disbursed to the 
workers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHAI ASHOK . 
GEHLOT): (a) and (I). The toal fund allo-
cated to workers under Textile Workers' 
Rehabililalion Fund Schema is As. 40.00 
emr. (R.E.) during 1991-92, which are 
placed at the disposal of the Textile Commis-
sioner, ~ who disburses the amount 
to the e .. millslworkers. 

.' 
(c, .''Statement is aHachIcl. 
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STATEMENT 

S. No." Name of the Mill Amount disburssd 
und.,TWRSF 
(R .. in CfDfBS) 

t 2 3 

TamilNadu (rounded off) 

,. MIs cauvery Spg. Mills, Coimbatore 0.42 

2. Radhkrishna Mills, Coimbator. 1.91 , . 

Maharashtra 

3. Modella Textile Ind. Ltd., Thane ).35 

4. K"lShco Mills P. Ltd., 90mbay C.53 

Delhi 

5. D.C. M. Ld. 7.67 

Gujarat 

6. Bansidhar Mills, Ahmedabad 1.92 

7. Nagari Mills, Ahmadabad 3.26 

6. P. G. Textiles, Baroda 2.38 

$a. Shr .. Yamuna Mills, Baroda 2.18 

10. AjIt Mills. Ahmedabad 2.79 

,,. Bharat Suryodaya Mills, Ahmedabad 2.28 

12. Prasad MiDs W., Ahmedabad 1.26 

13. Ahmedabad Siwi Ramkrishna Mills Ud. 2.47 

14. Aryodhaya Spg. & Wvg. Mills Ahmedabad 

15. New Gujaral Syrthetic Ltd. No. 1 0.72 

16. New Gujara synthetic Ltd., No. 2 1.39 
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S.No. Name of the MRI 

1 2 

Amount disbulled 
under7WRSF 
(Rs. in CIOfflS) 

3 

17. Ahmedabad Commercial Mills Ahmedabad 

18. Navjivan M!I!s (KaIoI) 1.46 

19. Kalal Mills (Kalal) 

20. Omex Investors, Ahmedabac: . 1.34 

21. .Aryodaya Spg. Mfg. Mills, Ahmedabad 0.41 

22. Ahmedabad jublee Mills, Ahmedabad 0.52 

Total: 36.26 

Repre.entatlon of Public Repreeonta- Boards. The local civil population have their 
tlv •• In Cantonment Boarda' • own elected representatives on the Canton· 

2893. SHRt NANDI YELLAIAH: Will the 
Minister of DEFENCE be pleased to statE!: 

(a) whfJtherthere ;s any proposal befQro 
the GOernment to inolve the MPs and ML-'$ 
in the activities of cantonment boards; 

(b) if so, the details of such proposals; 

(c) by when it is likely to be imple· 
mented; and 

(d) if nct, the reasens therefor? 

THE MINISTRY OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU· 
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) No, Sir. 

(b) to (c). Do not arise. 

(d) The Cantonments Act, 1 S24 does 
n~t provide for a direct role for MPs and 
ML~s in the administration of Cantonment 

ment Boards. 

Rate of Interest of deposits In Genera; 
lProvldent Fund 

2894. SHRI JEEWAN SHARMA: Will 
the Ministerof FINANCE be pleased to &tate: 

(a) wheher the Govt. have enhanced 
the rat9 of interest on the fixed deposits in the 
banks and post offices; 

(b) if so, whether there is any proposal 
10 increse the rate of interest on the deposits 

. in the GaMral Provident Fund; 

(c) if so, the details thereof; and 

(c!) if no, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN· 
TARAM POTDUKHE): (a) During the year 
1990-91, the rates of interest on the fixed 
deposits in the banks were raised by the 
Rasere Bank of India and that on Post Office 
Time Deposits by the Govanment. 
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(b) No, Sir. 
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(c) DacIs not .ise. 

(d) General Provident Fund canrot be 
equated to t.m deposit. with Banks, being 
a social securitY measure enjoying liberal 
conditions for. temporary and permanen' 
wilhdrawala of deposit.. In addition. GPF 
enjoys tax benefits under Section 88 of the 
Income Tax Act. Interest on GPF enpya 
complete exemption from income tax mak-
ing the effective retum much higher than tho 
nominal rate of 12 percent, depending on Iha 
tax bracket of the subscriber. 

Study on Shortcoming. In Joint V,,'l· 
tur •• Abbo.rd 

2895. DR. KRUPASINGHU BHO!: Wil' 
tns Minister of COMMERCE be ploiased 10 
stilt.:· 

<al w!'4ther the Government are awal~ 
~ the study conduct. by F.!.C.CI. Ort the 
shortcomings of joint vantures 9l(O(.'t;tll'd 

abroad; and 

(b) if 90 the details thereof aM tha $18P$ 

f>fOP:I* 10 be taken I7f tn. Clov!lrnmolnt 
rectify the deficiencies? 

THE MINISTER OF STAlE Of: THE 
MINISTRV OF COMMERCE 9SHn! p 
CH1DAMBARAM): (a) VD, Sir. 

(b) Summary of the rflCOmrr •• ncl.lt",'1S 

made in the workshop on Indian JoInt V~fl' 
tures Abroad organised by FIeCI sr't as per 
atach~stat.ment. 

The revision of guidelines for oversoas 
joint venturesl W.O.S. :s under cons:':iera· 
110n. 

STATEMENT 

RKOmmendations of the Workshop on 
Indian Join Venture. Abroad organised by 
F.I.C.C.I. on 1 ... 12.1~1. 

1. A Single Window Clearance svs-
tem should be adopted. 

2. The Government should gear up 
comm"rcial intelligence section in 
InclJiln Embassies abroad. 

3. The Govemment should select • 
few areas in whICh the IndIan entre-
preneursare capable of setting up 
JV projoc::ts. 

4. E.C.G.C. should extend its cover· 
898 to protect Indian JVs. 

t.. Bilateral Agre0mflnt for investment 
guarantee shoulci be entered with 
other countri9s, 

fl. FEAA needs to oe rtlvu~w(,d. 

1 The In~ian JVs should fully utilise 
the serviOits of skilled and technical 
manpower 

l'. Transfer ('If Int6: corporate divi· 
dends should be allowed. 

Additional Suggestions; 

a) Co"ective p,esenC'. of hdian in-
dustry specialiy iii the Software 
Sector is rqqWf!d_ 

b). local Govt's in!erterence in day to 
day management of J\ls should be 
sorted out at GoV!. level. 

c) Bank guarantee and loan facilitips 
should 1)8 extendeO 

d} Incentives on repatriation of divi· 
dends be given. 

e) Tax concession under 80 RRA be 
given to IndIans employed in the JV 
Co. 
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f) FortlleJVs proViding ertldlonaerv-
ices, export of plant & machinery 
towards equity should not be in-
sisted. 

Revision of Pey See ... 

2896. SHRI RAJENORA AGNIHOTRI: 
Will the Minister of, FINANCE be pleased to 
state: 

(a) whether the Government propose to 
revise the pay scales of Government em-
ployees working in the grades of As. 1400-
2300 to Rs. 1640-2900; 

(b) if so, the details thereof; a~ 

(c) the Ime by which their pay scales are 
Ilkey to be revised? 

THE MINISTER OF STATE IN THE 
MINISTRV OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) No, Sir. 

(b) to (c). Do not arise. 

By-pas8 to NH No. 44 

2897. SHRI PETER G. MARBANIANG: 
Win the Minister of SURFACE TRANSPORT 
be pleased to state: 

tal whether the Government propose to 
construct a by-pass to National Highway No. 
44 al Shillong and Jawai; 

(b) if so, details thereof; and 

(el the total expenditure involved in the 
project? 

THE MINISTER OF STATE OF THE 
MINISTRV OF SURFACE TRANSPOR'r 
(SHRI JAGO-:SH TYTlER): (a) and (tU. Ve., 
sir. Laid ar.quisition for Shillong Bye-pass 
(26.5 km long) and Jowai Bye -pass (to. 70 
km olong) is incuded in Annual Plan 1991-92 
for sanction. 

(c) Construction of these byepasses wit 
be considered after land for the .. has been 
acquired. As such it Is too eary to give details 
of the total expenditure involved 

Handing over of V.II.rpadam Oil 
Tanker Berth to Private Parth 

2898. SHRI RAMESH CHENNITHALA: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state' 

(a) whether there is any proposal to 
hand over the proposed Vallarpadam oil 
tanker berth in Cochin to private party: 

(b' if so, the detail thereof; and 

(c) the terms and conditions on which 
the tanker berth is proposed to be given to 
the party? . 

TH~ MINISTER OF STATE OF THE 
MINISTRY OF "SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No. Sir, No 
oillerminal is proposed a VaUarpadam' 

(b) and (c). Does not arise. 

Construction of Bridges over Ganga 

2899. SHRlMATI KRISHNA SAHI: 
SHRI PRAHMANAND 
MANDAL: 

Will the Ministe! of SURFACE 
TRANSPORT be pleased to state: 

(a) the policy of Govement in regard to 
theconslruction of bridges &n the river Ganga 
from Haridwar to the Bay of Bengal: 

(b) the toal number of bridges con-
structed so far on the river Ganga; 

(c) whether the Govemment hBlle ap-
pIO'I8d the recommendations of National 
Transport Development Council to inr;iude 
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Farakka National Highway (via Sultanpur, 
Johnpur, Gazipur, 'Buxar, Areah, Patna, 
Monghyr, Bhagalpur and Shibganj) In the 
master plan of the Eighth Plan; . 

(d) if so, whether the govemment pro-
pose to give financial asssistance for the 
construction of a bridge on he river Ganga in 
Monghyr under In.r-state and economic 
Importance programma; and 

(el If so, the details thereof?' 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGOISH TYTlER): (a) Constitution-
ally, the Govemment of India are primarily 
concerned only with roads declaiad as Na-
tional Highways. The policy of the Govem-
ment with regard to construction of bridges 
on the river Ganga from Haridwarto Bay of 
Bengal is that high level bridges will be 
provided at all points were National High-
ways cross the river Ganga. 

(b) The total number of bridges on Na-
tional Highways across the river Ganga 
constructed by the Central Govemmant so 
far is six. 

(c) Sult3llpur.Jaunpur road is already 

(c) the target fixed for export of rubber 
. footwears during Eighth Five Year Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). Yes Sir. Good 
scope exists to Increase export of rubber 
footweal'l to various countries including West 
Europe and U.S.A. 

The Government has allowed Import of 
sophisticated plant andequlpment atconces-
slonal rate of customadutyforthe Industry to 
modernise their production base and up-
grade their technology for manufacture of 
modern rubber footwear as per specifica-
tions and demands In the overseas markets, 
particu!arly, In West Europe and U.S A 
Manufactura-exporeers of rubberfootwears/ 
sportshoes can avail t~1ves of he ben-
efl of DEEC Schema undertheCUR8nt IMPEX 
Policy for supply for raw materials and 
corrponents. 

(c) No specific export target has been 
fixed for rubber footwear durtng the Eighth 
five Year Plan. 

Propellent Factory In Wanangal 

forming part of NH 56. No other decision 2901. SHRI DHARMABIKSHAM: Will 
regarding declaration of any road as a Na- the Minister of DEFENCE be pleased to 
tiona! Highway has been taken pending fi- state: 
nalisatlon of the Eighth Plan. 

·(a) whether the govement propose to 
(d) No, Sir. establish a propellent factory In Warrangal 

district of Andhra Pradesh; 
(e) Does not arise. 

export of Rubber Focrtwear 

2900. SHRI GOPI NATHGAJAPATHI: 
WUlthe Minister of COMMERCE be pleased 
tostat8: 

(a) whether there is a graat scope to 
IncraU8 the export ~f rubberfootwears; 

(b) if so, the strategies adopted therefor; 
and' 

(b) if so, the steps taken by the Govern-
ment so far In this ragan:!; and • 

(c) he estimated cost and expected 
production of the factory? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) No, Sir. 
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(b)'Oo not arise. 
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MI .... Wamlng Satellite 

2902. SHRI GOVINDRAO NIKAM: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether the GovamUent have any 
proposal 0 develop Missile-Wamlng Satelite 
. In near future; and 

, . 

. (b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROEUMAND NATURAl 
GAS AND MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): <a) No, Sir. 

(b) Does not arise. 

[Translation] 

FBeilties Provided to Wav.r. 
In elher 

2903. SHRI BRAHMANAND MAN-
DAl: 

SHRI MUMTAZ ANSARI 
SHRILAllT ORAON: 

WilithaMinisterofTEXTlLESbflpleasecl 
to state: 

(a) the grants provided to Bihar from 
1990 till data for promotion of handlooms 
and the amQunt thereof; 

(b) the de.alls of tha raw material facili-
ties a~ marketing Iacliias made availabls 
by the Union Govemmant to weavers in 
Bihar during 1989-90.1990-91 and 1991-9~ 
(upto January 192); 

'c) whether the Govemment have 00;1-
dueled any survey during the above period 
with regard to .... ssment to improve the 
economic conditions of the weaers; 

(d) H so, the details thereof; 

(e) whether the government propose to 
start any new weHare scheme for the weav-
ers in Bihar; and 

(f) if so. the detais t~reof? 

THE MINISTER OF STATE OF THE 
~INISTRY OF TEXTILES (SHRI ASHOK 
GEHlOT): (a) During 1990-91 the State of 
Bihar was given Central Assistance for the 
schemes of Handloom Development Pr0j-
ects (As. 8.32·lakhs). Share Capital Assis-
tance to Apex Societies. (As. 5.00 lakhs). 
setling up of processing facilities (As. 23.91 
lakhs). Janate Subsidy <Rs. 409.54 Lakhs). 
During he current year the state has been 
granted a sum of As. 158.18Iakhs on Janata 
Subsidy. 

(b) Handloom weavers throughout the 
country could avail of assistance for meeting 
their raw material and marketing needs; The 
schemes in operation include the Janate 
Cloth Scheme, Market Development Assis-
tance SCheme Share Assistance to Prima-
ries and margin money for destitute weav-
ers. Under the Janate Cloth Scheme. a sum 
of Rs. 3.40 is paid as subsidy per sq. metre 
of cloth woven for cotton. Assistance under 
the Marketing Development Assistance 
SCheme is linkod to the peliormance of the 
handloom organisations. This assistance is 
to be utilised for improving marketing and 
infrastructural facilities of the concerned 
handloom organisations. The share Capital 
Assistance to primaries helps the concerned 
primary weavers cooperative societies to 
raise workir::g Capita for pun:hase of raw 
material etc. Similarly the margin money for 
destitute weavers also helps those weavers 
to raise working capital. During 1990-91 a 
Special Package Scheme to help he riot hit 
weavers of Bhagalpur was launched. Assis· 
tance provided to the State of Bihar during 
the past 3 years is given below:-
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1989-90 As. 902.20 Iakhs [English) 

1990-91 Rs. 545.45 Iakhs IExport8 to Chine 

1991-92 As.1S8.18Iakhs 2904. DR Y.S.AAJASEKHARREDDY: 
------------- WiDtheMinisterofCOMMEACE bepleased 

(c) No Sir. 

(d) oDes nat arise. 

(e) and (f). The Thrift Fund Schs!"R8and 
the Warkshed-cum-Housing Scheme have 
been revised. Under the revised Thrift Fund 
Scheme weavers outside cooperative fold 
are also included. and the amaunt of partici-
pation has been raised from 12% of wages 
eamed to 16% of wages eamad. Out of this 
8% would be borne by the weaver. 4% by 
State government and 4% by Central Gov-
emment. Under the Workshed-cum-Hous-
ing Scheme the scale of unit cost has been 
revised, and provision for eleclrificatior: and 
land cost has been included. Thesa schemes 
are applicable throughout the country in-
cluding the state of Bihar. . 

1. Processed Minerals 

2. Iron ore 

to Slate: 

(a) the products exported to China dur-
ing 1990-91 and their value in rupee terms; 

(b) he products imported from China 
during the above period and their value in 
rupee terms; 

(c) whether following the recent visit of 
Chinese Prime Minister, exports to China 
are likely to be increased; and 

(d) if so, the detais thereofl 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMEACE (SHAI P. CHI-
DAMBARAM): (a) The major items exported 
during 1990-91 to China were: 

Value (in Rs. crores) 

9.38 

2.10 

3. Ores and minerals (other than iron ore and 
processed mineras). 4.26 

4. Tobacco (Unr;nanufactured) 3.21 

5: Other commodities 13.60 

32.55 

(b) The major items imported during 1990-91 lrom China were: 

Value (in As. CIOr_) 

1. Coal. coke. 17.56 

2. Raw silk 12.01 
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Value (in Rs. crores) 

3. Minerals 5.73 

4. Organic chemicals 3.66 

5. Textile yarns, fabrics, made-up articles 2.70 

6. Artificia resins, plastic material. etc. 2.11 

7. Inorganic Chamicals 1.43 

8. Medicinal & pharmaceutical prtlducts 1.30 

9. Pulpand waste paper 1. 17 

10. pearls precious and semi-pr&cious stone 1.12 

1 1 Others 14.83 

63.62 ----------_ •.. __ .. __ ._------_----
(e) Trade talks with Chinese side were 

held ir. an 31mosphere of mutual cooperalOn 
during this visit. It is expected therefore that 
there will be greater scope for :rade and 
economic cooperatibn. 

(d) A Trade Protocol lor the Calondar 
Year 1992 was signed during the Chinese 
Prime Minister's visit. This identifies items 01 
expolr and import interests for either Side 
and envisages increase in the C,luantiy 01 
export of Iron ore including CO!1cent.'etes and 
ch'ome ore. 

Work! Bank Assistance for National 
Development Fund 

2905. SHAI KODIKKUNiL SURESH' 
Will the M;nister of FINANCE be pleased to 
slate: 

(ai whether World Bank has given an~' 
assllrance for making contribution to Na-
tional Development Fund; 

(b) if so, the total amount propo~ed tobe 

given by the World Bank for this purpose; 
and 

(e) the details 01 the conditions laid by 
the World Bank in his regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAESH-
WAR THAKUR): (3) No. Sir, 

(b) to (c), Question does not arise. 

Export Performance 

2906. SHRI PRITHVIRAJ D. CHAVAN: 
Will the Ministar of COMMERCE be pleased 
to state: 

la) whether it is a tact that postdevalu-
aion growth in exports in dollar terms has 
bean far from satisfactory: 

(b) if so, he actual export during July-
December, 1991 In dotlar terms, alld how 
does It compare WIth the same period of last 
year: 
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(c) the raasonsforpoorexport perform-
anc:e;and 

(d) the enticlpated commodity trade _1cIt In doUartenns during 1991-921 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). The foralgn trade 
data Is complied on financial year basis. 
According to provisional estimates, India's 
exports to general CUrNIOCY Area (GOA) 
during April-Deceber, 1991 aamounted to 
US$ 11310 million as compai'ed to US $ 
10636 mlUlon during April-December, 1990, 
thera by registering an IRCI9as8 of 6.3%. In 
Rupee enns, GCA exports Incraa&ed by 
44.4% India's exports to Rupee Payment 
Area (RPA) amounted to USS 1333 million 
during April-Decermer, 1991 es compared 
to US$ 2494 million during April-December, 
1990th8l9by registering a decline of 46.5%. 
In Rupee tenns, RPA exports decUned by 
27.4%' the reasons for the decli"e in expor~ 
to RPA countries are mainly exemal and 
Incude he political changes that have taken 
place in the eastwhlle Soviet Union. ether 
factors which have affected export growth 
include a slow-down in the world economy 
and raceasion In major deeloped countries, 
unavoidable Import compression and high 
rate of export Cl9dit. 

(d) The trade deficit during AprlI-De-

Lest! amount 
Year sanctioned to. 

Q8mber 1991 amounted to US$1628 million, 
whichlslessasco~redtothetradedeficlt 
of US$ 4832 million during AprIl-December 
1990. It Is difficult to precisely estimate the 
trade deficit a the end of fiscal year 1991-92 
at this stage. However, on the basis of cur-
rant performance It Is expected to be signifi-
cantly less than the trade deficit of S$ 5932 
million during the fiscal year 1990-91. 

{Translation] 

Loans to SCelST. Under SEEUY 

2907. SHRI RAM PWAN PATEL: Will 
the Minister of FINANCE be pteasedto state: 

(a) the amount of loans given to edu-
<;Bted unelT9loyec1 youth under SEEUY 
during each o! the last three years; and 

(b) the percentage of scheduled castes 
and scheduled trribes among them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The amounts of loans 
sanctioned to the beneficiaries under the 
scheme for providing Self Employment to 
the Educated Unemployed Youth (SEEUy) 
during each 1)1 the last three years and the 
percenages of scheduled castes and sched-
uled tribes among lllem were as under.-

Percentage of 
SCISTbBneficiarles 

tlJ8 beneffciari9s to thB total 
(Rs.ln IaJchs) nurrtJer 

1988-89 40460.61 8.88 

1989-90 22481.04 10.78 

1990-91 22097.07 11.76 
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SettIng up of SIpm'ata Shipping C0rpo-
ration for Andanwn and N.!cober 

"18nd. 

2908. SHRI MANORANJAN BHAKTA: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether the government have giVen 
consent to have a separat..-Shlpping Corpo-
ration for Andaman and Nicobar Islands to 
operate Islands-Mainland and inter-Islands 
vessels; and ' 

(b) If so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORI 
(SHRI JAGDISH TYTlER): (a) No such 
proposal has been received from Andaman 
and Nicobar Administration. 

(b) Does not arise. 

Jepan ... lnve8bnent 

2909. SHRI KAMLA MISHRA 
MADHUKAR: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether Japan has set out harsh 
business reforms, as preconditions to its 
agreement for i,westment in India; 

(b) if so, the details thereof; 

(e) whether the Govemment have ex-
amined the impact of these conditions on the 
problems of inflation, prica-rise and unem-
ployment etc; 

(d) if so, the details thereof; and 

(e)thesectoralnwhichauchinveatment 
is proposed to be made? . 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE SHRI P. CHI-
DAMBARAM): <a) No, Sir. 

(b) to (e). Do not arise. 

Export of Agricultural and Induatrlal 
Good. 

2910. SHRI K. PRADHANI: Will the 
Minlsterof COMMEftCE be pleased to state: 

(a) whether the Government propose 
To increase export of Agricu.ural and Indus-
trial Goods to earn More foreign exchange; 
and 

(b) If st., the items propOsed to be ex-
ported during 1992-93 8nc:I to which coun-
tries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yea, Sir. 

(b) The Govt. proposes to continue 
exporting the itema in our export basket to all 
the cojntries1Owhom we are currenly export-
ing. These are broadly the agricultural prod-
ucts such as cereaJs, tobacCo,sPicas, cashew 
kernels, ollmeals, proceaaed foods, marina 
products, ores and minerala, leather and 
leather manufactures, gems and jewellery, 
spors goods, chemicals and related prod-
ucts. engineering goods, electronics and 
computer software. textiles. handicraffs. 
carpets, petroleum products etc. Our princi-
pal mBlkats include USA, UK, Beleium. 
France. FRG. Italy. Netherlands, Australia, 
Iran. Japan. Rep. of Korea, Singapore. 
Hongiu)ng. Saudi Arabia & U.A.E. 

Price of VIeco88 fibre 

2911. SHRI KARIYA MUNDA: Will the 
Minister of TEXTilES be pleased to state: 

(a, wheth .. theGovamment propose to 
conrol the price of viscose fibre produced 
indigenousely to enable he Kutir Udyog to 
run their handloom business; 

(b) H not. the reason. therefore; 
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(c) the price of Indian viscose fibres at 
present vis-a-vis to foreign fibre; and 

(d) whether the Govemment propose to 
refer the matter to the bureau of Industrial 
Costs and Prices to give fresh 1001( into the 
pricing of viscose fibre? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 

(b) There is nO unwarranted or steep 
increase in prices of Viscos. Staple Fibre as 
compared to rise in general price level. As 
such the need for intervention of Govt. to 
control the price does not4'i58. 

(c) A statement is attached. 

GEHLOT): (a) At present the Govt. has no (d) The matter has already been re-
proposal to control The price of Viscose ferred to the Bureau of Industrial Costs and 
Staple Fibre product". j indigenously. Prices. 

STATEMENT 

Period lndigeflO 
(Rs. per Kg.) 

April. 91. 44.29 

May. 91 44.29 

June.9t 44.29 

July,91 44.29 

Aug,9t 44.83 

Sept,91 44.83 

Oct., 91 44.83 

Nov., 91 44.83 

CommodHy Boards 

2912. SHAt SUDARSAN AAY-
CHAUDHURI: Will the Minister of 
COMMERCE be pleased to state: 

(a) whatherth. Government propose to 
t.nd over running of the commodity BoaJds 
to the respective industries: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 

Prices 01 Viscose Staple Fibre 

OvlJfSlJBS 
. Dollar per kg. Rupees per kg. 

2.23 ~1.50 

2.23 41.54 

2.22 52.36 

2.36 55.45 

2.38 55.96 

2.35 55.76 

2.36 55.06 

" 2.37 56.36 

MINISTRY OF COMMERCE (SHAI P. CHI-
DAMBARAM): (a) No, Sir. 

(b) .Does not arise. 

[ Translation) 

. Amount AlIocUNI for ..... ' aid Scheme 
In U.P. 

2913. SHAI ARJUN SINGH YADAV: 
Wi. the Minister at LAW, JUSTICE AND 
COtIPAt(t( AFFAIRS be pleased to .... : 
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(a)theamoUnt allocated to Uttar Pradesh 
under Legal and scheme during the last 
three years; 

(b) the number of persons benefited 
under this scheme during the above period 
district-wise; 

(c) whether his scheme has failed in the 
State; and 

(d) if so. the reaction of the Governmant 
thereto? 

Financial Budget aIIocstion 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERLIAMENARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) The amounts 
allocated by the Uttar Pradesh Govemment 
and the Committee for iplementing Legal Aid 
Schemes (CILAS) to carry out Legal Aid 
Schemes in. Uttar Pradesh during the finan-
cial years 1988-89. 1989-90 and 1990-91 

. are as unoer:-

Y ... by U.P. Gowmment 
Special grant 

byCILAS 

1988-89 29.78,000/-

1989-90 50.35.opoI-

1990-91 48.55.0001-

(b) 9,60.212 persons benefited under 
the U.P. Legal Aid & Advice Scheme during 
the financial years 1 ?88-89, 1989-90 and 
, 990-91. The distridWise details are given in 
the enclosed statements. 

NU 

1,00.000/-

1,00,000/-

(c) No. Sir. 

. 
Cd) In view of reply to part (c), ttle ques-

tion does not arise. 



247" ~Annws MARCH 13, 1?92 . WItIM~ 248" 

~ l ." "N .... .s .. .... .... .... 

I } U I : ! I .... 
~ S· ~ !. I' .... .... .... 

..... ~ at .... C'I!.. 
C') ... Cfi ..- N Cfi ." 

& .... 

j 

II QI ! .- s ~ ~ I .... .... l fX .... CD .,. - .... .... q .... ..- ..-
N 1ft ,..: ,..: CD 1ft C') fIIi 

.' . 

I 
c! 
I I J I'J I I j J J " i I ~ i g c 
i - ..: N coi • • .s ,..: .• ai d ..: • - -



249 Written Ans~ PHALGI,JNA 23, 1913 (SAKA) Written AM..,. 250 

.. 
! 
1I-
.Ii It). ...... ! ! g ~ i .- I - - ~ 

~ - - ~ --:. C!. ~ ~ u:- .. (I) - fIS 0 -. - -
. , 

~ 
J! ...... ! ~ I· l N to a - ! '" i!! - ~ - ~ ..,. - II!. ~ ._ 3l N cw; - '" - (I) m 
u:- -
... 
til 
~ 
l~ - a - - § l I I iii ...... 

~ C\ ~ :I 0 
~: (') ~ 
~~ 

(I) .- CD N 0 m ,..: ... 
u:-

.~ 
i!l Ii 
~ iii c I I 'C5 i .. .. ::t 

~ 
.~ I I ) " J J C\I ! ·c i ~ ::t B ~ 'Ii! fi CD u. u. u. 

i - N co; ... .,; cd ..: cO Gi g ..: .~ ,.., 
fI) - - - - .- - - - N 



251 Written AnSWBIS MARCH 13, 1992 Written AnsWBI'S 252 

! ... 

= ); 

I~ ." ..,. 0 0 IX) ..,. ..,. 0) c. ~ ..... IX) 

~ - 0) N IX) N IX) Ib 0) ..... 
.S;; 01 co CIt ... lit lit ~ 

IX) 

~ O!, IX) 
I.L:- an 0) C') an - M ,..: - C') 

• ~ 

I! ..... • ..... 
~ ~ IX) 

~ . co ~ i co ~ ~ C') ~. j::: ~ ..... ., &I) 0) IX) C') "":. 
.S;; li ,0 an N ~ ..; N &I) N C') IX) 

I.L:-

• ~ 

:a~ 
C') CD ii 

..,. 0 - ..... &I) ..... co 
~ 13 ... r-. N at ~. 0) &I) 0) ..... 

t') "':. co ·0 q, CIt N 0) ii - ,0 ..; M co N C') N M &I) 
.S;; N 
LL:-

I ... 
c! 6. 

S I I ... e B ~ I ... 
'C5 .. :::s ... 

:::s • _g. I i ] t l J j .sa. J .j '" M s ~ 8 8 % % .., 
i - ta ~ Ii ~ ,..: i = i .: ~ ti ~ iii N C') 



253 Wrllten Ari8Mn PHALGUNA 23,1913 (SAKA) Written An_WlllnI 254 

! 
I; II) Si· IS CD I CD CD CD 0 

~ " 01 
~ 

C') CD " ~ f:l CD .Iii 01 "t. ut ;r CD It!. ~ u::- CD N .. N ." N .... 

! 
II ~ § ~ , .. : 

~ ~ 
C') CD ... 0 l ~ 8[.lf{ 01 ~ ... ~ N 

N N .... C') N ." C'Ii C') 

u::-

! 1_ CD CD 01 R ~ ~ ~ 
N CD N 0 

~ " !5 CD ~ ~ ta ('I) .... CI!. 
C') .,; ... ." ." C'Ii C') 

~-
... 

I Ii 1 Ci 

I I I -E 
~ I ~ i .. 

1 III 

I a ! C) .~ J .Q. ~ 1:1 "C; .s: 
~ i I t! "~ :;;, ,Q , i :;;, III it 2 ::E z Il.. 

i - l4 i l;j 
= 

g ~ ..: ~ ~ ; ~ iii .... 



255 Writfttn Ar ... WtItefI AneMN'S 256 

J 
II In I ~ l ! ~ • & ..... a GI ! ..... 

GI ~. CD - , ;s "": "! ,..: CD -# co) - .. C') - - -

J 
II - GI .- C') ., • § i ~ ..... CD 

~ N ~ a .- - ~ 
C') 

~ "l .- "": 
", 0 .C') co) C') oj .- 0 .- .- -

J 
Ii ~ r::: '" ~ !. S l ..... 

~ '" .- Ie .- l(l .- g ., lit ~ ct ~ .- - 1ft '" .. - 1ft 

u;;-

I 
I 

.. I .II:. -e l i ' II !!! I :c :c 
~ I J I! J I ... .. :I :I 

I J J I II .~ c: 
('II 

.II:. c: .. ! f ~ 
c: ! ::) 

• 
·1 -I , ~ , , '. ..: i :i : :8 :i c; (ij I 1ft 



257 Wrirten AnSw.lS PHALGUNA 23.1913 (SAKA) WnIten Answens 258 

N 

! 
liI 
~ -.!! ..... 
~Ol i 1ft co co - ~ SI aD ..... 

'It ~ - Ol .50 Ol CIt ut "4-L(- N N ~ 
C"i 

... 
III 
~ 

~~ 0 'It 
.~ 

N 
C:::d. co a 1IIct) ~ .1 ·50 Ol 1.1:- "0 C"i 1 

I u 

... t 
III Z 
~ 
~O) aD ~ ~ uct) (') 

C:::cO C'"l II) 
1IIct) :8 .S;; Ol 

1.1.; .... N 

.li 
~ 
·1Il c::\ I § t Cb l! -s 
Cs .II! 

~ I 1 I ::J .m j .II! ii 
~ C 1: Z .'" q cj "0 .! j iii ·c ! .Iil ~ :r: ! 11 ;2 % "" U) 

~ ..: ill cO oj ci ..: N f3 ~ 11). II) co co CD 



:":' 

259 Written AnswetS MARCH 13, 1992 

[English} 

ca ... pending In Karnataka High Court 

2914. SHRIG. UADEGOWDA:Willthe 
Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

(a) the nuber of cases pending as on 
January 1, 199~ in the Kamataka High Court; 

(b) the number r:i cases writ petitions 
filed In th. Kamataka High Court from Jau-
nary 1,1991 to the end of December, 1991; 
and 

(c) the number of writ petitions and other 
casas disposed of ~ on January 1, 1992? 

THE MINISTER OF STATE IN THE 
tJllNISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMA~): (a) 99067. 

(b) Writ Petitlons- 29365 
Other cases- 34923 

(c) Writ Petitions- 23689 
Oher casas- 29385 

. 
2915. SHRI PRATAPRAO B. 

BHONSLE: Win the Minister of DEFENCE 
be pleased to state: 

(a) whether the Govemment propose to 
IntlOduca some new defence technologies 
In Ordnance Factories to produce most 
advanced amrs and ammunition; 

(b) if so, the details thereof; 

Cc) whether for this purpose some new 
factories ant aIIo likely to be I8l up; 

(d) if so, the locations thereof; 

(e) whether the .. changes can meet 
the emerging challenges; and 

(I) if so, thedetailstheraof, and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEU AND NATURAL 
GAS AND MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) Ordnance Factories 
are in the process of production of cerain 
new items r:i am. & ammunition invololng 
new design technologies. 

(b) It would not be 'In the public interest 
to disclo .... ~. thereof. 

(c) There Is no proposal at prasentto set 
up any new ordnance factory. 

(d) Does not arise. 

Ce) and (I). The emerging challenges 
are taken Into account while planning manu-
facture of new items. 

Seizure Of Nm'coIIc Drup In Deihl 

2917. SHRI BARELALJATAV: Will the 
Minilller of FINANCE be pIuIed to state: 

(a) the value of each of the narcotic 
drug. seized in Delhi during the Jut three 
months; and 

(b) the number of peraons arrested and 
the -=tion taken against them. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE CSHRI RAMESH· 
WAR THAKUR): (a) ,. per he ~n 
available with the Gavernment. the quantitY 
of drugs .. eel by .... enforcement .,...in Delhlduringthelaltth,..monthI 
... given below: 
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Name of the Drug 

December 1991 

Charas 29.272 

Opium 1.480 

Heroin 0.609 

Ganja 10.000 

No precis. valuation Of the naroofic 
drugs, which are oft.n of indet.rminate 
str.ngth a~ composition, and are liabl. for 
destruction, is feasible. 

(b) 154 persons w.re arr.sted. Appro-
priate action und.rthe rel.vant law has been 
tak.n against the off.nd.rs. 

Development of SerlcultUr. In Kama-
take 

2918. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of TEXTILES be 
pleased to stat.: 

(a) whether the Government of Karna-
taka has s8nt any plan for development of 
sericulture in he State to the Union Govern-
ment for approval; 

(b) if so, whether the Governant have 
received any request to stop the import of 
silk as it would affect the interest 01 farmer$ 
in the state; and 

(c) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY FOR TEXTILES (SHRI ASHOK 
GEHLO): (a) No, sir. 

(b) and (c). The Government of India 
has recently decided, In the context of out-
break of pebrln.d ..... whlch had affected 
Production as. well .. prices of sik In the 

(Provisional) 
(uantity seized fin #cgs.) 

January 1992 FebflJll/Y 1992 

30.355 

1.813 

1.303 2.818 

19.500 

country, to Import 200 metric tonnes of silk. 
The Government of Karnataka has not sough 
any review of h1s decision. Some 01 the 
Government sponsored organisations of 
karnataka hae approached the Canral Silk 
Soard for allocation of imported silk. 

Revamping of Nabard 

2919. SHRI J. CHOKKA RAO: Will the 
Minister of FINANCE be pleased to state: 

(a) wheth.r there is' any proposal to 
revamp the functioning of the National Bank 
for Agricuture and Rural Development for 
providing timely credit and other facilities to 
farmers, weavers, etc; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE SHRI DALBIR 
SINGH): (a) and (b).: National bank for Agri-
culture and Rural Development (NABARD) 
has been providing refinance facilities to the 
eligible banks to help them proviae credit to 
farmers, waavelS, etc. Th8re is no proposal 
with the Government to revamp the function-
Ing of NABARD. 

Production of Cotton and Textile. by 
Various Sector. 

2920. SHRISVED SHAHABUODIN:WiIl 
lie Minister of TEXTILES be pleased to 
state: 
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(a) th" total production of colton as well 
, as mixed text_ in the cOuntry during 1990-

91 , Inculuding1Mhandloom andpowerloom 
sec:tor8 and 1M .. imated production for 
1991-92; 

(b) the total exports and imports during 
1990-91 and estimated tor 1991-92; and 

(In million sq. meres) 

Sector 1990-91 

Mill Sector 2,720 

Powerloom Sector 10,988 

(Hoisery) 1,758 

Handbom Sector 4,888 

Total 20,354 

(c) the change in per capita availability 
of such textiles in 1991 as compared Q last 
th .... y ... ? 

11fE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a), Total produclon of cloth 
(Cotton, man-made and blended) in the 
country during the period is: 

1991-92/CstimattJd) 

2,544 

12,955 

1,783 

4,967 

22,249 

(b) Exports and Imports of various textile items during the period is: 

Year Exports 

1990-91 8361.77 

1991-92 (Estimated) 11167,00 

(c) The per capita availability of cloth in 
1991-92 is expected to be 18.22 linear 
metres, in comparison to 17.75, 17.32 and 
18.21 for 1988-89, 1989-90 and 1990-91 
respectively. 

Colton Demand 

2921, SHRI SveD SHAHABUDDIN: Will 
the Minister of TEXTILES be pleased to 
state the total demand of cotton for the mill. 
powerbom and hand loom sectors and the 

(Rs. in crores) 
Imports 

787.64 

693.00 

quantum of imported cotton assigned toeat:h 
sector? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHlOT): The Cotton Advisory Board at its 
meeting held on 14th February, .1992 has 
estimated the in consumption of coton during 
199-f-92 seaaan at 106,25 lakh bales and 
the no'n-mill consumption at 8 lakh bales. 
The modalitiH fqr import of cotton are ~ing 
worked out. 
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Cluster and Satellite Oftflc .. of Bank. 

2922. SHRI BALRAJ PASSI: 
SHRIMATI MAHE~DRA 

KUMARI: 
SHRIMATI RITA VERMA: 
SHRIMATI KRISHNENDRA 

KAUR (DEEPA): 
SHRIMATI DIPIKA H. 

TOPIWALA: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the number of Cluster and Satellite 
Offices of the public sector banks opened 
during 1990-91 and 1991-92 in rural areas in 
each Stae; and 

(b) the amount of assistance given 
through these offices during the above pe-
riod, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (b). Reserve Bank of India 
has reported that during 1990-91 and 1991-
92the Public Sector Banks have not opened 
any cluster/satellite offices. With the adop-
tion of Service Area Approach to rural lend-
ing and allocation of a number of 15 to 25 
villages per branch, the role of cluster or 
satellite office has minimised as the con-
cerned branch can directly reach its clien-
tele. 

Credlt-Depoelt R.lo of Natlon.ll .. 
Banke In Kern .. a 

2923. SHRI S. B. SIDNAL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government of Kama-
taka has submitted any representation for in-
creasing the credit deposit ratio of the na-
tionalised banks in the State: 

(b) ~ so, the details thereof; and 

(c) the Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). The problem of regional 
imbalances in the deploymen of bank credit 
in virious states Is In the knowledge of Gov-
ernment and Reserve Bank of India (RBI). A 
statement giving Statewise Credit Deposit 
Ratio of the commercial banks Is attached . 
It will be seen that C:D Ratio forthe State of 
Kamataka has been considerably higher 
than the All India average. SUggestions are 
received by the Government and RBI from 
he states from time to time at various levels 
for larger deployment of resources mobi-
lised by the banks locally. The credit deploy-
ment in a particular area depends on various 
factors like economic activities, entrepre-
neurship, availability of raw materials and 
other infrastructural fa::ilities, investment 
opportur.ities and also law ~nd order situ-
ation In that area. However, RBI has advised 
the banks to ensure. tha wide regional dis-
parities amongst arious states in credit 
deployment is reduced and steps are taken 
to increase the flow of credit to all productive 
and Identified viable proposals In different 
areas. 

STATEMENT 

StatelUnlon Terrftory M8ICh 1990 CDR (%) Marr:h 1997 CDR(%) 

2 

Northem Region 54.8 63.6 

---.:...-.--.....-- ... -'!', 
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StatelUnion Territory Man:h 1990 CDR ("J March 1991 CDR ("J 

1 2 3 

Halyana 61.2 60.3 

Himachalt:'radesh 38.6 37.4 

Jammu & Kashmir 31.8 48.7 

Punjab 45.5 44.8 

Rajasthan 62.2 56.5 

Chandigarh &S.5 82.2 

Delhi 58.6 78.6 

North Eastem Region 51.7 45.6 

Arunachal Pradesh 20.1 16.4 

Assam 55.5 51.2 

Manipur 69.9 65.4 

Meghalay.a 24.6 10.1 

M"lZOfam 34.2 22.1 

Nagaland 42.6 38.5 

Trlpura 72.2 58.4 

Eastern Ae9Ior! 52.8 51.8 

Bihar 40.0 39.6 

Orissa 81.3 76.5 

Skkim 28.3 18.3 

West8engaJ 54.9 54.5 

AndariIan & Nicobar !sid. 35.1 34.3 

Central Region 52.8 ,51.8 
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StaI.mn~n Territory Marr:h 1990 COR f") Msn:h 1991 COR (") 

1 2 
Madhya Pradesh 68.6 

Uttar Pradesh 47.0 

Western Region 74.0 

Goa 31.9 

Gujaral 61.3 

Maharashtra 79.7 

Dadra & Nagar 55.5 

Daman & Diu 22.4 

Southern Region 87.4 

Andhra Pradesh 87.1 

Karnataka 91.0 

Kenila 64.0 

Tamil Nadu 99.4 

Lakshadweep 16.2 

Pondicherry 57.4 

AU India 85.8 

CoMlruCuon of ShIIh ... ,. FIyover 

2924. SHRI S. B. SIDNAL: Win the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether changes in the design have 
pushed up project cost. by atleast As. 12 
crorea on the eight lane Shahdara Fiyover in 
East Deihl; 

(b) If 10, the reasons tor the change In 
design; 

3 
67.1 

45.8 

" 71.4 

33.2 

59.7 

76.3 

51.7 

23.4 

84.5 

82.6 

85.7 

59.1 

100.1 

16.9 

55.1 

66.2 

(c) the time by which the fIyoVer Is 
expected to be completed; and 

(d) the time by which two lceY subways 
for ped881rlans are likely to be constructed 
on either side of the railway lines over which 
he Shahdara FIyov. is being constructed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 

. (SH~I JUGOISH TYTlER): (a) and (b). 
According to the inlormation .nlCelved from 
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Municipal Corporation of Delhi, who are he Ca) whether the Govemment have 
executing agency of the project, there is no cleared a proposal forthe minting of 5 rupee 
change in design of the flyover, and conse- coins; 
quently no increase in cost on this account. 
However, the cost estimate is being revised (b) if 80, the details thereof including the 
by Municipal Corporation of Delhi to take weight and diameter of the coin; and 
care of escalation and other factors. 

Cc) The flyover is expected to be com-
pleted by October, 1993 subject to the availa-
bility of land which is being acquired by 
Municipal Corporation of Delhi. 

(d) According to Municipal Corporation 
of Delhi, two pedestrian subways would be 
constructed after acquisition of land and 
completion of the main flyover. 

Minting of five Rupee Coin. 

. 2925. SHRI S.B. SIDNAL:"Wili the Min· 
ister of FINANCE be pleased to state: 

Denomination Weight (in grams) 

Re.1/· 6.00 

50 paise 3.79 

25 paise 2.83 

10 paise 1.75 

-do- 2.00 

Acquisition of Sea Control Ship 

2926. SHRIMATI VASUNDHARA 
RAJE: Wdl the Minister of DEFENCE be 
pleased to state: " 

(a) whether the Government propose to 
acquire a sophisticated sea control ship In 
place of INS \1(ral1l; 

(b) if so, the details of the new ship 
propoaedtoba acquired and the cost thereof; 
and 

(c) the weight and diameter of the pres-
ent one rupee coin, fifty paise coin, went fiva 
paise coin, and ten paise coin respectively? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a~ Yes, Sir. 

(bl The new Rs. 51- Coin will be of cupro-
nickel alloy with a diameter of 23 millimeters, 
round shape having security edges and 
.. ".atio"., weighing 8 gram •. 

Cc) The relevant details of Re.1/-, 50 
paise, 25 paise and 10 paise coins, presently 
being mintend, are as under:-

Diameter (in mm) Metal Composition 

26 Cupro-1\lickel 

22 Stainless Steel 

19 -Do-

23 (across scallops) Aluminium 
Magnesium 

16 Stainless Steel 

(c) the steps taken so far to acquire the 
new ship? 

THE MINISTER OF STATE IN HE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (al to (c). No decision 
has been t.en regarding the acquisition of 
a Sea Control Ship for the Indian 'Navy, as a 
replacement for INS Vikrant. 
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SUpply of Qooda to RepubIIce of 
EnlwhlleUSSR 

2927. SHAI GEORGE FERNANDES: 
Wi.theMin""'~ COMMERCE be pIeaHd 
to ..... : 

(a) the ..... taken or propoeed to be 
taken ~ the Government to prevent 'over 
supply' ~ goods to the Republica of ErIt· 
while USSR and to check the pouibiIIty of 
IDling our on the preunt rnarIwt .... ; 

(b) whIIIher export trading houses are 
aIIo permitted to have counter trade wth 
each RIipubIics; and 

(e) if eo, the aystem ~ to be 
introducec.t to regialer an aport conIr&ta 
and tcimDntor ihe lOCal value and quanIIly ~ ..,,_? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (e). India has signed 
trade proIocoIs wlIh the Government of 
Russia and Uzbekistan pIOVidIng for two-
way trade on a balanced basis with clearing 
in non-convertible Indian rupees. A celing 
has been placed on the technical credit, • 
whereverpmvided, so that Indian exports do 
not outstrip impatrs from these Republics. 
Besides, to provide freedom to Indian e.-
porters to retain and enlarge their markets in 
the Republics of he erstwhile Soviet union, 
the trade protocols aJso permits natural and 
juridical parsons to conduct trade on the 
basis of barter, counter trade and through 
payment in hard currency. It is e.pected that 
trade protocols wi be siGned with·the other 
Republics in the near future. . 

Appointment of Auditor. tor public 
Sector UncIertIIklnp 

2928. SHRI SANAT KUMAR MANDAl: . 
Win the Miniater of LAW, JUSTlCE AND 
~ANY AFFAIRS be pleased to ..... : 

(a) whether the Government are formu-
lating a proposal to dilute the role of the 
Comptroller and Auditor-General of India (G 
& AG) in spacilying the auditor (a) to be 
appointed to look into the accounts of Public 
Sedor Undertakings; 

(b) • sO, the rationale behind whittling 
. clown he CornpIraIler and Auditor Ganarar. 
role in naming audikn for Public Sector 
UndarIakings; and 

(e) how far it is likely to be an impr0ve-
ment on the existing procedure? 

THE MINISTER OF STATE IN THE 
MlNISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND ,COW-
PANY AFFAIRS AND PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN KUAR-
AMANGALAM): Ca) No, Sir. 

(b) to (e). Question does not arise. 

( TIIIIWIIfjon) 

2929. SHRI BARE lAlJATAV: Willthe 
Minister of FINANCE be pleased.to state: 

(a) whether the committee on Balance 
of Paymenta sat upo investigate the present 
structure of datil has aubrriitted its report to 
the Government; 

(b) if so, the data"s of the fSQ)mmenda-
tiona made by the Committ .. ; and 

(e) if not, the tim ... by thich the Cpmmit-
.. is likely to submit its report? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WM THAKUR): (a) No, Sir. The Committee 
h.. not vat sUbmitted any report on the 
present structure of debt 
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(b) Does not arise. 
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(c) The Committee has 80ught exten· 
·slon tDlthe AprIla, 3D, 1992for submission of 
the final Report. 

[English] 

financial AMIatance by NABARD for 
Rural ElectrIfication 

2930. SHRI BARE LALJATAV: Will the 
Minister of FINANCE be pleased to state: 

(a> the amount allocated 171 the Naional 
Bank for Agriculture and Rural Development 
for rural electrifICation in the Seventh Ave 
Year Plan period, State-wlse and district-
wise; 

(b) the amount spent 80 far; and 

(c) the details of the proposals for rur81 
electrifICation in each State during the Eighth 
FIVe Year Plan under consideration of Na· 

~ ... 

tIonal Bank for Agriculture and Rural Devel-
opment? 

TtJE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): <a> to (c). The Special Project Agri-
culture (SPA) is a programme of Rural EIec· 
trification Corpor~ (REC) to provide fi· 
nance to State Electricity Boards (SESs) to 
draw transmission lines and otherlnfrastruc-
ture support for pumps. energlsation in 
rural ..... as. The Programme Is financed 171 
REC, Comm~ Banks and National Bank 
for Agriculture and Rural Development 
(NABARD> 171 providing financial support to 
SESs inthe States. District·wise allocation Is 
done 171 the SESs. The amount allocated by 
NABARD underthe Programme, State-wise, 
during the years 1986·87to 1991·92 and the 
achievements made hereunder are given in 
the attached statement, NABARD has reo 
ported that they have not worked out alloca· 
tion for various States for Eighth Plan pe-
riod. 
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( Translation] 

Over SUbscription of pUblic I ..... 

2931. SHRI BHAWAN SH-
ANKAR RAWAT: 
SHRIRAJNATHSONKAR 
SHASTRI: 

Will the Minister of FINANCE be pleased 
10 slale: 

(a) the details of the public issues which 
were heavily over-subscribed during the last 
twelve months: 

(b) whether some of the central organi-
sations are investigating the heavily over-
subscribed public issues of some compa-
nies: 

(c) if so. the reasons therefor; 

(d) the number of pe~ns who submit-
ted application', for morethan 1 0,000 shares 
in any issue; , 

(e) whether the investment of black 
money in the shares etc. has come to tore 
and if so, the details thereof; and 

(f) the number of persons booked under 
the Income Tax Act for possession of black 
money during 19911 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) According to the infor-
mation furnished by Stock Exchange, Bom-
bily. out of 1 n public issues made by com-
panies dUring January-pecember. 1991. 56 
equity issues and 11 convertible debenture 
Issues were over-subscribed by more than 
10 timet. 

(b) No Central Organization has been 
asked to investigate into this matter. 

Ic) Does not 811" ..... 

(d) ~ng to the information fur-
nished ~ StociCExchange, Bombay 1220 
persona applied for more than 1 0,000 shares 
in 27 public: issues out of total of 67 issues 
referred to in (a) above. 

(e> to (f). Instances of unexplained in-
vestment in shares have come to notice from 
time to time and suitable penal action as 
provided uncler the law has been taken but 

. no details in this regard are aepar'ltely main-
tained or compiled. • . 

(English) 

Incr .... In M.rrlageable Age 

2932. SHRI J. CHOKKA RAO: Will the 
Minister of LAW. JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether the Union Government have 
received any request from the Andhra 
Pradesh Government to increase the mar-
riageable age as a means of population 
control; 

(b) if so, the details thereof; and 

(c) the steps takenlproposed to be taken 
by the Government in this matter~·· 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF ST A fE IN THE 
MINISTRY OF LAW, JUSTICI AND COM-
PANY AFFAIRS (SHRI P. R. KUMARAMAN-
GALAM): (a) No, Sir. 

(b) to (C). Does not. arise. 

Tntd.Aelatlons With EEC 

2933. SHRI BHUWAN CHANDRA 
KHANDURI: Willthe Minister of COMMERCE 
be pleased to state: 
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(a) whether Government are aware that 
the European Economic Community group 
has been apathetic towards India so far 
trade relations are concerned despite recent 
economic changes and investment opportu-
nities in India; 

(b) if so, the manner in which the Gov-
emment have convinced The President of 
EEC to parsuade other member countries of 
the Group to .Ilave a liberal and positive 
attitude towards India intheir relations; and 

(c) the details of negotiations held dur-
ing the current visit of Portguese President in 
this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ~MERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). During the visit of 
the President of Ptertugal to India. the Euro-
pean Community's willingness to further 
strengthen economic relations with India was 
reiterated. The EC is at present the largest 
market for Indian exports and the most 
important source of foreign investment. 

Some initiatives taken recently to up-
grade the Indo EC relationship-include:-

Q the decision to establish a technical 
working group for exploring possbilitiel of 
upgrading economic and technical coopera-
tion. 

ii) Signing of thelndo-EEC Intemational 
Partners Scheme to provide for EEC assis-
tance in establ"lShing Indo-EEC Joint Ven-
tures in India. 

ii) the decision to hold negotiations for 
concluding acomprehensive Indo-EEC FISh-
eries Agreement and 

" iv)provIding for EC financial and techni-
cal· assistance for trade promotion pro-
grammes in selecled ACtors, besides sup-
port in upgradation of stanct.ds. 

Intenelftcatlon of Military Activity by 
PIIklatan 

2934. SHRIMATI BASAVA RAJES-
WARI: 

SHRI M.V. CHAN-
DRASEKHARA MUR-
THY: 

SHRI V. SREENIVASA 
PRASAD: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether Pakistan has intensified its 
military activities along the line of control 
recently; 

(b) if so, he details thereof; 

(c) the retaliatory measures taken by 
the Govemment in this regard since January 
1992 onwards; and 

(d) whether the Government propose to 
complete the fencing on Indo-Pak border 
from Jammu and Kashmir to GuJarat under 
the present situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROlEUM AND NATU-
RALGASAND MINISTER OF STATE IN HE 
MINISTRY OF DEFENCE (SHRI S, 
KRISHNA KUMAR): (a) and (b). Govern-
ment have received no reports regarding 
Pakistan having recently intensified its mili-
tary activities along the Une of Control. 

(c) 'Adequate measures exist to Insure 
invtolability of the Line of Control and our 
borders, at aU times. 

(d) Construction of fencing In selected 
stratches of the Indo-Pak border has already 
been undertaken, 
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~. SHRIR.SURENDER 
REDDY: 

SMRI SURYA NARAIN 
YADAV: 

Will the Minister of COMMERCE be 
pleased to stale: 

(8) wh8thar after the visit of the Chinese 
Prime MInI8t. to india, the scope for raising 
Indo..chinesa trade have improved; 

(b) if 80, the extent to which the trade 
between India and China have improved; 

(c) the detal1sof agreements reached in 
this regard; and 

(d) the steps being taken to further 
. improve the trade between the two coun-
tries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes, Sir. 

(b) The pa~ is too short to assess the 
progress in this ragant 

(c) and (d). During the recent meeting 01 
: India-chinaJoIntGroupon Economic Coop-
,ration, Trade Scianca and T achnology held 
in New Delhi on 12-13 Dacamber, 1991, the 
following areas of Economic Cooperation 
were identified: 

(i) To expIo .. the possibilities for es-
tablishment of joint ventures. 

(Ii) To explore pouiblllty of bilateral 
COOperaIion In Iron 01'8 mining, rail-
way teCtor, communication, avia-
tion, _e conservancy, construc-
tion, Iron and steel processing. 

(iii) To participate In t_nd_,. for pro)-

ects to be financed by World Bank. 
by World Bank. ADB or other inter-
national financial inst~utions in ei-
ther country. 

(iv) To explore the posssibil~ of jointly 
partlcipatil'!g in third country proj-
ects. 

(v) To explore the possiblity of export. 
of consltancy services fro m 
India. 

(vi) The items of export and import in-
terest for either country were iden-
tifiedandincludedinthetradeproto- . 
col for the calender year 1992. 

(vii) A memorandum for resumption of 
border tr .ade wih China was also 
si gnedon13.12.91 . 

[ Translation) 

Return of Goans Gold Jewellery by 
Portugal 

2936. SHRI RAMESHWAR PATIDAR: 
Will the Minl8ter of FINANCE be pleased to 
:.1818: 

(a) whether the gold jewellery of Goans 
held in Portuguese banks has since been 
retumed fully; 

(b) if not, the value of jewellery which is 
atill in Portuguese custody; 

(c) wh81herthe interest for the period for 
which the gold jewellery of Goans remained 
with Portugal was also paid by them; 

(d) If not, the reasons therefor; and 

(e) the steps taken or proposed to be 
taken by the Govemment to claim the inter-
est? 
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THE MINISTER OF STATE IN VIE the total .... realisation before making 
MINISTRY OF RNANCE CSHRI DALBIR paymentstothecoffeegrawersforthevalue 
SINGH): (a) In terms of an agr .. ment en· of the coff .. dellv8Nd by them. The market· 
t.red Into between State bank of India (SBI) ing expanses .. around 5 parcent 01 the 
and Banco Nacional Ultramarino (BNU), total ,.aliutiona. Such central1Nd marQt. 
Lisbon, sealedpecketscontainingthe'secu· ina is not done by he Tea. Rubber or Spices 
rity' for gold loans was repatriated to India in Board. 
Auguat, 1991. 

(b) Does not arise. 

(c) No Interest for the period for which 
th.goIdf ....... ry remained with BNU, Lisbon 
h .. been paid by BNU to the borrowers. 

(d) and (.). The Goans had taken gold 
loans from the then branches of BNU in Goa 
against the security of gold ornaments. In all 
such cases, the interest is payable by the 
borrowet's and not by the bank. 

(English) 

Deduction. MI. by Coffee Board 

(c) The st.ps being takerito minimi .. 
marketing .xpanses include identification 
and phasing out surplus staff, stopptfge of 
new recruitment, surrendering oftelephon .. 
etc. 

Import of ......"Inl 

2938. SHRIMATI BASAVA RAJES· 
WARI: WiH the Minister of COMMERCE be 
pleased to st.e: 

(a)whetherth.Govemmentproposeto 
double the import of newsprint to meet the 
country's demand; 

2937.SHRIC.P.MUDALAGIRIYAPPA: (b) whether any concrete proposals in 
WlDthe Minister of COMMERCE be pleased . this regard havebHn prepared forthe Eighth 
to .ate: FIVe Year Plan; 

la) whether the deductions mad. by he 
Coff .. BoaId from coff •• growe,. for mar·-
ketIng expenses such .. cost of storing. 
curing, marketing and aIIIo statutory tax .. 
and dUll .. a,. much high., than all other 
such boMts In the country; 

(b) If so, the details thereof; and 

(c) he stepa ptOpOIed to be taken by the 
Govemment to mlnlmi8e such deduc:tions? 

. . .. 
THE MINisTER OF STATE OF THE 

'MINISTRY of ·9QMMERCE (SHRI P. CHI-
DAMBARAM): Ca) and Cb). Th. actual m.· 
·Iwting .... n ... ofcol! .... deductedtram 

Cc) if so, the main points of the proposed 
plan; and 

(d) the quantity of newsprint imported 
during 1 __ 91 and proposed to be imported 
during the next three years. 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAM8ARAM): Ca) Ne;·Sir. 

(b) and (c). Dose not arise . 

Cd) The quantity of newsprint imported 
durincr 1990-91 and 1991·92 aIongwith the 
namea of the CDUI'IIMs of import are given 
beIow; •. 
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Quantity 

f 2 

1990-91 226 

1991-92 (Prov.) 215 

Ofy. in fODD lit 
Names 01 the eoun".. 

3 

China, Canada. GDR. Romania, 
Sweden, Yugoslavia, New Zealand, 
Finland, USSR, Norway, 
Bangladesh, USA, Poland, 
South Korea 

China, New Zealand, Japan, 
Canada. Poland. Franca. 
Germany, Hungary. Swaden, 
Finland, USSR. Bangladesh. 
Austria 

Future estimation for import of newsprint has not been made. 

[ Translation] 

Aaetsof Induatrlal Hou ... 

2939. SHRI RAM TAHAL CH-
OUDHARY: Will the Minister of LAW. JUS-
TICE AND COMPANY "FFAIRS beplaased 
to state: 

(a) the efforts made bv the Govern-
ments to prevent .concentration of waalh in 
the hands of a few industrial houses; 

(b) the value of theassas of the twelve 
industrial-houses three years ago and the 
present value thereof, year-wise; 

(c) whether the ..... of' Industrial 
houses have increased inspite of MRTP Act; 
and 

(d) if so, the reaaons therefor? 

THE MINISTER OF STATE IN THE 
MINISlRYOF PARLIAMENTARY AFFAiRs 
AND MINISTER OF. STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): <a, The objective of 
Government policy is not to prevent concen-
tration of waahh per sefbut to prevent such 

concentration of economic power as oper-
at .. to the common ."..".",. Before the 
recant amendments aU large industrial 
houses ware tequired to claar thair projects 
bv seeking prior approval for expansion of 
capacity and setting up fresh capacity. 
However" even under the previous system 
exemptions were provided to the large 
houaas from seeking government approval. 
for certain priority industries. The intention of 
thagovernment was not to prevent industrial 
growth but to prevent abus .. of economic 
power to the common detriment For this 
purpose, the policy focus has shifted to 
regulation and control of monopolistic and 
restrictive trade practices. Section 27 of the 
MRTP Act alto empowers government to 
order division of undertakings if It Is found 
that the working of these undertakings is 
prejudicial to public interest. 

(b) Astatementshowing assetsln 1987-
88,1988-89 and 1989-90 (Iatut available) 
of the companies registered under sacdon 
28 of the MRTP Act and belonging to the top 
12 industrial houses ranked aCcording to 
their assets in 1_9-90 (Accounting ye. 
ending in April. 1989· March. 1990) is en-
closed. 
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Subsequent to the amendment to the 
MRTP Act with effect from 27.9.1991, the 
provisions relating to registration of such 
companies has been deleted. 

(c) The assets of the industrial houses 
under the MATP Act increased by 24.84% 

and 23.91% during 1989-90 and 1988-89 
respectively OVer the preceding year. 

(d) ThE! assets of the large Industrial 
houses increased due to various factors like 

. expansion, diverslflcalion. establishment of 
new undertakings, modernisation, amalga-
mation; etc. 

J 



293 Wmten AnSwelS PHALGUNA 23,1913 (SAKA) Written AnswelS 294 

C') It) ..... II" 0 ~ ..... CD It) ~ 0 '" C') C\I C! C') C! It) 
01 c:i ~ c:i r..: 0> iii 0; en ~ co) 
0, ao C') 0 ..... C') 0> I"~ 
CIC) It) .... CD N ... CD C') C") C') C\I 
01 CIC m C') C\I .... 

c;;- eo CD .... C\I ~ 
C') .... ..... It) C') e JIl ~ ttl 0 C'! It) 
~ ~ • C') III C\I g m ... r! ... C\i m N cci CD ~ ~ "- C\I .... CD C\I C') 0> C\I 0> 

II> CD '" C\I ..... CO ... - C\I C\I 0 .5 CI) ~ CD CD C') ... ... ... ..... ,.. 
iii "It 
~ 

CD ..... It) 0 ,.. co N co co ~ ~ 
It) C') ... ~ C'! III CD ""': 

~ cci ..,f ~ r..: CD iii C\I co) C;; CD ...:.. It) CD C;; CD 0 It) CD 

~ 
It) :8 0 ." m 0> .... eo 
." C\I ,.. ,.. ... 

.... 
ifi 
Ii a: (if; .... Il') 

It) CD It) 0> ~ ..... ~ ~ ~ 
~ 01 co CD ... .... 

CI) .... 
. ~ 
~ 

~ 
~ 01 f3 R ..:- It) m ..... f;j! ..... ~ (if; § ~ ~ .... It) C\I 

'Q .... 
d 

:ot 

~ 
N '" .... ..... ~ ..... co ~ ~ ~ co CD ... .... C') 

0) .... 

E 
CIl ~ 

I! 

J .11 ~ 
.3 

c 
~ fa III z: :5! ! C'II I ~ IllS I z: ... c (.) I- u; i s I ~ ] I :1[ -< f= III .., aJ 2 2 

~ 
iii 

.... ...: N co; -.I .n cD ,..: aci oj 0 ... 



295 Wrhten AnSW9ts MARCH 13, 1992 
Written Answets 296 

oj 
lID , 
lID 
~ .-
'6 . CD ! ~ (II .~ 

q) oj 1 i 0 lID C\I I .--
j 
'c w 

Ie ;:: f ~ ~ g: 
..t .,; u 81 ~ '" Sl .- e ·s :: m "- 0 ~ ... 

"" ~ lii ~ 

/J 
.I 

~ ~ ~ ! 10 Je • II "- 1 ... -'5 
CD 

! 
(II 

i It) CD "- j ..,. !II ... 
I C\I .-

i f I CD 
~ ii5 ... .- 'Ii 'C5 ... 

! 0 
~ 

c: 
iii 0:> C') ('I) C;; :s m (I) .... :::J 
'0 
.5 
III 
.!! , 

CD Cb .. (I) 'i ~ CD CD 
~ 

.;:: .: ; c: :t: -I ;:, 
~ c ! '6 C\j S CD 

I!! ." "0 1S :::J CD :::J I '0 .'1:: CI ~ .S C :0:: J: ;:, CD 
~ 

~ ... I ..: C\i Ci) 
.-



297 Written An .... ,. PHALGUNA 23,1913 (SAKA) Written An • ..,. 298 

Aglbltlon by Employee. of Jut. Corpo-
'-Ion of Ind .. 

2940. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of TEXTILE be 
'leased to state: 

(a) whether the employees of Jute 
Corporation of India have called for a nation-
wide agitation; 

(b) if so, the reasons therefor and the 
details of their demands; and 

(c) he steps taken by the Government in 
this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOn: (a) No, Sir. 

(b) and (c). Do not arise. 

response tp strike call given by these All 
India Organisations of Bank Employees 
against privatisation of banks; ban on re-
cruitment, etc. 

(c) and (d). Government have, inter alia, 
issued standing instructions to public sector 
banks to deduct wages on the principle of 
'No work no pay' if an employee participates 
in strike. 

Aid Dl8bur.ment by NHB 

2942. SHRI R. SURENDER REDDY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the National Housing Bank 
has fixed a target of Rs. 1000 crores for 
disbursement during the current year begin-
ning from July, 1991; 

(b) if so, the States to which this aid has 
[English] been provided; 

Tok.n Strike In Benka (c) whether the State Housing Boards 
have been asked to submit their plans for 

2941. SHRI HARIN PATHAK: Will the providing aid under the scheme; 
Minister of FINANCE be pleased to state: 

(al whether employees of the national-
ised banks went on one day token strike 
recently; 

(b) if so, the reasons therefor; 

(c) whether the Government have in-
structed the concerned bar.ks to dedud a 
day's salary; and 

(d) if so, the details thereof? 

THE MINISTEf3 OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). 20 nationalised banks 
have reported that heir employees affiliated 
to certain specific unionsfassociations went 
on cne day token strike on 29.11.1991 in 

(d) if so, the amount of this aid that is 
proposed to be earmarked to the States for 
providing houses to the low incomelweaker 
sections of the society; and 

(e) the amount of loans so far provided 
by the National Housing Bank under the 
proposed scheme? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (e). No such targets have 
been fixed by National Housing Bank (NHB). 
The QlP8City of NHB to provide financial 
assistance to eligible primary lending institu-
tions depends on the resources it is able to 
raise. The cumulative refinance assistance 
from NHB To all eligible institutions upto 
February. 1992 amounted to Rs. 907 crores. 
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NHB has, also, formulated guideline for 
providing financial assistan98 for land davel-
oplI)ent and shelter projects undertaken by 
public agencies such as Housing Boards 
and Development authorities. 

Expen ... on Foreign Busln ... 
Gueeta 

2943. SHRI GURUDAS KAMAT: Will 
the Minister of FINANCE be pleased to state: 

(a) whetherthe Government have taken 
a decision that the· expenses on foreign 
business guests of multi-national compa-
nies will be met in Indian rupees; 

(b) if SO, the details thereof and the 
reasons therefor; . 

(c) whether the visiting guests of CX?m-
panies have to get a Cf¥'liflCate from the 
conetrned companies; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). Reserve Bank 
have issued a rIotification on 13th Septem-
ber 1991 granting general permission to 
persons resident in India, including Indian 
firms/companies and other organisations, to 
meet expenses in Indian Rupees on account 
of lodging, board and related services and 
for travel within India, of their non-resident 
guests visiting India in connection with busi-
ness activity or any other work of the host 
without obtaining specific prior permission of 
the Reserve Bank. This decision was taken 
In pursuance of the liberalised Industrial 
Policy of the Government. 

(c) No, Sir. 

(d) Ooes not arise. 

Talla on American Intellectual Property 
. RIght8 

2944. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of COMMERCE be 
pleased to state: 

(a) whether US and India have decided 
to have a bilateral talks in Geneva regarding 
lack of protection to the American Intellec-
tual property rights in India; 

(b) whether the talks have since been 
held; 

(c) if Sb, the outcome thereof and to 
what extent thesa have been fruitful; and 

(d) the time by which the agreement 
reached in this regard is likely to be imple-
mented? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (d). As part of the ongo-
ing multilateral negotiations in the Uruguay 
Round at Geneva, there have been consul-

. tations between participants from time to 
time at bilateral and plurilaterallevels. Such 
bilateral consultations have also been held 
with the United States on various issues 
under negotiation including on Trade Re-
lated Aspects of Ihtellec:tual Property Rights 
(TRIPs). 

Though these consultations have helped 
to clarify the respective stands of India and 
the United States to each other, no agree-
ment has been reached bilaterally in these 
consultations on the issue of TRIPs. 

[T I8IIslation] 

Trade Relatlona ~h Protugal 
" 

2945. SHRI RAJENDRA KUMAR 
SHARMA: 

SHRICHANDRAJEETYADAV: 
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Win the Minister of COMMERCE be 
pleased to state: 

(a) whether any discussion were held 
• with the President of Portugal during his 

recent visit to India regarding the trade pros-
pects between the two countries; 

(b) If so, the details and the outcome 
thereof; and 

(c) the extent to which the trade rela-
tions between the two countries are likely to 
be improved? 

1lIE MINISTER OF STATE OF THE 
MINISTRY,OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes, Sir. 

(b) and (c). Discussions held on the 
occasion of the visit of the prtuguese Presi-
dent, referred to the possibilities of estab-
lishment of joint ventures in Europe and 
Africa, u;;ing PQrtugal as an entry point for 
the European COmmon Market and tapping 
the potential of the Indian Community in 
Portugal in furthering trade and economic 
ties between the two countries. 

A collaboration agreement between the 
federation of Indian Chambers of Commerce 
and Industry (F.I.C.C.!.) and the Foreign 
Trade Institute of Portugal was also signed 
which would facilitate exchange of commer-
cial economic and technical information for 
enhancing trade between the two countries. 

[English) 

Export of Wheat and Sugar 

2946. SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of COMMERCE be 
pleased to staJe: 

(a) the quantity and value of wheat and 
sugar exported during the last six months; 

(b) the companies which exported the 
wheat and sugar and the quantum exported 

by each; 

(c) whether the exports were made 
agiunst payment or barter system; and 

(d) the details thereof in each case? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) and (b). Indian 
Sugar and General Industry Export Import 
Corporation exported sugar, and MUTC and 
STC exported wheat, on payment basis. As 
per details furnished by them, the export 
during 1991-920f wheat and sugar aregiven 
below:-

Wheat:.Qty: 
Value: 
(upto 20.2.92) 

Sugar:Qly: 
(upto 21.2.92) 
Value: 

6720191onnes. 
As. 178.44 crores 

4.492 lakh tonnes 

Rs. 323.15 crores. 

Production of Cotton 

2947. SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of TEXTILES be 
pleased to state: 

(a) the production of cotton and cotton 
yam during the last three years, year wise; 

(b) whether the farmers are getting 
remunerative prices for cotton; 

(c) if not, the reasons therefor; and 

(d) steps proposed to be taken by the 
Government in this regard? . 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) A statement i. attached. 

(b) Yes, Sir. , 

(c) and (d). Does not arise. 
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STATEMENT 

<a) Details of production of cotton and cotton yarn during the last 3 years are as follows:-

Year Pmduction of conon according Pmduction of cotton yam 
(in million Kgs.) to cotton Advisoty Board's estimates 

(in /akh bales) 

1988-89 

1989-9~ 133.50 

1990-91 117 

Note: The Production figures for cotton are . 
cotton year-wise (1st September to 31st 
August). 

economic Development of Rural Areas 

2948. SHRI DHARAM PAL SINGH 
MAlIK:WIII the Minister of FINANCE be 
pleased to state: 

(a) the number of Regional Rural Banks 
functioning at present in each State, district-
wise: and 

(b) the role played by these banks in the 
economic development of rural areas in the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR. 

1302 

1367 

1467 

SINGH): (a) The details regarding the num- . 
ber of Regional Rural Banks (RRBs) func-
tioning in the country State-wise, and the 
districts covered by them as at the end of 
March, 1991 are given in the attached State-
ment. 

(b) The RRBs have played an important 
role in actiieving the objective of providing 
access to institutional credit to the weaker 
sections of the society. The credit support 
provided by these banks amounted to Rs. 
3535 crores in 171 lakh accounts as on 
March, 1991. Further as of March, 1991 
deposits amounting to Rs. 4979 crores ~re 
mobilised by RRBs in 334lakh accounts. By 
their presence and operation in the rural 
areas, RRBs have helped in the develop-
ment of such a..... .. also economic 
upliftment of Its clientele. 
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Pension for DTC Employees 

2949. SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a> whether the eimpoyees of the Delhi 
Transport Corporation have been persis-
tently demanding pension as a retirement 
benetb; and 

(b) if so, the decision taken in the mat- . 
ter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) Yes, Sir. 

(b). The matter regarding the introduc-
tion of Pension Scheme to the DTC employ-
ees is under consideration Of 'the Govem-
ment. 

Ozhar Airstrip 

2950. DR. VASANT NIWRUTTI 
PAWAr\: Will the Minister of DEFENCE be 
pleased to state: 

(a) wh··,!,er the HAL-Ozhar Airstrip is 
propos~ lu be made available for domestic 
and CEo'go traffic; 

(b) if so. by when; a!'1d . 

(c) the ';sons for th" ·Jelay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF r'"TROlEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) to Ccl. Hindustan 
Aeronautics Limbed (HAL) have agreed to 
the use of HAL Ozhar Aerodrome by Na-
tional Airport ~uthority for civU air traffic 
subject to certain condbions relating to lease 
of land, hours of use, development of pas-
senger terminal facilbies etc. It is for Ministry 

of Ci911 Aviation and National AIrport Author-
by to process the matter further. 

Legal Ad~l80rs In Nationalised Banks 

2951. DR. VASANT NIWRUTTI 
PAWAR: Will the Minister of FINANCE be 
pleased to state: 

(a> the crheria adopted for appointing 
legal advisors for branches of nationaliSed 
banks; 

(b) whether the Government have as-
. sessed their performa('lC8; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): Ca) to Ccl. The system and proce-
dure followed by public sector banks for 
appointment of advocates to attend to their 
Ibigation cases was reviewed by Reseve 
Bankof India (RBI). Detailed guidelines were 
issued by RBI in January, 1991, in the light of 
the review. The guidelines, irrteralia, pre-
scribe desirable experience and standing for 
empanelment of advocates, programme for 
collection of particulars of ., litable advo-
cates, periodichy of review of the panels; 
allotment of work to encoulage healthy 
competition, framing of a schedule of fees, 
ete. The guidelines also provide that other 
things being equal, special endeavour should 
be made to encourage advocates belonging 
to SClSTK>BC by enrolling them in the panels 
and alloting work to them. All the public 
sedor banks were advised to prepare fresh 
panels of advocates by meticulously follow-
ing the guidelines. The banks have also 
been advised to ensure that the panels' are 
raviwed every 3 to 4 years. ' 

Point to Point Taxi s.mc. 
2952. DR. C. SI.VERA: 

SHRIMATIDILKUMARI BHAN-
DARI: 
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Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) and (b). The 
point to point taxi service was introduced on 
32 different routes by the Delhi Administra-
tion. The· details of the routes and the fare 
charged for different points is given in the 
enclosed Annexure. 

(a) the routes on which share taxi serv-
ice has been introduced in Delhi so far; 

(b) the details of the fares charged by 
these taxis; and 

(c) the routes on which this service is 
proposed to be introduced in future? (c) No new roUte is proposed at present. 

STATEMENT 

'f/foutelFare Chart for Share Taxi Service (w.e.!. 1.9.91) 

EAST DELHI 

Route Shahadara to Connaught Place (Kasturba Gandhi Marg, Hindustan Times House, 
New Delhi) vis I.S.B. T. Delhi Gate 

51. No From To Distance Fare per 
inKms Passenger 

1. Shahadra I.S.B.T. 6 500 

2. Sahadra Delhi Gate 12 900 

3. Shahadra Connaught Place 15 1100. 

4. I.S.B.T Delhi Gate 6 500 

5. I.S.B.T. Connought Place 9 700 

6. Delhi Gate Connaught Place ~ 300 

EAST DELHI 

Route Laxmi Nagar (Radhu Place) to Karol Bagh (on the Foothpath of Al)'a Samaj Road 
opp MCD office, New Nagar Double StOI)' Outer Karol Bagh) via ITO. Super Bazar 

51. No From To Distance Fare per 
inKms Passenger 

1. Laxmi Nagar I.T.O. 5 400 

2. laxmiNagar Super Bazar 8 800 

3. LaxmiNagar Karol Bagh 12 900 
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SLNo FfDtrI . To Diant» FIIIfI'_r 
inKins PSSSfNI(Jef 

4. LT.O. Super Bazar 3 300 

5. I.T.O. KaroIBagh 7 500 

6. Super Bazar KBrol8agh 4 300 

EAST DELHI 

Route PrHt Villar (Shanti VihIJr) to Rajendra Plat» near Vlcram ToW9f eastern side 
Rajendra PIacs) via 1. T.O GoIe AfarIcet 

Sf. No FfDtrI To Distance FatflPBr 
inKms PasS#IfJger 

1. Praet V1har I.T.O o. 500· 

2. PnMit Vrhar Gole Market 11 BOO 

3. Praet Vihar Rajinder Place 15 1100 

4. I.T.O Gole Maiket 5 400 

5. Gole Market Rajind.r Place 4 300 

6. Rajinci.r Place I.T.O 9 700 

EAST DELHI 

Route Krishna. NB(Jar (Chander Nagar) to Connaught Place (Kasturba Gandhi Matg. 
Hindustan r"" .. House. New Delhi) via 1.7:0. 

Sf. No Fmm To DIstance Fatflpsr 
inKms Passenger 

1. Krishna Nagar I.T.O. B 800 

2. Krishan· Nagar Connautht Place 11 800 

• 3. I.T.O. ~ Connautht Place 3 300 
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EAST DELHI 

Route Uayur Vthar Ph ... 1 m Connaught Place (Kastutba Gandhi AIaIrI.· Hindustan 
rim" Houu, Nellll Delhi) via Naida Crossing PragaJi Madan 

SlNo From To Distanctl Fare per 
inKms P_nger 

1. Mayur V Ph-I Naida Crossing 2 200 

2. Mayur V Ph-I . Pragati Maidan 75· 600 

3. MayurV Ph-I Connaught Place 115 900 

4. Naida Crossing Pragati Maidan 55 400 

5. Noida Crossing Connaught Place 95 700 

6. Pragati Maidan Connaught Place 4 300 

EAST DELHI 

Route Alayur V;har Ph .. II to Connaught Place (Kastutba Gandhi Matg. Hindustan 
Times House, Nellll 0.11;) via Naida Crossing Pragati Madan 

51. No From To Distanctl Fare per 
inKms PUserJgM 

1. Mayur V Ph-II Naida Croseing S 300 

2. Mayur V Ph-II Pragati Madan 95 700 

3. Mayur V Ph-II Connaught Place 125 900 

4. Naida Crossing Pragatl Madan 55 400 

5. Naida Crossing Connaught Place 95 700 

6. Pragati Maidan Connaught Place 4 300 
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WEST DELHI 

Route Mot; Nagar (Mot; Nagar crossing. Naja/gaTh Road) to Connaught Place (Haryana 
Emporium Saba Kharalc Singh MSrg) via Rajinder Place 

51. No From To Distance Fare per 
inKms Passenger 

1. Moti Nagar Rajinder Place 45 400 

2. Mali Nagar Connaught Place 95 700 

3. RaJrndra Place Connaught Place 5 400 

WEST DELHI 

Rou'e Rajori Garden (near Meorial forging Bus Stand Rajouri Garden) to Connaught 
Place (Haryana Emporium Saba Kharalc Singh Marg ) via Shadip4Jr Depot Shanker Road 

51. No From To Distance Fare per 
inKms Passenger 

1. Rajouri Garden S.P. Depot 4 300 

2. Rajouri Garden Shanker Road 7 500 

3. Rajouri Garden Connought Place 12 900 

4. S.P. Depot Shanker Road 3 300 

5. S.P. Depot Connaught Place 8 600 

6. Shanker road Connautht Place 5 400 

WEST DELHI 

Route Route Punjabi Bagh (Punjabi 8agh Club) to Connaught Place (Haryana Emporium. 
(Baba Kharalc Singh Marg) via Liberty Cinema 

~- .. -... -------
S' 'c,' From To Distance Fare per 

inKms Passenger 
-- - ._._---,.,------- ,._--, , Punjab; Bagh Liberty Cinema 7 500 

2. Punjab; Bagh Connaught Place 12 900 

3 Liberty Cinema Connaught Place 5 400 
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WEST DELHI 

Written Answers 326 

Route Naraina Community c.ntre PayaJ Cinema, Naraina) to Connaught Place (Haryana 
Emporium. Saba KharaK Singh Marg) via Rajindra Piactl 

SI. No From To Distance Fare per 
inKms Passenger 

1. Naraina Rajindre Place 6 500 

2. Naraina Connaught Place 11 600 

3. Rajinder Place Connaught Place 5 400 

WEST DELHI 

Route Urtam Nagar (near Bus Terminal Uttam Nagar' to Karol Bagh (on the footpath of 
Arya Samaj Road opp MCD office Raj. Nagar Double Storey outer Karol Bagh) via West 

Pate/Nagar 

51. No From To Distance Fare per 
inKms Passenger 

1. Uttam Nagar West Patel Nagar 105 800 

2. Uttam Nagar Karol Bagh 145 1100 

3. West Patel f>Jagar Karol Bagh 45 300 

NORTH DELHI 

Route Madhuban Chowk (Madhuban ChoW/C) to I. T.O (near Masjid. I. T.O. Crossing) via 
Delhi University I.S.B. T. 

Sl No From To Distance Fare per 
inKms Passenger 

1. Madhuban Chowk Delhi University 10 800 

2. Madhuban Chowk 1.5.B.T. 14 1100 

3. Madhubah Chowk I.T.O. 20 1500 

4. Delhi University I.S.B.T. 4 300 

5. Delhi University I.T.O. 10 800 

S. I.S.B.T. I.T.O. 6 500 
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. NORTH DELHI 

RtNJt. AshoIr·W. (11M/' A-Bbt:k Bus SI6nd, """'l AshtJk VIIw} III LS.S. T. (1IfII/F 
KtIshm.,. GIn orc Bus StMId CIfJP &till) Mil OtIIhIlJniwJrsity 

SLNo FtOm To Oiant» F.,.ptIf 
inKms P....nger 

1. AshokVihar DettiUnivarally 65 500 

2. Ashok Vlhar LS.B.T. 105 800 

3. Delhi University LS.B.T. 4 ,300 

NORTH DElHI 

Route RanlBagh (RanIBllgh Mllllfet) to LS.S. T. (".., KlIsh",.,. GIlle oro Bus Stand 
q:lpOIle BIlla) via Delhi Uniwltslly 

. SLNo FtOm To Distance FatfI(JM 
inK",. Passsnger 

1. RaniBagh DelhlUniversily 10 800 

2. RanIBagh !,S.B.T. 14 1100 

3. Delhi University I.S.B.T. 4 300 

NORTH DELHI 

Route Paschim Vihar to L T.O. (fIIHU Masjd. L T.O CIDSIIing) via I.awrant» RDad. I.S.B. T. 

SLNo FtOm To Distance Farepe' 
InKms PasNtJger 

1. Paachim Vlhar Lawrance Road 7 500 

2. Pa8chlm Vlhar LS.B.T 18 1300 

i 
~. P.aachlm Vlhar I.T.O. 24 1800 

4. lawnInce Road LS.B.T. 11 800 

5. Lawrence Road I.T.O. 17 1300 

6,. LS.B.T. I.T.O 6 500 
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NORTH DELHI 

IItIIM Aac;t:7ur (N1Mf Az.". DTC Bus $tsnd) to l T.O (t»IU MMjid l T.a CfDSSIng) via 
DslJiUnw.sily lS.B. T. 

SlNo From To Distant» FIUfI/W 
inKms PasstIngM 

1. Azadpur Deihl University 4 300 

2. Azadpur I.S.B.T. 8 600 

3. Azadpur I.T.O. 14 600 

4. Delhi University I.S.B.T. 4 300 

5. Deihl University I.T.O. 10 800 

6. I.S.B.T. I.T.O. 6 500 

SOUTH DELHI 

Route Dr. Ambedlcar Nagar Depot (Dr. AmbedIcar NII(IIIT Depot) To Pragati Maidan (NSCI 
Club) via MooIchand. I. T.O. 

SLNo From To Distant» FIUfI/W 
InKms PaNngflf 

1. Dr. A. N. Depot MooIChand 6 500 

2. Dr. A.N. Depot I.T.O. 15 1100 

3. Dr. A.N. Depot Pragati Maidan 17 1300 

4. MooIChand I.T.O. 9 700 

5. MooIChand Pragati Maidan 11 800 

6. I.T.O. PraaaII Maidan 2 200 
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SOUTH DELHI 

Route SakE.' (N. Block Saket) to I. T 0 (Near Masid I. T.O Crossing) via A.I.lMS. Udyog 
Bhawan 

SLNo FlDm To Oistlll1C9 Fareper 
inKms Passenger. 

1. Saket AJJ.M.S. 7 500 

2. Saket Udyog Bhawan 125 900 

3. Saket I.T.O. 165 200 

4. A.I.I.M.S. Udyog Bhawan 55 400 

5. A.I.I.M.S. I.T.O. 95 700 

6. Udyog Bhawan I.T.O. .. 300 

SOUTH DELHI 

Route Mehrauli (Opp. Police Station Mehrauli) to I. T.O. (near Masjid I. T.O. Crossing) via 
A.I.I.M.S. C.G.O. Complex 

SI. No From To Dista(1C9 FarepSr 
inKms Passenger 

1. Mehrauli AJJ.M.S. 6 500 

2. Mehrauli C.G.O. Complex 10 800 

3. Mehrauli I.T.O. 165 1200 

4. A.I.I.M.S. CGOComplex 4 300 

5. A.I.I.M.S. I.T.O. 105 800 

6. C.G.O. Complex I.T.O. 65 500 
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SOUTH DELHI 

Route Okha/a Phase II to I. T.O. (near Masjid I. T.O. Crossing) via Lajpat Nagar C.G.O. 
Complex 

SlNo From To Distance Fareper 
inKms Passenger 

1. Okhla Ph·1I Lajpat Nagar 6 500 

2. OkhlaPh·1I C.G.O. Complex 10 800 

3. Okhla Ph·1I I.T.O 165 1200 

4. Lajpat Nagar C.G.O. Complex 4 300 

5. Lajpat Nagar I.T.O 105 800 

6. C.G.O. Complex I.T.O. 65 500 

SOUTH DELHI 

Route Sir; Fort Auditorium (Siri Fort Auditorium) to Cannought Place (Y.M.C.A. Jai Singh 
R"ad) via C.G.O. Complex Shastri Bhawan 

51. No From To Distance Fare per 
inKms Passenger 

1. S.F. Auditorium C.G.O. Complex 55 400 

2. S.F. Auditorum Shastri Shawan 115 900 

3. S.F. Auditorium Connaught Place 14 1100 

4. C.G.O Complex Connaught Place 6 500 

5. o C.G.O. Complex Connaught Place 85 700 

6. Shastri Shawan Connaught Place 25 200 
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SOUTH DELHI .. 

Rout. lMMya Nagar (HKN Block MaMya NagtuJ &7 Connaught PIst» (Y.M.CA Jaj 

Singh Road) via AU.M.S. ShllSlrlBhawan 

51. No Fmm To Distance .FIIIfI per 
inKms P .. ..., 

1. MaJviya Nagar A.U.M.S. 5 400 

2. MaJviya Nagar Shastri Shawan 11 . 800 

3. Malviya Nagar Connaught Place 35 9000 

4. A.L1.M.S. Shastri Bhawan 6 500 

5. A.I.I.M.S. Connaught Place 85 700 

6. Shastri Bhawan Connaught Place 25 200 

SOUTH DELHI 

Route DhauIa Kuan (Defencs Club Gutgaon Road. Dhaula Kuan) b LS.8. T (nBIU 
Kashmere Gate D. T.C. Bus StAnd. opp Bata via GoIe Marleflt Delhi Gate 

SL No From To Distance Flllflper 
inKms Passenger 

1. DhaulaKuan Gale Market 6 500 

2. DhaulaKuan Delhi Gate 10 800 

3. DhaulaKuan LS.B.T. 15 1100 

4. Gala Market Deihl Gate 4 300 

5. GoIe Market I.S.8.1. 9 700 

8. Delhi Gate I.S.B.T. 5 400 
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SOUTH DELHI 

Rr:HM IlcIIM NfIhtu ",.,. (PRing .,.. in d o./hi ChIunI»r, PunjIb NatIonal BMIc 
NMN Plat») to ConnaIght Plat» (".",,,,.,. ftxJtptJth. oppel. 22 Jarpth New o./hi) .. 

MooIt:hIJnd L/d)'og BhIIwan 

SLNo FtOm To. {);sfIIIJt» F.-,., 
inKms Passenger 

1. Net,ru Place MooIChand 6 . 300 

2. Nehru Place Udygo Bhawan 12 900 

3. Nehru Place Connaught Place 145 1100 

4. MooIChand Udyog Bhawan 8 600 

5. MooIChand Connaught Place 75 600 

6. Udyog Bhawan Connaught Place 25 200 

SOUTH DELHI 

Route Green PIIIIc (ftNT Uphar CInema Connaughr ",.,. (y'M.C.A Jill Singh Road) via 
AU.M.S. Shutrl BthIlW8ll 

Sl.No FtOm To Distance Fare per 
inKms P...,.r 

1. Green Park I.NA 2 200 

2. Green Park Udyog Bhawan 85 500 

3. Green Park Connaught Place 9 700 

4. I.N.A Udyag Bhawan 45 400 

5. I.NA Conruwght Place 7 500 

6. Udyog Bhawan . Connaught PIiIce 75 700 
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SOUTH DELHI 

Written Answel'S 340 

Route Nehru Placs (Parking affla in Front of Dehil Chambtlr Punjab Punjab National 
Bank Nehru PlaCfl to Rajendra Place (nur Vl1cram Tower eut"", side Rajendra Placs) 

via A.U.MS. Gole Market 

51. No From To DistanCfl Fafflp9r 
inKms Passenger 

1. Nphru place A.I.I.M.S. 6 500 

2. Nehru Place Gole Market 15 1100 

3. Nehru Place Rajinder Place 19 1400 

4. A.I.I.M.S. Gole Market 8 700 

5. A.I.I.M.S. Rajinder Place 13 1000 

6. Gole Market Rajinder Place 4 300 

SOUTH DELHI 

Route Masjid Moth (near STA offic9) to I.S.B. T. (near Kashm9fe Gate D. T.C. Bus stand 
opposite Bats) via C.G.O. Comp/9x Delhi Gate 

51. No From To DistanCfl Fafflp9r 
inKms Passenger 

1. Masid Moth C.G.O. Complex 4 300 

2. Masijid Moth Deihl Gate 15 900 

3. MaSjid Moth I.S.B.T. 65 200 

4. C.G.O. Complex Delhi Gate 75 600 

S. C.G.O. Comples I.S.B.T. 2S 900 

8. Delhi Gate I.S.B.T. 8 400 
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SOUTH DELHI 

Written Answers 342 

Route Kalkaji (near Bhagat Singh Co/lege Ka/kaji) to I.S.B. T. (near Kashmere Gate. DTC 
Bus stand Opp Bata) via C.G.O. Complex Delhi Gate 

---.--
S/. No From To Distance Fare per 

inKms Passenger 

1. KaJkaji C.G.O. Complex 8 600 

2. Kalka)1 Delhi Gate 155 1200 

3. Kalkaji ·I.S.B.T. 205 1500 

4. C.G.O. Complex Delhi Gate 75 600 

5. C.G.O. Complex IS.B.T. 125 900 

6. Delhi Gate I.S.B.T. 5 400 

SOUTH DELHI 

Route. Munirlca (Outer Ring Road Munirka) to Connaught PI8C9 (Y.M.C.A. Jai Singh 
Road) via Chanakaya Cinema Shastri Bhawan 

S/. No From To Distance Fare".r 
inKms Passenger 

1. Munirka Chanakya Puri 6 500 

2. Munirka Shastri Shawan 10 800 

3. Munirka Connaught Place 125 900 

4: Chanakya Puri Shastri Shawan 4 300 

5. Chanakya Puri Connaught Place .65 500 

6. Shastri Bhaw.n Connaught Place 25 200 
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. SOUTH DELHI 

Rout. Bhlcaji Cam. I'Isce (Shlcaji Cams 1'Isce) t) Connaught Plat» (Y.ALC.A JaJ 
Singh Road) via CMnMya Cinsma. Udyog Bhawan 

SOlo Ftom To DistMlt» Fwe,., 
. inKms P....",.,· 

1. B. Cam. Place Chanakya Cinema 2 200 

2. B. Cam. Place l!dYCJg Bhawan 55 400 

3. B. Cama Place Connaught Place 8 600 

4. Chanakya Cinema Udyog Bhawan 35 300 

5. Udyog Bhawan Connaught Place 25 200 

6. Chanakya Cinema Connaught Place 6 500 

SOUTH DELHI 

Route Great", Kailash-I (1.1 8IocIc) (M-BIocIc Maile", GrNter Kailash) to Connaught 
Plat» (Y.M.CA Jai Singh Road) via C.G.O. ~x l.JdyoIJ Bhawan 

SI. No Ftom To DIst.nce Fwe,_ . 
inKms P....",., 

1. G.K. eM-Block) C.G.O. Complex 6 500 

2. G.K. eM-Block) Udyog Bhawan 12 900 

3. G.K. (M-BIock) Connaught Place 145 1100 

4. C.G.O. ~mplex Udyog Bhawan 8 500 

5. C.G.O. Complex Connaught Place 85 700 

6. Udyog Bhawan .Connaught Place 25 200 
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SOUTH DELHI 

Route Jsm/a University (Holy Family Hospital) to 1.1.0. ("../.1.0. CIOSSing) via Ashram, 
Nizammudin Railway Station 

SL No . FfOItI To DistMt» F .. ,., 
inKms PuNnger 

1. Jamla University Ashram 3 300 

2. Jamia University Nizammudin Rly. Station 5 400 

3. Jamia University I.T.O. 10 800 

4. Ashram Niza Rly Station 2 200 

5 .. Ashram I.T.O. 

6. Niz. Rly. Station I.T.O. 

. Retlnary In Ahmedablld 

2953. SHRI HARIN PATHAK: Will the 
Minister of FINANCE be pleased to state: 

(a)whethertheGovemmentproposato 
close the Gold Refinery in Ahmedabad; and 

(b) if so, the r.asons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Th .... II no Gold Refinery at 
Ahmadabad. However, th .... is on. Gold . 
Collaction-Cum-DaliY.ry Cantr. at Ahma-
dabad, which has baan c:Iosad doWn with 
effacl from 1st March, 1992. 

(b) Consequent upon the repeal of Gold 
(Control) Act, 1968, the Gold Collection-
cum-DaliYary Cant ... I]asbaancloaaddown. 

Retum of DepoaIta by B.C.c.L 

2954. SHRI HARIN PATHAK: 

7 500 

5 400 

SHRI RAM TAHAL CH-
OUDHARY: 

SHRIMATI MARAATHAM 
. CHANDRASEKHAR: 

Willth. Ministerof FINANCE be pleased 
to state: 

(a) the deposits mad. by the Indian 
custom.rs with the Bank of Credit and 
Comm.rce Int.mational at the tim. of its 
closure; t' 

(b) the nunwar of parsons who have 
racaiYad back thair money aft.r the cIosur. 
of the bank; and 

(c) the steps taken by the Govemm.nt 
to recover the amount of those Indian cus-
tomers who have nat received thair money 
back? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Rasarve Bank of India (RBI) 



347 Written AnsMJI5 MAACH 13, 1992 Wrtten AnsMn 348 

Export of Arecanut have reported that at the time of closure of 
the Bombay branch of Bank of Credit and 
Commerce International (Overseas)Ud.: and 
deposits (other than bank deposits) stood at 
As. 285 erores. 

(b) No deposits have been repaid so far. 

(c) The Bank is under liquidation. The 
privisional'liquidator has taken steps to re-
cover the dues na densure that the deposi-
tors receive their money back to the maxi-
mum extent possible. 

Lie Divisional OffICe In Kamataka 

2955. SHAI C.P. MUDALA GIAI-
YAPPA: 

SHAI K.H. MUNIYAPPA: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether there is any proposal to set 
up a Divisional Office of the Life Insurance 
Corporation of India in "Up Ghat" area in 
Kamataka; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTEA OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) No, Sir. 

(b) Does not arise. . • 
(c) Keeping in view various factors such 

as area under control of the existing Divi-
sional Office, number of branches super-
vised. business potential, premium income, 
economic viability, availability of infrastruc-
ture etc., the opening of a new Divisional 
Office in Up Ghat area in Kamataka is not 
considered viable for the present. 

295&. SHAI C.P. MUDALAGIRIYAPPA: 
Will the Minister 01 COMMERCE be'pIeased 
to state: 

(a) the quantity of arecanut exported 
during the last three years; 

(b) the share of Karnataka therein: and 

(c) the steps proposed to be taken by 
the Government to incre .. the export of 
arecanut? 

THE DEPUTY MINISTEA IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHUASHEED): (a) The quantity of 
arecanut exported during the last three years 
is as under: 

Ofy. 

(Oly: in kilograms 
Value: in Rs.) 

Value 

1988-89 99171 1424787 

1989-90 1000 27000 

1990-91 Nil Nil 

(b) State-wise statistics are not main-
tained. 

(c) Export of aracanut is freely allowed 
without any export licence formalities. 

Licence. of Coff .. Marchant. 

2957.SHAIC.P.MUDALAGIAIYAPPA: 
Will the Minister of COMMEACE be pleased 
to stata: 

(a) whatharthere is a demand to cancel 
the licneces of coffee merchants; 

(b) if so, the reaction of the Government 
thereto: 
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(c) whether the Government propose to 
allow the merchants to bid for coffee in the 
auction; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI· 
DAMBARAM): (a) and (b). There is no 
demand to cancel the licences o! coffee 
merchants. 

(c) and (d). The Coffee Board is already 
allowing Pool Sale Dealers to participate in 
the auctions. The Coffee Board is marketing 
coffee in the domestic market mainly through 
Pool Sale auctions attended by Pool Sale 
Doalers. 

r Translation] 

Smuggling of Cotton from Mahar.shtra 

2958. SHRI VILAS MUTTEMWAR: 
SHRI GURUDAS KAMAT: 

Will the Minister of TEXTilES be pleased 
to state: 

(a) whether cotton is being smuggled 
out from Maharashtra in large quantity; 

(b) if so, the reasons therefor; 

(c) the value of cotton smuggled out 
during the current season; 

(d) the total loss suffered by the Govern· 
ment thereby; and . 

(e) the steps taken or proposed to be 
taken by the Government in this regards? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHlOT): (a) and (b). There are reports of 
some cotton being smuggled out of Mahar-
ashtra to the neighbouring States as the 

guarnteed prices under the Cotton Monop· 
oly Procurement Scheme in the State are 
less as compared to the market prices in the 
neighbouring States. 

(c) and (d). IPlView of the nature of such 
operation, the value of cotton smuggled is 
not known and the total loss suffered by the 
Maharashtra Government on this account 
also can not be as certained. 

(e) The steps taken by the Govt. of 
Maharashtra to prevent smuggling of cotton 
from the State include the payment of 35% 
advance additional price over the support 
price to the growers, intensification of vigil in 
the border areas and cancellation of licenses 
of vehicles carrying smuggled cotton. 

[EngDsh] 

Reclamation of Cochl" Port 

2959. PROF. K.V. THOMAS: Will the 
Minister of SURFACE TRANSPORT be 
pleased to slate: 

(a) the progress mado in the reclama· 
tion of South-end at Cochin Port: 

(b) the total cost of this project: and 

(c) how this area is proposed to be 
used? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Out of 19 
hectares of land which has been undertaken 
by Cochin Port for reclamation, 7 hectares 
have already been reclaimed. The rest of the 
reclamation is scheduled to be completed by 
November,1992. 

(b) The total cost of the project is Rs. 
4.ncrores. 

(c) The area when developed will be 
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used for commercial purposes connected 
with the port activities. 

Export Procealng :ron.. 
2960. SHRI ANNA JOSHI: 

of Indian Investment Centre is revIewecIfrom 
lime to time and necessary meuuras tilken. 
~ardlng Its role In rnob,Illzing foreign Invest-
ment. 

SHRIMATI MAHENDRA [TtanSIation) 
KUMARI: 

SHRI CHETAN P.S. Women Judgu In High Courta 
CHAUHAN: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the Govemment propose to 
set up 80me more Export Pl'OCIISIIing Zon ... 
in the country during the Eighth Five Year 
Plan; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHr-
DAMBARAM): (a) and (b). There is no pro-
posaIatpr888nttoset up more Export Pracn-
ingZone •. 

indian Inv.atment CentN 

2961. SHRI ANNA JOSHI: 
SHRI DATTATRAYA BAN-

DAREE: 
SHRIMATI DIPIKA H. 

TOPIWALA: 

Wdlthe Minister of FINANCE ba pleased 
to state: 

(a) whether the Govemment propose to 
stregthen the Indian Investment Centre to 
encourage large scala fQralgn investments; 

(b) if 80, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH· 
WAR THAKUR): Ca) to (c). The performance 

2962. SHRI RATILAL KALIDAS 
VARMA: 

DR. Y.S. RAJASEKHAR. 
REDDY: 

Will the Minister 01 LAW,JUSTICE AND 
COMPANY AFFAIRS ba pleased to state: 

(a) the reason. for not filHng up the 
vacant posts of judges in various High Courts, 
particulary in Gujarat'Hlgh Court; 

(b) the number of vacant posts filled up 
during the last six months, court-wi.e; and 

(c) whether adequate number of vacan-
cies are not baing filled up from amongst the 
senior lady advacate. in the High Courts, 
particularly in Gujarat High Court; and 

(d) if 80, the staps baiAg taken by the 
Govemment to fUI up these vacant posts? 

THE MINISTE~ OF STATE I~ THE 
MINISTRYOFPARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Ca) to (d). A. state-
ment indicating the appointments mede in 
the High Courts from 1.9.1991 till date Is 
attached. 

For filing up the vacant posts in the 
.Higth Courts the process of consubatlon 
among the Constitutional authorities con-· 
cemecI hu been expedited. 
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As on date th .... are 17 women Judges 
in the High Courts. Th. Chief Justices of 
High Courts and the Stat. authorities have 
been addresaecl by the Union Law Minist .. 
requesting th.m to locate suitable women 
from the Bar to give th.m adequate repr.-
sentation in the HiiJh Courts. Recommenda-
tions received from the Chief JUstices of the 
High Courts and the State authorities for . 
appointment of women Judges are given 
due consideration by the Central Govem-
ment. 

STATEMENT 

51. No. High Court Fresh appointment 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Allahabad 

Andhra Pradesh 

Bombay 

Calcutta 

Delhi 

Gauhati 

Gujarat 

I7'IIIIhI (l0I'II 
1.9.1991 till date 

21 

4 

3 

4 

Himachal Pradesh 

Jammu & Kashmir 2 

Kamataka· 2 

K.rala 

Madhya Pradesh 

13. Madras 

14. 

15. 

16. 

17. 

18. 

Orissa 

Patna 7 

Punjab & Haryana 

Rajasthan 3 

Sikkim 

Total 46 

Who .... I. Price Ind.x 

2963. SHRI RATILAl KALIDAS 
VARMA: 

DR. RAMESH CHAND 
TOMAR: 

SHRIMATI BHAVNA 
CHIKHAllA: 

Willthe Minister of FINANCE be pleased 
to state: 

(a) the weakly position of wtJolesale 
price index· from July 1, 1991 upto date; and 

(b) th. percentage increase jr(~ 
sale price index in comparison it, the corre-
sponding period last y.ar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). The weakly 
position of wh ...... price index (WPI) 11Of11 
June 29, 1991 (naarestto July 1, 1991) upto 
data along with percentage ina .... in WPI 
over correeponding period last year Is given 
In the enclosed statement. 
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STATEMENT 

S/. No. WHk ending (Date) WPI (Bas.: 1981-82-100) PtHr:fInt. change 
1990-91 1991-92 over last year 

1 2 3 4 5. 

1. 29.6.91 178.2 200.1 12.29 

2. 06.7.91 178.8 201.0 12.42 

3. 13.7.91 179.2 201.8 12.61 

4. 20.7.91 179.5 202.6 12.87 

5. 27.7.91 179.8 205.8 14.46 

6. 03.8.91 180.2 207.2 14.98 

7. 10.8.91 180.2 208.4 15.65 

8. 17.8.91 180.2 209.6 16.32 

9. 24.8.91 180.3 210.4 16.69 

10. 31.8.91 180.7 210.3 16.38 

11. 7.9.91 180.7 210.6 16.55 

12. 14.9.91 180.8 210.6 16.48 

13. 21.9.91 180.9 210.4 16.31 

14. 28.9.91 181.2 210.1 15.95 

15. 05.10.91 182.1 210.0 15.32 

16. 12.10.91 182.3 210.1 15.25 

17. 19.10.91 184.3 210.2 14.05 

18. 26.10.91 184.6 210.4 13.98 

19. 02.11.91 184.8 211.1 14.23 

20. 09.11.91 185.1 212.1 14.59 

21. 16.11.91 185.1 212.6 ·14.86 
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SI.No. .WNk ending (balli' WPI (Base: 1981-82-100) P8tr»ntage change 
1990-91 1991-92 over last year 

1 2 3 
22. 23.11.91 185.3 

23 .. 30.11.91 185.7 

24. 07.12.91 186.1 

25. 14.12.91 187.0 

26. 21.12.91 187.0 

27. 28.12.91 187.4 

28. 04.1.92 188.5 

29. 11.1.92 189.1 

30. 18.1.92 190.2 

31. 25.1.92 190.6 

32. 01.2.92 191.1 

·33. 08.2.92 191.8 

34. 15.2.92 191.8 

35. 22.2.92 191.8 

P - Provisional 

. OutStanding Income-Tax 

2964. SHRI UPENDRA NATH 
VERMA: 

SHRI DEVENDRA PRASAD 
YADAV: 

Willthe Ministeraf FINANCE be pleased 
to state: 

(a) the total number of income tax pay-
ees in the country and the amount of income 
tax outstanding against them as on Decem-
ber 31, 1991, State-wise; 

4 5 
• 213.0 14.95 

212.9 14.65 

212.9 14.40 

212.8 13.80 

212.9 12.85 

214.2 14.30 

213.3 (P) 13.16 

213.8 (P) 13.06 

214.1 (P) 12.57 

214.5 (P) 12.54 

214.2 (P) 12.09 

214.4 (P) 11.78 

214.8 (P) 11.99 

215.0 (P) 12.10 

(b) the number of persons and organi-
sations against whom income tax amounting 
to Rupees on& erora and above in outstand-
ing; and 

(c) the number of persons of organisa-
tions penalised during the last three years for 
not making payment of income-tax? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH· 
WAR THAKUR) (a) The information regard· 
ing the number of income·tax payers and the 
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amount 01 income-tax outstanding against (c) Sbdistics ,....nfing the number of 
them • complied Chief Commission.,.., IIrJrpayera on whom penally uncW uction 
raglan-wise. The sama. given In the State- . 221 of the Incorna-tax ltd for non-payment 
ment ancIaMd. of TIIIC demand was 1evIdad, is not compiled 

, In the 1ncoma-t1llC Department. Collec:tion of 
(b) As pn 31.12.1991, there were 587 such Infonnation from AuaaaIng OIIlcers .. 

taxpayersagamst each of whom income-tax· over the country will involve considerable 
~ to As.. one crore and abOve, was tima and afIortwhich may not be commanau-
outatanding. rate with the result aought to be achieved. 

STATEIENT 

51. No. Region 01 1M CINf Commisaioner Effective number 01 

1 

1. 

2. 

3. 

4. 

5. 

8. 

7. .. 
9. 

10. 

11. 

12. 

13-

14-

tJI h:omH_ (CClT)/DitKfor h:onJHu 
General 01 ~tM (DGIT). ...... ... as on 

31.12.1991 

2 3 

cerr, Ahmadabad 3,33,734 

CCIT-II, Ahmadabad 4.24,450 

cerr, BangaIcn 4,12,865 

CCIT, Bhopal 4,13,_ 

CCIT, Bombay ·3,80,.548-

cerr-I, BombIrt 3.oa.099 

. CCIT-H( Bombay 3.80.820 

DGIT (1.~). Bombay .877 

cerr. CIbIta 3.81.03r 

CCIT-I. c.JcuIIa 2,71'-

cerr-R~ c.IcuIa 332-

DGIT (IrMlllQllkwl). c.Jcuaa . 0 -CCIT. CochIn ,,,.m 
cerr, DelhI 2,Oot.JW 

Amountd 
Int:ome-tax 
dfImIInd out-
standing 
as on 31.12,1991 
(Rs. .. CIOI8S) 

4 

144.98 

177.83 . 

184.23 

128.88 

808.22 

808,83 

··,393.09 

313-9 

•• 71 

208.97 

135~81 

11121 

135 .. 
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. St. No. Region 01 the Chief CommisaionM EflfICIitte number of Amountd 
of IncotrJe.fM (CCIT)IDinIcIor ~ IncotntI-Iax 
GtmetaI of Income-tax (DGIT). as ....... as on d#Imand out-

31.12.1991 standing 
as on 31. 12. 1991 
(R .. In CtDffIfI) 

1 2. 3 4 

15. COlT-D. Delhi 2.34.032·" 279.39 

16. COlT-III. Delhi 1,31,~·· 232.39 

17. COlt. Hydarablld 3.28.537 176.67-

1S. COlT. Kanpur 3.06,335 603.80 

19. COlT. lucknow 2.44.953 137.07 

20. COlT. M.tras 4.91.514 183.99 

21. COlT-II. Madras 1,25,830 123.99 

22; COlT, PlIlna 5,76,1 sr· 128.35· 

23. COlT, Patiala 4,78,492 86.12 

24. COlT, Pune 8,41,528 184.40 

25. COIT,~r 2,63,267 84.45 

26. COlT (Central) South, Bang.",. 2,321 209.80 

27. COlT (central) North, Deihl 3,972 324.07 

28. DGIT (Investigation), Ahmedabad 943 98.67 

• JIIjI ~n··30.11.1991) 
•• , .. on~.12.1991 for RanChi and Bh~~~ .. on30.11.1.1 tor 

hIM ... encI_ 0113'.,0.1., for ShillonO".cMrge)~; 

- (., on 31.10.1991) 
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Growth Rat. of Exports to G.C.A. and 
R.P.A. 

2965. SHRI E. AHAMED: Will the Min-
ister of COMMERCE be pleased to state: 

(a) the growth rate of export to General 
Currency Area and Rupee Payment Area 
from June to November 1991 and from 
December 1991 to February, 1992; 

(b) the efl<>rt on the export due to the 
dissolution of former Sovet Union; and 

(c) the measures taken by the Govern-
ment to restore the growth rate of exports? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI- . 
DAMBARAM): (a) The trade data is com-
piled on financial year basis and at present is 
available for the period April-December, 
1991. According to the provisional estimates, 
India's exports to the General Currency Area 
(GCA) registered a growth rate of 6.3% In 
dollar terms and 44.4% in rupee terms dur-
ing April-December, 1991 as compared to 
April-December, 1990. During the same 
period, India'$ exports to the Rupee Pay-
ment Area (RPA) registered a decline of 
46.5% in dollar terms and 27.4% in rupee 
terms. 

(b) The decline in exports to the Rupee 
Payment Area is primarily due to the political 
changes that have taken place in the erst-
while Soviet Union. 

(c) The Govt. introduced a package of 
policy reforms aimed at strengthening of 
export incentives, and eliminationg substan-
tial volume of import licensing. These in-
clude; partial convertibility of Rupee, reduc-
tion in tariff rates, removal of licensing on all 
imports barring import of sensitive items, 
strengthening of advance licensing system 
etc. Besides, Govt. have taKen other steps 

which Include reducing controls through li-
censing,. simplification of procedures for 
exports, activisation of Board of Trade, bilat-
eral discussions with selected countries, 
interaction with national organisations of trade 
and industry, etc. 

Mopping up Black Money 

2966. SHRIBHAGEYGOBARDHAN: 
SHRIMATI GEETA MUKHER-

JEE: 
SHRI KODAKANI GOWDANA 

SHIVAPPA: 
PROF. PREM DHUMAL: 
SHRI MORESHWAR SAVE: 
SHRI JEEVAN SHARMA: 
SHRI SUSHIL CHANDRA 

VERMA: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the amount of black money 
unearthed under the National Housing Bank 
(Voluntary Deposit) Scheme, the Remittance 
is Foreign Exchange (Immunities) Scheme 
and the Indill Development Bond Scheme 
has been satisfactory; 

(b) if I~' the reasons therefor; and 

(c) the streps taken or proposed to be 
taken to make such schemes a grand suc-
cess in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Outofthe three schemes 
mentioned by Hon'ble Members, National 
Housing Bank (Voluntary Deposits) Scheme, 
1991 framed under the Voluntary Deposits 
(Immunities & Exemptions) Act, 1991 aimed ' 
at mopping up of black money. The other two 
schemes~ namely, Remittances in Foreign 
Exchange (Immunities) Scheme, 1991 and 
the India Deve~pment Bonds scheme, 1991 
related to mopping up of foreign exchanges. 
No targets for colledion were made. 
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(c) The schemes were dosed on 31st 
January, 1992 and no further steps are pro-
posed to be taken for them. 

[ Translation] 

Loans Advanced to Companlea/Flrms 
by Banks and Flnanclallnatltutlons In 

Maharashtra . 

2967. SHAI VILASAAO NAGNATHRAO 
GUNDEWAA: Will the Minister of FINANCE 
be pleased to state: 

<a> the number of companieslfirms to 
which loans of more than As. one crore have 
been given by the banks and financial insti-
tutions in Maharashtra during each of the 
last two yeal'!o; 

(b) whether these companieslfirms are 
regularly repaying the interest and the prin-
cipal amount; 

(c) if not, the number of the companinesl 
firms that defaulted in the matter of repay-
ment of loan; and 

(d) the steps taken by the Govemment 
in this regard? 

THE MINISTEA OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): <a) to (d). The data reporting sys-
tem does not generate the information in the 
manner asked for. However, the total amount 
of outstanding advances of scheduled com-
mercial banks in Maharashtra .stood at Rs. 
26145 croras and Rs. 29910 crores as at the 
end of March 1990 and March 1991 respec-
tively. Further, the amount sanctioned and 
disbursed by all Financial Institutions to 
Industry Sector in the State of Maharashtra 
for the year 1989-90 and 1990-91 was as 
under: 

(Rs.ln CIores) 

Year Sanctioned Disbursed 

1989-90 3644 1878 

1990-91 4438 2567 

Various steps have been taken by RBI 
to reduce the amount of overdues and also 
to improve the recovery performance of t~e 

commercial banks in respect of their ad· 
vance.s to various Sectors. Some of the 
important steps are as follows: 

1. Banks have been impressed upon to 
institute a viable recovery system with a view 
to help recycling the scal ce resources of the . 
Banks to the needy and productive sectors 
of the economy on the one hand, and to 
improve the profitability and viability of the 
lending banks, on the other. 

2. The Chief Executives·of the banks 
have been advised to pay personal attention· 
~ the nlonitoring of large advances. 

3. Introduction of a comprehensive and 
uniform grading system to indicate the health 
of individual advances for the purpose of 
their effective monitoring and follow up. 

4. To keep a watch on the recovery of. 
top sticky accounts at the Board Level. 

5. Taking action against the officials 
where advances ar, found to have become 
sticky due to their negligence, inefficiency 
etc. 

LlC Branch.s 

2968. SHRI VILASRAO NAG 
NATHRAO GUNDEWAR: Will the Minister 
of FINANCE be pleased to state: 

(a) the total number of Life Insurance 
Corporation branch offices functioning in 
each State at presont; and 
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. (b)thedetailsofnewLlCbranch0ffice8 MINISTRY OF FINANCE (SHRI DALBIR 
PftlPOHdto be opened during 1992-93 Slate- SINGH): (a) The toIaI number of life In.ur-
wise? . ance Corporation Branch Offices function-

ing in India at present is 1761. StatelUnion 
THE MINISTER OF STATE IN THE Ter:ri!ory-wise break-up is as follows:-

SLNo.- Stat. No. of Branch Offas 

1. Andhra Pradesh 151 

2. Arunachal Pradesh 1 

3. Assam .41 

4. Bihar 90 

5. Goa 10 

6. Gujarat 126 

7. Haryana 36 

8. Himachal Pl'Ildesh 20 

9. Jammu & Kashmir " 17 

10. Karnataka 122 

11. Kerala . ..... 72 

12. Madhya Pradesh 105 

13. Maharashtra 220 

14. Manipur 3 

1,. MeghaJaya 3 

16. MiiIonm 

17. NagaIand 3 

18. Oriua 

11. PIqab 
~ 58 

20. ~ 88 
" 
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SLNo. StIlle 
21. SIckim 

22. Tam~Nadu 

.23. Tripura 

24. Uttar Pradesh 

25. Weat8engal 

Union Terriloty 

26. Andaman & Nic:obar 

27. Chandigarh 

28. Dadra & Nagar Haveli 

29. Daman & Diu 

30. Delhi 

31. Lakshaw Oweep 

32. Pondicheny 

Total 

(b) The Life . Insurance Corporation of . 
India has praposed to open about 110 Branch 
Offices during the Va. 1092-93. The Statal 
Union Territory-wise location thereof has not 
yet been decided. 

[English] 

Export. by STC 

2969. SHRI HARISH NARAYAN 
PRABHU . ZANTYE: Will· the Minister of 

1 

152 

3 

212 

121 

1 

4 

55 

1761 

COMMERCE be pleased to state: 
(a) the items exported by the State 

Trading Corporation during the Jut three 
financial years alongwlth thalr quantity and 
value; and . 

(b) the countries to which exported? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). A Statement is 
laid on the Table of the House. 
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cao. Sh.;,.c. '-: . - (I) Coristruc:tion of bridge at km. 70 
--=nJI8 rhMr T .... on NH-17. 

2970. SHRI HARISH NARAYAN 
PRABHU ZANTVE: WIll the Mlnl8ler of 
DEFENCE be pleased to state: 

Ca) whether the Government haM ... 
c:eivad any proposal fnmI the Goa S~ 
for its development; 

(b) " 10, the details thereof; and 

Cc) the reaction of tbe Government 
thereto? 

THE MINISlEft OF STATE IN THE 
MINISTRY OF PETROlEUM AND NATU-
RAL.GAS AND MINISTER OF STATE .. 
THE MINISTRY OF DEFENCE (SHRt S. 
KRISHNA-KUMAR): (8) y .. , Sk'. 

(b) and Ccl. A proposal for the amsIruc-
tion of a new slipway at a cost:of As. 6.88 
CIOras WM recaivacl from GSL Government 
approval of this proposal has already bean . 
·conveyed. 

ConatructlDn 0' IrIdgN In CIoe 

2971. SHRI HARISH NARAYAN 

(lQ Conatruc:tIon of bridge -=nJI8 river 
GalgIbIIgh at !em. 75 on NH-17. 

The two astImII .. are under examina-
tion. 

Ihdglllg Of. RIvera In cae. 
2972. SHRI HARISH NARAYAN 

PRABHU ZANTVE: Will the Mlnlst8r of 
SURf:ACE TRANSPORT be pleased-to ..... :. . 

(a) the amount spent by Dredging Corp. 
of India in Goa during each of the last three 
,...;and 

(b)thedatailsofthedradgingworkdone 
during the abov8 p8n0d? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TVTLER): (a) The amount 
epent by Dredging Corporation of India dur-
ing last tit,.. years on dredging of Rivers In 
Goa is as follows: 

PRABHU ZANTVE: Will the Minister of Year Rs. in Iskh. 
SURFACE TRANSPORT be pleased to --------'-----
state: 1088-89 NIL 

(a) the details of the prapoII_ for con-
struction of bridges in the State l81li by the 1989-90 88.33 
Govemment of Goa pending with the Union 
Govemment; and 1990-91 59.49 ..... -----------------

(b) the action taken by the Government (b) The datalts of dradging wolk done 
thereon? during the last thr.e years In· RIve, Mandavi 

... foIIowI: 
THE MINISTER OF STATE OF THE 

MINISTRY OF SURFACE TRANSPORT y..,. 0uanIJy in Qubi: ~ 
(SHRI JAGDISH TVTlER): Ca) and jb). The 
following two ... in .... pertaininG to con- 1888-89 NIL 
atruc:Iion of bridges which form part of .... 
lignment project between !em. 68-85 01 NH- ,.90 87,388 
17 .... racaived from the State Govern-m"" of Goa in Nowmber, ,.,; 1990-91 .,810 
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[ TtanSIafion) 

..,..... Cherged by ..... 

2973. SHRIDILEEPS~H BHURIA: 
SHRI RABI RAY: 

percentage point, from 20% (mlnlum)to 19% 
(mlnimum)andthe~ haw already been 
IIdviud to Nducethe ...... for." bonowers 
under this ~ry by, a minimum of one 
percentage point ~r the ...... charged 
from such bomJwers before 2nd MardI, 1992. 

Willth. Ministerof FINANCE be pleased . [Englishl 
to stide~ . 

(a) whether the Governm.nt, have ra-
calved complaints flOm borrowers against 
nationalised, cooperatlv. and other banks in 
regard to charging of high peantage of 
int.r.st rates rnor.than fixed byth. Reserv. 
Bank of India; . 

(b) H so, the details thereof; and 

(e) the action tak.n In this ragard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to .(e). Reserve Bank of India 
has r.ported that serv.ral representations! 
complaints have been received by them 
from various associations, etc. reg.ming 
hike in lending rat. and also charging of 
arbitrary inter .. t by banks in respect of 
advances ov.r As. 2 lakhs. RBI' advised 
Banks on F.brurary 18, 1992 that while they 
are free to det.rmin. the actual lenclng 

Seizure of NIIrcotlc Drug. 

2974.SHRISHRAVAN KUMAR PATEL: 
Will the Mln~r of FINANCE be pleased to 
state: 

(a) the quantity and details of the nar-
cotic drugs _ized by various ag.nci.s in the 
country and particularly in Rajasthan during 

, each of the last three calendar years; 

(b) whether it is a fact ihat the Central 
Bureau of Investig.ion had seized a Iarg. 
quantity of opium in Rajasthan in December, 
1991; 

(e) H so, the details thereof; and 

. (d) the number of persons appr.hended 
in this regard and the details of action taken 
against them? 

rat.s, it is necessary to adopt an objeetive THE MINISTER OF STATE IN THE 
and rational criteria for deciding the range of MINISTRY OF FINANCE (SHRI RAMESH· 
rat. between the minimum lending rale U WAR THAKUR): (a) Th. quantity and details 
fixed byth. RBI and the actual rates charged of the narcotic drugs seized by various .n-
to diff .... nt borrowers. With effect 'IOm 2nd forcement agencies in the Country ~ in 
March, 1992 th.lending rat. on credit limits Rajuthan ~uring th.last three years are u 
of ov.r As. 2lakhs has been reduced by one given below: 

0uantIYy SfIIxed In legs. 

SI. No. ,.",. of the 1_ 1990 1991 lProvlslollllll 
Drug AI over RIIjuthM AI over Rlljalhan AI over Rajasthan 

Country Countty Country 

1 2 3 4 5 6 7 8 

1. Opium 4ass .7 2114 139 1977 834 
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Quantity seb(9d in legs. 

51. No. Name of the 1989 1990 1991 (Provisionall 
Drug AN over Rajasthan AN over Rajasthan Allover Rajasthan 

Country 

1 2 3 4 

2. Heroin 2714 369 

3. Morphine 92 

4. Ganja 54463 2 

5. Hashish 8179 1801 

6. Cocaine 3 0.100 

(b) to (d). The Central Bureau of Inves-
tigation seized 88.4 kgs. of opium near Bus 
Stand in Jhalawar, Rajasthan on 20th De-
cember, 1991. Two persons were arrested 
in this case. Appropriate action under the 
relevant law has been taken in the case. 

Barter Ag .... ment. 

2975.SHIitISHRAVANKUMARPATEL: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the Federation of Indian 
Chambers of Commerce and Industry has 
urged the Govemment to treat barter agree-
ments entered into by the Indian parties with 
foreign companies under the deferred pay-
ment scheme at par with the sale proceeds 
accrued from exports in convertible foreign 
exchange: and 

(b) if so, the teac:tionldecision of the 
Govemment the",to? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). The information 
is being coUected and will be laid on the 
Table of the House. 

Country Country 

5 6 7 8 

2193 399 621 60 

6 5 

39090 49 48210 418 

6388 1870 4397 825 

Rupee Funding for Aided Project 

2976. SHRI R. SURENDER REDDY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the World Bank has agreed 
to initiate discussions with multilateral agen-
cies and the developed donor countries to 
ensure that India's exceptional financing 
needs for 1992-93 and. 1993-94 are met 
through fast disbursing assistance and loans 
like to sectoral adjustment; 

(b) if so, whether the World Bank has 
also agreed to the India's suggestion for 
enhancing the share of the rupee funding of 
projects aided by it; 

(c) whether the World Bank has also 
suggested that any helpto fiscal adjustment, 
the Government goal was to reduce the 
fiscal deficit; 

Cd) if so, wherher this suggestion has 
been accepted by the World Bank; and 

(e) by what time a final decision is likely 
to be taken by the World Bank to provide 
funds for 1992-93 and 1993.94? 
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THE MINISTER fJf STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR) (a) Yes, Sir. 

(b) It Is at a preliminary stage of discus-
aion and no commitments have yet been 

. made. 
(el and (d). Yes, Sir. 

(e) Decision will be taken at the annual 
aid India Consortium meetings of 1992 & 
1993. 

Indo-French Cooperation In Defence 
Field . 

2977. SHRI R. SURENDER REDDY: 
SHRI RABI RAY: 
SHRI SANAT KUMAR MAN-

DAL: 

Will th, Minister of DEFENCE be 
pleased to state: 

(a) whether India and France have 
agreed in principle to cooperate each other 
in dafence field; 

(b' If so, the details thereof; and 

(c) by what time a final decision in this 
regard Is likely to be taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU·· 
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHR' S. 
KRISHNA KUMAR): <a) to (c). Cooperation 
inthe Dafenoefield between India and France 
has been continuing for the past serveral 
years. It is Not in the national interest to 
furnish the details thereof. 

Selzur. of Gold at Bom", 1n_temIi-
tfonIIl Airport 

2978. SHRI GEORGE ~RNANDES: 
Will the Miniater of FINANCE be pIeued to 
state: 

(a' whether gold bars worth crores of 
rupees were seized by the Customs authori-
ties from a cargo consignment at Bombay 
Intemational airport in January, 1992; 

(b) If so, the details thereof and the 
quantity and value of gold seized; and 

(e) the details of persons prosecuted in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). On 13101/1992, 
the officers of Sahar Airport Customs, 
Bombay, acting on information intercepted 
one circular wheel like iron structure weigh-
ing 575 kgs. which has arrived from Sharjah 
by Gulf Air and was' described as forged 
carbon blind steel flange in the Airway Bill for 
delivery to a party in Bangalore. Preliminary 
inquiries indicate that the import was under 
a fictitious name and address and have not 
th!'Own any light about the persons involved. 
The steel flange was cut and this resulted in 
recovery and seizure of 1832 gold bars 
weighing 213.72 kgs. approximately and 
valued at Rs~ 10.58 crores approximately. 

Assistance to Small and Medium 
Newap.per. 

2979. SHRI GEORGE FERNANDES: 
SHRI BAPU HAR' CHAURE: 

Willth. Minister of FINANCE be pleased 
to stat.: 

(a, whether the Reserve Bank of India 
has issued guidelines to Scheduled Com-
mercial Banks to the ettect that advances 
made to small and medium Newspap81'S 
may be treated as priority sector advances; 

(b) if so, the details thereof; 

(c) whether facilities provided to the 
small-scale industr_ .... allO proposed \0 
be ext.nded to small and medium newepa-
para; and 
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{d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRV OF FINANCE (SHRI DALBIR 
SINGH): (a) to (d). Ves, Sir. All the commer-
cial banks are under inatruc:tions of the 
·Reserve Bank of India (RBI to treat the 
advances granted to smaH and medium 
newspaper units which satisfy the Invest-
ment criteria laid doWn for the amaH acale 
industrial units as priority sector advances. 
The banks are requiracl to extend to such 
units the concessions in the rate of interest 
margin etc., as are normally available to 
other sman scale industrial units. 

Agr .. 1IWd betwMn Bombay Dock 
Labour ao.rd and B.P.T. 

2980. SHRIGEORGE FERNANDES: 
SHRI RABI ~V: 

Will the Minister of State of "'- tlinistry 
of SURFACE TRANSPORT be pleased to 
state: 

(a) whetherlheGovemment have aigned· 
. a~lteagreem.ntwiththe Bombay Dock 
~r Board, the labour Uniqns and The 
Bombay Port Tnistto solve labourprablems; 

(c) whetherthe Government are consid· 
ering to have agreements on thelimilar lin .. 
in other major ports in the country; and 

(d) if so, the details thereof? 

THE MINISTER OF STAte OF THE· 
MINISTRV OF SURFACE TRANSPORT . 
(SHRIJAGDISHTYTLER):(a) Vo, Sir. The 
Management of the Bombay Dock LIIbour. . 
Board, ~ ... ottheBombay sa-
vedores Association and the i,abour Unions 
have signed a b1*tite agrMment for solv-
Ing the flnancllI ,.. of the .BombI¥ Dock 
Labuor Board. 

(b) The salient features of the agree-
ment are given in the attach~ Statement. 

(c) .No, Sir. 

(d) Does not arise. 

STATEMENT 

Salient featunIs of the ag,..",."t signed 
".,._" the AlanllgtHnent of the Bombay 
Dock Labour BoenJ. ,.",..."tatlves of the 
Bombay Stevedd,.. AsSocIatIon and the 

L.abour Unions to solve the Financial Crisis 
. of the Bombay Dock Labour 80aId 

• 

• 
1. 

·2. 

The entry of casual ~rkers into 
the Bombay Port docks· will be 
prohbited. All schemes operated 
by the Dock Labour Board except 
the chipping and painting worke'" 
schemes will be merged into one 
single scheme. There will be com-
plete interchangeability between 
workers belonging to· different 
achemu. 

The chipping ,& painting wort<ers 
will be abaorbad by the Bo.mbay 
PQrtTrust . 

. 3.· The surplus labour, if any. win be 
sullably redeployed ·atter training 
given to them. 

4. The workers agree to maintain 
certain output levels depending 
upon the performanco during the 
last 3 years and if that performance 

. level is not maintained. an appro-
. .~ pri_wage cutwouid be enforced. 

5. A voluntary retirement scheme win 
be Inbaduced for reducing the sur-
plus manpower. . 

8. After the scheme becomes 'lnan-
cialVviebIe, the OockLabourBoard 
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workers will be ab80rbad by the 
Bombay Port Trust and later on, 
the Dock Labour ao.ns wiG be 
fbIOrbed by the Bombay Port Trust 
and Ialeron, the DocklaboutBon 
will be abolished and merged with 
the Bombay Port Trust. 

7. There will not be any deregistration 
of the workers so'long 8s theobjec-
tive of reducing. the number of 
workers by about 2000 is achieved 
through voluntary retirement 
sch.me. 

8. The Government of India and "'. 
Bombay Port Tust will adopt Suit· 
able m.asu,.. to ... ist the -Bom. 
bay Dock labour Board to meet 
their financial committrents incIud· 
ilig payment of arrears forthemonth 
beginning from September, 1991. 

[ Tl3IJs/ation) 

Export of COConut 

2981. SHRI RAJVEER SINGH: Win the 

Is rnontthanthetargetfixad for 1990·91 ; and 

(d) if 80, the datals thereof? 

THE DEPUTY MINISTER OF· THE 
MINISTRY OF COMMERCE (SHRI SAL· 
MAN KHURSHEED): (a) Export of coconuts 
is not allowed. 

(b) to (d). Do not arise. 

..... of Bond. by Public Sector· 
Indu .... _ CompanlH 

2982. SHRI RAJVEER SINGH: 
DR. LAL BAADUR RAWAL: 

WHlthe MiniaterofFINANCE bep ..... 
to state: . 

(a)whethartha Union Governmant have 
. given permission to ttia public sactor indus-
triesIcompaniesto raise additional resources 
by issue of bonds during 1991 and 1 ~ so 
far; 

.(b) .ilao, tha names of thasa industriasl 
compania8; and -

MinisterofCOMMERCEbaple •• llf1Ostata: (c) the rat. of Intarestldlvidencl to be 

(a) the target fixed for 1990-91 for the 
. export of coconut; 

(b) whether export waS done in accor-
dance with tha fixad target; 

(c) whether the target fixed for 1991-92 

paid in each case? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Yas, Sir. 

(b) and (c). A Stalament is enctosad. 
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[English) 

VIoIdon 0' Comp8n". Act by 
eomp.n ... 1n RaJutMn 

2983. SHRI GIRDHARI LAL BHAR-
ClAVA: Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pI •• ed to 
state: 

(a) the details of companies functioning 
in Rajasthan which com. under the purview 
of the Companies Ad, 1956 and are violating 
the provision. of section. 1 09, 160, 181,220 
& 621A of the said Ad, and 

(b) the action being taken t" the Gov-
emment against these companies? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). Puring 
the period from 1.4.90 to 28.2.92, prosecu-
tions were launched against 161 companies 
in Rajasthan for contravention. of the. 
provsions of section 159 of the Companies 
Ad, -1956 relating to filling of annual ,aturn. 
with the Registrar of Compani .. bv compa-
nies having a share capital and Of section 
220 relating to filing of Balance Sheet and 
Profit & Lou account. Section 109 is about 
validity of transf.,. of stlare or oiher interest 
by legal retpntsentative of a. deceased 
member.and the,. can be no question of II. 
violation. SectIon 160 pertains to filing of 
annual- returns by companies not halvng a 
ihare capital and the,. were no prosecution 
cases under that section. Section 161 is 
about the requi...m8nt of signatures of pre-
scrbM:I pel'8Onson .. nual retum.; and where 
the annual returns went notflled, section 161 
or its breach would' not com. InIo play. 
-Section 821-A Is In respect of composition of 
offences and thenl were no C8888 of prose-
cutipns in Rejast,..., for violation of ont8rs. 
. mad. under that MCIion. ' 

Supply of Abridged Rttport by • 
eomp.n ... to .... Holdera 

2964. SHRIGIRDHARILALBHARGAV: 
Win the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state: 

(a) whether some compani.. which 
come under the purview of the Companies . 
Ad, 1956 are violating the section 220 of the 
said Ad; 

(b) If so, whether a number of compa-
nies have .. nt only abridged report (exclud-
ing balance sheet) to -their sh.re-hold .... 
instead of sending complete Balance Sheet 
and its profit and loss account to clear the 
financial position of the concerned com-
panys; and 

(c) If so, the reasons therefor and the 
steps takenlpropOsed to be taken bv the 
Government to ensure the supply of com-
plete Balance Sheet and its profit and loss 
account to 8Y8ry share-holders bv each 
company? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY -
AFFAIRS - (SJiRI RANGARAJAN 
KUMARAMANGAlAM): (a) Yes, Sir. sec-
tion 220 of the Companl .. Ad, 1956 relates 
to flUng of balance sheet, etc. with Registrar 
of companies. Proceedings, as per 1_, ant 
taken in case of .uch violations. 

. (b) and (c). Section 219 (1) (b) [IV) of the 
Companies Ad. 1956, provides that the 
balance sheet and profit and'1oss account 
need not be sent to every member in the 
case of • company whose shares are listed 
on a recognised stock exchange, • the cop-
~ of thpe documenta are made available 
for inspection at lis registered office and •. 
statement containing the salient features 01 

.• uch documents In the PI HCt'IJed farm Or . 
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copiea at these document .. as the company 
may d .. m fll, is aentto ,"ry member of the 
company within the prescri)ed p«iod. 
However, any shareholder of such a com-
pany is entitled on demand to be furnished 
free of cost, with a copy of the last balance 
sheet of the company and ...... ated docu-
ments. The Company Law Board Is also. 
empowered to direct, by order, thath copy 
demanded ahaltforlhwith be fumished to the 
person concerned. The aforesaid provisions 
were brought into force from 171hApril.1989 
through the ComPanies (Amendment) Act. 
1988. Form No. 23 AB of abridged balance 
sheet and abridged profit and loss account 
was also inserted in the Companies (Central 
Govemment's) General Rules and Forma, 
1956, with effect from 17th April, 1989 by 
notification. In view ofth ... provisions. there 
would be no violationa if the listed compa-
nies.send out the documents in the pre-
.1CI'bed abridged form. 

Uniform Code of Conduct tOr SIoak 
Exchqe. Quntlon 

2985. SHRI GIRDHARI LAL. BHAR-
GAVA: Win the Minister of FINANCE be 
pIeaMd to state: 

(a) whether the executive authorities of 
various Stock Exchanges have not imple-
mented the various codes of conduct of the 
exchange, uncIer the Securities Contract. 
(Regulation) Ad, 1956; 

(b) If so, the reason. therefor; aod 

(c) the steps being taken by the Govem-
ment to adopt a uniform code of conduct for 
.. the Stock.Exchanges in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR) (a) to (c). The Stock ex-
change authoritlea ensure that the ex-
changes function in conformity with the priv-
isions of the Securilties Contracts (Regula-
tion) Ad, 1956 and the Rules fr .. ed there-

under. The Securities and ~xchange Board 
of .India Ordinance has been recently prom-
ulgated to provide for the establishment of a 
Board to protect the interest. of investors in 
securities and to promote the development. 
and to regulate the securities market: 

immunity Sch ..... for foreign Ex· 
change o.posIta 

2986. SHRI GIRDHARI.LAL BHAR-
GAVA: Will the Minister of FINANCE be 
pleased to state: 

(a) whether there is any proposal under 
consideration of the Govemment to extend 
schemes to give immunity to foreign ex-
change deposits which were due to expire 
on January 31, 1992; 

(b) if so, the amount received by the 
Government from the Non-resident Indiana 
under thasa two scheme. so far, country-
wise; and 

(c) the number of Non-resident Indians 
who made depositS under each of these 
schemes, separately and the State to which 
they belong? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR) (a) No, Sir. The Remit-
tances in Foreign Exchange (Immunities) . 
Scheme, 1991 has already closed on 
31.1.1992. 

(b) and (c). Such Information is not 
complied by the Reserve Bank of India, as it 
is difficuh to do so . 

[Translation) 

Facility to Farmer. for Incr ... 1ng 
ExportofN*ngoea.ndF~. 

2987. SHRI DILEEP BHAI SANGHANI: 
WiHthe Minister 01 COMMERCE be pleased 
to state: 
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(a) whether the Govemment propose to 
provide special facility to the farmers and 
producers for increasing the export of man-
goes and flowers; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) to (b). For improv-
ing production and export of mangoes and 
flowers, Government has various schemes 
of assistance routed through National Horti- . 
cunure Board and Agrlcunural and Proc-
essed Food Products Export DevelOpment 
Authority (APEDA). The schemes include 
providing assistance to growers, their or-
ganisations and AssOCiations, exporters, 
entrepreneurs etc. 

2988. SHRI DILEEP BHAI SANGHANI: 
Will the Minister of FINANCE be pleased to 
state: 

(8) the amount of financial assistance . 
provided by Life Insurance Corporation to 
Gujarat for its various schemes during each 
of the last two years; and 

(b) the details of those schemes for 
which the Ufe Insurance Corporation is 
considering to provide financial assistance 
during the current financial year and the 
amount fixed therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) As in the Statement I annexed. 

(b) As in the Statement II annexed. 
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· .. IE~ . ~ of. India during the last thr .. Y'" 
Is .. under:- . 

,..... ~ .... &rned by Shipping 
Corpoio.aton of india Y.., (Rs. in CtDIW) 

------------~~----~~ 

2989: SHRI ltV. llIANGI<ABALU: WII 1988-89 109.40 
the Minister cI SURF~ TRANSPORT be '. 
~to"": 1...ao 138.41 

(a) the amount cI foreign .... 1990-91 
earned by the Shipping Corporation of India __.;,-------__;_---,--

84.29 

during -=h of ... thnie r-s; 

(b) the foNign exhange epent by the 
Shipping .00rpcnII0n of India during the 
above period on the NpIIira and rllllinte-
nance cf its~;'" 

to 
(c) the amount cI financial ...-aanc. 

gINn by the Union Gov.rnmenttothecorpo-
__ during the above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRt RAMEstt . 
WAR THAKUR): (a) and (b). The amount 01 : 
foreign exchange ..... by Shipping Cor-
ponilion cI ~ia and that apent on.rapIIinI 
and maintMMClt during the .... threeyears 
Is .. under:-

,.... 175 
(9mon1hs) 

1989-90 

Spent on,.,... 
clm~ 
(Ra.in~) 

33 

43 

T ......... n india and ChIn8 

2990. SHRI MUKUL BALKRISHNA 
WASNIK: 

SHRI DHARMANNA MON-
. DAVYASADUL: 

Wi. the Minister 01· COMMERCE be 
plNMdto .... : 

(a) wheth.r trade ~en India and 
.t'.hina h .. been declining during the last 
th .... ·~; 

(b) if 10. the d8tIIiIs cllndo-China trade 
during -=h of the last tine yura; 

(c) whether the Indo-China Joint Bua!- • 
ness COI,InCiI aI their meeting held In N .. 
Delhi racentIy h .. drawn up .,.". echemu 
to bao8t trade and identified .,.. for trade 
betwHn the two countries; and 

-('I) I! 10. the. details ther:eaf? . 

THE MINISTER OF STATe-OF THE 
1990-91 296- 57 ,_ MINISTRY OF OOMItERCE (SHRI P. CHI-
------------_ ----- DAMBARAM): (a) V.., SIr. 

(c) The financial USiatance· by .", 01 
. loan Div.n by Gov.m.ment to Shipping Cor-

(b) Incfia.01lnabilal8nlltradadurfngtha 
last thr .. years was as under. 
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1988-90 86.33 

1989-90 39.10 

1~91 

Source: DGCI&S 

(c) and (d). The India-China Joint Busi-
ness Council in its meeting held on 17.2. 92 
identified the following ar ... for technoJogy 
transfer and etblishment of joint venturas to 
increase bilateral trade: 

1. Metallurgy 

2. Chemicals for agricunure S8d0r 

3. Petrochemicals 

4. Food processing 

5. Sericulture 

6. Automobil. components 

7. . . Telecommunlc~ion .equipments 
and computer software. 

Rata of Inter_ of Loane AdvMCed to 
Rubber Planters 

2991. SHRI P.C> THOMAS~ Win the 
Miniater of FINANCE be pleased ~.~: 

(a) the rat .. of interstat which the Na-
tional Bank of· Agriculture and Rural DeveI-

Impod from China 

141.94 

65.84 

83.82 

opment advances.toans to banks for rubber 
plantation; . 

(b) the rates of interest at which the 
bank advance loans to rubber plantro; 

(c) whether the Govemme~ have re-
ceiva.d some complaints of charging high 
rat .. of interest flbm the. planters by the 
banks during the last two y ..... ; 

(d) If so, the details thereof and the reason. therefor; and 

(e) the action taken by the Government 
thereOn? 

THE MINISTER OF STATE IN THE 
MINISTRV OF FINANCE (SHRI DALBIR 
SINGH): (a) The National Bank for Agricul-
ture and Ruraf Development (NABARD)has 
reported that in respect of loans for Seasonal 
Agricultural Operations (SAO), the rate of 
intarest of the refinance is dependent on the 
percentage of average borrowings from 
NABARD to the average outstanding' 
against Primary Agricultural Credit Societies 
,{PACS) at the Central Coope~iV8 aa;,k 
Level during the Vear. Thus interest rate on 
refinance are as follows: 
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Petr»ntage of average bonowings from NABARD Rate of interest on IfIfinance ptII't:fD 
to the average outstandings II(J8inst PACs at CB per annum 
level 

Less than 34 3.00 

34 and above but below 37 3.00 

37 and above but below 40 3.SO 

40 and above but below 45 4.00 

45 and above but below SO 4.50 

SO and above but below 58 5.00 

58 and above but below 67. 5.50 

67 and above but below 80 6.00 

80 and above 6.50 

Rate of interest ch8lged by NABARD on its refinance to banks for term including 
Plantation and horticufture loans are as under:-

SlZeoffmil 

i) Upto As. 15,0001-

6) Over As. 15,0001- and upto Rs. 50,0001-

II) Over As. SO,OOOI- and UpID As. 2 Iakhs 

iv) Abave As. 2 Iakhs 

Rate of inttll8St on tefmance 

6.5% 

7.5% 

10.5% 

0.5% below the rate of 
Int ..... charged by 

NABARD 
. (b) Rate of interest charged by barN to ultimate borrowers on term. loans for plantation! 

horticu.ure: 

i) Upto and Inclusive of As. 7)SOO1- 11.5% 

I) Over As. 7,5001- and upto As. 15,0001- 13.0% 

it) Over As. 15,0001- and upto As. 25,0001- . 13.5% 

Iv) Over As. 25,0001- and upto As. SO,OOOI- 14.0% 

v) . Cover As. 50,0001- and upIO As. 2 IIIkhs 15.0% 

vi) Over As. 21akhs 15.0% (Mimumum) 
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(c) to (e). NABARD has reported that a 
representation was racaived by them in 
Oacamber 1991 urging to redU!» thelmar-
aston the outstanding term loan provided for 
rubber plantation by a financing bank. The . 
interest rates charged by fitlancing bank to 
the ultimat. borrower are according to the 
Instructions of RBI Issued from time to time. 
The grant of any concessionJcompromises 
over repayments are settled mutually be-
~een the financing bank and the borrower. 

Imoort of Newsprint Through S. T.C. 

2992. SHRISYED SHAHABUDDIN:WiIi 
the Minister of COMMERCE be pleased to 
state: 

(a) the quantity of newsprint Imported 
though the State Trading Corporation during 
1989-90 and 1990-91 and proposed to be 

. imported during 1991-92; 

(b) the profit or loss made by the State 
Trading Corporation on account of the im-
port of newspring during the above years . 
and the estimates for the current year; 

(c) whether the Government are aware 
that reported reduction in the import price 
has not yet made any impact on the rataH 
market; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) The quantity of newsprint 
imported by STC dUring the three years is as 
under:-

Financial Year Oty. inMt 
Quanflly 

1989-90 224,000 

199().91 226,000 

1991-92 (Prov.) 215,000 

(b) STC gets only a servioe charge at 
the rate of 1"" of CIF cost of sales on Im-
ported newsprint for recovering overheads. 

(c) and (d). STC distributes the Im-
ported newsprint at issue price fixed by the 
Newsprint Price FIXation Advisory Commit-
tee headed by the Secretary, Ministry of I&B 
to the allottees of the Newsp8per Industry as 
dedded by Registrar of Newspaper Indus-
tries. There is no statutory control over the 
price of indigenous newsprint. 

Opening of Branch .. of Urban Coop-
eratlv. Bank. 

2993. SHRIMATJ RITA VERMA: 
SHRI BAlRAJ PASSI: 
SHRIMATI MAHENDRA 

KUMARI: 
SHRI CHETAN P .S. 

CHAUHAN: 

Willthe Ministerof FINANCE be pleased 
to state: 

(a) whether the Reserve ~ of India 
has completed the work relating to scrutinis-
ing the proposals for opening of branch .. 
submitted by Urban Cooperative Banks; 

(b) if so, the details thereof and the 
number of such branches proposed to b8 
opened in each State; and 

(c) if not, the time by which the work is 
Ukaly to be completed?' . 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). Under the Branch l.jcens-
ing Programme for Urban Cooperative Bank. 
(1991-94),651 banks have sent applications 
for allotment of eMIIr 2000 branches in differ-
ent States. SevaraI application. received by 
Reserve Bank of India (RBI) were either 
Incomplete or not satisfying the praacribed 
norms. From the ellgble application. 379 
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brMchee to 304 bMIca have been dalted. (I) • not. the .....". therefor? 
The issue of licences by RBI to Banks Is • . •. 
cOntinuous exercise and the ... cannot be THE DEPUTY MINISTER IN THE 
any rigid tim. frame for the same. MINISTRY OF COMMERCE (SHRI SAL-

Export of Non ........ 1 RIce arHI 
angoPuIp 

2994.SHRI DATTATRAYABANDARU: 
WiHthe Minister of COMMERCE be pleased 
to state: 

(a) the guidelin.s for .xport of non-
basmati rice and mango pulp; 

(b) the quantity of the above item. 
exported during the last th .... years and the 
foreign exchange .arned therefrom; 

MAN ICHURSHEED): (a) The.xport of non-bam_ rice is allowed under Open General 
l.IcenC813. aubjktto Minimum Export Price 
of USS 231 per MT and th8' quantitative 
ceiling placed at the disposal of Agricultural 
8nd PIDCHS8d Food Products Export De-
velopment Authority (APEDA). The quanti-
tative ceRing is fixed haveing regard fa the 
.urplus avaiIabI. for .xport. Th. detailed 
guidelines .... madepublicinAPEDA·.Trad. 
Noticaa issued from tim. to tim •. P ..... ntly. 
oneofth. importantguid.Hn .. lsthat in cas. 
the quantity applied for by the applicants is 
more than the .xport quota available. the 

(c) the .h .... of southern Stat .. in the aIacatIonismadeonthebasisofth.highest 
IIboV8 exports; Unit Value realisation. Mango Pulp is freely 

aIow8d for export wItheM any restrictions. 
(d) whetherth. Government propose to 

allot quOtas for non-ba8m1dl rice lind Mango 
pulp on the basis of ~n and quality; 

(.) if so, the details thereof; and 

(b) The quantity of non-basmati rice and 
Mango Pulp exported during the last th .... 
years and the for8Ign exchange .arned 
thenfIam are .. und.r:-

QTUI,7IfAII 
VALUE: Rs Lakhs . . , 

y..,. Non-bIIsmItII dee Mango Pulp 

1988-89 Qty. 35753 
Value 2023 

• .. 
1988-90 Qty. 26705 

Value 1838 

1890-81 . Qty. 313718 
Value 18783 

Source: APEDA 
(c) Separate region wise data is' not ' 

IMintained. ' 

(d) to (f). Government has dOaed • 
quota of 7 Iakh tonn .. of Non-basrnatl rice . 
for export upto 31.3.1992. GcMrnmentdoes 
not allot any quota for export of Mango Pulp. 

18992 
2464 

36054 
3425 

15760 
2351 

2995. DR. V. RAJESHWARAN: 
SHRI C. SRINIVASAN: 
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WI. iN MIn...., or COMMERCE be the CIinIOnIMflla wheN thla fdlty Ia not 
pIe .. ed to at_: aYIIIIebIe; 

(al whether the exporters In the country 
have demanded payment or interest on 
account of delay In the payment towards 
cash Compensatory Support claims; and 

(bJ if &p, the action taken by the Govern-' 
ment in this regard? . 

THE MINISTER OF STATE OF THE 
MINISTRV OF COMMERCE (SHRI P. cHI-
DAMBARAM): (a) Ves, Sir. 

(b) The Scheme of Cash Compensatory 
Support does not envisage any cOmpensa-
tion for late disbul'1l8l'l'lent; hence the qu .. -
tion of payment of interest on account of 
delay in payment. towards the Cash Com-
pensatory Support claims doH not arise. 

[ rtanslation) 

Permanent .... Idenoe. for Anny ......... 
2996. SHRIDAUDAVALJOSHI: 

SHRI RAJESH KUMAR: 

Will the Minister of DEFENCE be 
pleased to at.e: 

. (a) the mlltarycantonments inthecoun-
try where perman.nt and temporary dwell-
ing units are available for the soldiers and 

(b) whether In mme ·cantonments the 
accommodation has b8en bIken on rent by 
the~ent; . 

(c) If so, the datalla thereof, Canton-
ment-wise; and 

(d) the..,. being taken bytheGcwem-
ment to change the tempotary residences 

. Into the perman.nt residences In th ... ar-
eas? 

. THE MINISTER OF STATE IN THE 
MINiSTRY OF PeTROLEUM AND NATU-
RAL·GASAND Tl-fE MINISTER OF STATE 
IN THE. MINISTRY OF DEFENCE (SHRI S .• 
KRISHNA KUMAR): <a) In Blithe 62 Canton-
ments, permanent and temporary dWelHng 
un" are available for soldiers. There Ia no 
cantonment where such fllCilities are not 
available. 

(b) There are 37 Cantonments where . 
accommodllllon· has been taken on rent by 
the Army. 

(c) Cantonment-wise datalla are given . 
In the enclosed statement. . 

(d) When temporary atruduras outmte 
their utility, these are replaced by permanent 
COII.trucIIoM. 
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[Eng/!sh] 

Excl .. Revenue In Andhra Pradesh 

2997. SHRI J. CHOKKA RAO: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the excise revenue has 
either remained static or decreased for cer-
tain items, during the last three years, in the 
excise collectorates in Andhra Pradesh; 

(b) if so, the dtails thereof and the rea-
sons therefor; and 

(c) the action proposed to be taken to 
improve the excise collections? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ANANCE (SHRI RAMESH-
WAR THAKUR): (a)to (c). The Central Excise 
revenue from the three Collectorates in 
Andhra Pradesh has shown an increasing 
trend during the last three years. However, 
among major commodities, there has been 
some fall in revenue from petroleum prod-
ucts mainly because of market conditions. 

Jute Packaging for Cement 

2998. SHRI J. CHOKKA RAO: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Government have is-
sued any puidelines for packaging of a cer-
tain percentage of total cement producton in 
jute bags; 

(b; Whether any complaints have been 
received regarding the flouting of such 
Govemment directives by the Cement com-
panies all over the country; 

(c) if so, the details thereof; 

(d) the total cement production in the 
country that was sold in Jute packaging 
during the last three years, year-wise; 

(e) the companies that erred in campli-

anca with the Governmentordersldirectivesl 
guidelines during the above period; and 

(f) the action, the Government propose 
to take in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Yes, Sir. 

(b) to (f). The vires of the Jute Packag-
ing Materials (Compulsory Use in Packing 
Co. modities) Act, 1987 has been challenged 
in the Supreme Court where the matter is 
subjudice. The Supreme Court has advised 
the Government not to pass any further 
order to the detriment of the petitioners till 
the disposal of the case. 

( Ttanslation) 

Remittances of foreign exchange 

2999. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of FINANCE be 
pleased to state: 

(a) the amount received under the vari-
ous provisions of the Remittances of foreign 
Exchange and Investment in foreign ex-
change Bonds (Immunities and Exemptions) 
Act, 1991 till January 31, 1992. separately; 

(b) whether the Government have for-
mulated any guidelines for the proper use of 
this money; 

(c) if so. the details thereof; and 

(d) if not. the steps taken by the Govem-
mentto prevent misuse of the funds receiv~ 
under this Act for illegal activities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF-FINANCE (SHRI RAMESH-
WAR THAKUR): (a) According to a report 
dated 5.3.1992. a sum of US$ 2.46 billion 
equivalent to about As. 6400 crores hall 
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been collected under the two Schemes. 
namalythe Remittances In Foreign Exchange 
(Immunities) Scheme, 1991 and India De-
velopment Bonds Scheme. 1991. 

(b) and (c). Funds will be utilised as per 
the Government policy in this regard. 

(d) Necessary safeguards to prevent 
the misuse of funds have been. provided In 
the Remittances of Foreign Exchange and 
Investment in Foreign Exchange Bonds 
(Immunities & Exemptions) kt 1991 itse". 

[English] 

Financial Assistance to NTC 

3000. SHRI S.B. THORAT: 
SHRI P.G. NARAYANAN: 
SHRI SANAT KUMAR MAN-

QAL: 

Wlllthe MinisterofTEXTILES be pleased 
to state: 

(a) whether the Government have de-
cided to provide financial support to National 
Textile Corporation to meet the working 
capital requirements of the company; 

(b) If so, the details thereof; 

(c) whether the financial position of NTC 
is so bad that there are no funds to pay even 
the salaries to its employees; 

(d) if so, whether any moderfnisation 
package for National T extHe Corporation 
has been approved by the GcMtrnment for 
the year 1992-93; 

(e) if so, the details thereof; 

(f) whether.,. GoV8mment haw ap-
proved the proposals to r'" funds for 
modemisation plan by .. of land and 
machinery; and 

(g) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Yes, Sir. 

(b) For the financial year 1992-93, the 
Government has proposed a budget provi-
sion of As. 54.80 crores as loans to National 
Textile Corporation for meeting its working 
capital requirements. . 

(c) Since the budget provision for cash 
losseS reimbursement is lesser than. last 
year some of the NTC mills may face diffi-
culty in this regard. 

(d) and (e). Modernisation of NTC mills 
is an ongoing process and carried out with 
the assistance of Financial Institutions. Pro-
moters' contribution in the shape of Margin 
money is provided by the Government. The 
budget provision proposed for modernisa-
tion for 1992-93 is Rs. 20 crores. . 

(f) and (g). The National Textile Co~ 
ration has been permitted to s.lIland surplus 
to its requirements In ordertoraise resources, 
subject to certain guidelines and such sale is 
monitored by a Committee constituted by 
the GcMtmment. 

Sale of machinery is subject to laid 
down procedu ... and do .. not require ap-
proval of the t.4!nistry of Textiles. 

IIecommendatlon. 0' Arun SIngh 
eonunlttH 

3001. SHRIMATI VASUNDHARA 
RAJE: WIll the Minister of DEFENCE be 
pleased to stille: 

(a) whelhertheGovemmenthavetaken 
a decision to consider some of the recom-
mendations made by the Arun Singh Com-
mittee; 

(b) II so, the delails of those r.commen-
dations; and 

(c) the steps Iaken to implement them? 
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THE MINISTER OF STATE IN THE promoting export of aeIec:Ied non-tradllional 
MINISTAV OF PETROLEUM AND NATU- producta to ipeClflc·marketa Md providing a 
RAL GAS AND THE MINISTER OF STATE package of services to' exporters .mainly in 
"THE MINISTRY OF DEFENCE CSHRI S. small scale sector. h does not enter the 
KRISHNA KUMAR): Ca) and (b). Govem- export transac:tlons directly but only assists 
ment have taken decisions to implement Its members to do so, by playing the role of 
some of the recommendations relating to catalyst. II is thus not possible to qUantify the 
economy me .. u..... These imIoIYe, inter- value of trade done with the assistance of 
alia, raduc:tion of expenditure on manpower. Trade Development Authority. However, as 
FOL. rationaIlsatIon.of training programmes a result of its promotional programmes, es-
etc. timated value of business secured by its 

(c) The Armed Forces haVe initiated 
measures to implement the ~ions to 
raduce expenditure in certain areas. 

Trade Done by Trade Development 
Aluthorlty and indian InatJtute of 

FoNlgnT .... 

members during the last three years i.e. 
1988-89 to 1990-91 is given below:-

Year 

1988-89 

Business 
Generated 

(Rs. in corelS) 

115.68 

~2. SHRI P.G. NARAYANAN: Will 1989-90 188.48 
the Minister of COMMERCE be pleased to 
state: 1990-91 129.21 

Ca) the value of trade done with the 
assistance of the Trade Development Au-
thority and lndian Institute of Foreign Trade 
during the last three yea ... , separately; and 

(b) the total amount spent on Trade 
Development Authority and Indian Institute. 
of Foreign Trade during the above period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MANKHURSHEED): (a) The erstwhile Trade 
Development Authority (Now ITPO) was set 
'I» as an export promotion organisation for 

Total: 433.37 

The IndlM Institute of Foreign Trade is 
mainly a Research and Training Institution in 
the fields of foreign trade, International busi-
ness and marketing through specialised 
training programmes. As it is a non~trading 
organisation, it is not possible to quantify the 
value of trade done with the assistance of 
Indian Institutre of Foreign Trade. 

(b) Thetolal amount·spenton the Trade 
Development Authority and Indian Institute 
of Foreign Trade during the last three years 
i .•. from1~9to1990-91 isgivenbelow:-

Year Trade Development 
Authority 

Indilln InslitlM of 
Foteign Trade 
(R~1n lakhs) 

1988-89 443.14 172.37 

1989-90 523.61 191.60 

1990-91 553.29 '204.03 
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....... JoInt Naval EurcUe In IndIIn 
. Ocun 

3003. SHRI CHITTA BASU: Win the 
Minister of DEFENCE be pleued 10 at ... : 

(a) whethertheGovemment have since 
agreed 10 participate In Joint Naval _r-
elies In the indian Ocean with the USA; and 

(b) If so, the details theNOf and the 
·reasons therefor? . 

THE MINISTER OF STATE N THE 
. MINISTRY OF PETROLEUM AND NATU-

RAL GAS AND THE MINISTER OF STATE 
IN THE MINISTRY OF QEFENCE (SHRI S. 
KRISHNA KUMAR): (a) and (b). The Indian 
Navy conducls joint .. eret ... with various 
foreign Navies of other friendly countries, 
from time to time; h l'Ias be8n agreed that our 
Navy may hold similar exercises with the US . 
Navy, In 1992, for establishing procedu"", 
for ... -air-reacue, communications-at .... 
etc in the indian Ocean region. 

PrJvaa.t1on of Calcutla Port Tru.t 

3004. SHRI CHITTA BASU: WiD the 
Minister.of State of the MInistry of SURFACE 
TRANSPORT be pleased 10 state: 

(a) wh_her the CalCutta Port Trust 
racently undertook major exercises to iden-
tify the ..... of opefaIion ihhuld be left 
DP!" 10 the private sedor; 

(b) • so, whether the Government have 
since NC8Ived any specific propoaaJ in this' 
regard from CaJcutta Port Truit; 

(c) • so, the details thereof; and 

(d) the rellClion of GOv8rnment thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGOISH TYTU:R): (a) Yes, Sir. 
perciae to identify possible aius of priva-
tisation .... stUl continuing. 

(b) . and (c). The folawing proposals 
related 10 privalisalioniusage of dedicated 

. facilities by captive u .. ,. have been identi-
fied by the Port and sent 10 the Govemment: 

(I) MDU for u .. of Berth 5 at HOC bv 
SAIL. 

(Ii) MDU for uae of Berth 8bv TISCO ... 
H~. . 

(l1~ Tendering for le .. lng out NS dry 
Dock'1 and 2 at CDS with lay up 
berth offering 30 years lease . 

(d) Govemment welcom .. privatlaation 
in various ...... of the port aectDr. However, 
each case WiR be dec:ided on its merits. 

Export of JIM Gooda 

3005. 8HRI CHITTA BASU: 
KUMARI PUSHPA DEVI 

SINGH: 

Wdlthe MinisterofTEXTILES bepleeaed 
10 at ... : 

(a) whether the demand for jute goods 
in international market is on the increase; 

(b) if so, the reasons for sharp decline in 
the export of jute gOods during the last thr .. 
y ... ;and 

(c) the steps taken or proposed to be 
taken .Iw the Government 10 increase the 
production and expOrt Of jute and jute goOds? 

THE MINISTER OF STATE OF THE· 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (8) According 10 the data avail-
ablefrom Food and Agricufture Organisation 
of the United Nations, the world imports of 
jute producls have declIned from the level of 
1048.3 Thousand Metric Tonne. in 1987 to 
944.9 Thousand MT in 1988 and further 10 
922.5 Thousand MT in 1989. However, the 
world imports during 1990 increased to 966.9· 
Thousand MT. 

(b) During thelastthree years exports of 
jute goodsfrom India were as follows: 
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Qty. ('000 MT) 

1988-89 

1989-90 

1990-91 

(Provisional) 

(c) The following steps have been taken 
to increase the production and export of jute 
and jute goods: 

i) 

ii) 

iii) 

iv) 

v) 

vi) 

Setting up of Special Jute 
Development FUnd. 

Jute Agriculture Development 
Programme. 

Setting up of Jute Modernisa-
tion Fund. 

Flexibility to use .all kinds of 
fibrealyarn for the manufac-
ture of diversified jute prod-
ucts by jutel1extlle mills. 

R&D activities to develop a 
new range of diversifMld jute 
products. 

LInkIng of DGS&D ordera for 
supply of jute bags with the 
export obligation to export of 
jute products to GOA coun-
tries. 

vi) External Market Assiatance 
Scheme. 

vi) lola Sharing Scheme on par-
ticipation in global tenders. 

Recov_' of lANIne by ..... 

3006. SHRI KRISHAN DUTT SUL-

Value (RM:tore) 

223.5 239.07 

236.7 

241.0 298.00 

TANPURI: win the Minister of FINANCE be 
pleased to stale: 

ca) the amount of outstanding loans in 
nationalised banks during the last six months: 
and . 

(b) the steps being taken to realise the 
outstanding dues? 

THE MINISTER OF STATE IN THE 
MINISTRY· OF FINANCE (SHRI DAlBIR 
SINGH): (a) As per dala available from 
Reserve Bank or India (RBI), the total out-
standing amount or loan., extended by the 
twenty nationalised banks, .. on March 1991 
(latest available) was As. 72060 era,.., out 
of which the amount of overdu •• was As. 
12184 crores. 

(b) v..taua ..... h.". been taken by 
RBIID reduce the amount of ovetduee and 
aIeo 10 Irnprovw the r-.ry performance of 
the commercial banks In respect of their 
~ to various 8fCIDrs. Some ~ the 
unportant steps .,. .. foIows: 

1. Banks have been impressed upon 
to insliMe a viable recovery sys-
tem with a view to help recycling 
~ 8C8IC8 resources f)f the banks 
to the needy and productive sec-
10rS of the economy on the one 
hand, and to imprwe lhe profilltbil-
Ily and vlablJIly of the lending banks, 
on the other. 
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2. 

3. 

4. 

5. 

The Chief Executives of the banks 
have been advised to pay their 
personal attention to the monitor~ 
ing of large advances. 

IntroductiOn of a comprehensive 
and unifonn grading system to 
indicate the health of individual 
advances for the purpose of their 
effective monitoring and follow up. 

To keep a watch on the recovery of 
top sticky accounts at the board 
level. 

Taking action against the officials 
where advances are found to have 
become sticky due to their negli-
gence. inefficiency etc. 

Relaxation In restriction. on Imports 

3007. SHRIINDRAJITGUPTA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Reserve Bank of India has 
further relaxed or propose to relax restric-
tions on imports wilh immediate effect; 

(b) r. so, the rftiaxations made so far by 
tne Roserv. Bank at India during the current 
year; and 

(c) to what extentthe'>e i·,,;axations have 
l'8€;n helpful to :he importEr:s? 

TH! MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (8) and (b). in the cont .. "t of the 
t.'lunt'Y's difficult balance of payment posi-
t:on and significantly larger monetised defi-
cit, Reserve Bank of India (RBI) had im-
posed certain restrictions on i{11ports as a 
short term Rieasure aimed at conUiining 
overall demand. How" .... &r. d~i!'!g on the. 
f.,reign exchange reSEllVes po$itiol'!, various 
relaxations have been maU*, ·;iOm time to 
time. Accordingly, the restrictions like pre-
scribed minimum cash margin and Interest 
rate surcharge in import finance have been 
fully removed. The question of further re-
laxations, thereforo, does not arisa. How-
ever, the restrictions on irwentory "orms 
continue as it will help in curbing inflationary 
pressure in the economy beSides ensuring 

better management of inventory by the in-
dustry. 

(c) Whilethe relaxations indicated above 
have undeniably assisted importers, its pre-
cise extent is difficult to quantify. . 

Purchll .. of Anna from U.K. 

~OO8. SHRI MOHAN SINGH: 
SHRIHARI KlSHORESINGH: 

Will the Minister of DEFEtliCE be 
pleased to state: 

(a) whether U.K. has offered to sell 
defence equipment to India; 

(b) whether the Govemment have ac-
cepted the offer; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) and (b). Offers for 
sale of defence equipment, received from 
various countries including U.K., are 8Valu~ 
ated from the technical and commercial 
angles and decisions for acquisition are taken 
on the basis of the merits of each case. 

(c) It would not be in the interest of 
security to disclose specific details of such 
cases. 

[ Translation] 

Drug Trafficking 

3009. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of FINANC6 be 
pleased to state: 

Ca> wtJathuT the Union Government have 
direclec! tho Slate 3oV9mments tc formulate 
a proper'strategy and appoint nodal officers 
with appropriate levels of aUthority to ensure 
speedy disposal of cases relatinb to drug 
trafficking; 

(b) if so, the number of such cases 
pending with the States; and 



443 Written Answers MARCH 13, 1992 Written Answers 444 

(c) the effective measures taken or 
proposed to be taken by the Government to 
control the drug trafficking? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). The Central 
Government have been requesting the State 
Governments for identifying or establishing 
nodal agencies for proper coordination with 
them in drug matters. Speedy disposal of 
case is a ssparate issue which is possible 
only by establishing special courts under the 
Narcotic Drugs & Psychotropic Substances 
Act, 1985. The responsibility of setting up of 
specidl courts is that of the State Govern-
ments. 

(c) VArious new and stringent legislative 
measures have been introduced in the re-
cent years which resulted in discouraging 
drug trafficking in and through India. Some of 
these measures included rigorous imprison-
ment from 10 to 30 years, death penalty for 
repeat offences of some categories and trial 
of such offences in Special Courts for speedy 
disposal. Such measures also include hitting 
directly at the traffickers· financial assets 
and properties by bringing in provisions in 
law for freezing and forfeiture of property 
derived form illicit drug trade. Multi-pronged 
enforcement drive by various enforcement 
agencies have also been undertaken. En-
forcement agencies concerned keep strict 
vigil in the matter. 

Attempt to cross the line of Actual 
control In Jammu and Kashmir 

3010. SHRI BARE LAL JATAV: 
SHRI RABI RAY: . 
SHRI MORESHWAR SAVE: 

Will the Minister at DEFENCE be 
pleased to state·. 

(a) whether the activities of Jammu and 
Kashmir liberation Front and Pakistani 
Mujahids had given a call to cross the line of 
actual control and enter into Jammu and 
Kashmir in February, 1992; 

(b) if so, the steps taken by the Union 
Government to thwart their entry; 

(c) whether any such attempt was actu-
ally r.lade by those activists; 

(d) if so, the number of such activists 
illed/apprehended in the process: and 

(e) the details of measures being taken 
to nullify such attempts in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) to (e). While Gov-
ernment were fully aware of the call given for 
crossing the line of Control on 11 February 
1992 and had taken appropriate measures 
to prevent any violations, no attempt was 
made to actually cross this line on that date. 
Adequate measures exist to·ensure the in-
violability of the line of Control and our 
borders, at all times. 
[English] 

Aircraft Included In VIP Squardron 

3011. SHRI SYED SHAHABUDDIN: 
SHRI HARI KISHORE SINGH: 

Will the Minister· of DEFENCE be 
pleased to state: 

(a) The models and number of aircraft, 
model-wise included in the VIP squadron: 

(b) whether any aircraft presently in-
cluded in the VIP squadron have ccrnpleted 
their working life and need to be replaced; 

(c) Whether it is proposed to acquire 
more aircraft for the VIPs and VVIPs; 

(d) whether suitable aircraft have been 
short-listed for the purpose; 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) and (b). The follow-
ing IAF aircraft, earmarked for use by the 
VIPs have sufficient working life: 

Model 

HS - 748 
B-737 
MI-8 

(c) No, Sir. 

No. of aifClBft 

7 
2 
6 

(d) and (e). Do not arise. 
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12.00 hi's •• 

RE. RECENT DEVELOPMENTS IN THE 
ATTITUDE OF U.S.A. TOWARDS INDIA 

I 
.. (intelTUptions) 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): There is nothing else but US 
pressure on India.(/ntelTUptions) 

MR. SPEAKER: I will call upon Shri 
Nirmal Kanti Chatterjee to speak. All others 
may take their seats. The first person to 
speak is Shri N,irmal Kanti Chatterjee. 

(Interruptions) 

12.01 hi's. 

[MR. DEPUTY SPEAKER in the Chail) 

SHRI NIF\MAL KANTI CHATTERJEE: 
Only three kinds of reports dominate the 
newspapers today. One is the Pentagon 
report which is referred to in the House by 
Shri Saifuddin ChoudhUry and which is 
supported by us. It now gets the support of 
President Bush. 

There is Ii second report that on Super, 
301, Ms. Carla Hills stated that either com-
promise or face action. 

There is a third news that our Foreign 
Secretary has taken an about tum in his 
discussions with United States regarding 
regional nuclear conference. 

. , 
All thClse neWs taken together, notwith-

standing "hat the Prime Ministei said about 
nuclear non.;proliferatiOn, pose a latg8threat 

··to India. . ' 

. Combined with this, kindly note that we 
are going into a jOint naval exeicise with the 
United States. . 

On the one hand, it has been stated by 
the US Political and .economic bosses that 
either,we surrenderor benefits wHl be denied 
to uS. We .are surrendering. We are not able ... - , 

to say -Damn with !he joint navaJ <ilercises. 
Unless and until you withdraw this threat, we 
will not be a party: 

Whenever such things appeared In the 
neWs, we demanded that the Government 
suo motu should come and issue statement 
and clarify the matter whether or not we are 
going to surrender and whether or not we are 
going to withdraw from the joint naval exer-
cises and in any case how are they respond-
ing. 

The Government has not yet learnt a 
lesson that unless they take Parliament into 
confidence, and unless all sides of the House 
Unitedly put up a fight against imperialists, 
India will go doWn the drain. 

On this question, I demand that the 
Government makes an immediate report or 
in the course of the day come out with a 
report. (Interruptions) 

MR. DEPUTY SPEAKER: ,Everybody 
cannot speak on one particular subject. 

. SHRI NIRMAL KANTI CHATTERJEE: 
This is such an important issue that every-
body should participate. All sections of the 
House should participate. 

SHRI ROOPCHAND PAL (Hooghly): 
Not only Ms. Carla Hills, but the drugs and 
pharmaceuticals industries of /Unerica are 

• threatening our country and demanding that 
the patent laws should be changed. The 
sovereignty of oUr country cannot be'threat-
ened. The Government should .come' out 
with a statement. 

(Transtation) 

SHRI RABI RAY· (Kendrapada):' Mr. 
Deputy Speaker, Sir, we have been raising 
this issue in this House for the last 7-8 days 
and not only it appears daily in n'Bwspapers. 

· the U.S. Government is continuing to pres-
surise tile Government of India. Today it has 

· come clea.-ty before -the people and about 
the 46-page' Peniagoi'l . report, which Was 

· published against, India, it is being said that 
it does, not have· the support of the U.S. 
Govemmei1t.·· . _ .' .. 
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Mr. Deputy Speaker, Sir, It has ap-
peared In newspapers that it is supported by 
the United States. This is the report 01 Pen-
tagon.1t has been stated in itthaltha U.SA 
will aItack India, Pakistan. Iraq and espe-
cially India because we tell the U.S. Govern-
ment that we will not sign the N.P.T. Mr. 
Deputy Speakef, Sir, Shri Dbdt, who • sec-
~ \n \ne ~n\s\'Y d b\ema\ Man am) 
who is in U.S.A., had • talk with Carla Hills. 
She has IIIIid It cIeatIy that u"'_' India 
.,... with our adminhltrllt/on on Intellec-
tual properly rights, the U.S. would retaliate, 
it isthe answer of the U.S. Government in the 
Senate. A threat of retaliation has been 
given and senator says, 

[English) 

Hi.1dustan has committed piracy. 

. [Tr.anslation] 

This is being said by the U.S. Govem-
ment and the senatOl'S. the question raised 
by Shri Nirmal Chatterjee in this regard is 
very serious. I would like that, leaving aside 
ell the business. there should be a discus-
sion in the House on it. , submit that in the 
context of ongoing developments I have no 
doubt in my mind that the Government win 
sign the Dunkel report, though it has agreed 
for adiscussionon it. Therefore, theGove!1'" 
ment succumbs 10 pressure being exerted 
by Carta Hils. Today I am saying so and you 
will admit it. We demand a discussion on it in 
the House. 

[English] 

SHRI MA.IORANJAN BHAKTA (An-
daman & Nicobar Islands): Please look at 
this side also. This side also should be given 
a chance. 

MR. DEPUTY-SPEAKER: I was just 
watching. Nobody has raised his hand. 

(Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): This is not a routine matt ... We 
must express our views in this rilgard. 

[ TtanSIation) 

PROF. PREM DHUMAL(Hamlrpur): Mr. 
Deputy Speaker, Sir. the House has already 
expressed irs deep cancem over this issue 
andthe rep!ygiven by the Govemment every 
time thai there wiD be a discussion on it in the 
\-\o\me, praII_ \0 b8 a wh\\e \iII \n 1leW15pa-
para the next day. Now It is clear from the 
newspaper NpOns that Pentagon papers 
W8I8 having ,he .uppon of the U.S. P,..,-
dent. Carla Hills is dictating terms to them 
and It appears that they have Io8t Hlf-re-
spact abIIolutely. They are surrendering in 
every field. Thel'afore, I suppOrt the demand 
that there should be a full discussion on it in 
the House and the Govemment should take 
the House into confidence before doing 
anything there. (Interruptions) 

MR.DEPUTY-SPE"KER:lwanttogive 
an opportunity to aD the parties. Let us know 
the views of the Parties one by one. 

. SHRI CHITTA BASU (Barasat); Sir. it 
has been nghtly pointed out today that there 

. are very important developments in the atti-
tude of the United States of America towards 
our country. 

FIrStly, President Bush has accepted 
the very basis of the Pentagon report which 
was earlier denied even by our Foreign 
Secretary. 

Secondly. there has been an open threat 
today by Mrs. Carla Hills that action under 
Special 301 will be taken againsllndia if the 
Government of India does not compromise 
its position particularly in relation 10 the Intel-
lectual PIOp8fty Rights. 

Thirdly. it has been announced today 
categorically that within a month or so, there 
will be Joint Naval Exercises between the 
Indian Navy and the U.S. Navy in the Indian 
Ocean. This is a blatant interference in the 
internal affaira of our country. Not only that. 
II has jeopardised our defence strategy also. 
We have been demanding all the time that 
the Indian Ocean should be made a Zone of 
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Peace. In contravention to that basic prin-
ciple of India, joint naval exen::ises are going 
to be held with the United States 01 Ame,-
ica's Navy. 

Lastly, there has been a complete re-
.versal 01 the Gavemment of India's policy 
wIlh regard to a9nlng of "PT. OUr foreign 
Secretary says that within two weeks, our 
Govemment may examine the bilateral talus 
with the United States of America. There-
fore, on all these four issues, our Govern-
ment should give explanation to this House. 
I want you to advise the Government to 
make a statement covering all these points. 
(Interruptions) 

SHRI MANORANJAN BHAKTA: Mr. 
Deputy-Speaker, Sir, for the last few days, 
number of reports are being published in the 
newspapers saying that the United Stales of 
America is pressurising the Government of 
India in various ways. And, number of tim·es, 
. the opposition Members have also raised 
this issue. The other day, I also raised this 
issue ",warding what Mr. Bush is doing. And 
if the Pentagon report which has bean ac-
cepted by the President Bush, as reported in 
the newspapers, is correct, then the matter is 
a serious one. We do not know how far these 
reports are correct or not correct. So, the 
Govemment of India, tHe Minister at Exter-
nal Affairs should come out with a statem-:rt. 
to clear the position as to what is the actual 
position so that averything can be cleared 
and there is no confusion. That is why, I 
request the Minister for Parliamentary Af-
fairs, who is here, to assure us that the 
country is. informed about what has hap-
pened and what is the fact. There may be 
some misleading report in aRthese newspa-
per reports which gives the handle to the 
oppositlon friends to accuse the Govern-
ment That is why, I request the. Minister to 
kindly consider this _ come out with a 
statement to clear the position. (Hem.p-
tions) . 

[ Tlans/alion) 

SHRI PIUS llRKEV(Alipurduars): Mr. 
Deputy Speaksr, Sir, I think that due to 

tillngof balance of. power, as Russia has 
disintegrated into amaR republics, the U.S.A. 
is imposing lis poIicIea unilaterally on the 
wholaworld. There Is no doubtthat. whatever 
It wants, the d8V8iop;ng countries will follow 
it. Anthis has been said .so manytimas. Ours 
it a .... Government, a banIuupI Govern-
ment In fN8TY field, even In the rnatI8IS of 
defence, ills talking to them and consult\ng 
them. , demands. through you, n behalt of 
my party R.S.P. that the Government should 
clarify itsposilion on this important issue and 
there should be a detailed discussion on it in 
the House. 

[English) 

MR. DEPUTY-SPEAKER: Now Shri 
lewis to speak. 

(interruptions) 

SHRI A. CHARLES (Trivandrum): We 
on this sid. of the House ••• 

MR. DEPUTY-SPEAKER: I beg your 
excuse. Kindly bear with me. 

(Intem.pions) 

SHRI SOMNATH CHATIERJEE: Sir, 
he delivers under-arm bowling. He Is an 
under-arm bowler. (Interruptions) 

SHRI A. CHARLES: We on this side of 
the House are equally concerned about the 
press reports and what is now going on in the 
media. I my memory is correct, I will just 
remind them one important faclDr. When the 
National Front Govemrmtnt was in power, • 
the,. was an attempt made by the United 
Stalesto impose Super 301. And then it was 
Shri Rajiv Gandhi who vehemently reacted 
to that and said that we would not in any way 
surrender our economic right or any right to 
any nation. But unfortunately, an attempt is 
being now made to give a wrong message . 
that this Governmaht Is trying to surrender 
the economic sovereignty of this country. 
Sir, our Prime Minister has categorically 



451 Recent Developments 
in U.S. Attitude 

MARCH 13, 1992 ,fOwanfs India 452 

stated that under no circumstances, the 
Government will in any way surrender either 
the economic rights or any interests of this 
country. That is on record. (/nttHrUptlons) 
There is one more thing. Our country is a 
founder Member of the IMF, the World Bank 
and the GATT. We have every right to repre-
sent ourselves in all these forums and this 
Government is capable of doing that 

I request that a statement may be made 
by the hon. the Prime Minister clarifying the 
whole position. And we, on this side, cate-
gorically say that we will not yield to any 
pressure from any quarter of the world, 
whether it is the U.s.A. or Mr. Bush or any 
other big brother. We will certainly identify 
ourselves with all the Members of the House. 
Let us not divide the House. Let us be one, 
to face the great crisis that our nation Is now 
facing. 

We have to give a united message to 
the whole nation that we are one. But the 
attempt of the Opposition will only divide the 
House .lnd will give a wrong message to the 
nation (/ntenvptions) . 

SHRI BHOGENDRAJHA (Madhubanl): 
Sir, H you exclude me, I have no grudge. But 
how can you exclude the CPI party? 

MR. DEPUTY SPEAKER: I am calling 
one by one. Each political party should have 
their say. Even the ruling party also should 
be given a chance to have its say. According 
to the strength, two people from the ruling 
side have spoken and one each from Marx-
ists, Indian Communists, B.J.P., and an 
independent Member also was given a 
chance and he has spoken. 

(/ntenvptions) 

SHRI BHOGENDRAJHA: But you have 
excluded the CPt party. 

MR. DEPUlY, SPEAKER: Shri Bha-
gendraJha, youraltegation carries no weight. 
I am calling the names of every por~party 
member. It is not that as H I am ignoring 
anybody here. 

SHRI 9HOGENDRA JHA: Except CPI. 
You are following a correct principle. 

MR. DEPUlY SPEAKER: I am sorry. 
Kindly excuse me. H CPI member is not 
called, I will call now. Now, Shri Bhagendra 
Jha: 

SHRI BHOGENDRAJHA: MrDeputy 
Speaker, Sir, (/nttHrUptions) 

MR. DEPUTY SPEAKER: H there are 
any important aspects, you should tell it to 

. the House but you cannot take the entire 
House. Your subjects are also important. 
You shOuld bring it to the notice of the House. 
One subject cannot take the entire time of 
the House and also the time of the other 
Members. So, it is all in the hands of the hon. 
Members. Now, Shri BhogendraJha: 

SHRI BOGENDRA JHA: Mr. Deputy 
Speaker, Sir, this is a matter of exceptional 
gravity and importance. Now, new colonial 
offensive against India in a full pressure form 
is taking place; not on this issue orthat issue. 
The Dunkel's proposals, they are being 
implemented bit by bit, without accepting it. 
The Foreign Secretary has said in the U.S.A. 
that to the extent possible, they are imple-
menting it. This is a violation of the assur-
ance given in this House by the Minister that 
first it will be discussed in the House and then 
only the Government will take a s'.and. But 
the Foreign Secretary, Shri Dixit, inthe U.S.A, 
had openly violated the assurance given in 
this House. And this is a matter of privilege 
against the Foreign Secretary and let the 
Government clarify this. 

The second thing is that India was in the 
vanguard of the movement for declaring the 
Indian Ocean as a zone of peace. The United 
Nations adopted a Resolution for keeping 
Indian Ocean as a zone of peace. We were 
the leader of that movement, we are the 
voters of that Resolution In the UN and today 
under US pressure we are vioiating that 
commitment of ours. We are violating the 
commitment of ,this House, of this country 
and the Resolution of ti ... UN, through joint 
Naval exercises with th~ US in the Indian 
Ocean. 
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This is not just a formal matter, though 
formally also we have no right to violate the 
UN Resolution. We are never in favour of the 
American stand. We have no right to violate 
the unanimously agreed position of this 
country that Indian Ocean must be a zone of 
peace and then carry out Naval exercises at 
our door. We are a party to violating our own 
commitment and going against the interests 
of our own country. 

Besides that the secret Pentagon report 
mentions about the alleged hegemonic 
ambitions of India in South Asia. Now Presi-
dent Bush has almost corroborated it. This is 
an attempt to rouse, to provoke, to incite our 
fraternal and friendly neighbours against this 
country. 

In such a situation our Finance Minister 
argues on the basis of finance. He was 
arguing that foreign banks are better. I think 
tomorrow he may come up with a proposal to 
do away with all our nationalised banks and 
he can come with all the foreign banks. 
(Interruptions) 

Because this Government cannot 
manage our economy well, because this 
Govarnmenthas mismanaged the economy, 
bit by bit we are surrendering. Particularly I 
would like to say this because our Finance 
Minister and many others may not under-
stand that those of us who have fought for 
our freedom, we cherish it, we value it and 
when this is in danger through full-fledged 
neo colonial offensive, this cannot be toler-
ated. 

This must be m!lde a spacial agenda in 
this House and get ii.fully discussed. Before 
that the Government must not take a single 
step against our national interests in aecor-
dance with the commands of the US Govem-
ment either on industry or on economic 
policy or conduct joint Naval exercises. On 
all these issues, I would like to submit and 
request my friends on that side also to real-
ise the importance and stand together. 

SHRI E. AHAMED (Manjeri): I share the 
views given expression to by the other lead-

.ers of various parties. This is not a matter 
affecting one section of the people of the 
country. This is affecting the entire nation, 
this is affecting the self respect of this nation. 
This is high time forthe Govemment to come 

. out with a statement expressing the position 
of India to stand up with America. We cannot 
just live in this world under the wings of 
America or any other nation. We have our 
own policy, our own perspective with regard 
tothe Indian Ocean Zone. We are committed 
to keeping it as a zone of peace. Any power 
in this world who will come and interfere in 
these affairs will have to be told in plain 
language. 

My hon. friends Bhogendra Jhajl has 
been mixing this matter with that of the 
structural changes made in our financial 
policy. It is quite irrelavent. The financial 
policy is to tide over a difficult situation. But 
this is to be viewed politically. We have a 
policy being pursued right from the time of 
Jawaharlal Nehru and that shall not be sur-
rendered before any power in the world, let 
it be America or any other power. 

I request the hon. Minister on behalf of 
my party to come out with a statement de-
nouncing the Pentagon papers which has 
assumed a very great importance after Presi-
dent Bush has given approval to it. 

SHRI SAIFUDDIN CHOUDHURY 
(KaliNa): There are many others who would 
like to speak on this. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Yes, it is too serious. (Interrup-
tions) 

SHRI 'SAIFUDDIN CHOUDHURY: 
There are many other points. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABIAZAD): You 
do not want an answer? 

SHRI SAIFUDDIN CHOUDHURY: You 
pleased sit down for some time. You give an 
answer after all of us finish speaking on the 
Subject. 
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(/nr.trupt/ons) 

.. SHRI V. 'DHANANJAYA KUMAR 
(Mangalore): Sir, we have heard enough 
about the threat being posed to the sover-
eignty, unit and 'integrity of our country from 
outside. I am drawing the attention of this 
House to such a threat being posed from 
within the country also. Recently, in Hubli, 
some prominent citizens, including a large 
numberof people, hoisted the nationaJfIag in 
the Municipal Corporation Maidan situated 
in front of Kiltur Rani Chennarnma CiR:le. 
Within Minutes, some police officials show-
ing total disrespect to the national flag and In 
utter disregard tothe nationaJ ethos removed 
the national flag and they just threw it aw.,. 

This Is a very serious matter. From 
within the country also, a very strong threat 
Is being posed to the unity and integrity of the 
country. I would Oke the Govemment to 
Immediately take staps to see that such 
erring officials are kept under suspension 
and an inquiry is instituted by the CBI. TIae 
Govemment should come up with a state-
ment. 

[Translation] 

SHRI NITISH KUMAR (Barh): Mr. 
Deputy Speaker. Sir. today han. Shri Rabi 
Ray has raised an· issue that President 
George Bush had supported the Pentagon 
proposal in connection with taking action 
against India if it does not sign the N.P.T. Our 
Prime Minister has said in Mauritius that he 
would not sign the N.P. T. A special situation 
has arisen out of it. America Is trying to 
threaten us. I would like to ~ to the 
Minister of External Affairs of Govarnment of 
India that the U.S. Ambassador should be 
summoned in the Ministry to Extemal Affairs 
and told that India will not yield to the U.S. 
attitude at any cost Otherwise it will be taken 
that the Prime Minister says somethings and 
does some things other be~ind the curtain 
which might tantamount to connivance. 
Bhogendra Jhaji has rightly said. Manmo-
. han Singhji isdoing something or the other in 
the economic field and now it seems tIlat he 
has surrendered before America In dlplo-

matic 8nd political apheIw. H not, • he has 
the slghtest regard for the freedom and 
sovarelgnty of India, then the U.S. AmbD-
sador should be caJIed in the Ministry of 
External AffaIrs and told clearly about our 
policies that we are not going to bow down 
before them at anytime and in any situation. 

[EngIsh) 

SHRIMATI MAlINI BHATTACHARYA 
(Jadavpur): Sir, we have been saying for a 
long time that Carta and Dunkel are just two 
faces of the same coin. The recent meeting 
between our Foreign Secretary and the US 
Trade Representative has made this very 
clear because we see in Dunkel draft one of 
the most controversial issues is the issue of 
Intellectual property rights. And It Is precisely 
on this issue that the US Trade Representa-
tive has been trying to pres.urise our for-
eign Secretary. Unfortunately newspaper 
reports, shOw that the response of our For-
eign Secretary - representative of our Gov-
emment - has been an extremely weak-
kneed approa:h. 

I would demancJ from the Government a 
statement darifying: (a) whether Ms. Carla 
Hills has sought that investigation under 
Special 301 win be revived unless India 
quickly comes to a compromise on matters 
related to trade. intellectual property rights, 
etc. Secondly, weIVDuid Ike to knowwhethar 
or not our F=orejgn Secretary, hae said that 
the Indian delegation in Geneva will work 
with the US delegation to narrow the differ-
enceS on certain iss,," and reach compro-
mises wherever It is possible. What is this 
narrowing of differences we would like to 
know? I would also Ike to know whether it 
has been said by the Foreign Secretary that 
they are working with the US delegation to 
come to an agreement within the framework 
of the Dunkel draft and that to reach any 
compromistt outside the Dunkel recommen-
dations would be diffICUlt. Sir, this would be 

, in direct contravention to what has bean 
promised to us on the Floor of the House by 

. the Commerce Minister himself. This is a 
very serious matter and so, we want a stat&-
merit from theGovemment on these apecilic 
questions. 
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SHRI RAMESH CHENNITHALA (Kat-

tayam):Sir, this is a rnalhtrofgraatconcem. 
It is reported In tIM Preas today that ~. 
Carla Hills hasthrealenad lncIaand also our 
FoJaign Secretary, as per n8Wlp8p8l' ra-
ports, was expressing his h'_'IBISnass.Mrs. 
Carla HDIs has rnentionecI about Super 301. 
Indian Ocean win be a zone of Peace whk:h 
is our commitrneht .-rid W8 cannot c0mpro-
mise on that. Our honooJrabIe Prime Minister 
has very wen explained our position on the 
floor at the House. For the last th .... to four 
days, Membars at the 0pp0sIi0n have been 
expressing their concern regarding Penta-
gon !'8f)Ort and other things. I request the 
Government to oome forward to clear this 
suspicion so that the picture becomes clear. 
It is because one newspaper is reporting 
entirely different from another newspaper. 
So,I request the Government and the exter-
nal Affairs Minister to come forward with a 
statement so that the reality at the facts can 
be pI8ced liefore the House and the Nation 
should know about that (lntemlplions) 

[Translation] 

SHRI DATTATRAYA BANDARU (88-
cunderabad): Mr. Deputy Speaker, Sir, the 
Ganesh festival in Hyderabad city at Andhra 
Pradesh ••• (IntetrUptions). 

[English] 

SHRI SOMNATH CHAnERJEE: We 
shall certainly hear f,on. friends who have 
got other important issues also to raise. But 
if It comes in between, Sir, then the whole 
discussion .,ill derail. 

. (Interruption) 

MR., DEPIJ1Y SPEAKER: Somnathj~ 
he ~ not expect any reply from the Gov-
ernment. He just wanta to bring the matterto 
the notice at the Government. 

SHRI SOMNATH CHATTERJEE: But 
afterwards. (Int~ns) 

SliRI E. AHAMED: SIr, we would .. to 
hear from the Govenvnent first. (.."..,.,. 
fions) 

SHRI MANORAJAN BHAKTA: Sir, the 
Minisl_wants to respond. L.at him raspond. 
(~) 

MR. DEPUlY SPEAKER: It is true that 
this is really a very important subject and 
many Members want to participate in this 
debate and want to col'llribul8 their views. 
but, at the same time, it will take them pr0ba-
bly. When the Minister has rapIied, one or 
two Members may aIao &ka to ask questions. 
So, can W8 come to a conclusion? 

(Int."".,oons) 

SHRI E. AHAMED: Sir, let the hon. 
Minister make a statement and then, the 
subject win be over.(lntetrLfJlions) 

MR. DEPUlY SPEAKER: Mr. Fernan-
des, Mr. Somnath Chatterjee, Mr. Salffudin 
Chowdhury and Prof. Nirmal Kanti Chatter-
jee want to make their contributions. What I 
wish to say is that there are some other 
Important matters from ottterMembars' point 
at view, who have come to the office before 
10 0' Clock' and given notice~ Their notices 
are also listed here. 

SHRI NIRMAL KANTI CHATTERJEE: 
They can mention those points after the 
discussion on this topic ~ over •• 

MR. DEPUlY SPEAKER: How can you 
come to such a conclusion? You have al-
ready spoken on this and others also wanlto 
spaak. ••• 

(lntem.ptions) 

SHRI NIRMAL KANT! CHATTERJEE: 
We haVe already expressed our concern. 
This malter is agitating us to such an extent 
that many others also wish to exprass their 
concern. Then, W8 want to the MInister to 
make a statement. 

MR. DEPUlY SPEAKER: I agree with 
you one hundred per c8nt. Can we come to 
this understanding that when the Minister 
answers, whether you are satisfied or not, 
you should not make any further submis-
sions? 
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SHRI SOMNATH CHATTERJEE: Sir, 
weraquastyouto aIowthose Members who 
wish 110 express their concem over the US 
interference. When that subject is over, let 
other hon. Members raise their issues. I 
hope the Han. Foreign Minister has been 
pennlltedto make a statement by Carla HiDs. 
This is a very serious matter. Rrst allow 
those who wish to speak on this issue. The 
others may be aJIowed later and we assured 
our attentive presence. (IntBmf'lkms) 

MR. DEPUTY SPEAKER: Vour physi-
cal presence is very much here and there is 
no doubt about it. Butthequestion iswhether 
they could get time to speak. 

SHRI SRIBAUAV PANIGRAHI (Deog-
arh): There should be a statement from the 

. Govemmenfsside. How many more people 
want to speak? We all expressed our con-
cem about it. Please see that the malter 
stands at rest. 

MR DEPUTY SPEAKER: Mr. Panigrahi, 
many people from your side also have sp0-
ken. They want to speak. Please sit down. I 
hava called Mr. George Femandes. 

[ TIBIJSIation) 

SHRI GEORGE FERNANDES (Muzaf-
farpur): Mr. Deputy Speaker. I would Ike to 
submil two points regarding the matter which 
is being discusaed in the House just now. 
FIrStly, we don't know whether there is a 
clearcut~n policy and defInce policy in 
the country. During the last few days, we 
have found two types of reaction of Govern-
ment on this issue. On the one hand, Gov-
ernment is silent over the provocalive news 
Items that are being published In newspa-
pers regarding statements of Ms. Carla Hills 
and the Pentagon Schemes for this country. 
On the other hand, Government has issued 
a stalernent that joint naval exercises of 
indian Navy and the American forces would 
be organised In the indian Ocean. See how 
the Govermient is playing a dual roIe • .on 
the one hand plans ar. being made to d. 
sboJthe fabric of this coUntry and the whole 
House is agitated over It and on the other 

hand, Govemment says that it would take 
the House Into confidence in aD malters. This 
means they would continue with their own 
plans. The plans of joint exercises with their 
forces ab1l stand. A few days back ~ top 
brass of indian forces paid a vIstl to America 
and today an announcement has been made 
that the Defence M"misterwould pay a visit to 
the country in the first week of next month. 
We are at a loss to understand whether this 
country Is becoming a colony. Our Prime 
Minister is enraged when such questions are 
raised but we would Ike to enquire whether 
everything else has been settle and only an 
announcement has to be made to this effect. 
What is the dignity of the House if we cannot 
seek infonnallon regarding the policies of 
the country. Where shOuld we discuss such 
issues of national importance as the defence 
and foreign policy of the country? 

Mr. Deputy Speaker, Sir, we wanted to 
raise this issue on Monday and I had given a 
notice for it today. But I could not help myself 
because yesterday a newspaper carried an 
Interview and news report with photographs 
of Genaral Rodrigues on three pages. The 
newspaper had announced that the second 
part of General Rodrigue's interview would 
be to published today. We want to know from 
the han. President since he is supposed to 

. be the chief of the Indian troops of the 
defence services as ~ how the Chief oJ the 
Anny staff, General Rodrigues has given an 
interview of about two hour duration to a 
newspaper 'The Pioneer'. In that publication 
the Chief of Almy staff says "Good govam-
ance is our business as weir. In the two hour 
interview he has not said whether he is 
speaking on behall of the Govemment. He 
has no right to make statement In publ"lC. Pt. 
Jawahar LaI Nehru had dismissed General 
Thimayya for a passing a cursory remark. 
Today General Rodrigues is chaHenglng the 
Govemment and the neighbours. Irrespec-
tive of the relations we have with Russia, 
China, and America he has called them 
bandicoots. 

(Englsh) 

V",hehascalledthesethreecountr!es 
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as bandicoots. Commenting on the moveto 
rope the three inajorpower, USA, China and 
Russia, into. a regional non-proliferalian 
agreement, General Rodrigues wondered 
about the role of these three bandicoots. 
"You have two protagonists and thr .. Su-
pervisors. Are they supervisors or are they 
part of this whole arr."gementT' 

( Tl8IJslation] 

Now China has becol"le a bandicool, 
Russia has become a bandicoot. Hon. For-
eign Minister is making untiring efforts to 
Improve country'- r£'lations with these coun-
tries and these countries are being labelled 
as bandicoots ~the Chief of the Army Staff. 
(Interruptions) 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN MINISTRY 
OF LAW, JUSTICE AND COMPANY AF-
~AIRS (SHRI RANGARANJAN 
KUMARAMANGALAM): Mr. Deputy 
Speaker, Sir, I would like to know whether 
the han. Member has authenticated that 
interview from the newspaper. 

SHRIGEORGE FERNANDES: Yes, Sir, 
I aunthenticate it 

SHRI RAM KAPSE (Thane): Sir. the 
interview appeared yesterday in the Pio-
neer. Today, there is no contradiction nei-
ther from the Government nor form the 
General himsatf. So, all these technicalities 
will not help. 

. SHRI GEORGE FERNANDES: Let us 
not worry about it. I am prepared to authen-
ticate it. (/nt9lTl.pfions) 

[T I81Jslation] 

Mr. Deputy Speaker. Sir, I would re-
quest my friend Shri Rangarajan to take a 
serious view of this issue. If this is not taken 
seriously I chaUenge "language used by 
the General •••• (~ The second 

part of the interview was 110 be publshed 
today. 

(Englsh) 

It h .. been mentioned: 

"The excerpts from two hour inter~ 
view granted by the Chief of Army 
staff General S. Rodrigues 110 Ram· 
Indar Singh, the second half will be 
published 1Dmonow": 

( TlalJslation] 

It had to be published today, but it has 
not been done. This means that the Ministry 
of Defence has taken some action in this 
regard. I am glad that that the Supreme 
Commander of Armed Forces i.e. the han. 
President has taken a serious note of it. We 
are happy that Government has banned the 
publication of the second part of the inter-
view. But at the same time, we wanted to 
know the whole view, the General had in his 
mind while giving the interview. 

Mr. Deputy Speaker, Sir, I would submit 
that we are not frightened. We have fought 
dictatorship. But we are appnthensive about 
the further of this country because for the 
first time the General who is Chief f Army 
staff has challenged the political decisions. 
He says what elae could he have done in this 
regard. In reply to the previous .question he 
has said: 

[English] 

Pakistan is a minor irritant. 

It is a half page interview. 

"Question: How serious a threat 
does Pakistan appearto 
be1Dday, afterthe8V8ntS 
of the February 11 
march? 

Answr: As a professional I would 
say ..,.,.,eral. . 
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Question: Pakistan is peripheral to 

our security concerns? 

Answer: Yes, It is an irritant, but 
the point is it is an irritant 
I could do without. 

Question: Isn't that a little bit of 
over confidance? 

Answer: No its a professional 
anaIysis.-

-I am not overwhelmingly bothered 
about whatever he tries to do. He 
meaning 'Pakistan'. His problem 
very simply is that he sees me as 
being central to his security con-
cems. And as far as I am con-
cemed I don't see him as central to 
'mine.· (/ntem¢ons) 

MR. DEPUTY SPEAKER: Don't read it. 

SHRI E. AHAMAD: It is important. It has 
to be quoted. 

[Tnmslation) 

SHRI GEORGE FERNANDES: Mr. 
Deputy Speaker. Sir. how wi. the House 
know about it. This news item was published 
in the newspapers yesterday. I had talked to 
my friends in the House and we had decided 
not to raise this issue today because we 
wanted to go through the entire interview -
the lalter half of which was to be published 
today but that was not published today and 
I think It was done at somebody's instance. 
That is why the need to raise It arose today. 
When he was asked whether JKlFs entry 
into Kashmir was a very serious matter, the 
General replieCi that the matter was not seri-
ous by any means and that he had not 
deployed even a single jawan. When the 
journalist asked him: 

(EngIsh) 

"Question: When the Foreign Sec-
retary calls in aU the edi-
tors and tels them Paid-

stan would try to start 
civH strife in Kashmir ••••• 

Answer; From our point of view. It 
is a very basic question •. 

Question: How do you say the ten-
sion was created by the 
media? 

Answer: Because you made such 
a song and dance about 
what was going on. if it 
had blown up I would 
have had to be in battle 
bcations. I wasn't de-
ployed.-

[Translation1 

This contains the mysterious informa-
tion given by C.lA to the Indian Govem-
ment. it also cantains extracts from the intel-
ligence report fumished by America to the 
Indian Government. It is the responsibility fo 
the Govemment to make public the informa-
tion fumished by America and the General 
cannot do it. The General did not have the 
right to publicise the intelligence raports 
regarding Pakistan and other neighbouring 
countries. 

Mr. Deputy Speaker, Sir, we are wor-
ried, the way in which this discussion is 
proceeding. On the one hand, naval exer-
cises are underway with America and on the 
other hand the General is saying that Amer-
ica is running this country. , am not saying 
this but these are his words. 

His opinion about the Pakistan leaders 
is worth hearing but I will not quote it here. 
However, what he thinks about his own 
country is that •••• (lnterlUptions)..... . 

Headline is different. , would like to tell 
you what he said in that 
interview •.•. (IntenLf'lbns) ••••. Please listen 
to my concluding sentence. I am c:oncIuding. 
He said he wOuld nu:-aiwhat he says to his 
forces deployed in· Assam, Kashmir and 
Punjab that ..... ( Interruptlons) ....• 
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[English] George Fernandes. He has a right to speak 
on that. 

SHRI MANORANJAN BHAKTA: Sir, he 
is going in for a fuD discussion. This is not a 
discussion. An important issue raised by 
soma other Members is diverted by him. He 
shouldgivenotlcaforthis •••• (/ntenuptiJns) .•••• 

SHRI GEORGE FERNANDES: It reads 
as follows: 

-H Pakistan was not the country's 
.centra.1 security concern then what 
was?' 

This is the reply: 

C Just as national security had b&-
come everybody's concern, so also 
"good goveranee is our business as 
well: 

[Translation] 

The Army and the General is taking 
responsibility of governance of the country. 
Therefore, we lUge that the General should 
imm!KIiately be relieved of his duties. We 
want to make this demand in this House. It 
should be unanimously agreed inthe House. 

SHRI SRIBALlAV PANIGRAHI (Oea-
grah): He cannot do Ike this. 

SHRI MANORANJAN BHAKTA: He 
should give a proper notice. What is this? He 
is making an election speech. (1trt«ruptJons) 

SHRI RAM KAPSE: The Defence Min-
ister should come to the House and make a 
statement about this interview. The inter-
view is horrble. We want that the Defence 
Minister should come to the House and 
make ~ statement what the Defence Ministry 
has done about this interview, if necessary? 

DR. KARTIKESWAR PATRA 
(Balasore): The news which he is reading is 
not authenticated. 

SHRI RAM KAPSE: Yesterday it ap-
peared; and it was authenticated by Mr. 

THE MlNlSlER OF PARUAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAO): I 
think, Mr. George Farnandes has already 
said that he had already authenticated it. 

SHRI SOMNAlH CHATTERJEE: I am 
. sure, aH sides of the House agree that this is 
a very aarious malt8r; just cannot be ignored 
orwish8daway.ltakaltthatthehon. Foreign 
Minister has been pleased to come hera in 
view of the discussion that is going on in the 
House. I am sure, he is also feeling vary 
disturbed as to the activities of the Foreign 
Secretary that are going on. What is the 
truth? I hopayou have been infnrmedthrough 
the USA Agency as to what is the truth. 
Therefore, I would expec:tthatthis should not 
be treated as a partisan matter when the 
count,,'s sovereignty is involved. And I am 
sure, like our young friend Mr. Ramesh 
ChennithaJa, there is a section of this House, 
I hope so, a section in the Tre8Sury Benches. 
who was feeling disturbed about it. 

I had raised during my speech on the 
Presidenrs . Address, a question on joint 
exercises, military axeroises. naval axer-
cises. The Iton. Prime Minister in his eupho-
ria about the possiJI~ outcome of the result 
of the voting, ignored a1: these points in his 
reply, because he was keen to prove that 
economic aoveraignty, according to his per-
ception, was there. But, today. in spite of the 
clear assurances given by the Commerce 
Minislarthat no decision will be taken on the 
Dunkel's proposal Without a prior discussion 
In the House, the Foreign Secretary goes 
there and makes commitment, 

So far as Super 301 is concemed, we 
are openly threatened that we must c0mpro-
mise on what terms, on our terms, but on 
their terms.; ~ naval axercises are jointly 
going on. . 

SHRI MANORANJAN BHAKTA: Not 
going on as per newspaper report. 

SHRI SOMNAnt CHATTERJEE: Mr. 
ManoranjanBhaktahasbeoomedeshbhakta 
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at last. Therefore, he is saying he is correct-
ing me rightly I hope so unless it is going on. 
This is a matter, we feel thai this House, 
which is a supreme body in this country, 
should be taken into confidence at the first 
instance. 

When a news like that comes out in the 
National Press, I feel it is amazing that the 
Govemment does not respond on its own. 
They could have been here at 11 A.M., latest 
12 P.M. to make a statement that such a 
news is coming out; this is the true position. 
This is the true position. We are .In inde-
pendent country. I hope you still recognise 
that it is an independent country. What is 
. happening with regard to economic sover-
eignty and political sovereignty. our Defence 
secrets, joint exercises, pressurisation by 
Carla Hills, and this surrender on Dunkel 
proposals, A General is behaving as if he is 
the Govemment of Indial What is happening 
in this country? ThiS is not a routine matter. 
As I said earlier, do not treat this as a routine 
matter, not to be dealt with casually. there-
fore, I would hope and expect that the For-
eign Minister will make a statement today 
immediately and the Defence Ministershould 
also come to dispel the doubts in the minds 
of the hon. Members here. This is a matter 
which we cannot allow to be ignored or just 
passed away, or wished away. We cannot 
allow this. We must have a salisfactory reply 
before - you will appreciate - any other 
business can be taken up. The Railways 
have gone. h is aU derailed. Let us have this 
first 

SHRI SAIFUDDIN CHOUDHURY 
(Kalwa): Apart form aU that has been said in 
regard to the U.s. interference, anoltMlrpoint 
that has come to our notice today Is the 
surveillance of Indian Coast by the U.S. war 
planes. That has been admitted by their 
Marine Commander thai they were surveR-
ling the ~ that was carrying, according to 
their report, nuclear missiles to Iran from 
North Korea Everybody knows that. But the 
point is that we are not supporting some 
country giving nuclear missiles to Iran. The 
point isthatwhal powerthe U.s.A. has got to 
put up surveUlance on our Indian Coast? 

-expunged as ordered by tf!e ~air:_: .. 

With whosepermission has that been done? 

Another very important point is, J de-
mand that we cancel this Naval exercises. 
Now the Foreign Secretary has said that, 
"Where it will be held we do not know; 
whether it .will be in the middle of the Indian 
Ocean-. it should be Indian coast. 

Now, our Prime Minister is in Mauritius. 
What is the sentiment of the Mauritius Gov-
emment in regard to throwing out the U.S.A. 
from Diego Garcia? Now he is there and the 

. news item is coming that we are going to 
have joint exercises. I demand that this must 
be cancelled forthwith • 

SHRI SYEO SHAHABUDDIN (Kishan-
ganD: I will take haH a minute only. As Shri 
George Fernandes was speaking my mind 
went back to the days when Ayub Khan 
acquired power and finally Martial Law was 
imposed in Pakistan. . 

He talks in terms of this most obnoxious 
pronoun, ."",., 

., know what is good for the country. I 
shall do what is good for the country.- I think 
that this demand has gOt great merit and I 
would suggest to the Government to con-
sider with almost seriousness and gravity 
that such a man should not be in a position 
of power. Such a man must be dismissed 
today, if the country is to be safe. This is what 
I want to say and therefore I would say that 
the Govemment must take notice. Here is 
something surprising. He has said all this 
after his visit to the Pentagon. Therefore, I 
see a connection. Here is an American plan 
to penetrate India's defence, to impose 
hegemony over the area, and.here is a man 
who is prepared to take up a role. This man 
if he acts, and when he acts will not be acting 
on his Own but as a·· 

·*This is why he must go. 

SHRISUDARSHANRAYCHOUDHURI 
(Serampore): what is disturbing is the role of 
the Foreign Secretary to go beyond the 
professed parameter of the Government of 
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India's foreign policy. His M1Ifs-faccon the 
question of the Five Nation Conference on 
South Asia's Nuclear Weapon Free Zone. 
He is telling that th Conference will not be 
held now but the possbility of holding such a 
conference is not totally rejected outright. 

MR. DEPUlY -SPEAKER: Now, thehon . 
. Minister. 

SHFU 5UDARSHAN RAYCH-
OLiDHURI: The Foreign Secretary has told 
that the entire concept of the Indian Ocean 
being a zone of peace is a nebulous concept. 
Will the Government of India reconsider their 
earlier stand? This is my question. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): I just want to place on 
record my opinion that it is very unfortunate 
that such comments are made against In-
dia's Chief of Staff who is not here to defend 
himsen. (/ntenvptions) 

SHRI RAM VILAS PASWAN (Rosera): 
The Govemment is here. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINts-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARANJAN 
KUMARAMANGALAM): He said ··tt is ter-
minology. They may refer to the Press state-
ment which has been authenticated by Shri 
George Femandes. 

13.00·hr .. 

But they cannot call a man-. You can-
not call a man names. I am sorry, Sir. There 
is a parliamentary procedure; there is a par-

.Iiamentary etiquette. H you want to refer to 
his statement, you can do it after authenticat-
Ing it Ike what Mr. George Femandes has 

. done. But. to say that he is a·· 

**Expung8d as ordered by the Chair. 

case and other such comments against 
an individual of this type is nOt correct. And 
that, Ithink. should be removed ••••. (interrup-
tions) 

SHRI GEORGE FERNANDES: He is 
. not an individual; he is inctiarge of the Indian 

Army today ••••• (lntenvptions) 

[Translation] 

He gets his salary from the consolidated 
Fund of India and this house approves it. 

[English] 

SHRI RANGARAJAN KUMARAMAN-
GALAM: You do not call him a "Do you have 
a medical evidenCe to that effect? •••• (Inter-
ruptions) 

SHRI ANNA JOSHI (Pune): You are 
worried about one gentleman and not both-
ered about others ..... (lntenvptions) 

SHRI RAM KAPSE (Thane): We wanted 
your reaction on whatever he spoke here. 
The Defence Minister owes an explanation 
to the House. We demand a statement on 
this .•. (lntemlptions) 

SHRI CHANDRA JEET YADAV 
(Azamgarh): Sir, I am on a point of order. 
Two very important points have been raised. 
Though both are separate, they concern the 
sovereignty and security of our country. One 
point which we were raising earlier is about 
the U.S. pressure. The Foreign Minister is 
here. He can make a statement or say 
whatever he wants to say. But. Mr. George 
Femandes has raised another important 
point. The State Minister for Defence cannot 
just wish thiS away by saying this much that 
because the Chief of Army Staff is not pres-
ent in the House the Members cannot raise 
this issl,l8 here •••.• (~nfeI'rupfions) 

SHRI RANGARAJAN KUMARAMAN-
GALAM: That was not what we said; Mr. 
Deputy Speaker, Sir, if you kindly aRow tor a 
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minute I WIll clarify .•.• (lntBITlf1Ibns) 

SHRI S. KRISHNA KUMAR: the insinu-
ations and observations made against the 
Chief of Army Staff are unfortunate ••••• (lnter-
tuptbns) 

SHRI CHANDRA JEET YADAV: A very 
basis issue has been raised by Mr. George 
Fernandes pointing out the attention of this 
House towards a statement, towards an 
interview of the Chief of Army Staff, which is 
unprecedented in free India. On basic is-
sues, he makes observations, which not 
only concems our sacurity but it concerns 
our relations with other countries also. It is a 
very serious ;ssue, which has been raise 
there. Now the Minister cannot just wise 
away this issue by saying that it is very 
unfortunate that that person is not present 
here and therefore we cannot raise this issue 
here. tet the Minister bring to the Hollse the 
full inteMaw.let him make a statement. We 
will not make any statement against the 
Chief of Army Staff. Let him come before this 
House with a full interview, which has been 
given by the chief of Army Staff, which con-
cems with our major policies of our country. 
And no Chief of Army Staff -I am not naming 
a person - has a right in this country to 
express his opinion on the issue which con-
cerns our sovereignty and also the reiations 
with other countries •••• (intetrUpliDns) 

MR. DEPUlY SPEAKER: It is already 
one O' Clock. Kindly hear me. The under-
standing was that - as Shri Somnatilji has 
. sale! - one or two persons would participate 
in this debate and express their opinion and 
afterwards the Minister will say whatever he 
wants to say. Eve'\fbody has expressed 
their feelings and annoyance over it. There 
are other Members who have given their 
subjects for raising them. probably some of 
the Members may not have heard what is 
going on In the l..obby. Some of the Members 
are feeling that injustice is done too them 
and are annoyed because their stbjadS 
have not come up for diSCUSSion; and av-
erytirnetheir subjacts have bean postponed. 
Probably you must have heard how some of 
our hen. Members are taking .••• 

(~) 

SHRI SRIKANTA JENA(Cuttack): Sir, 
aU secIians of this House are interested in 
this subject. This is not a question of any 
particular Member not baing able to make 
his submission. 

SHRI RAM VIlAS PASWAN: This is a 
very important issue, Sir. Those who want to 
speak on this. please allow them. 

MR. DEPUTY SPEAKER: It is an impor-
tant subjecllt is a matter concerning the 
entire nation. But If everybody wants to par-
ticipate in it .• where is the time at our dis-
posaJ? 

SHRI E. AHAMED: Let us hear the 
views of the Government. Sir. 

THE MINISTER OF RAILWAYS (SHRI 
C.K.JAFFER SHAREF): TheMinisterwants 
m say something. Why don't ~IOU listBn to 
him? 

SHRI RABI RAY(Kendrapada): I am on 
a poil1t of order, Sir ... ( lnt9nuptions). 

MR. DEPUTY SPEAKER: Rabi Ray Ji, 
during Zero Hour. where is the question of 
point of order? 

[ TransJationJ 

SHRI RABI RAY: My. Poirrt of order is 
that it is a very serious issue • 

[English) 

MR. DEPUTY SPEAKER: The c0op-
eration from the hen. Member is absolutely 
essential. Otherwise we cannot carry on th9 
House. 

[TtanSlaOOn) 

SHRI RABI RAY: Mr. Deputy Speaker, 
Sir. perhaps I would not have stood once 
again if Shri S. Krishna Kumar would not 
have stood upIO speak. I would like to point 
out that the matter raised by Shri George 
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Femandea is noI a thing to rajDica. In fact 
when _ .. concemad about something 
_ .. apprahenaiva aboutthe~ dthe 
country, .... about the violation of 
ConeIIutionaI provi8iona, and such utter-
..... by peraOna holding high offices is not 
an 0Idinary matter. Shri P.R. Kwnaraman-
gaIam wanted to objacI but I am not quoting 
anybody. I agrae will Shrl George Fernan-
des who has raised this matter and would 
like to add thai in our constitutional structure 
ills the civil authorities and not the military 
auIhorIties who taka political decisions. This 
is the characterilllic of our Constitution. I am 
really anxious aboUt the matter and would 
like Shrl KrIshna Kumar and their Cabinet 
Minislers totake It seriously. Perhaps, forthe 
first time the Commander-in-Chiaf of the 
country has made such an alarming slate-
menllf he had not spoken I would not have 
mentioned It. I would only say that Shri 
Krishna Kumar should not make a statement 
and leave thetechnical point to be explained 
by Shri Kumaramangalam as the person 
concerned is not prasent in the House. I 
ag .... that his name should not be men-
tioned ..• 

[English] 

SHRI RANGARAJAN KUMARAMAN-
GALAM: Sir,let mecfarify. what I objected to 
was not the th8 raising of the issue, what I 
sp8cif1Cally abjecled to was calling a per-
sons a MThat is all. That I think should not go 
on record. You cannot make a comment like 
that about any individual which cannot even 
be replied to. 

[TtanSIaIion) 

SHRI RABI RAY: I agr.that his name 
shckJld not be mentioned. 

(Eng~ 

SHRI MANORANJAN BHAKTA: Sir, I 
demand that these words should. be ex-
pungid·fIam .. proc_dillgs. 

MR. DEPUTY SPEAKER: If any parlia-
mentary words are used, they will be exam-
ined and they will be expunged. 

(Tnrns/alhn) 

SHRI RABI RAY: Mr. Deputy Speaker, 
Sir, it is a very serious issue. Let us not 
embroil ourselves into a controversy and ask 
Shrl Krishna Kumar to make a statement 
after due deliberations so that we ara con-
vinced and satisfied. 

PROF. PREM DHUMAl: Mr. Deputy 
Speaker, Sir, a very important matter has 
been raised'in the House and I agree thatthe 
name of a person who is not present to 
·defend himself should not go In the proceed-
ings. However, If we do not uphold the su-
premacy of the House within the framework 
of rules what will the further generation say? 
The Chief of Army is making a political state-
ment and it has been published in yester-
day's newspaper. It is a very important matter 
but not clarification has come from the 
Govemment side and the Government has 
not taken this matter as seriously as it should 
have. The Govemment did not say even a 

. single word on it until a hue and cry was 
made in this House. I would also Uke to point 
out that this same gentleman whom I would 
not like to name, had visited Punjab on an 
earliAr occasion and had given a political 
statemert.lf Government allows such things 
to happen again and again the same wam-
ing will come from army as is given by army 
officers in other countries. It is a question of 
governance of the country. He sad that 

[EngDsh) 

Good goveranee is our concem. 

[Translation] 

One more warning has come from him 
stating that a particular official should be 
removed. Now the Government ahouid give 
a cIeai statement abcU it? Why -is it siIanI? 
(~ 

, ",;. 
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SfiRI RAM VILAS PASWAN: Mr. Dep-
uty Speaker, Sir, first of alii would rlke to say 
that we have great faith in our army and no 
Member of Parliament of any side have any 
doubt over the patriotic zeal and bravery of 
our army. All of us have different fields, of 
work, and we shou,ld all do our duty. The 
Judiciary does its duty, the army and the 
administration per form their duties and if 
there is any interference, then it is natural 
that the parliament and its members may 
feel annoyed. This matter relates to an inter-
view. This parliament is sovereign and if the 
parliament is sovereign, then it is the respon-
sbility of the Chair to safeguard its sover-
eignty. I would like to say that if the Govern-
ment had been even a little conscious of its 
responsibilities. as it was published in yes-
terday's newspaper, either the Government 
would have contradicted it or the Govern-
ment could have refuted the report pub-
lished in the newspaper. But from the inter-
view which has been published. it appears 
thatthe Government is very much concerned 
about it. Even if the Government has taken 
some action in this regard, we would like to 
know as to what action the Government has 
taken and if this interview is correct, if this 
interview has been given by the Chief of 
Army Staff, then Ifeelthat ....... •• ...... and it is 
the responsibility of the Government to clar-
Ify it. 

StiR\ SR\BAlLAV PANIGRAHI: Sir, 
kindly ask whether anybody from the Oppo-
sition has been left over, so that they could 
be given time! Injustice has been done to this 
side. We protest. (Interruptions) 

MR. DEPUTY SPEAKER: I will obey 
your order Panigrahiji. 

(Interruptions) 

SHRI MOHAN SINGH (Deorja): It is not 
only they wllo' are concerred with it. There 
are many members on this side ••.• (/nterrup-
tions) . 

··Expunged as ordered by the Chair. 

MR DEPUTYSPEAKER:ldonot Ibto 
dis-satisfy Shri Sri)allav Panigrahi. If you 
want to speak for two minutes, I will give you 
time. 

SHRJ RAM KAPSE (Thane): He does 
not want to speak. He wants to comment on 
your beh~ur. 

SHRJ SOMNATH CHATTERJEE 
(Bolpur): He will give a lecture. 

MR DEPUTY SPEAKER: It is the job of 
the Chair to swallow pills. The Chair shall 
have to swallow all these pills. 

THE MINISTER OF STATE IN THE 
MINISTRY FO PETROlEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 

. KRISHNA KUMAR): Sir, neither my colleague 
Shri Kumaramangalam nor I have denied 
the right of the Members to raise this issue as 
such. But, J regret that certain observations 
were made against our Chief of Army Staff 
Who is very patriotic officer. Especially they 
mentioned that he is a •• (Interruptions) and 
that he has been set up by Pentagon. I 
request that the Deputy Speaker may kindly 
scrutinise the records and the words may be 
expunged. That is my request. 

MR. DEPUTY SPEAKER: The unpar-
liamentarywords used are already expunged. 

( IntflfTU/)tions) 

SHRI S. KRISHNA KUMAR: Shri 
George Femandes has raised certain issue 
quoting from a newspaper. There is no tech-
nicalobjection as such, there is no baron the 
Chiefsof any of the of the Forces or Generals 
from speaking to the press, there have been 
cases int he past. So, we will verify, in view 
of the importance attached by the Members, 
in views of the points raised here, the au-
thenticity of the report, we will have to look 
Into the contents and if any response Is 
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necessary on the part of the Government, it 
will be done at the appropriate time by my 
senior coneague. 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRIMADHAVSINH SOLANKI): Sir. 
the sovereignty. integrity and security of our 
country is uppermost with us just as the 
Members as well as Government, and we 
cannot allow and we would not allow in any 
manner the. compromising on this aspect. 
Sir. I have heard with great attention the 
views expressed and the concerns expressed 
by hon. members with regard to the security 
of our country. particularly about the news-
paper reports concerning pentagon. ! have 
only to say at this moment that our Foreign 
Secretary, who is in America has had d. 
tailed discussions with the various authorI-
ties of the United States in this respect, he is 
due to return today or tomorrow, and on 
Monday we will make a statement in this 
regard in this honourable House. 

As regards the issued raised by honour-
able Shri George Fernandes. I understand 
that the Defence Minister would be in a 
position to make a statement again on 
Monday or the next day. Thank you. 

MR. DEPUTY-8PEAKER: Now. Papers 
to be laid on the Table. 

(lntenuptions) 

SHRI GEORGI: FERNANDES: Sir, I 
haVe given notice of a motion of privilege. 

(/ntenuptions) 

SHR! SOMNATH CHATTERJEE: What 
about the Commerce Minister. Sir? We have 
raised a point on Dunkel proposals. (Inter-
ruptions). 

I am on a point of order. ! am on a point 
ofpqmety. (IntfHTLli;1tions). Sir, he hasgiYen 
as assurance that DUnkel proposal will be 
disCIl8SecI on the floor ol the Hous •• Sir. why 
does he not sPeak?' (lntetnpiolis). 

13.16hra. 

PAPERS LAID ON THE TABLE 

Notification. WIder AnrrI Act, 1950 and 
Coast Guard Act, 1978 

[English] 

THE MINISTER OF STATE IN THE . 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 

. THE MINISTRY OF DEFENCE (SHRI 
S.KRISHNAKUMAR): Sir.! beg to lay onthe 
Table:. 

(1) AcopyoftheNotificationNo.S.RO. 
11 (Hindi and English versions) 
published In Gazette of India dated 
the 15th February. 1992 regarding 
induction of women in selected 
btancheslcadresofthe Indian Army 
issued undersaction 12 of the Army 
Act. 1950. 

(2) A copy of the Coast Guard (Gen-
eraJ) Amendment Rules. 1991 
(Hindi and English versions) pub-
hhed in Notification No. S.R.O. 4-
E Gazette of India dated the 13th 
February. 1992 under sub-section 
(3) of section 123 of the Coast 
Guard Act. 1978. [placed in Li-
·brary. SHNo.lT - 15391921 

Explanatory Statement giving Reasons 
tor 1mmed .... 1y Llglslatlon by the .........,...I0Il of the People (Amend-

ment) Ordinance 1112 

THE MINISTER OF STATE IN MINIS-
TRY OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF STATE IN THE MINISTRY 
OF LAW, JUSTICE AND COMPANY AF-
FAIRS . (SHRI RANGARAJAN 
KUMARAMANGALAM): Sir. on behalf of 
Shri Vijaya Bhaskara Reddy. I beg to lay on 
Table an axpIanaIory statement (Hindi and 
English V8rsion) giving reasons for immedi-
ate t.giaIation br the .,.....matlon of the 
People (Amendment) Ordinace, 1992. 
(Placed In l.bwy. S-No. LT -1540192) 



THE MINISTER OF STATt: OF 'THE 
. MlNISlRYOF OOMUeftcE'(SIR P. CHI-
DAMBARAM): Sir. I beg to lay on the T __ :-

(1) 0) A COII'f 0I1h. An~ Report 
(Hindi and Engliah ".,.,.) 
of the Sparta Goods 'E.xP.od 
PromotIon'COunc:t~ . 
btheye8r'~ __ 
Audited Accounts. . . .'. 

(il) A copy of the ReviIIw (Hktdl 
and English wrsians) by the 
Govemmentonthewodcingof 
the Sports Goads 'Export Pr0-
motion CounciiJ. New Delhi, for 
the year 1990-91. 

(2) A statement (Hindi and English \ 
versions) showing reasons far de- '. 
lay in Iayi~ the papers mMiol ... 
at (1) above. [Placed in LInry. 
S .. No. LT -1541192]. 

(3) A copy of the Memorandum of 
Understanding for the ,... 1991-
92 between the Stale Trading 
Corporation of India limited and 
the Ministry of Commerce (Hindi 
and English V8I'8Ion8). ~ In 
l.hrary. S .. No. LT -1s.t2112] 

NotIIIcatIDn- under Dock ___ 
(ReguIdon of EnM»1oynwnt) ACt. 1" 

. and AnnuIII Report and RevIew on tile 
working of Cochln Port Tru ... CochIn 

for 1Il10-81 etc. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): SIr. I beg to lay 
on the Tabla: . 

(1) . ACOptofthe ..... lIt\nigi~I.Mid 
Dock -WoIkerS ~n' 0( 
•. .• ~ " . ~.:,.,·1 

Employm.nt) '.. . AMondment 
~. 1._ (Hindi_EngIeh 
..... ) ~.in·NatIIicaIicM 

NO. S.O. 13 (E) In G.-01 India 
dllldthe ... ........". '992 undir 
IiICIian 8A 01 the Dock ~. 
(Reg.d.tion of ~ .Ad 
1148. (Placed in lbaIy. ~ NO. 
L T -1543192) 

(2) . (I) A copy 01 the Annual Admlnj-
stratIon. Raport (Hindi and 
english versions) of the ~ 

. chlnPortTrust,Cochin.forthe 
year 1990-91 ICJgaIher with 
Accounts. 

(Ii) A cOpy of the RevIew (Hindi 
and English veraions) by the 
Govemmentontheworklngof 
the Annual Administration 
RaportoflheCochin PortTrust. 
Cochin. for1heyear 1990-91 

(3) A statement. (Hindi and English 
versions) showing reaaons far de-
lay in ~the papers mentioned 
at (2) above. [Placed in lbaIy. 
s..No. LT -1544192] 

(4) ACOpteachofthafollQwingpapers 

(4) 

(Hindi and English versions) under 
sutHaclion (2) of sac:tion 103 of . 
the Major Port Trusts Ad. 1983:-

(I) Annual Accounts of the New 
.ManPJOre Port Trust for the 
year 1990-91 together with 
Audit Report thereon. 

(Ii) , R8vlawbytheGovammenton 
the Audited Accounts of the 
New Mangalore Port Trust for 
the year 1990-91. • 

A statement (Hindi and English 
versions) showing ~.~ .... 

. .... in Iayi . the . rs inendDned -. -r.o .... ng papa ".~';' 
." at (4) .... {PlaCed in ......... J~. 
,. SNNo~lT-1~' .. -. 

.. -.., ... , .. :'. '.' 



...... r ......... a.it' ... _,_ 
CInnI EIiIIDIIIt ...... nac_,tM4 .. 

THE MltISTER· OF STATE IN 11E 
MINISTRY OF FIfANCE (SHAI D~ 
SItGH): Sir. on behalf aI Shri Rameshwar 
Thakur. I beg to .., on lie Table: 

(1) A capr each of NoIIicIIIiDns flam 
No. as.R. 19(E) to G.s.R. 25 (E) 
(Hindi and EngIiIIh ".,...) .... 
..... InGaaleaf lndIa.-...ctthe 3nf......,.II12..,.., ... .,. 
expIanaloIy memoraIldum ragani-
Ing exemption to ..... and con-
sumabIes of aIfice aqulpments 
when impaIIad into india for I.e bJ 
the UniIa in .. Export PlaceeBing 
Zanee. III SEEPZ, Cochin. NodIa, 
F ........... SpacllllGoidJewal-
letyCompiax. New DeI1i and ...... 
ellery UnIIs under 100 per cent 
EOUSchemefromthewhaleof1he 
duly of cusDns leviable tIw8an 
under I8CIiOn 159 of the CuI8Dma 
h1. 1982. tpIacad in Linry. s-
No. l T - 1'548192). 

(2) AcapJaltMNDttIicaIiDnNo.O.s.R. 
734 (El pubished in Gaz8lIe of 
India dated the 11th December. 
1991 tagalherwlh an expIanIdary 
memorandum seeking to provid8 
lhIIlin ......... wlhthegenend 
practice thai w_ pnwaIent at the 
IIIIevanl time. the duly ofaxdee 
andthespaclalduly of axcieewhich 
WIllI nat baing: levied on 'rawfaed' 
or 'slurry' and used captivelrln the 
manufacbnofC8lMfltcllnkar."" 
nat be required to be paid during 
the p8riDd from the 20th March, 
1980to the 17th May. 1990. under 
sub-aecIIon (2) of section 38 of the 
CenIraI Excises and SalAd. 1944. 
l"'-i In LInry. S .. No. l T -
1547192) 

. (3) . 'A t:IJ/(IJ of the Delhi SaIe8 T .. 
(SIIcDnd:Amel1dment) RuIaa, 1911 

, (Htndi .... ErVIIh YeNiDI.) pub-
, IIhId In N!dU6»n NO. F. 4 (22)1 

-.FIn (G) InGazalleof IndIadlled 
the 1l1l'i NowNnber. 1.1 under 
Mdion 12 of the DeI1i SaIe8 Tax 
h1. 1875. [Placed In Unry. s.. 
No.lT-1~ 

NoIIIIcHIIona under ~_ .,-
1lE M .. ISTER OF STATE IN THE 

MlNISlRYOFPARlIAMENTARY AFFAtRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW. JUSTICE AND c:x::JINPANV 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): SIr • I beg to.., on 
theT .. :-

(1) A capr each of the foIIDwIng HoIII-
CIIIIana(HlnciandEnglish V8nIIons) 
under aub-eection (3) of I8Ction 
642 of section 642 of the Campa-
nIea h1. 1958:-

(I) The Companlea (Central goY-
emmenl's)GaneraI Rules and 
Forms (Second Amendment) 
1991 publlahed In NoIIfIcaIion 
No. G.S.R. 814(1:) In Gault. 
'of Indladlded the 3rd0c:t0bell! 
1991. .' 

(II) , The Compan" ~ 
of Deposita) Amendment 
Rut.. 1882 pubIIahed In Noti-
fIcIIIIon No. as.R. 39 (E) In 
GazaIt8 of india dated in 10th 
January. 1992. 

. (2) Ac:opyofthe NoIiIicaIion No. S.O. 
888(E) (HIndI and EngIIshveraions) 
pubIIahed In Gaulle of India dated 
the 3nI Clc*Iber. 1991 making cer-
talnam.nclm .... lntheSchedu •• 11 
of the CompeniIie h1. 1958 with 
.. flamthe 1atNovember. 1991 

. under 8UIHacotIan (3) of ~ 
141 of .. CompanIes Ad '958 . 
[PlacId in Unry. S .. No. IT -154M2J . . 



483 PapetS Laid MARCH. 13. 1992 Message fIDm RaJy8 Sabha 484 

NoUfIcaIlIona ..... a.ntdng Campa- for the year 1990-91 aIongwilh 
nIM (AcqulefUon and ,.,.,...., of Audited Accounts. 

undertaking Act, 1170) 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): Sir, I beg to lay on the Table: 

(1) A copy each of the following Notifi-
cations (Hindi and Englishveraions) 
under sub-section (4) of aection 19 
of the Banking Companies (AcquI-
sition and Transfer of Undertak-
ings) /d, 1970:-

(I) The Allahabad Bank (OffICerS') 
Service (Amendment) Regu-
lations, 1990 published in 
NotifJC8lion No. LegalfJl90 in 
Gazette of Indiadatedthe 21 st 
July,199O. 

(ii) The Syndicate Bank Officer 
Employees' (Discipline and 
Appeal) (Amendment) Regu-' 
lations, 1991 published in 
Notification No, 3191SlOO901 
PD:IRD(O) in Gazette of India 
dated the 25th May. 1991. 

(lk) The Central Bank of India 
(Officers') Service (Amend-

(ii) A copy of the Note (Hindi and 
English versions) reviawing the 
working of the National Bank 
for Agriculture and rural De-
velopment for the year 1990-
91. 

(3) A statement (Hindi and English 
Versions) showing reasons for 
delay in laying the papers men-
tioned at (2) above. (placed in U- . 
brary. See No. LT -1551192] 

NotIfication Under Export (Quality 
Control and inspection) Act, 1963 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHIR SAL-
MAN KHURSHEED): t beg to lay on the 
Table a copy of the Export (Ouality Control 
and Inspection) (Amendment) Rules, 1991 
(Hindi and EngHsh versions) published in 
Notification No. S.O. 2560 In Gazette of India 
dated the 12th October, 1991 under sub-
section (3) of section 17 of the Export (Quality 
Control and Inspection) Am, 1963. (placed in 
Lhrary. Sse No L T - 1552192] 

ments) Regulations, 1990 13.17 hra. 
published in Notification No. 
COIPRSnRPI91-92-270 in MESSAGE FROM RAJYA SABHA 
Gazeette of India dated ·the 
6th May, 1991. [English] 

(Iv) NoIificatIon No. WIEnIMISEI 
91 p&bIishedinGaz8tteoflndia 
dated the 25th May, 1991 
containing amendments tothe 
Punjab National Bank (OffI-
cers') Service Regulations,. 
1979. [Placed in Lhrary. See 
No. L T - 1550192] 

(2) ,ii A copy of the Annual Report 
(Hindi and English versions) 
of the National Bank for Agri-
cultureand RuraJDeveIapment 

SECRETARY-GENERAL: Sir, I have to 
report to message receiVed from the Secre-
tary - General of Rajya Sabha:-. 

·In accordance with the provisions 
of rule 111 of the Rules of Proce-
dure and conduct of Business in 
the Rajya Sabha. I am dlreded to 
enclose a copy of the Representa-
tion of the people (Amendment) 
BHI, 1992, which hes been passed 
by the RaJya sabha,· at Its sitting 
held on the 11th Mardl. 1992.· 
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13:171/4h .... 

REPRESENTAnoN OF THE PEOPLE 
(AMENDMENT) BILl, 1992 

Aa Paued by ReJya SIIbha 

(English] 

SECRETARY-GENERAL: Sir, I lay on 
the Table the Representation of the People 
(Amendment) BUI, 1992, as passed by Rajya 
Sabha. 

13.17112 h .... 
, . 

ESTIMATES COMMITTEE 

Ninth Report and MInutes 

(Englsh) 

SHRI MANORANJAN BHAKTA (An· 
daman & Nicobar Islands): Sir, I beg to 
present the Ninth Report (Hindi and English 
versions) of the Estimates Committee on the 
Ministry of Defence· - Defence Lands and 
land Use Policy and Minutes of the sittings 
of the Committee relating thereto. 

13.18 hr .. 

COMMITTEE ON THE WELFARE OF 
SCHEDULED CASTES AND SCHED-

ULEDTRIBES 

(AcIJon tIIUn Statement) 

(Englsh) 

SHRI K PRADHANI (Nowrangpur): Sir, 
I beg to lay on the Table a Statement (Hindi 
and Engr.h versions) showing action taken 
by Government on the recommendations 
contained In Chapters ~ II and III and final 
replies in respect of Chapler Vol fifth Report 
(Ninth l.ok Sabha) on Reaervations for and 
employment of Scheduled Castes and 
Scheduled Trbts in Dena Bank and credit 

facilities provided by the Bank to Scheduled 
Castes and Scheduled T""_s. 

BUSINESS OF THE HOUSE 

. (English) 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHUlAM NAVI AZAO): 
Wrthyourpermission, Slr .. 1 rise to announce 
that Govemment Business during the week 
commencing 16th March, 1992, will consist 
of:-

1. Consideration any item of Govern-
merit Business carried over from 
today's Order·Paper. 

2. DiScussion on the Resolution seek· 
ing disapproval of the Copyright 
(Amendment) Ordinance, 1991. 
and consideration and passing of 
the Copyright (Amendment) Bill, 
1992. • 

3. Discussion on the Resolution seek· 
ing disapproval of the Representa-
tion of the People (Amendment) 
and passing of the Representation 
of 1he People (Amendment) BI!I, 
.1992. as paSsed. by Rajya Sabha. 

4. Discussion on the Resoluton seek-
Ing disapproval of the Indian Red 
Cross SocIety (Amendment) Ordi- . 
nance, 1992. and consideration and 
passing of the Indian Red Cro .. 
SocIety (Amendment) Bill, 1992. 

5. Discussion on the Resolution seek· 
ing disapproval of the Securities 
and Exchange Board of India Ordi-
nance, 1992. Ordlnance,1992 and 
consideration and passing of the 
Securities and Exchange Board of 
India Bill. 1992. 

6. Discussion on the Resolution seek· 
log disapproval of the Cess and 
Other Taxes on Minerals (Valida-
tion) Ordinance. 1992. Ordl-
nance.1991 and consideration and 
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passing of the Cess and Other 
Tax .. on minerals (Validallon) Bill, 
1992. 

7. General dilcu .. 1on on the Jammu 
a Kashmir Budg8t for 1992-93. . 

8. Discussion and Volingon Demands 
for Grants (Jammu and Kashmir) 
for 1992-93. 

9. DIscussion and Voting on the 
Supplementary Demands for 
Grants (Jammu a Kashmir) for 
1991-92. 

-10. General discussion on the Manipur 
Budget for 1992-93. 

11. Discussion and Voting on the 
Demands for Grants (Manlpur) for 
1992-93. 

12. Discu .. ion and Voting on the 
Supplementary Demands for 
Grants (Manlpur) for 1991-92. 

(Tnrns/donJ 

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): Mr. Deputy Speaker. Sir. the follow-
ing items may kindly be Included in the next 
week's agenda: 

1. Discussion on the problem of un-
employment faced by the workers 
In shoe Industry due to the sharP 
fall In export during the current year 
to the countries which are having 
rupee trade. 

2. O\scusa\ononthaneedtodeve\op-
rnent nuclear capability by India to 
str.ngthen the security ofthecoun-
try In· view of the Pakistan going "ucI.. and adopting offensive 
attitude towards India. 

SHRI SATYANARAYAN JATIYA 
(Ujaln): Mr. o.puty Spa"'er, Sir. I request 
thatthefollowlng maybe Included In the next 
__ 'sagenda:-

1. DiIcI_1on on the need to .. 
Pow.rPlUjectadMadhyaPradaeh 
pending wjIh Cenb1II Gawemment 
to rnMl the 8horhIge of powIII" In 
th ..... 

2. Discussion on the need to clear the 
pIOP088I regarding salling up of 
petroleum r81inery in Madhya 
."...,. and disclasion on the 
need to Issue necessary Instruc-
tiona for setting up of pebaleum 
product depot in Uj.n to ....... 
suppty of petroleum products in 
Madhya Pradesh. 

SHRI DAU DAYAL JOSHI (Kola): Mr. 
Deputy Speaker, Sir, I request that the f0l-
lowing may be included In the next week's 
agenda:-

1. Discussion on the declaring Kola 
as class '8' city .. 

2. . Discussion in regard to the discon-
tent pr8V8I1ing In Rajasthan due to 
Inadequate allocation for Medium 
irrigation Scheme of the State. 

SHRI RAMESHWAR PAnDAR (Khar-
gone): Mr. Deputy Speaker. Sir, I request 
that following item be Included in the next 
week's agenda: -

1. DiscussIon on the need io resume 
procuNrnent of colton by Corpora-
tion of India, which was earlier 
suspended by it all of a sudden, in 
the Agl'iculure Produce Markets of 
Madhya Ptadesh. 

2. Discussion on the question of pr0-
viding financial assistance to the 
tune of As. 220 crores aougIt by 
Madhya Pradesh Government to 
deal with the drinking watar pr0b-
lem faced by most of the dislrlcls 
and tehsls of the State because of 
scant. ,.n· tal and dlOUght c0ndI-
tions prevailing there. 
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[English]

SHRt SRIBALLAV PANIGRAHI (Deog-
arh): Sir, I request that the following may be
included in the next week's agenda:-

1) Taking over of the ancient leaning
Shivtemple at Huma in district of Sambalpur
and the Astha Shambhu temple at Kualu in
the district of Dhenkar.al in Orissa, by the
Archaeological Survey of India for mainte-
nance so as to preserve their uniqueness.

2) Construction of a sub-way (under-
ground) in New Delhi connecting the Parlia-
ment House with the Parliament House
Annexe.

SHRI SYED SHAHABUDDIN (Kishan-
ganj): Sir, the following items may kindly be
included in the next week's agenda:-

1) Discussion on the manner of imple-
mentation of the three language formula by
various educational authorities.

2) Discussion on the restoration of the
Minority Character of the Allgarh Muslim
University and the Jamia Millia Islamia and
the Guidelines for the recognition of Educa-
tional Institutions established by religious
and Unguistic Minorities as Minority Institu-
tion under Article 30 (1) of the Constitution.

[Translation]

SHRI GIRDHARI LAL BHARGAVA
(Jaipur): Mr. Deputy Speaker, Sir, I request
that the following may be included in the next
week's in the next week's agenda:-

1. The Central Road Fund was formed
on the basis of the levy imposed on diesel
and petrol by the Ministry of Surface Trans-
port, under which Rajasthan was to get about
has Rs. 14 crores, but only one crore of the
toral amount been provided to it so far. The
remaining amount should. be paid to the
state Government immediately.

2. The water supply and sewage proj-
ects involving Rs. 406.40 crores forthe three
main cities lof Rajasthan - namely Jaipt,r,
Udaipur and Bikarier should be forwarded by
Urban Development Ministry to the depart-
ment of Economic Affairs under the finance
Ministry so that they may be included in the
projects to be financed by the Word Bank.

I hope that the hon. Minister will pay
attention to what I have submitted.

[English]

SHRI SHRAVAN KUMAR PATE·L
. (Jabalpur): I request that the following item

may be included in the next week's in the
next week's agenda:-

A study team including a Central Minis-
ter may be senttoJabalpurdistrict in Madhya
Pradesh to study the drought situation and to
open relief works there.

SHRI ANNA JOSHI (Pune): I request
thatthe following may be included in the next
week's in the next week's agenda:-

1. Problems of New co-operative sugar
factory to be set up in Maharashtra State.

2. Grant of long-term loans to Co-opera-
tive Spinning mills.

[Translation]

SHRIMATI SAROJ DUBEY (Allahabad):
Mr. Deputy Speaker, Sir, I request that the
following may be included in the next week's
agenda:-

1. Allahabad University be granted the
status of Central University.

2. Air service between Delhi and
AlIahabad should be reserved on regular
basis
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The Lok Sabha re-assembled after Lunch
at thirty-six minutes past Fourteen of the

Clock.

491 Jute Manufactures
Dev. Council (Amend.) Bill

THE MINISTER OF ST-ATE Of THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): Mr. Deputy Speaker, Sir, I beg to
move tor leave to introduce a Bill to amend
the Jute.Manufactures Development Coun-
cil Act, 1983.

13.25 hrs.

JUTE MANUFACTURES DEVELOP-
MENT COUNCIL (AMENDMENT) BILL·

[English], .

. MA. DEPUTY.:-SPEAKER: Bill to be
introduced. Shri Ashok Gehlot.

[ Translation]

[English]

MR. DEPUTY-SPEAKER: The
question is:

''That leave be granted to intro-
duce a Bill to amend the Jute
manufactuers Development
Council act, 1993."

The motion was adopted.

[ Translation]

SHRI ASHOK GEHLOT: Sir, I intro-
duce the Bill ..

[English]

MA. DEPUTY-SPEAKER: The House
stands adjourned to meet again at 2.30.
p.m.

13.27 hrs.

The Lok Sabha then adjoumed for Lunch
till thirty minuets past Fourteen of the

Clock

. .

[SHRIMATI MAUNI BHATACHARAYA in
the Chai~

RAILWAY·BUDGET 1992-93 GENERAL
DISCUSSION- CONTD.

RESOLUTION RE-RECOMMERDATION
OF THE RAILWAY CONVENTION

COMMITTEE - CONTD .

DEMANDS FOR GRANTS (RAILWAYS)-
CONTD.

SUPPLEMENTARY DEMANDS FOR
GRANTS- (RAILWAYS}-1991-92-

CONTD.

[English]

MA. CHAIRMAN: Before we take up
item Nos. 15 to 18 in today's order paper, I
have to inform the House that a list indicating
the serial Nos. of Cut Motions moved by hon.
Members yesterday, has been put up on the
Notice Board.

Hon. Members who are present in the
House, and who could not move their Cut
Motions. yesterd.ay, may move their Cut
Motions by sanding slips at the Table within
15 minuets indilcating the serial Nos. of Cut
Motions, they would like to move. Those Cut
Motions only will be treated as moved. A
second list showing the Serial Nos. of Cut
Motions moved today will be put up on the
Notice Board shortly.

In case any Memt>er finds any discrep-
ancy in the lists, he may kindly bring it to the
notice of the otficer at the Table immedi-
ately.

Now Dr. Laxminaryan Pandeya to speak.

• Published in Gazzette of India, Extraordinary, Part 11, section 2, dated .13.3.1992.
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DR. LAXMINARYAN PANDEYA 
(Mandsaur): Mr. Chairman. 1 would like to 
express my views on the cut MotIons given 
notice of by me on the Railway Budget. 

Before I d~ those Issues, In detail. 
I would like to relate two incidents to the hon. 
Mlnislerof RaIlWays. About two months ago, 
I was travelling from Jagdalpur in Madhya 
Prac:l.esh to Daltanganj VJ8 Ramanujganj. 
From Daltaganj, 1 had to go to Dahari on 
Sone for which I had already got my seat 
reserved When I sat in the co~ment, I 
noticed that the cushion cover was not there. 
I thought that I would spread mY bedshit arid 
sleep. I wanted to bolt the door from inside 
but I found that even the door did not have 
bolt, this is the condition of first class com-
partment when I referred the matter to the 
station master atthe nest station, he straight 
away replied to me that I_hould not stretch 
the matter too far rather 1 should let others sit 
if at all they enter the co8ch otherwise I will 
be in trouble. I am confused in what we h_e 
a safe joumey. 

I related the Incident which happened 
with me. It is trUe that Indian Railways are at 
number two in the world and number one in 
Asia, we have .... a record. We have been 
operating trains at metre gauge. broadgauge 
and narrow gauge. All these lines have their 
own capacities. Metre gauge is as much 
required as broad gauge. Because.' if the 
metre gauge is rem9Y8d totally or converted 
into broad it gauge it may prove benefICial 
from commercial or'economlc point of view 
but, It would be adifflculttask to convert such 
a long distance into broad gauge because of 
the lack of resources. Th8l'8fore, atleast for 
sometime we wiD have to .. rYe the purpose 
through the same resources. 

. 82.211 kiIometer.ng railway line Is not 
an Ordinary railway nelWork. Almost M 
Iakh engines are In usewh.1ch Include.&am 
engines diesel engines and eIeetrIcaI en-
gines. All these three types 01 engines are 
there. Now gradually sI8am engines are 
being replaced by d .... and eIeetrIcaI en-
glnee beca.we eIectrtcIly Is .... expensive. 
If we switch over to electrical eng .. from 

and Scflp6r. Dem. for 
,r.",.{RIy.). 1991-92 

diesel engine.. we wi. havetotak81'8COUf88 
. to Import 01 electrical engines bacausethese 
engines are not manufactured here. It Is YfIrI 
expensive. It Is also a difficully for us, be-
C8use of which wecannot entirely depend on 
eleclricaJ engines. Electrification cannot be 
done very quickly because It involves huge 
expenditure including foreign exchange. 
Though elec:trification Is a costly affair. yet it 
is advantageous. Eleclrification, wherever it 
has taken place has reduced the time of 
journey from one place to other and the 
~h_ealsounde~ne~nom~m 
changes. The speed of the trains has also 
increased. Engine is not the only contribu-
tory factor for ina-easing speed. It Is ml the 
more necessary that rail tracks and signal 
system should also be good. All these inputs 
should be of good quality. 

This fact is known to the hon. Minister 
andthe hon. Members that our broad-guage 
is unique in the world. There is no broad 
guage wider than our broad guage. The rest 
are very smaH. India has got its own distinc-
tion in broad guage. It has increased our 
capacity. So, far as the question of capacily 
utilization is concerned, It is not being done 
fully. We want to introduce more and more 
trains evary day. But we do nOt make full 
utilisation of their capacities. Trains are held 
up in terminating stations for 10-12 hours. 
There are places which lack In double tanni-
nm facility. Even if tanninal facility exists, 
there is no pfoper arrangement how to ex-
tend the services of a .traln further. It is all 
right that the Government has given thought 
to providingterminm facility at Bombay, but 
that is not enough. It should think about 
providing terminm facilitie8 at other places 
also. If the trains which are held up for \0-12 
hourS at one place can be extended further, 
their capacity can be increased. In fad, it 
should be Increased. 

The hon'ble Minister at RaIlways has 
also taIuId about Introduetion of new trains. 
1 have got with me a Tme Table 0I1nd"" 
railway. It givens an accoUnt of the number . 
of trains running in the country. I would I~to . 

. tell him that In 1990-81 there were 2,661 . 
trains and In 1989-90 also the number of . 
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"1raIiw was 2,661. In 1990-91 the number of 
subUl'bM trains stood at3,245 while In 1989-
90 it was 3,247. Similarly, the number of 
MaII~ and goods trains was 1059 
and 6,174 reepectively. What I mean to ~ 
Is that there has not been much impr0ve-
ment In the numberof1ralns in 1990-91 than 
what It was in 1989-90. Will the hon. Minister 
pleasetell us as to how he has HlCreas.dthe 
number of trains. Th. rail at a glance pub-
llahedbyth. M1nistrydoes not revealthatthe 
numberhas Increased. about 13-14000trains 
are run every day. In apileofthatth.paasen· 
gar movement capacity Is not increasing. 
Thera Is also no let up in the rush of passen-
gers. Merely saying that the ~ is a 
commercial organisation would not suffice. It 
has a aociaI rasporIsbilily and it is the social 
responsibility Of the Government not to view 
It from a commercial angle aIon •. Today 
railways are very important from the devel-
opm.nt point of view. 

" That is why it is very necessary to lay 
railway lines in the areas where there are 
railway lines. In the recent part, I mad. a 
ret.rencelo availab!flty of railway facilities in 
Madhya Pradesh, In the House. I also dis· 
cusaedabout~railwayllne. 
It Is very backward area. • new railway lines 
are laid In the State, It would definitely h.1p 
.nsure regional development and develop-
rnent of tribal areas. I was v.ry distreased 10 
188m that no steps have been taken in this 
regard. I was also distreesed becauae a 
ResolutIon to this effect was unanlrilously 
paaaed by the Madhya Pradesh legislative 
Assembly which included Members horn 
Congress Party and other parties also that If 
arallway Ina Is needed ano;-whareln Madhya 
Pradesh, It Is first required for this area 

I WDUId like to make a eecond request 
"In raspect of Madhya Pradesh. The funds 

" ~, by ~ Governrn.rt for Indore • 
Daod railway line, Is very meagre. I do nat 
knciw how much time would It take to com-
ptebId. It Is also a backwanI area which 
8tarIIngflamtrbd _atJabuaand Dhar, 
... __ up to trbII_ of GujInI. Ithis-

....... ".",.-
".",. tRf1.A, ,.,-92 

rail line Is commissioned, it WOUld dafiniteIJ 
eneure fullleclged deveIapm_ of a;. area. 
The trIJaIS of the area leave their placeS In 
seach of a living due to Is IndUllriai and 
aconornlc bac:IlwanIn.s. If the raHway I .. 
Is commiuloned, they would no longer re-
quire toflaethelr"aIM places. l"tI8y wllgel 
more facllllas for S8IIIng up Indu .... , be-
cause wherevar such I1IiIway lines exi8t," 
ind .... have claflnhly dewloped there. 

Road communication could not be 80 
effIcientflomtheviewpointoftDday'snti8ds. 
That is why the raiIwap has got Its own 
lrflportance. I would like to request him that 
It Is very necessary to spread raiIWap MI-
~ in this region from economic ptogress 
view point. 'The __ which are backward, 
trbaI and devoid of progress should be po-
vIded this facIIItJ. 

It is nee ... .., to remove regional 1m." 
balances. At. places, there has been excas· 
sive development "of railways with Iarg. 
numberof trains and III places th.re are very " 
few. As such from the point of view of remov· 
ing regional ~i It should be done. I 
would .. to drawtheattention of the hon'bIe 
M1n1stertothe hike he has made In thefreighl 
chairges and passengerf~ H. says that " 
theuncreasit in"thefreight~laminor. 
But I faD to unclerstand as to how It Ie minor. 
There has been a hike of 7 112 in freight 
chargesandthep .... ngerfar8hasgon.up 
not by 10 to 15 per cant but by 25%. By and 
large the hike wi. aBect the prieM In the 
1'II8I'k8t, becalM the coal freIghI has aIao 
been incraased by 4%. This wRI lead to 
inflation and th.Govammant wit not be able 
to check thl prices. The Han. Anance MIn-
isteris aIaopresent here. Even if he says that 
he Is trying to curb"lnIIatIon In practice he is 
incnIasing i~ J.be" hon ....... of 

" Rllilwayshould"_'him. 8eca1_thebudget 
~ willead to _!ncr ••• In InIIaIIon 
and .... In I'II8I'k8t prices. A h8avy burden 
has been put on the paorandthedowflbad-
den. A dIatance of 10 1dIon ... has been 
exempted from fant hike. TodaJ, nobody 
undertakes 101clb ...... journer. NormaIy, 
peapleunclellllkejl:luiMysflom50-100~. 
attha minimum. II ........ CIIIcuIIIIan he 
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will ~ to know ... maximum railway 
J8WJftU8 comee from p ........ f .... and 
thattooflOm uCand classlnMlllllg. But .. 
Government wanI8 to tak8 more flam the 
mIddIe~ ... tiavaIIng by IICOnd ..... 
and ext8nd extra beMIitI to upper class 
p .... ngers. As an eyewash the ~ 
ment may claim that iI has incn •• d 'the 
upper class fares 15 to 25%, but In ... of 
thatthenMftueeaminglflomupper'_ 
will be, .... than the ..mnp flam MCOnd 
class paasengers. 

I would, ~. like to raqUIII the 
hon. Minlsller to completely withdraw the 
hike he has popoaed In pan.nger fareI 
arid freight charges. AIongwiIh • hiU in 
paaenger f .... and fntIght chaIges, the 
Government has aIeo iDI •• d the cosI of 
seasonlicklls. People availing 8IIIIIOft1ick8t 
faciIiIies are epntad .. OWl' the country. It iI 
a big problem in suburban Bombay. JueI 
now my hon. friend .. taImg about tile 
hardshipof season tickM holders InJhanelIn 
Uttar Ptadleh. In my .... aIIo people avail 
of lbil facity dati. ev incHasing the COlI ~ 
aeaeon IickeIs the Government cId • great 
injustIcI to Iekha ~ such ~ngers. In 
these herd dapof riair1g prices. the Govern-
mel1t has a1t8led one more problem far 
them. 

I would like to request the hon. Min ..... 
to adml the Cut Motion given by me arid 
wlhdraw the fare hike, because this hike wi 
put p8QpII in grater 1wdIIhIp. Now I would 
like to make • submileion on • dlferel1t 
subject, a dilcllUion on which .. baing 
held~.1 is abautcalarlngunrice in 
the railway. We have uperimenIed baIh the 
systems. Now the Government has ~priva­
tised the calerting I8Nice. But it has not 
PIUYed UMfuL When the private conIIIIctIn 
come 1O.know that .. are the MembIrB of 
P~nt.they try'tO ... freIh foOd, ar-
",to,ua. Incas8_ctonat recognlse ... 
ther .. teQcl...."..is ....... lamof 
the'~ .. '.·~ __ .. 
.~1n1t.0n1y1t 

. ...,. (RIy.J, 199'''' 
In W.CIOIUIICIiDn lwouid Ibto.., ... 

1here Is. place called Shpmgarh under 
W8IIaI'n Rauwa,s In my COIISIituancy. A 
baae ..... has .... inItaIIIIdtiwa. Equip-
menIs warth .... ~ rupees .... Imported 
and .... lrI8IIIIed ... tormaking .... nIiIII 
arrangements for the Supetfaat trains. and 
FlUlltier maIs 8Ic. AI has been done wiIh • 
view to 8ftSUre supply of food maIIrI1d. 'But 
.. the anmgemenIs ... handed CMtI'to 
the co~rs mid In this WI¥ Iakha of 
rupees ..,. been waled. I am at.'" to 
under.aa.1CI_ to why Iekha ~ ....... ,."., 
been wasted on the import ~ such equip-
menIs,'whenthe paIns .... ~dihNnttum. 
lam unable to understand as to why you are 
changing the plans again arid again. 

I would Ice to draw your aatenIion to-
wants aome ¥IIY IpICiaI things. First thing 
reIales to the quality. This is colNCt that the 
Government has SIartId many MIW traina. 
butwilh the increase in uIiIiIy arlCldemandfor 
RaIIwap, the quaIily of IIIViceI aIIeIWd Is 
daIIriondIng. You should pay aIIenIIon to 
the problem. Government is contInUOIIIIy 
ignoring the passengers amenit ... LaM 
the big atationa .. Bombay and CaIcuIt. 
where acan:IIy of drinlmg water can arise, 
there is no paper arrangemenIS fordrinking 
water even at the stations Ike AalIam, in-
dore, A;ner an Jaipur. There is good ar-
rangements for water at big atationa, but 
there ... no such arrangemenIa on email 
abIIIonI. Though Wllt8r huts haMt been po-
vided yet there is no waterman. This Is the 
situation at Mandaaur station in waste"" 
RaIwaya. If the mailer Is raised with the 
sidon - master ~ replies that Waterman 
...". been rarnoved and the water ilsup-
plied by ~ and it is available onlY 
when it is supplied by the Municipally. When 
lis not -..ppIied water Is net available , atthe 
station and he iI"...... in this ~.,.. This . 
.Istheir~tothe probrem.lwould·1iketo 
submit that· Q)vemment should make ar-
~....,., for the ~ntment of "r-
men at the atiI,tIone.where there are water 
~ • .,...-r'''~is.Y-.y 
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. I would like to submit ana more thing. A 
new gOods train has baan introduced from 
Kota to Naemuch and now a passengers 
train is also introduced. I have given a cut 
motion in this regard. I have submitted that 
line should be extended up to Ratlam on 
broad gauge. I have requested to the h0n-
orable Minister in this regard and I think he 
Would definitely agree with mao Neamuch is 
the Headquarters of CRPF. There is a big 
cement factory. Near Naemuch in Khod. 
There is another large cement factory, an 
Akalina factory and there are two cement 
factories in Chittor. Alat of loading unloading 
work is being dona there. Factory owners 
have told that they used to load their goods 
through metre gauge and the loading work 
. we, used to be done at Ratlam. But now they 
are directed to send their goods through 
broad gunge. Now the loading is done at 
Ratlam but at firstly it goes to Kota then it 
gOes to Bombay via Ratlam and this way the 
distance is increased and it creates unnec-
essary burden on the factory owners. So it 
would be better If that line is extended up to 
Ratlam. In this regard, the survey has al-
ready been conducted. I would Ike to re-
quest you to initiate further ection in this 
regard. 

I would Ike to make one more submis-
sion in regard to some other rail lines also. 
There is a train being run on meter gauge 
from Kachegnda to Jaipur. In view of the 
heavy demand, this train should be extended 
upto Delhi so that the people may be able to 
get direct train upto Delhi and they need not 
change the trains at Jaipur. Similarly, some 
trainsstartfrom Ajmerand staIioMd atChillDr 
and soma trains start from Chittor and sta-
tioned at Nael'l1uch. I would request you to 
extend these trains upto Rallam. This would 
also serve the purpose of shuttling. The 
passengers would also have so~e c0nven-
ience and the commercial sector and other 
people wi! also be benefited. In view these 
circumstances. there Is a need to extend 
these trains. I hope you should pay a sar-
vIous atl8nliontOt~is pObIem. The train 111 
and 112 on Ratiam-Bhopal Central ~J9ns 
should also be~. . 

Dem. forgrants (Rlys.), 1992-93 
and ~. DIIIII. for 

gtanfs (RIy.), 1991-92 
I would aJso like to draw the attention of 

the Govemment regarding thefts and other 
crimes in trains. These should not be taken 
in an easy way •. 1t causes serious trouble by 
way of loss of railway property. Theft of coal 
in Railways is very common phenomena 
causing heavy loss to the railway property. 
The Government should make proper secu-
rity arrangements so that this foul trend is 
checked. The interests of railway employees 
and labourers should be safeguarded. . 

There is only one train between 
Khandwa and Ajmer which had been started 
before independence. I would demand that a 
new fast train should also be introduced. 

. Again the passengers amenities have not 
been imported in proportion to the increase 
in rates of passenger fares. I would request 
the han. Minister that he would definitely 
take action on the points raised by me, H is 
necessary to constructs an overbridge near 
the Mandsaur and Neemuch stations. 

In the end, I would conclude by submit-
ting something regarding my own constitu-
ency. I have requested the hon. Minister 

. many a time that a halt should be provided at 
Shyamgarh for the superfast train running 
betweenJammu-Tawi-and BombayJammu 
tawi-HapaandJammuTawi- Ahemedabad. 
since it is a central point, centre of business 
activity and a tourists spot like Gandhi nagar 
which is naarto it. Being a tourists centre as 
weD as a central point, a number of passen-
gers visit these places. Therefore, It is nec-
essary to provide a hall there, for the trains. 
In the end, I would not Ike to repeat the 
proposals. I hope you would accent them. I 
thank Madam Chairperson and conclude. 

SHRI PURNA CHANDRA MALIK: I beg 
to move:-

. "That the demand under the Head 
Miscellaneous ExpendIture be 
reduced by As. 100.-

Meed to provided stoppage of .. 
Kaka Mail, A.C. &press and 
ChambaI Expr_ aI AanIganJ./ 
~) .. .......... ' ... , .. ,~ ··.r ".; .. ; .. , 
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"That the demand under the Head 
Misceaanaous Expenditure be 
reduced by Rs. 100 .. 

lNeed to provide stoppage of 
DarjeWng Mail at Khara and 
Gushkaria stationsJ (34) 

"That the demand under the Head 
MiaceHaneous Expenditure be re-
duced by Rs. 100: 

lNeed to replace that dilapidated 
coches in passenger tralris run-
ning between Burdwan and Asan-
soI.I (36) 

"That the demand under the Head 
MlsceUaneous Expenditure be re-
duced by Rs. 100 .. 

lNeed to provide a hal station at 
Kondaipur between Paraj and 
Mankar stations In the Aaarisol 
DIviaon.l(37) 

"That the demand under the Head 
_ Ass8ls Acquisition, Construction and 
Replacement.· 

lNeed for electrification of the 
BondaJ-Katwa line.J(39) 

"That the demand under the Head 
Assets Acquisition. Construction and 
Replacement.· 

INeed to construd a fIyover be-
tween Burdwan and Barkai Rail-
way UneJ (40) 

•• 
That the demancl-uncter the Head 
Assets Acqulsllion, c;onstruction and 
AapIaoe(nenL· -~. - .. 

"' .. ".:! .', •... 

INeed to construct arr-additional 

and ScfIpt. Dem. for 
",.",. (RIy.). 1991-92 

I .. between Bumpur and Asanaol 
StationJ (460) 

"That the demand under the tIead 
Assets Acquisition and Construction 
and replacement be reduced by Rs. 
100: 

INeed for eJectrification of Adra-
Midnapc)re section of South East-
em Rallway.l (461) 

"That the demand under the Head 
Ass8I8 Acquisition and Construction 
and replacement be reduced by Rs. 
100.. I-~ 

lNeed to increase the number the 
number of Coaches in an the trains _ 
to avoid overaawding in 2nd class 
(3 tier )J. (462) 

"That the demand under the Head 
Assets Acqujsltion and Construction 
and replacement be reduced-by Rs. 
100: 

INeed for modernl_tion of 
Banlwra-Damodar RaIlway linea. 
South Eastern RailwayJ (463) 

"That the demand under the Head 
Ass8ls Acquisition and Construction 
and replacement be reduced by As. 
100: 

INaed for introducing more trains 
on Budwan-Katwa UnesJ (464) 

"That the demand under the Head 
Assei8 Acquisition and Construction 
and replacement be reduced by As. 
100: -

INaed to pnMde ana over-bridge 
cw.rthe Kalnagate Burdwantown.l 
(485) -



.. ,..W .,..... IMRCH 13.1_ til,.. ar.w. Oxn •• : &04 
-...... ...... Dtm. _".. tII'I&}. flllJ(Hfl 
"-oaR,1I .... and ..... Dtm._ 

..... tfIy.}. , • .,42 
SHRIIHOGENDRAJHA (Madhu- Jai Nagar to Allahabad and. 

bani): I b.nl) mcMI:- GuwahaIi.I (102) 

"ThaI the d8mand und8r the ...... 
RaIlway Board be reduced ." As. 
100.-

"ThId the d8mand und8f the Head 
RaIway Board be reducad ." As. 
100.-

"ThIll the denIand under the Head 
RIIilwaJ Board be reducad ." As. 
100.-

INMd to Jink the·~ 
." a MW raihnri IineJ (99) 

"That the demand under the Head 
RIiIwar Board be reduc:ad ." As. 
100: 

ttleedtd.-.startthe tralnsbatw ..... 
Darbhanga-Raxaul,Darbhanga-
LohaIaBazar, DarbhapJaiNagar 
and DaIbhanga- NinnaIJ (100) 

"That the demand under the Head 
RaIlway Board be reduc:ad ." As. 
100.-

~ to construct an ovar-bridge 
naar the gumti In the north of 
Darbhanga junctionJ (101) 

"That the demand Under the Head 
RaIlway Board be reduc:ad ." As. 
100: 

.... 1Di ....... · ......... 

. "ThaI the d8mand under the ...... 
RaIlway Board be reducad ." As. 
100:. 

MMd to conn8Cl DivtIIDnaI HMd-
quattarsofHazatlJagh and Dumka 
at Bihar.wIII railway 11n8s.I(1!l53) 

"That 1he demand under 1he Head . 
RaIway Board be I'8ducIId ." As. 
100: 

MMd to connect Nlrmal and 
TharmiIha'8IaIIons of ~ 
Divisian In North 888I8m RaIlway 
." bridgeJ (1254) 

"Thllt lite demand under lite Head 
RaiIwIIr Board be reduc:ad by As. 
100." . . 

~ to restonI the trains ruMing 
tiD 1989-90 from Samastipur and 
Dalbhanga to Jainapr, RaxoI. 
L.aukahaBazarand Ninnali../(1255) 

"That the demand under 1he Head 
RaIwar Board be reduc:ad ." As. 
100: 

.we.d to modernise and raise the 
I8veI of KhazoIi Railway Station of 
~ DIvisionJ (1256) 

"ThaI the demand under 1he Head 
RaIway 'Board be reduc8d ." As. 
100'-
~ to lay a railway Iin8 .. 
godawn of 'Food Cotpandion of 
IndiaIn~DiIIIIIiDnJ(1257) 

"Thit 1h8 ............. , ....... 

~ii~ .. #1·-.,;-1OQ..- ".;. . " ..... _.., "'~ . 
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/Need to convert Samastopur-
Darbhanga. Jainagar metre 
gauge raillin8 into broad gauge 
lin8.1 (1258) 

"That the demand under the Head 
Railway Board be reduced by As. 
100: 

/Need to acquire the railway line 
from Bheemnagar to Chatra f~rr. 
the Govarnme:rt cf Bihar.! (1252~ 

. "That the demand under the Head 
Railway Board be reduced by Rs. 
100: 

lNeed to inter-cor;ne::t Sitamarhi· 
Jainagar-Lauka Bazar b)' Aailway 
lines.! (1260) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100 .. 

lNe:;ed to construe{ a bridge over 
Gamt:, north ~.ast of Sukn jw'lction 
i~ Samast~lJr Division.; (1261) 

"That the demand tinder troe Head 
Railway Board be reUuced by Rs. 
100.-

!Need to convert Korahia, 
Muraitha and T (Okar Rdilway 
Station into a full fledged stations 
in Samastipur Division) (1262) 

"That the derna:1d under ,he Head 
Railway Board be r.tuced by Rs. 
100.-

/Need to modernise the station of 
Madhubani District Headquarter of 
Samastipur Division.1 (1263) 

and Supply. Oem. for 
grants (R1y.). 1991-92 

- "That the demand under the Head 
Aailway Board be r8duced by As. 
190.-

/Need to attach a direct bogie for 
Allahabad an gudwahti from 
Jainagar Station of Samastipur 
Division.l 

"That the demand under the Head 
Aailway Board be reduced by As. 
100 .. 

/Need to introduce a direct train or 
at least a bogie from Samastipurto 
Patna.! (1265i 

"Tha1 the demand under the Head 
Railway Board be reduced by Rs. 
100." 

lNeAd to convert Muzaffarpur-
Darbhanga Metre Gauge line into a 
broad gauge line.! (1266) 

"That the demand under the· Head 
Railway Board be reduced by .As. 
100." 

!Need fo, early completion of 
Bagha-Chhitauni Railway bridge) 
(1267) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100." 

/Need to covertJainagar-Janakpur-
Nepal metre gauge line into broad 
gauge line.l(1268) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100." 

/Need to abolish Railway Board.! 
(1269) 
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SHRI BRAHMA NAND MANDAL 
(Manghyr): I bag to move:-

"That the demand under the Head 
Railway Board be reduced by Rs. 
100.- . 

JNeed to construct an over-bridge 
at level crossing of Purab Saral 
railway stationJ (133) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100 .. 

/Need to raise the level of Western 
platform of Purab Sarai Railway 
station.! (134) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100.-

JNeed to construct two new plat-
forms at Jamalpur railway stationJ 
(135) 

-That the demand under the Head 
Railway Board be reduced by Rs. 
100 .. 

JNeed to provide computerised 
computerised reservation facilities 
at Jamalpur railway station imme-
diately.1 (136) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100 .. 

!Need to provide drinking water 
facilities round the c::1ack at Purab 
Sarai railway stationJ (137) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100 .. 

/Need to construct more waiting 
halls for second c::Iass passengers 
at Jamalpur railway stationJ (138) 

Dem. forgrants (RJys.), 1992-93 
and Supply. Dem. for 

. grants (RIy.), 1991-92 
"That the demand under the Head 
Railway Board be reduced by Rs. 
100.-

/Need to raise the level of platform 
No.1 of Klul railway stationJ (139) 

"That the demand under the Head 
RaHway Board be reduc::ed by Rs. 
100: 

JNeed to provide railway booking 
facilities at Jamalpur I ailway sta-
tion fer Patna in Tinsukhia Mail.! 
(140) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100" 

/Need to attac::h at least one coach 
in Oanapur-Howrah fast passen-
ger train for second c::lass passen-
gers.!(141) . 

"That the demand under the Head 
Railway Board b8 reduced by Rs. 
100" 

/Need to take conc::rete steps to 
ensure punctuality of trains.! (142) 

"That the demand under the Head 
Railway Board be reduc::ed by Rs. 
100 .. 

JNeed to provide a new express! 
mail train from Jamalpur to 
Bhagalpur for Patna.! (143) 

"That the demand under the Head 
Railway Board be reduc::ed by Rs. 
100 .. 

/Need to attac::h a coach in Vikram-
ahila Express from Jamaipur for 
the benefit of passengers.! (144) 

"That the demand under the Head 
Railway Board be reduc::ed by Ra. 
100 .. 
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/Need to extend SeaJdah-MugaJ.. 
sarai expresstrain_uplO Delhi./(145) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
·100: 

lNeedto re-introducethe cancelled 
morning trains under Munger-
Jamalpur section.1 (146) 

"That the demand under the Head 
RaIlway Board be reduced by Rs. 
100: 

/Need to provide a stoppage of 
Howarh-Amritsar Express train at 
Bathipur railway station on Eastern 
Railway.1 (147) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100: 

/Need to convert Bhalui Halt Sta-
tion into full-fledged station at the 
earliest) (148) 

"That the demand under the Head 
. Railway Board be reduced by Rs. 

100: 

/Need to extend Asansol-Simultalla 
passenger train upto Mokamal 
(149) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100: 

/Need to provide drinking water in 
Rampur railway colony of JamaJpur 
immediately) (150) 

"That the demand under the Head 
RaIlway Board be reduced by As. 
100: . 

/Need to provide halt of 8183 Up 
and 8184 On. Tata-Patna express 
train at K1u1 railway station} (151) 

and Suppiy. 0&"". for 
grdllts (RIy.), 1(;91-92 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100.-

/Need to restore the reservation 
tacilites in TlSukia Mail train from 
Sillighri to BhagaJpur and from 
Jamalpur railway station .1 (152) 

"That the demand under the Head 
RailWay Board be reduced by Rs. 
100: 

/Need to provide halt of express 
trains at Mananpur railway station) 
(153) 

"That the demand under the Head 
RaIlway Board be reduced by Rs. 
100: 

JN~ed to provide a new halt be-
tween Kajra and Mananpur railway 
station on Kiul, Sahebganj loop rail 
section) (154) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100: 

/Need to double the six sm. rail 
track between JamaJpur and Ra-
tanpur.l (155) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100: 

/Need to double the 6 km. rail track 
between Kiul and Kajra immedi-

. at.ely.1 (156) 

"That the demand under the Head 
Operating Expenses-RolHng Stock 
and Equipment be reduced by Rs. 
100: 

/Need to stop recurring expendi-
ture on steam engineS particularly 
when. reuse 01 these engines in 
Indian RaHway is being stoppedJ 
(881) 
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"That the demand under the Head 
Ratlway Board be reduced by Rs. 
100: 

/Need to provide more funds mod-
emisation of Jamalpur rail factory J 
(1109) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100." 

.iN~ed to provide more funds for 
expaflsioo of Jamalpur Loco shed) 
(11 Hl) 

"That . the demand under the Head 
Railway Board be reduced by Rs. 
100· 

;~eed to provide more funds for 
laying the double railway line be-
tween KieI-JamaJpur in Bhagalpur 
section and completing the double 
railway line work between Kiel-
Kazra without further delay J (1111) 

SHRI SHYAM tAl KAMAl (Basti): I 
bag to move:-

"That the demand under the Head 
Railway Board be reduced by Rs. 
100.-

/Need to have a cut in the hospital-
ity and entertainment expenses./ 
(230) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100: 

INeedto increaseproductivitylinked 
bones.! (231) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100: 

/Need to fulfil scheduled Castes! 
Scheduled trlJes quota in Group 
A.B.C • ..,...4ntM ..... trt}/SJ(232) 

and Supply. Dem. for 
grants (RIy.}. 1991-92 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100: 

/Need to set up a staff flaining 
college for A and Bcalegory staff of 
Indian Railways In Northern India 
Particularty in V.P.I (233) . 

SHRI AJOY MUKHOPADHYAY (Krish-
nagar): I bag to move:-

"That the demand under the Head 
Railway Soard be reduced by Rs. 
100: 

/Need to provide necessary ameni-
ties to he genuine passengers.! 
(475) 

"That the demand under the Head 
RaHway Board be reduced by As. 
100: 

JN~to keep railway coaches and 
lavatories clean.! (476) 

"That the demand under the Head 
Railway Soard be reduced by Rs. 
100: 

/Need to to maintain punctuality 
and safety of raHway service.! (477) 

"Thai the demand under the Head 
Railway Board be reduced by Rs. 
100: 

INead to improve the standard of 
catering s8rvice.l (478) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100: 

.!Need to complete the ongoing 
~ projec:tsimm~iateIyJ(479) 

"Thai the demand under the Head 
General Superintendence and Serv-
icason RaHwaysbe reducedto Re.1." 

/Failure towithdrawthe increase in 
railway fares for the second class 
,........,(506) 
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and~. Dem. for 

"That the demand uncter the Head 
General Superintendence and Serv-
Ices on Ral1waysbe reducedto Re.1.-

,lFailuretowithdrawthehikeinfares 
of seasonal tickets.! (506) 

"That the demand under the Head 
General Superintendence and Serv-
iceson Railways be reduced to Re.1.-

lFailure to withdraw the hike in rail-
way freight charges.! (507) 

"That the demand under the Head 
General Superintendence and Serv-
ices on Railways be reduced to Re.t. -

lFallure to avoid reduction of work 
force in Rallway.l (508) 

"That the demand under the Head 
General Superintendence and Serv-
Ices on Railways be reduced by As. 
100.-

/Need to improve amenities for the 
second class passengersJ (555) 

"That the demand under the Head 
General Superintendence and Serv-
ices on Railways be reduced by As. 
100.-

/Need to ensure punctuality and 
safety in railway serviceJ (556) 

"That the demand under the Head 
General Superintendence and Serv-
Ices on RaIlways be reduced by As. 
100.-

/Need to Increase the speed of the 
bng distance trains.!(557) 

"That the demand under the Head 
General Superintendence and Serv-
Ices on RaIlways be reduced by As. 
100.-

. granrs (R/y.). 1991-92 
including waiting rooms and toilets 
rooms and toilets cleanJ (558) 

"That the demand under the . Head 
General Superintendence and Serv-
ices on Railways be reduced by Rs. 
100: 

/Need to reinstate the railway 
comployees whose services were 
terminaled without any inquiry.1 
(559) 

"That the demand under the Head 
General Superintendence and Serv-
ices on Railways be reduced by As. 
100.-

/Need to fill Up the large number of 
vacancies in different categories in 
railwayJ (560) 

"That the demand under the Head 
General Superintendence and Serv-
ices on Railways be reduced by Rs. 
100.-

/Need to prevent unauthorise pas-
sengers in reserved campart-
menta.1 (561) 

"That the demand under the Head 
General Superintendence and Serv-
Ices on Railways be reduced by As. 
100.-

/Need to keep railway coaches and 
lavatories clean.! (562) . 

"That the demand under the Head 
General Superintendence and Serv-
Ices on Railways be reduced by As. 
100.-

/Need to check malpractices in 
railway booking offasJ (563) 

"That the demand under the Head 
General Superintendence and Serv-
Ices on Railways be reduced by Rs. 
100 .. 
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[Sh. Shyam Lal Kama~ 
!Need to reinstate the dismissed 
railway employees immediately.! 
(1283) 

"That the demand under the Head 
General Superintendent aOO Serv-
ices on'Railways be reduced by Rs. 
100." 

/Need to ensure punctuality in train 
services.! (1284) 

"That the demand under the Head 
General Superintendent and S~rv­
ices on Railways be reduced by Rs. 
100." 

!Need to stop malpractices in rail-
way booking offices.! (1;;!85) 

"That the demand under the Head 
General Superintendence and Serv-
ices on Railways be reduced by Rs. 
100." 

!Need to ensure punctuality of 
Darjeelity mail.! (1286) 

"That the demand under the Head 
General Superintendence and Serv-
ices on Railways be reduced by Rs. 
100." 

/Need'to provide stoppage of N.E. 
Express at Dalkhola and Alubari 
Road.! (1287) 

"That the demand under the Head 
General Superintendence and Serv-
ices on Railways be reduced by Rs. 
100." 

!Need to provide stoppage of 
Awadh Assam Express at Dalk-
hola and Alubari RoadJ (1288) 

"That the demand under the Head 
General Superintendence and Serv-
ices on Railways be reduced by Rs. 
100." 

Dem. forgrants (Rlys.). 1992-93 
and Supply. Dem. for 

grants (Rty.). 199H;2 
/Need to provide stoppage of the 
proposed Haldibari-Sealdah tri-
weekly Express at Dalkhola, Alubari 
Road, Harishchandrapur, and 
Sansi railway stations and make it 
daily instead of tri-weekly.1 (1289) 

"That the demand under the Head 
Assets AcqUisition Construction and 
Replacement be reduced by Rs. 100." 

/Need to construct fly-over at Dalk-
hola and Kishangang over the rail-
way tracks.! (1290) 

"That the demand under the Head 
Assets Acquisition Construction and 
Replacement be reduced by Rs. 100." 

/Need to convert MG railway line 
into BG from Barsoi to Radhika-
pur.! (1291 ) 

"That the demand under the Head 
Assets Acquisition Construction and 
Replacement be reduced by Rs. 100.· 

!Need to extend Metro railway from 
Tollygunj to Garia) (1292) 

"That the demand under the Head 
Assets Acquisition Construction and 
Replacement be reduced by As. 100.· 

/Need to connect West Dinajpur 
District with other parts of the State 
of West Bengal by rail.! (1293) 

"That the demand under the Head 
Assets Acquisition Construction and 
Replacement be reduced by Rs. 100." 

/Need to construct Balurghat-Ekla-
kshi railway line immediately.! 
(1294) 

SHRIMATI SUSEELA GOPALAN 
(Chirayinkil): I beg to move: 

"That the demand under the Head 
Railway Board be reduced to Re.1." 
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IPrivatisation of catering department 
by throwing out thousand of workers . 
from thElir jobs and making the jour-
neyof passengers difficult.! (894) 

''That the demand under thE' Head 
Railway Board be reduced to Re.1." 

!Reduction of workers by 40% which 
will curtail further job opportunities 
for youth and throwing our workers 
from their employment.1 (895) 

''That the dernand under the Head 
Railway Board be reduced to Re.1.· 

/Failure to reguiarise the services 
of casual and temporary workers 
for years.! (896) 

~hat the demnan~ under the Head 
R3i1way Board be reduced to Re.1.· 

lFaj,ur& [0 construct new railway 
lines in ~he backward areas of In-
dia.! iS97) 

"That the demand under the Head 
Railway Boald be reduced to Re.1.· 

/Negligence of a State like Tripura 
which has no rail link from Agarthala 
to other parts of the country.! (898) 

"That the demand under the Head 
Railway Board De reduc:ad to Fte.1." 

·!Failure to provide a Railway Coach 
Factory of atleast big railway work-
shops for Kerala! (899) 

"That the demand under the Head 
Railway Board be reduced to Ae. 1 .• 

!Failure to provide adequate facili· 
ties like waiting rooms, roofing ir. 
railway platforms and new build-
ings at the Aaiiaway StatIOns In 
Kerala.1 (900) 

"That the demand under the Head 

and Supply. Oem. for 
grants (Rly.). 1991-92 

Railway Board be reduced by Rs. 
100." 

!Need to improve the conditions of 
railway wagons and bogies sent to 
the South especially Kerala.! (901) 

~hat the demand under the Head 
Railway Board be reduced by As. 
100." 

!Need to supply torch lighl instead 
of the kerosene lamp to the work-
ers who are checking the railway 
lines and bogies to avoid accidents.! 
(902) 

''That the demand under the Head 
Railway Board be reduced by As. 
100.-

/Need lO construct the railway line 
from Nilamber to Ferok in Kerala.! 
(903) 

''That the demand under the Head 
Aailway Board be reduced by As. 
100." 

!Need to construed Railway over 
bridge at Chirayinkil (Sharkara) in 
Quilon. Trivendrum broad gauge 
line.!(904) 

''That the demand· under the Head 
Railway Board be reducea by As. 
100.n 

!Need to provide better facilities for 
passenger from Bombay to Con-
cn," in Jayanthi Janta and to pre-
vent over crowding in the reserved 
compartments.!(905) 

''That the demand under the Head 
Railway Board be reduced by As. 
100'-

!Need to prevent the attack of 
hooligans intheJayanthiJantafrom 
Bombay to Cochin and save the 
passengers from attack and losses 
of their belogings.!(906) 
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(Shrimatl Suseeeia GopalBn] 

"That the demand under the Head 
Miscellaneous working Expenses be 
reduced by As. 100 .. 

lNeed to provide better facilities at 
Kadaktavur railway station as 
demanded by the passengers 
association.l(907) 

"That the demand under the Head 
Miscellaneous working Expanses be 
reduced by Rs. '100" 

!Need to provide a stop of execu-
tive EXecutive Express at Varkala 
which Is a tourist centre./(908) 

"That the demand under the Head 
Miscellaneous working Expenses be 
reduced by Rs. 100 .. 

lNeed to provide a new train from 
. Delhi to Trivandrum.l(909) 

"That the demand under the Head 
Miscellaneous working Expenses be 
reduced by Rs. 100 .. 

lNeed to expedite the renovation 
work at Ernakulam junction.l(910) 

"That the demand under the Head 
Miscellaneous working Expe"ses be 
reduced by Rs. 100 .. 

lNeed to reconstruct the railway 
stations in Northern Kerala./(911) 

"That the demand under the Head 
Miscellaneous working Expenses be 
reduced·by Rs. 100.-

lNeed to provide better facilities 
including roofing for railway plat-
form at Neeleswaram in the Ca-
lucut-Mengalore broadgauge linel 
(912) 

"That the demand under the Head 
Ass .. Acquisition. Construction and 

Dem. forgrants (RIys.). 1992-93 
and Supply. Dem. for 

grants (R1y.). 1991-92 
RepiacementbereducedbyRs.100" 

lNeed to construct the railway 
bridge in Kayankulam Alleppey 
railway line at Ambapuram.l(g13) 

"That the demand under the Head 
Assets Acquisition, Construction and 
Replacement be reduced by Rs. 100." 

lNeed to provide more funds for 
Konkan railway for its speedy con-
struction./(914) 

"That the demand under the Head 
Assets Acquisition, Construction and 
Replacement be reduced by Rs. 100 .. 

!Need to provide. better facilities for 
the way side inspectors in the rail-
way line./(915) 

"That the demand under the Head 
Assets Acquisition .. Construction and 
Replacement be reduced by Rs. 100 .. 

lNeedto constructmetre-gauge line 
from Ouilon to Madurai./(916) 

SHRI DATTATRAYA BANDARU (Se-
cunderabad): I beg to move:-

"That the demand under the head 
general superintendence and serv-
ices on railways be reduced by Rs. 
100 .. 

!Need to stop collection of bed-roll 
charges for two nights when the 
same bedroll is used by the pas-
senger of the second night withcut 
a change of bed roll.l (1149) 

"That the demand under the head 
general superintendence and serv-
ices on railways be reduced by Rs. 
100.-

lNeed to ensure punclUally in train 
serviceSpartlculartyof A.P. Express 
and Dakshin ExpressJ(1150) 



521 RIy.8ud(JBt. 1992-93 
Gen. DIss •• Res. ffI. 
Recomendations 

PHAlGUNA 23, 1913 (SAKA)of Rly. Conv. Committee; 522 
Oem. forllrants (RIys.), 1992-93 

"That the demand under the head 
general superintendence and serv-
ices on railways be reduced by As. 
100: 

!Need to stop malpractrces in rail-
way bookin,) offices.! (1151) 

"That the demand under the head 
general superintendence and serv-
ices on railways be reduced by As. 
100: 

!Need to provide stoppage of 
Tamilnadu and Kerala Express aI 
Khammam railway stationJ (1152) 

"That the demand under the head 
general superintendence and serv-
ices on railways be reduced by As. 
100: 

!Need to increase the production of 
'railway coachesJ (1153) 

"That the demand under the head 
general superintendence and serv-
ices on railways be reduced by As. 
100: 

!Need to rapIace the old engines, 
old coaches, old wagonsJ (1154) 

"That the demand under the head 
general superintendence and serv-
ices on railways be reduced by As. 
100: 

!Need to create new ways for 
mobilisation of adcfdional rasources 
in the RailwaysJ (1155) 

"That the demand under the head 
operating expensestrafliCbe reduced 
by As. 100: 

/Need to computerise reservation 
facilly at Khammam railway sta-
tionJ (1156) 

"That the demand under the head 
operating expensestrafficbe reduced 
byRs.100: 

MId S",,*. Oem. for 
gran~ (RIy.), 1991-92 

/Need to withdraw disproportion-
ate unbearable and illogicat hike in 
the fares of season tic:kets./(1157) 

"That the demand under the head 
operating expenSes traffic be reduced 
byR$.1QO: 

INeed to construct an overbridge at 
Fatehnagar level crossing road in 
Hyderabad'!(1158) 

"Thai the demand under the head 
operating expenses traffic be reduced 
by As. 100,-

!N&e(t to complete the railway elec-
trification words throughout the 
country particularly in Andhra 
PradeshJ (1159) 

m,aI the demand under the head 
operating expenses traffic be reduced 
by As. 100: 

/Need for conversion of meter 
gauge into broad gauge on Kachin-
guda, Manmad Une.! (1160) 

"That the demand under the head 
operating expenses traffic be reduced 
by As. 100: 

!Need for laying of new railway line 
between Ramagundam and latur J 
(1161 ) 

"That the demand under the head 
operating expenses traffIC be reduced 
by As. 100: 

/Need to complete the RaIlway 
electrification work from Hydrabad 
to KazipetJ (1162) 

"That the demand under the head 
operating expenses traffic be reduced 
by As. 100.-' 

/Need to lay new tracks in South 
Central Railway mne.! (1163) 
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"That the demand under the head 
operating expenses traffIC be reduced 
by Rs.100: 

/Need to costrud the foot brdige at 
Kodur railway station./(1164) 

"That the demand under the head 
operating expenses traffic be reduced 
by Rs.100: 

/Need to complete the Circular Rail 
System in Hyderabad and Secun-
derabad twin citiesJ (1165) 

"That the demand under the head 
operating expenses traffic be reduced 
by Rs.100: 

/Need to withdraw the proposal 
privatisation of own your cooach 
syst.m.1 (1166) 

"That the demand under the head 
operating expenses traffic be reduced 
by Rs. 100: 

/Need to replace the 2.500 running 
steam enginesJ(1167) 

"That the dQmand under the head 
. operating expenses traffic be reduced 
byRs.100" 

/Need for conversion· of meter 
gauge into broad gauge on Tirupati 
Katipadu Une.1 (1168) 

"That the demand under !tie head 
operating expenses traffic be reduced 
byRs.100" 

/Need to retain the name of Pan-
durangpuram station instead of the 
proposed Bhadrachalam Road 
station.1 (1169) 

"That the demand under the. head 
operating expenses traffic be reduced 
by Rs.100" • 

./Need to provide emergency light 
at statlonsJ(1170) 

and Supply. Oem. for 
. grants (R/Y.). 1991-92 
"That the demand under the head 
operating expenses trafficbo reduced 
by Rs.100.· 

/Need to provide dormitory accom-
modation for passengefS at Kham-
mam railway station.! (1171) 

"That the demand under the head 
operating expenses traffic be reduced 
byRs.100.'! 

/Need to costruct rest house for 
porters at Khammam raHway sta-
tionJ (1172j 

"That the demand under the head 
assets acquisition construction and 
replacement be reduced by As. 100.· 

/Need to provide sufficient funds 
for the developmeot of the Kham-
mam railway station.! (1173) 

"That the demand under the head 
assets acquisition oonstruclion and 
replacement be reduced by Rs. 100.· 

/Need to provide sufficiGnt funds 
for the development of the Secun-
derabad railway station.! (1174) 

SHRMA TIl GIRUA DEVI (Maharaj 
Ganj): I beg to move:-

"That tho demand under the head 
Railway Board be reduced by Rs. 
100 .. 

/Need to provide broad-gauge line 
between Hajipur-Samastipur-
D~rbhanga route.! (1270) 

"That the demand under the head 
Railway Board be reduced by Rs. 
100.. . 

/Need toconstrud a new rail 1ine on 
Hasanpurand Sakri (N.RIy.V (1271) 
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"That the demand under the head 
Railway Board be reduced by Rs. 
100" 

!Need to develop the railway work-
shop Samastipur.1 (1272) 

"That the demand under the head 
Railway ·.Board be reduced by Rs. 
1'00.-

!Need to construct overbridge on 
riverGangabetweenPatnaHajipurl 
• (1273) 

"That the demand under the head 
Railway Board be reduced by Rs. 
100.-

!Need to construct bridge over river 
Ganga near Bhagalpur and SuI-
tanpur/. (1274) 

"That the demand under the head 
Railway Board be reduced by Rs. 
100'-

!Need to convert MC line into BG 
on Banaras-Chhapra-Sonepur-
Hajipur-Muzaffarpur route/. (1275) 

"That" the demand under the head 
Railway Board be reduced by Rs. 
100.-

!Need to restore the MG line be-
tween Daraundaand MaharajganV 
• (1276). •. 

"That the demand under the head 
Railway Board be reduced by Rs. 
100'-

/Need to reinstate the dismissed 
railway employees.! (1277) 

SHRI V. DHANAN"AYA KUMAR. 
(MangIore): I beg to mova: 

and S~. Oem. for 
grants (RIy.), 1991-92 

"That the demand under the head 
Railway Board be reduced by Rs. 
100.~ 

!Need to constitute South Wester.l 
Railway Zone with Bangalore as its 
headquartersJ (1279) 

"That the demand under the head 
Railway Board be reduced by Rs. 
100'-

!Needtoconvertallthe mete gauge, 
lines into txoad guage linesJ (1280) 

"That the demand under the head 
. Railway Board be reduced by Rs. 
100'-

!Need to operate a train during day 
between Mangalore and Banga-
IoreJ(1281) 

"That the demand under the head 
Railway Board be reduced by Rs. 
100'-

!Need to constitute a separate rail-
way division with Mangalore as its 
headquartersJ (1282) 

. SHRI GEORGE FERNANDES 
(Muzajjarpur): I beg to move:-

"That the demand under the head 
Railway Board be reduced by Rs. 
100.- . 

!Need to complete the work on 
Chittaunl-Bagah raileum-road 
bridge and the railway track as 
scheduled within three yearsj 
(1299) 

"That the demand under the head 
Railway Board be reduced by Rs. 
100.-

!Need to complete work on the 
Konkau Railway on schedule by 
October, 1982J (1300) 
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"That the demand under the head 
Railway Board be reduced by R •• 
100." 

INeed to reinstate railwaymen 
whose services were terminated 
under-Rule 14 (ii)J (1301) 

"That the demand under the head 
Railway Board be reduced by As. 
100." 

INeed to implement the new rules 
forrecognitiontradeunions.l(1302) 

"That the demand under the head 
Railway Board be reduced by Rs. 
100." 

INeed to chak out a programme to 
lay 1000 kms of new railway track 
every yearJ (1303) 

"That the demand under the head 
Railway Board be reduced by Rs. 
100." 

lNeed to pursue policies that do not 
lead to unemployment among rail-
waymen.1 (1304) 

"That the demand \,. nder the head 
Railway Board be reduced by Rs. 
100.-

lNeed to hitroduce "Kullars' in aU 
railway catering service including 
station platform tea stalls and res-
taurants run by contradOnI in order 
to create or protect the jobs for 
pottersJ (1305) 

"That the demand under the head 
RaHway Board be raducad by Rs. 
100.-

INead to introduce handIoom cloth 
uniforms forF.ailway ampbyeas and 

Dem. forgrants (R/ys.). 1992-93 
and Supply. Dem. for 

fJf81IIB (RIy.), 1991-92 
for the use of handlooms in guest 
houses. trains etc. to creat or pro-
tect the jobs of handloom weav-
ers.1 (1306) 

"That the demand under the head 
Railway Board be reduced by Rs. 
100.-

lNeed to take effective steps to 
check malpractices in railways.! 
(1307) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): I beg to move: 

"That the' demand under the head 
Railway Board be reduced by Rs. 
100.· 

lNeed to re-introduce 404 UP from 
Bardhaman In Sahabganj loop 
section of Eastern Railway J (1308) 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): I beg to move: 

"That the demand under the head 
Railway Boards be reduced by Rs. 
100.-

lNeed to consider the suggestions 
of the consumers while fixing the 
rates of eatables served through 
railway catering service.1 (1309) 

"That the demand under' the head 
Railway Boards be reduced by Rs. 
100.-

1N8ed . to check the incidents of 
theft in trainsJ (1310) 

"That the demand under the head 
Railway Boards be reduced by Rs. 
100.-

lNeed to withdraw the Increase in 
second class f.asJ (1311) 

"That the demand under the head 
Railway Boards be reduced by Rs. 
100.-
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lNeed to attach more bogies in 
Minashi Express leaving from 
Jaipur.1 (1312) .. 

"That the demand under the head 
Railway Boards be reduced bv Rs. 
100.-

lNeed to improve the catering serv-
ices in the railwayJ (1313) 

"That the demand under the head 
Railway Boards be reduced bv Rs. 
100: 

lNeed to provide better facilities to 
the passengers of second cIassJ 
(1314) 

"That the demand under the head 
Railway Boards be reduced bv Rs. 
100 .. 

lNeed to lay new railway lines in the 
backward' area of Rajasthan.1 
(1315) 

;That the demand under the head 
Railway Boards be reduced bv Rs. 
100'-

lNeed to provide better facilities of 
drinking water at the small railway 
stations.! (1316) 

"That the demand under the head 
Railway Boards be reduced bv As. 
100 .. 

lNeed to provide adequate ameni-
ties to passengers in all the com-
,partments of the train.! (1317) 

"That the demand under the head 
Railway Boards be reduced bv Rs. 
100'-

lNeed for economy in establish-
ment expenditureJ (1318) 

"That the demand under the head 
RaHway Boards be reduced bv As. 
100.-

gtaIIIs (RIy.). 1991-92 
.weed to reduce the hike in monthly 
and quarterly season tickets.1 
(1319) 

"That the demand under the head 
Railway Boards be reduced bv Rs. 
100'-

lNeed to treat T.T.E. staff of rail-
ways as running staff.1 (132.0) 

DR. GUNAWANTRAMBHAU 
SARODE (Jalgaon): I beg to move: 

"That the demand under the head 
General Superintendence and serv-
ices on Railways be reducad by As. 
100 .. 

/Need to introduce a new superfast 
train between Bhusawal and Bom-
bay./(1321) 

"That the demand under the head 
General Superintendence and serv-
ices on RailWays be reduced by As. 
100'-

lNeedto provide haltof Mahanagari 
Express. Bombay- Lucknow Ex-
press. Guwahati superfast Express. 
Gitanjali Express and Karnalaka 
Express alJaigaon station.! (1322) 

"That the demand under the head 
General Superintendence and serv-
ices an Railways be reduced by As. 
100'-, 

lNaedtoraintroducethesuspended 
1352 UP Bhusawal- Bombay pas-
senger trainJ (1323) 

"That the demand under the head 
General Superintendence and serv-
ices on Railways be reduced by As. 
100 .. 

/Need to introduce a new Holiday 
expresS from Bhuswal to Bombay 
via.Khandeah.I (1324) 
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"That the demand under the head 
Operating expenses traffic be re-
duced by As. 100." 

!Need to provide computerised 
reservation facility at Bhusawal 
Junction} (1328) 

"That the demand under the head 
Assets-Acquisition Construction and 
Replacement be reduced by As. 100." 

!Need to construCt a railway cross-
ing railway bridge at Bhandula and 
Fekri .gates crossings.1 (1335) 

SHRI YAIMA SINGH YUMNAM (Inner 
Manipur): I beg to move: . 

"That the demand under the head 
Railway Board be reduced by Rs. 
100." 

!Need to employ local people at the 
railway station at Dimapur.l (1370) 

"That the demand under the head 
. Railway Board be reduced by Rs. 
100." 

!Need to have reservation quota for 
Manipuris on pilgrimage from 
Dimapur railway stationJ(1371 ) 

SHRI MOHAN RAWAlE (Bombay -
South Central): I beg to move: 

"That the demand under the head 
Railway Board be reduced by Rs. 
100: 

!Need to increase the strength of 
Railway Protection Force to en-
sure safe rail journey} (1~) 

. "That the demand under the head 
Railway Board be reduced by As. 
100." 
!Need to withdraw hike in monthly 
season tickets.! (1378) 

Dem. forgrants (RIys.). 1992-93 
and S"",*,. Oem. for 

grants (R/Y.). 1991~92 

"That the demand under the head 
Railway Board be reduced by Fis. 
100." 

!Need to withdraw hike in fares of 
Second Class rail joumey.1 (1379) 

"That the demand under the head 
Railway Board be reduced by Rs. 
100." 

!Need to provide more facilities to 
make rail joumey comfortable.! 
(1380) 

"That the demand under the head 
Railway Board be reduced by Rs. 
100." 

!Need to effect utmost economy in 
wasteful expenditure and reducing 
the strength of Fblilway Board.! 
(1381) 

SHRI GANGA RAM KOHLI (Bayana): I 
beg to move:. .. 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100." 

!Need to stop the Delhi - Bombay 
super fast trains at Bayana railway 
station at least for 2 minutes. (1413) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100." 

!Need to develop the Bayana de-
velop the Bay~na railway sta-
tion.(1414) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100." 

!Need to provide a loco shed at the 
8ayana railway station. (1415) 
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SHRIRAM SINGH KASHWAN (Churu): 
I beg to move:-

"That the demand under the Head 
General Superintendence and Serv-
ices on Railways be reduced by As. 
100: 

lNeed to introduce a super fast 
Express train daily between Delhi 
and Jodhpur via Ratangarh-
Sadulpur. (1416) 

"That the demand under the Head 
General Superintendence and Serv-
ices on Railways be reduced by As. 
100: 

lNead to introduce a super fast 
Expresstrain belWeenGanganagar 
and Jaipur. (1417) 

"That the demand under the Head 
General Superintendence and Serv-
ices on Railways be reduced by As. 
100: 

"lNeed·to provide reservation facil-
ity in 2nd class in Bikaner Mail and 
Jodhpur Mail for Bombay. (1418) 

"That the demand under the Head 
General Superintendence and Serv-
ices on Railways be reduced by Rs. 
100: 

lNeed to provide a two minute halt 
of Jodhpur Mail at Padihar station. 
(1419) 

"That the demand under the Head 
General Superintendence and Serv-
ices on RaHways be reduced by As. 
100 .. 

JNeedto increase reservation quota 
at Ladnun Sujangarh. Ratangarh. 
Churu. Sadulpur and Dungargarh 
stations in Jodhpur MaR. Bkaner 
MaD and Unk Express. (1420) 

"That the demand under the Head 

grants (Rly.). 1991-92 
General SuperIntendence and Serv-
Ices on RaIlways be reduced by As. 
100.-

Meed to extend Sikar-Churu pas-
senger train upto Sadulpur (1421). 

"That the demand under the Head 
General Superintendence and Serv-
ices on RaIlways be reduced by As. 
100.'1 

lNeed to provide stoppage of Unk 
Express at Rampura railway sta-
tion. (1422) 

"That the demand under the Head 
Repairs and Maintenance of Motive 
Power be reduced by As. 100: 

lNeed to provide diesel engine in 
Ganga Nagar Express. (1423) 

"That the demand" under the Heac;l 
Operating Expenses Traffic be re-
duced by As. 100: 

/Need to increase the speed of 
Ganga Nagar Express running 
"between Ganga Nagar and Jaipur. 
(1424) 

"That the demand under the Head 
Operating Expenses Traffic be r. 
duced by As. 100: 

Meed to constrict high laval plat-
forms at Chhapar railway station 
between Ratangarh and MedIa 
Road. (1425). 

"That the demand under the Head 
Assets Acquisition. Construction and 

. Replacement be reduced by As. 100: 

lNeed to provide manned 'C' class 
railway crossings between Ratan-
garh-ladnun. (1428) 

"That the demand under the Head 
Assets Acquisition. Construction and 
Replacementbe reduced by As. 100.-
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"That t/:e demand under the Head 
General Superintendence and Serv-
ices on Railways be reduced by Rs. 
100.' 

/Need to change the name of 
Mughalsarai Railway station to 
Pandit Deen Dayal Upadhyay Sta-
tion (1430) 

"That the demand under the Head 
General Superintendence and Serv-
ices on Railways be reduced by As. 
100" 

/Need to provide work to the re-
trenched workers by abolishing 
contact system in Railway at Gora-
khpul. (1431) 

"That the demand under the Head 
General Superintendence and Serv-
ices on Railways be reduced by Rs. 
100.-

/Need to allot coltivable land ad-
joining railway line to the landless 
farmers. (1432) 

"That the demand under the Head 
General Superintendence and Serv-
ices on Railways be reduced by Rs. 
100: 

lNeed to reduce increase in the 
fares of all express trains. (1433) 

"That the demand under the Head 
Operating Expenses Traffic be re-
duced by As. 100." 

/Need to start a super fast train 
between Gorakhpur and Allahabad. 
(1434) 

...... lie. d8rRand under the· Head 

• pt8tI/I {RIf.~ 'W'-/J2 
OptJratmg Exptini8$ TtafflC be r9-

dUCtHi by Rs. lPO.· 

!Need to provide a stop for 52651 
5206 at Tinich railway station. 
(1435) 

"That the demand under the Head 
Operating Expenses Traffic be re-
duced by As. 100 .. 

/Need to provide adequate rail 
wagons and rokes for transporta-
tion of coal to power houses, brick 
kilns and levy sugar in Uttar 
Pradesh. (1436) 

"That the demand under the Head 
Operating Expenses Traffic be re-
duced by As. 100." 

INeed to run a super fast train from 
Gorakhpur to Lucknow (1437) 

"That the demand under the Head 
Operating Expenses Traffic be re-
duced by As. 100. w 

/Need to provide one three tier and 
two general bogies in 501 Up and 
508 Dn from Gorakhpur and 
Lucknow. (1438) 

"That the demand under the Head 
Operating Expenses Traffic be re-
duced by Rs. 100: 

/Need to connect aAIC Chair Car in 
Vaishali Express running between 
Gorkhpur and New Delhi. (1439) 

"That the demand under the Head 
Operating Expenses Traffic be re-
duced by As. 100." 

/Need 10 increase reservation quota 
in all trains at Basti Station and to 
provide computerised reservation 
facilities there. (1440) 
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"IbId the demand under the Head 
Operating ~ Tralflc be re-duced" As. 100.-

INeedto inlraduce euperfasttralns 
of general bog_ flam all metra-
pollan citIIIi to the RaIlway head-
quarters. (1441) -

"That the demand under the Head 
Operating Expanees Traffic be re-
duced by As. 100.-

INeed to lnIroduca a train from 
GonIkhpurto Radam. (1442) 

"That ... demand under the Head 
Assets Acqulslllon, Conatructlon and 
ReplacementberaducedbyRs.100 .. 

INeed to construct a new broad 
gauge line from KhaHlabad to 
Balrampur via Doharight, 
Banagaor, Khajanl and Tamash-
war Hath. (1451) 

"'That the demand under the Head 
Assets Acquisition, Conatrudion and 
ReplacementbereducedbyAs.100 .. 

JNeed to eIedrIfy the broad gauge 
lineflam KanpurtoBarauni. (1452). 

[ Translation} 

SHRI KAMLA MISHRA MADHUKAR 
(MoIIherl): Maiiarn Chairman, I would Ike to 
thank you for giving me time. The hon. Min-
ister Is an old friend 01 mine. I presume that. 
whenever I was electedtothe Partiament. he 
was also there and whenever I lost the 
elections, he aI80 Iosli have repeatedly said 
this thing and I am going to say the same 
thing lIgain. 

(English) 

lHE MINISTER OF RALWAYS (SHRI 
C. K. JAFFER SHARlEF): J have nat been 
defeated. (~ 

, fIlJd~. Oem. for 
".". (RIy.), 1991-92 0 

(TransIaIIon) 

SHRI KAt.tlA MISHRA MADHUKAR: f 
would Ibto .ubmit that this RaIlway Budget 
Is very dangerouS for the middle class Gov-
emment empJov ... and the working class. 
Youhavelncreaedthefareofaecondclala. 
Have you aver thought that distance be-
tween two stations Is nat lessthan 10 kilome-
ters? you hIi!Ye _ that you are nat going to 
incraase the fare upto a distance of 10 kil-

o ~rs, but would Increaae the fare for 
'bnger distances. The fare has been In-
CI8888d by, As. 2S.1t wUl adversely affect the 

. middle class people who are Govemment 
employees. I do not oppose the increase in 
the fara of higher dassas, but would like to 
request that the increase in second class 
fare should be withdrawn. It has burdened 
the middle class. The freight charges have 
already been increased' by 7112 per cent. 
You say that you will check the prlce-rlse. 
Shri Manmohan Singh is also silting here. 
He also says that the price-rise would be 
checked. WiIIth ... incntases not affect price-
rise? Will it not increase the process further? 
I am of the view that there wiU be increase in 
price-riseandtherafora,lopposethis8udget. 

15.00 hra. 

Secondly, the sleeper charges of sec-
ond dass, mostly used by the middle class 
have aIeo been raised by As. 5. This will 
cause a lot d difficulty to the common man. 
I oppose this. The increase In the sleeper 
charges should be withdrawn. This Budget 
Is anti-abourer. A lot of debate h8s alread) 
taken plE8 inth8 Parliament. A lot of discus· 
slon has already taken place regarding th6 
reinstatement of workers against whom a 
tough stand had been taken during the 1980 
strike. But you have paid no attention to it. 
For the last few years, causal labourers are 
working in the railway workshop at Samas-
tipur under the N. E. Railway. Now, these 
casual labourers have been removed and 
contractors,have. been hired for the work. 
You should pay attention towards this. The 
Supl8l"18 Court has given a directive that the 
cuual 1abourers who had continuously 
worked for 360 days, should be given ext .. -
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sion.1t seems the hon. Minister has forgotten 
the directive of the Supreme court. 90 work-
. era aN working In Barauni for the last 10 
years. BUt in spite of the directive given by 
the Court, those workers were NtNnched. 
Some han. Members drew the attention of 
the Government towards it and a memoran-
dum was also submitted by the workers. But 
there is no proposal to reinstate those wOrk-
ers. Similarly, 3500 workers were working in 
the Samastipur Locomotive Workshop Binet 
1981. Their number has gradually beeJ' 
reduced to 800 by retNnchment. They ware 
being asked to work at Vijaynagar also. 
Besides this, the surplus work used to be 
done at Gorakhpur has been stopped be-
cause engine repairing, manufactuN of 
passenger coaches, foundry, copper weld-
ing and moulding etc. weN being done at 
Samastipur. All these works were removed 
from there and shifted to Vijaynagar and 
Gorakhpur. The labourers were shifted to 
other places from the only workshop in North 
Bihar. As such, they had to face lots of 
difficulties. You have never paid attention 
toward the upgradation of the Samastipur 
Locoshed. Thousands of workers used to 
work in this workshop which is located in 
North Bihar. But, as some of its units have 
been shifted. It has caused a lot of difficulty 
to people. A large number of workers have 
been Ntrenched. In Bihar, theN is a work-
shop in Jamalpur. Wagons weN being 
manufactured and ,ngines repalNd In this 
workshop. You said that modernization will 
be done. But no attention was paid to it. You 
have curtailed the work which was being 
done there. A number of workers have also 
been retNnched in the JamaJpur workshop 
and by this you have increased their difficul-
ties. As a NSUIt theN of, worker agitations 
have been going on in North Bihar, particu-
larly in Jamalpur aNa and they have given 
memoranda also. But no attention was paid 
on them. This budget ~forinCNasing 
the number of high officials only. It has been 
done at the cost of class IV employees of the 
Railways who have been retrenched. Ther. 
is no proposal of cutting down U.a expensed 
")n high officials. You have never thought 
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. prevalent in them. Instead you have closed 
your eyes from that direction. Acconfing WI 
the poiicy of the Gov8mment, one Iakh 
railway workers are going 10 be retrenched 
by the year end 2000. What steps the Gov-
emment. is going to take in this ragard? The 
Govemment Is formulating its policies at the 
instance of the World Bank and the lnterna-
tional Monetary Fund, a mention of which 
has been made by your Finance Minister. 
You are going to privatIse the railways. One 
of our hon. Members said that the catering 
service in railways is also going to be priva-
tised. This privatisation will only give way to 
looting by the contraetDrs and there wi. be 
noimp~ement. ThendON, I~this 
privatisation move. 

Railway is the only department in our 
country, where maximum number 01 work-
ers work. The railway board has issued a 
new order that all the recruitment boards 
should curtail recruitments. Due to this or-
der, 25000 poor and educated youth would 
not get jobs. Usually SO,OOO workers weN 
being recruited. Now half of them will not get 
jobs. The posslHlity of recruitment of half 
their numberhas also been ruled out. TheN-
fore, your policy Is.only going to Incraasa 
unemployment in railways. I oppose this 
railway budget which increases unemploy-
ment. 

The increase In the fant of monthly 
tickets will adversely affects ~ daily com-
muters in citiaa like Bombay and C8IculIa. • 
will affect the Government employees.aIso. 
Those who have a fixed income wi! be 
adversely affected by this increase and they 
will face difficulties. You should pay attention 
towards it. 

Madam Chairman, this Budget is anti-
Bihar. WhHe praparing the Rail Budget. tMy 
have neglected Uttar Pradesh and Bihar. 
After Uttar Pradesh, Bihar has the largest 
population of 8 croras. They have ~ 
nothing about Bihar. As a ........ the entint 

. population of Bihar belonging to dlferant 
classes, diffaNnt communities and dllarant 
section, is opposing this rail budgIl Be-. . 
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cause ...... nat going to eat any ...... 
fram .. 1n ....... of ... aIIo. I .. a ... 
Slate. 'T1IenIIoN. .. ~ ehouId 
consider» ia .... the I'IIiIwayt .... by 
layingnaw .... axpIIIldingthebioadguage 
lines and sIarting mona auparfaattnins from 
there. But no aIIenIIon has been paid to i. 
ThaI Is why •• ..,1hIIIthis rid budget Is anti-
Bihar. I appears .. if ReI Budget has been 
prepIINIIIiiIt this maruw becaI_ tt.e .. a 
coaIlion Gavarnmanl of the JanIfa DaI and 
Left partlas In the SIahL I has neglacbld .. 

. those Sbda ....... 101M ather party Is In 
power .• has been considarate » all thole 
States In whidI the eong ..... party Is in 
power. But the non-Congrass Stale have 
been neglected. No railway wo.rk is being 
undertaken in aur StaIa. 

Patna is the capital of Bihar. But it has 
no direct rail link wIh BangaJont. Shuban8a-
war, Ahmedabad, and Hyderabad. An his-· 
toricalcily" PalnahasbHnCMHtoaked •• 
is a fact that it is an hisloricaJ c:ily. No one 
harm » iIs InI8ntsts. 

[TI8IISJIIfion) 

But the capIaI' Of BIhar has nat been 
linked ,.. ather Stale capilaIs. In this re-
gent, ..... suggesI that the bI-w!NkIY 
SabannaIi Express which runs baIween 
Ahrnedalat and Varanasi should be ex-
tended» PaIne or and another bogie to the 
train that runs baN .... Delhi and Amend-
ment. Please take a ROle of this., as you .. 
have» rapIy» it. _would natmaka much of 
a dlfferanca. 

SHRI C. K. JAFFER SHARlEF: Some 
people farm U. P. Md coma 10 IIMMIt me In 
the morning and RIqI .... me nat 10 eend 
trains via BIhar ... niost of the COIIIPM-
IMfds .. badly damaged ...... the train 
181uma~"" ... 

SHRi KAIU MISHRA MADHUIWt . 
yoU won't ....... in CI8IIIing a canIIct 
betwaen u. P. and BIhar. by m8Idng such 
~ SimIar .,....... shauId 
_made» ................ and 
~s ..... PItIna. .......... . 
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very Important CDIIUII8IdaI cenIra and the 
V .... ~ ..... » the needs of the 
P .......... but tIwnt .. such a heavy rush 
In 1hat tnin ... ..,." the camera of Com-
merat has ..... a memorandum requesting 
the RaIwap » Inbaduce a superfast train~ 
between DeIU and Barauni V. Vaishali. 
Th .. a vary.1mporranL Tha Government 
should pay aIIanIion towards this malter or 
.... thia heavy rush will conIInue forever. 

I would aJaa like to know whether any 
wriIten onIMa have been given to T. T. Ea, 
asking them to coIIac:t fines upto Rs. 5,000 
per month and thiIt th8ir promotions would 
be staled and pay withheld, if they fail to do 
80 Now. thauaanda of Iabourars from Bihar 
go to work in Punjab. They are being looted. 
This is a grava maItar. I fee. that if the 
Government doesn't taka any action in this 
ragard It would tarstarnowIt D gross neglect 
of the people of Bihar, eapaciallytha migrant 
wotkara. Thar8fora; the Government is re-
quested to taka nac:eaaary action. Has the 
Government Issued any orders asking T. T. 

. Es to coiled fines to the tuna 01 Rs. 50001-1 

Madam ChaIrpenIon. as such. thent is 
notralnbelwHn MuzaffarpurandBhagalpur. 
People of tHe area have been demanding 
the irtJDduction of trains for a long time. 
Railway atatian 8CID88 the countsy 818 being 
c:ompuIarized. Wltydoean'MheGovemmant 
Ink Uuzalfarpurwlhthecomputal' network? 
WhIt is the diIIicuIty? Please do consider 
wh8Ihar lis feasible or not? 

The han ......... of FInanca is prasant. 
In the 1fouIe. He might be aware that there 
Is apllce in BIhar know as Champaran from 
...... MahaIma Gandhi launched a nation 
wide IIIOIIWII8IIt. n... in power chant his 
nama tram dawn» duak IU there Is no train 

. by his ....... tor the pIIce: Similarly •• haVe 
baen ........... and..ting pt'8S8UI'eto 
c:ortNrt tIie MuZIIIffaIpur-Na:katiyagan line 
1nIo~ and __ now,l wgathe 
GcMmmant»rtllllbalbc:ali,"inthisBudgat 
tor the irsI:aducIion of a b'ain in this ragian 
named .... Gandhi- N. ..... this would 
.... thIII people runember his name. I. 
.......... the GcNammenllo pay 
..... 1II1hit ..... 
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Similarly, there Is ,..ed to expedite 

constructiOn of a bridge over .Rivw Gandak 
at Chhitauni to link U. P. with BIhar. In 
response 10 my letter 10 the Govemment in 
this regard I was told that Bihar and U. P .... 
not gilling their share and hence the Union 
Govemment is not In a position to buId the 
bridge.The raplythat Bihar and U. P .... nat 
co-operating cannot be an ..... The 
construction of a bridge at Chhbunl is very 
essentialto Unk U. P. and Blharand IIIIoflom 
the point of Yiew of comm8ft:ial and indu8triaI 
development. I would like 10 know the time 
br which it would be completed? I the 
Government has no such prapoeaI, thM let 
it come out with an explanation. 1'1Ient Is a 
saying in BhoPJri:- -Data .. ."" bhaIa. 
PIIIrIin dwe jawab. • 

StlRI C. K. JAFFER SHARIEF: For 
yow kind information, I would like Ie) say that 
it wouidbe impossiJleforthe UnionGovem-
mentto take any action un .... the U. P. and 
Bihar Govemment pay their shara. 

SHRI KAMlA MISHRA MADHUKAR: 
You mean to say that Bihar should 8UIfer 
j~ because different parties are in power I~ 
Bihar and U. P. Certainly, the bridge would 
be buill once the Congress gains power in 
both the State. Isn't it? But I think that this 
dream won't materialize. 

SHRIC.KJAFFERSHAREF:Thereis 
nothing like that. Let me make it clear. It is 
everyone's responsi)illty and everyone wiD 
work together in this regard I would like 10 
know frOm thoSe Govemment, as to why 
they are not paying their share? 

SHRI KAML.A MISHRA MADHUKAR: 
• Why don't you write letters to these Stat. 

Government? Vaishali is fast becoming a 
popular tourist spot. It has a glorious past 
including that of being the first republic. You 
writ. to the U. P. Government that It Is the 
long standing demand of the people t:lat a 
railway Rne be laid between HajlPUr and 
Bethiah via Vaishali, Sahebganj, Arrai and 
Pahmpur. The M. P. from that area, Shri 
ShivaSharan Sinha had raised this matter at 

Md ScAIff. 0... for 
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u .. ....atng 01 the CanIuItaIIve Oomm .... 
aIIached to the IIniIby 01 RtIIInJ. I tao . 
hawI bean raising Ihis demand 1or1he pat 
many~ In yaw reply, .haabeen-...d 
that the Railwap do nat have adequar. • 
funds for1hlspraject. but the raIway natwaIk 
Is being .cpanded. Does tba Railways have 
any well .. objacIiva or is It InCJIivat.d br 
pul8Iv oommen:iaI CJbjectiv8a? •• has no 
waif... abjecIMt. lilt me tell you that Is 
commen:lallJ viable and you can go agreed 
with it. I am glad that both the Minister of 
FInMce and the MinIster of RayIwap ... 
pr8I8I1t in the HoUle. TMr.ore. what I 
mean to·say Is that: •...• I wi take only two 
more minutes.. 

Oarbhanga, Samastipur, Roaul, 
NIrmoIi, J~r etc. in northern BIhar 
.. bolder __ It Ia very important 10 
expandtherailwayaMtWarkinthis .... Nat 
only .. ..,. Ia. needto8P88CIIY implement 

. 1he deciBian to lay bIoad-gauge lines in the 
... to ...... the fast 81CpInion of rail-
_,.. PlNleglwean ........ lOthe8llect 
thalthispoiectwauldbe .. ICtioned.1 would 
lIIIo"to.ad ... thatthe rallwayp*y cI 
the Govemrnent Ia In caneonance with the 
policies fonnuIIted br the World Bank and 
the Lat F. _ thoee poIciee .. making 
their debut with the RIIiIwaya.,Shri Manmo-
han SIngh Is 1augIq: you have the rigIt 10 
speak, so ~ we. Howaver, ..... policies 
are anti-wotktn. A strIdng example in this 

. regard is the fact that instaad cI NlgUIarising 
the services 01 the Cll8Ual workenI, the Rail-
ways have choMn 10 seiad more workers 
for their expansion programme. This has 
happened in Barauni and in Samastipur. 
Please rectify these policies and strengthen 
the existing railway services, for they areth. 
lifeline of the country. We oppose these 
policies and Iastfy, • would .iketosaythatthe 
Government should withdraw the hike in 
seconcM:!ass railwayfares. Please make an 
amendment in this Budget We are oonfld&nt 
that you will do iI·. You wanted the UPs to 
express their opinion and we did so. W. are 
IJCriidenl that you will accapl this sugges-
tion. as you understand the pulse of people 
and are in a posIion Ie) provide solutions to 
their p!ObIems.Therafore, you should witt-
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draw the IncNase made in the I class f .... 
The !ncr. ••• In cost 01 monthly MalOn 
tic:Uts ahouId aIIIo be wIIhdraWn. The In-
craase In the cost of suburban raHway jour-
neys IhouId aIIIo be wllhdrawn. You should 
drop t* anII-IIIbour and anti-8Iha" poky. 
More...,.,.".ofralwayswould be done in 
BIhar, 10 that the people of the ..... CDUId 
feel that our Railway Minlslar Shrl Jaffer 
Sharillf is actually a gentleman and 8CCOId-
ina to his name, he has given a good raft 
budget.for Bihar.·How can .. cal him • 
gentleman • he neg'" BIhar. Although, I 
accapt that he Is. g8id1eman, but It Is aD the 
mora necessary that he should act lice one. 
Nothing can be gained by just taking. 

SHRI MOHAN RAWJlLE 
(8o~Central): Mr. Chairman, Sir, 
today, near about one crore people of our 
cOuntry travel by trains. Out of them, 60 per 
cent people travel by suburban trains. 11 
Iakh people in Calcutta, 4112 Jakh in Madras 
and 45 lakh in Bombay travel by suburban 
trains. In the year 1951 the papulldian of 
Bombay was 30 Iakh and 8lakhpeoplaUMd 
to travel by suburban trains. Evaryday, near 
about 300 families reach BombayfrOm...-
pIacea to earn thair livelihood. Today, the 
popilldion of Bombay hascraeeedonecnn 
IlmlLAsca.mparadto 1951 ..... thenumber 
of· peopie using the suburban trains In 
Bombay today Is six times mont. Thaee 
people travel from V.T. and Chun:hglda to 
Kalyan and VIrar. In this way, the Bombay 
city is giving maximum Income to the ..... 
ways. But. by increasing the coet of monthly 
season tk:ke\8, the Railway has shown • 
stap-maIharIytrealmentWiththe Bombaies. 
The,. has been .,7 per cent lncraasa in the 
fare between Bombay and DelhI whereas 
the increase in 1Ic:ket fare in Bombay Is 50 per 
cam. The cost of monthly saaaon ticket be-
tween Churchgate and Bihar (a distance of 
50 kIIomebn) in 1968 was As. 14.55, which 
was iral •• d to As. 60 in '. AI ~!r. 
~., and naIfI ~ ~_, ...... ha . 
increased Ito As. 118. The tare .. BorIaI 
a distance of 30 kiIDmatars was As. 10.60 In 
1968, which .. ial.ad to As. 47 in 
1988, As. 64 in 1991 and now Ra.97in 1992. 
Similarly. thefaretnxn BorbIndertoTttana 

tptJI3 (RIy.). 1991-92 
a distance of 30 kIIometanI, was As. 10.35 in 

· 1968, which was Increased to Rs. 47 in 
1988, As. 64 In 1991 and now it has been 
Incntased to As. 97. This is a very surprising 
incr8aIe. The cost of monthly season tickets 
ha been 1ncreaNd, but no altentbn has 
been paid tawaIds passenger amenities. 
Even though, 45 llikh people in Bombay 
travel by suburban trains, the number of 
trains has not been increased for them. Nice 
bog .. are aItachad to a train and they have' 
.capciIy of C8rrying 1730 ~ .. , but 
near IIbout 4000 ..... nge ... travel In them. 
This gIws mont income to the railways. 
Whenever _demand is made to increase the 
number of trains, God knowsfrorn wherethe 
Govem!'f18111 collects figures and says that 
suburban trains are not entre prising. Today, 
theM suburban trains have become 80 
CIOWded that the people are fOrced to hang 
on door steps and sit on the roofs of the 
trains. This results in a number of accidents 
and many lives 818 lost. This rail budget is 
going to cause mont hardshipforthe weaker 
MCIIon8ofthe.aciety, which is already hard 

· up due to price-rIse. The Suburban trains 
give pIOfit to the Government. In foreign 

· ClOUIIbias. the Govemments provide subsidy 
to them accepting it as their social duty and 
altenllon Is paid IDWards passenger ameni-
ties. . 

Madam Chairman, it is very necessary 
to runthetJaina on tima and to increase their 
epeed. Often, thetrains slow down at railway 
CID8Iings and the time Is wasted. Overbr-
idgee should be conetructed at the railway 
crosaIngs. 80 that the trains can run at fun 
epeed and save time. A number of accidents 
also take place ai railway crossings. Mobile 
ambuIanc:ee should beprovided within 8V8fy 
5 kIameInts. ReIatiwt8 of It.. Injured should 
be ~.= inmediately. The number of 
~ coupe In 1st and lind dass should be 
incNaa" Women constables of R. P. F. 
abauIdbe~ at_lad .. : ~i.ip8:i.: 
that inckIenIa of goondalsm, ..,....easlng 
and pick-pocketing can be checked, often 
the fans in railway compartment 818 0'-" of 
Older. So they should be repaired. Duelat-
tIantiDn should be paid towards the cleaning 
of ...".. Beggars should be removed .. 
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flam .... AbnIIon should bepaldtowalds 
.. cleanirlgaflOilalB IISIaIionsalso. Super-
... Mdrnall ...... be~runfram 
BorivaIiIl.".,.,Smlnuleaondilentnttraclat. 
In 1975 ..... _'aechametorconstruc-
lion 01 mabo railway In Bombay. But God 
know what happened to I. If the IIMIbo raI-
..,isconabuctad.ltwil ntducethecrowdof 
r n" .ngers. Now parallel waatem and cen-tral......, tnin 1racks should be abnad. 

P8IrDI worth As. 60 aunt was stolen 
flam the rei wagons in IgaIpuri. The IncIan 
Oil CorporaIion has made a claim on the 
railway in this 11IgIR. Whalis the value of 
thatclalmand hawithasbeanpaid?WheIher 
any imrasIigaIian _ made In this regard 
and what was "outcome? WhaI action was 
taken againstthoaa raIway employees who 
.... found guay of this theft? 

GoondaIsm and pIck~ in sub-
urban trains take place under police pratac-
lion. The poIce and the 9001ldas. the pick-
pockets .... hand in glove and sava each 
oIhefs intereeIs. 

Accordlllg to the IInister 01 RaIways. 
the vacant land 01 raHway wiI be used tor 
commeR:ial pwpoaas and this scheme wiI 
slarlfIDm Bombay. Since when this scheme 
Is going to be ...... The mon.y earned 
flam this scheme should be spent on the 
cIevaIapment 01 MaharashIra and Bombay. 

Earlier. the people laid to ...... 
concarn CJ¥8I' the incntasing raIway taras, 
but the 8OrCn." incn ... thIa time has 
angentd the people and raI-ricko agtations 
have 81a1tf1d. Several raI bogIea were burnt. 
TraIns .... ~tor ..... dapand 
people ha:I to face a 101 GI dlflculy. 

The GrMIrnmIn .. nOt paying any 11-
tanIIon ..... thent8Clionwhichtoakplaca 
Inthe ...... caunlryafterpr •• 'lIIdonoithis 
ralwaybudgaL 

. Gooda tninS ...... on a ....... . 
·1hel" ..... lIlUIIbeincN •• d ... ....... 
to lliii1pGOt goods bJ ........ bJ tnICb 

o.m. .".". tAfrs.). 1118H3 
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and _gina mont InCometo .. ......, aIIO. 
I the tpaed 01 goods tnIIna could be In-
craatI8d to the ...... ·1haI one day could be 
__ .... ~ 10--. .. ,....,couId .... WI"'" Income CII AL 500cnn _, 
year. 

The pI8ca'havIng raIwi.y facilly has 
dawIapad fast in the world. The KorNn 
raHway, which ...... tIuoughfaur SIIUI. 
will provide beneII "'*' Kanpkumari. The '. 
mineral ....... CII Konkancan also beu.. 
potted flam one ..... to anaChar SIaIe. This 
wm"_' in clevalapmentoitlaUriam also. The 
Konkan area is known 88 88CDIId CaIiIomia 
and we can earn a lot bJ develapilg tourism 
there. Irnmeclale IIIt8nIIon should be paid 
IDWards the cIevaIapment and expansion 01 
Konkan raIway. The rate 01 Int8rast on 
KonIcan railway bonds is ~ per cant and the 

. Commiaaian .. 15 pre cad. In fact. the rate 
of inlenIat should have been mont and the 
commi8aian ..... The Government of Goa . 
has Balldionad the Konkan railway project. 
but ... uncaIad for on the part 01 the 
tra....,...toappoae. WIhouIcorningundar 
any pressu .... adian should be taken in this 
regard. I the work is stopped now, Is CDSt 
wll ...... lnfulu .... 1 wouId"to ntqU8It 
that maximum funda should be provided for 
the Konkan Railway PIOject. This amount 
can be I'8COV8I8d 'l0III the KaMan raIway 
1aIar. I the rateaf ......... on Konkanrailway 
bonds Ia incrllild. we can mabIIIae mont 
funds. 

The quaIly Glour....., bogies WDUId 
be bIaught .. perwlhthe inIamIIIiosl8l stan-..... ThIa".,. riaeto praducIIan and .. 
can .... foreign .a-Ige aIIo. We have 
gal an inwiIIIIiIM to impnwe the raIwaJ .... 
tem In Africa Md we ahauId accart It. 

400 kID caIoIy tonnaa (Ii ...... per 
kIomIIb8 .. U8Id In nsl8pOltlng goods bJ 
~ ....... 26 ~. caIoIy tonnaa 01 
..... .-kIDmaIIra .. laid in 1rW1iipoItIng 
goodsbJliIIIr-.. SOparcent., .... goods .. 
tranIpDrIIdthlaughbuc:b ....... thant .... 

• .... plgilan. ........ .......... 
. .............. chiIf ............. .. 
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1fanIPOI18d by ndways, It wi gIva more 
pdittothe railways and iI will prove conven-
ient for the tranaportars also. The axpendi-
tureon tnimJporting goods through railway is 
less. The speed of goods trains can be 
increased by constructing stronger bridges 

. and strengthening the reD tracks by laying 
concrete sIeepe.rs and if we can shorten the 
time of tiaver even by one day from 10 days, 
I win give an addlionallncorne of As. 500 
crore every year. 

kcidents take place frequently on the 
bridge on aApines road In InJ area because 
the bridge is very narrow. Several persons 
have died Including the 80me 1'811 passen-
gers in the accidents on that bridge. . 

Bombay Municipal Corporation does not 
have sufficient money to widen it and it may 
also take ten to twenty years {o remove the 
nearby buildings. So it is necessary to am-
strUd on the both side of the bridge for 
pedestrians as it has been oonstructed on 
Chumey Road Station. How many MeharStri-
ans are there in Konkan RailwllJ Corpora-
tion on the post of assistant engineers and 
junior engineers? Is new recruitment is uade 
according to taiIway board narms or not? 
How many ofticers and employe .. have 
been apointed in Konkan Railway Corpora-
tion? 

Thanks for giving me time. 

. [English] 

MR. CHAIRMAN: Now Privata Mem-
bers' Business. 

Shrl Syam Bihari Miara. 

15.31 hra. 

COMMIITEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

fifth Report 

[ Translation] 

SHRI SYAM BIHARI MISRA (Bilhaur): I 
bag to move: 

"That this House do agree with the 
Fifth Report of the Committee on 
Private Members' Bill and Resolu-
tions presented to the House on the 
11th March,1992.-

[English] 

MR. CHAIRMAN: The quesalon Is: 

"That this House do agree with the 
FIfth Raoort of the Committee on 
Private Members' Bill and Resolu-
tions presented to the House on the 
11th March, 1992.-

The motion was~. • 

15.32hr .. 

INDIAN SUCCESSION (AMENDMENT) 
Bill-

(Amendment of Section 213) .. 

[English] 

PROF. K. V. THOMAS (Ernakulam): I 
baa to move for leave to introduce a BiD 
further to amend the Indian Sua:ession Ad, 
1925. 

MR CHAIRMAN: The question is: 

"That leave be granted to introduce a 
Bill fUrther to amend the Indian Suc-
cassion.Act. 1925.-

The motion was adopted. 

PROF. K. V. THOMAS: I introduce the 
BUI. 
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PREVENTION OF INSULTS TO NA-
TIONAL HONOUR (AMENDMENT ) BILL· 

(Subatltutlon of New Section for 
Section 3) 

[EngHsh) 

SHRI RAMESHWAR PATIDAR (Khar-
gone): I beg to move for leave to introduce a 
BIll to amend the Prevention of Insults to 
National Honour Ad, 1971. 

MR. CHAIRMAN: The question is: 

"That leave be grantad to .introduce a 
Bill to amend the Prevention of Insult 
to National Honour Ad, 1971.-

The motion was adopted. 

SHRI RAMESHWAR PATIDAR: I 
introduce the Bill. 

15.33 hr .. 

CONSTITUTION (AMENDMENT) BILL· 

(In .. rtlon. of New Article 31) 

[English) 

SHRI R. SURENDER REDDY (Waran-
gal): I beg to movefor I .. veto introduce a Bill 
further to amend the Constitution of India. 

MR. CHAIRMAN: The question is: 

"That leave be grantad io Introduce a 
Bill further to amend the Constitution 
of India.-

• '(he m.otion was adopted. 

, SHRI R.· SURENDER REDDY: I intro-
duce, the Bilt. 

15.33-112 In. 

CONS111UTION (AIENOMENT) BI.L • 

(~of ArIIcIM84 .... '73) 

[English] 

SHRI R. SURENDER REDDY (Waran-
gal): I beg to movefor _veto introduce a BII 
further to amend the Constitution of India. 

MR. CHAIRMAN~ The question Is: 

"That leave be grantad to introduce a 
BDI further to amend the Constitution 
of India.-

The motion.was adof1ed. 

SHRI R. SURENDER REDDY: I intro-
duce the BID •• 

15.34hr .. 

EMPLOYMENT OF TEACHERS BILL· 

( Ttanslatlon) 

SHRI MOHAN SINGH (Ferozpur): I beg 
to move for leave to introduce a Bill to pr0-
vide for the settlng up of a Board In every 
State for appointment of and determining 
conditions of service of teach .... in Universi-
ties and Colleges. 

[English) 

MR. CHAIRMAN: The question IE!: 

"That leave be grantad to introduce a' 
BRI to provide for he setting up of a . 
Board in every State for appointment 
of and determining conditions of serv-
ice of. teachers in Universities and 
Con~s.· . 

·Published in Gmtte of India. Extraordinary, Part-II. Section. datad 13-3-1992. 
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The moIIon -1I!doI*l. . (EngIsh) 

[TI8fISlaffonJ MFlCHAIRMAN:Nowweshaitakeup 
further considaratIon of the foIowing motion 

SHRI MOHAN SINGH: I introduce the moved by Shri Sudhlr GIri on the 20Ih De-
SIr cember, 1991, nameIy:-

15.35 In. 

REPRESENTATION OF PEOPLE 
(AMENDMENT) BILL· 

(Amandmant of Section 77. etc.) 

[English) 

SHRI CHITTA BASU (Barasal): I beg to 
move for leave to intlOduce a Bill furthetr to 
amend the Reprasantation of the PaopIa 
Ad. 1951. 

MR. CHAIRMAN: The question is: 

"That leave be gra.'1ted to intlOduce a 
Bill further to amend the Rapntsanta-
tiDn of the Peopla Act, 1951.-

1be motion was sdopIfJd. 

SHRI CHITTA BASU: I intIOduca the 
Bill. 

MR. CHAIRMAN: Shri Bandwi Datta-
traya - AbIent. 

1U8tn. 

OONSTITUTION (MENDMENT) BIll-
CONTD. 

By 8IIrI SUdI* GIrl. 

"That the BiB further to amend the 
Constitution of India, be taken into 
considandion. -

SHRI P. ·C. 1lIOMAS (Muvallupuzha): 
MadamChairman,lwasspeakingonthisBiU 
and I was trying to say that article _, 
though it is very necessary; is am article 
which is being openly attacked by aImoal aI 
since it has been used at various points of 
time against various States. In 1977, we saw 
that the Government which came to power 
after aRaging that the previous governments 
were using article 356 indiscriminately, had 
actually used this as a weapon to 8CUlt1e so 
many State Govamments without any other 
reason than for a statement that the majority 
was thinking otherwise. There was abao-
IuteIy no cause for that but that was done in 
1977, just after the Government came in 

- power in 1977. 

In·a similar way, we all speak about 
Sarkari. Commission'. Report. We have 
several times stated that it is a report which 
should be given effac:t to. But we have seen 
that the vary essence of the Report was 
flouted by the Government which came to 
powertwoY88l8backin 1989,lnthecaseof 
Kashmir, when a Governor was appointed In 
a manner which was not beIIlting at all and 
which was against aU the spirit of the Sar-
karia Commission'. Report which said that 
in the case of appointment of Governcrs, the 
Stale Government or the Chief Minilllara 
may be consult8d. 

15.38 .... 

[SHRJ SHARAD DIGHE in the Chair] 

But not onlytha Chief ~ waran' 
consuIed but the Governors were thrust . 
upon agaimdthewRl of that govamment and 
further that government had to go jUst be-

-Published In Gazane of india. ExIraordinay, Part-l!, Section, dated 13-3-1992. 
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cauae of this 8J!POintmenllheGovernment 
.... igned and immediately altar that, the 
Central Government dismissed even the 
Assembly. So, we have so many examples 
where article 356 has been found to be of 
uaebuton many occasions it had been used 
In a manner which was nat so be fiting. 

Butthis is not an article which should be 
aa'8pp8Cf and I do not think that evan the 
mover of the Bill h88 stated that this article 
shoulcl go. BI(t the amendment which has 
been given is only to the effect that this 
should not give general power to the Central 
Government when the State Government Is 
not in a position to act in accordance with the 
ConstItution or when the constitutional 
machinery has failed. The amendment is to 
effect that It should be on the basis 01 munt-
ing of heads in the Council of Ministers to 
know as to whether the Council of Ministers 
has loSt the majority or not. Secondly, it is 
also said that if the State Government acts in 
such a WItf as to put the country's sover-
eignty at stake, action will be taken. These 
are all things which can be interpreted in so 
many manners. I would say that even if this 
·amendment has to come, even then the 
purported or apprehended dangers cannot 
be taken off because this can be irterprated 
In ather ways and the ~ment will have 
fun powers to dismiss a Government in the 
State on these line&. 

I do not think that evan bY an amend-
ment of this nature, there can be any kind of 
bot.!~a.r!= put = A."!!de 356, ! would aug-

. geat that there is absolutely no need to bring 
an amendment of this nature. But this is an asPect Where the poIIicians as weB 88 the 
persons In power have to think and have to 
be pruvoked for this Bi1laswel88thaobjeds 
that are behind this Bill·is a time for taking 
a firm decision that Article 356 wi. not be 
used indiscriminately and wi. be used with 
much care and caution for which provision 

. has already been made In the Constitution. 

In condueion I want to add one more 
poinL Many hon. Membera, in the COUI'M of 

thisdiscu"on, stated abouttheclismlssalof 
the Govemment of KeraIa in 1957. In 1957 
CommunistGovemmentcametopower. lis 
true that the Government was dismissed in 
1959. But it is also true that within the short 
span of about 18 months or about two years 
of rule, the State was in such a condition that 
the law and order machinery had completely 
failed and there were instances of the Gov-
ernment causing so many deaths. There· 
was a point 01 time where the people of 
Kerala would not have allowed the G0vern-
ment to function 88 such. That was the 
mndillon. And the Government also fel that 
it was not easy to function in a m!lStitutional 
manner and, therefore, the Government had 
to take so many m~ures which were ab&o-
lutely to the complete dislike of the people of . 
KeraiL The,. were inetancae where preg-
nant women were indiscriminately killed in 
the firing by the police. There was so much 
of firing that took place during that time that 
It isdifficulrto describe. That was not thought 
of at aD in ~a which State, even now - . 
yearsaltartlvd-Contlnuestobeavery .... 
ful State and where the law and order situ-
ation is maintained in a very proper fashion. 

Whenthecondltionswenttothatextent, 
there was absolute necessity for the Centre 
to intervene and It wasonly ArtIcle 356 which 
came to the f88CU8. I would think that Article 
356 had actually been ...s in ··tha .... 
manneratthattimewhentheGovemmentof 
~ was .dismisMd by.using this power 
under Article 356. 

I appreciate and I am happy that the 
hon. Mamber has moved this I!Imendment 
Bill to bring out the immoral 'W8'/ In which, 
sometimes, this Article is being used or may 
be used. It has IIJIO _n abused. He .. 
moved this amendment to gMt praper 
thoughts to d concerned as to wh8Iherthis 
Article should be used in an indiscriminlde 
manner or whadw It 8houId be used in a 
very proper manner where suchcaution is 
much necassary. I would congratulate the 
han. Member and althe same time, I would 
requeet him to withclrawthe 811 becaI_ the 
amendment sought wII not be··in u. will 
the apIrII which Ie 8ICI*f8d out of the _ 
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PROF. K. V. 1HOMAS (EmakuIMI): 
Mr. ChaIrman, SIr, III the OUIMII congndu-
IIde my han • .".... ShrI SucIIir Girl for 
having b1augh11hIa amendment BII which 
giv8e a chance to this Houae to have a 
....... on ArIIcIe 358 of the ConsIIIu-
lion of india. 

SIr, india became a Republic In 1_ 
and we have pa.cl42 ,.... ..... then. 
aura Is a fedenlllIrucbn. allbang c.nn 
and a piUIp8IUUS State. But after 42 yeara. 
when we diIcua Article 358, I .... thalalat 
of light should be thrown on 1hIs Article. Sir, 
the finI( lime when thll ArtIcle ... put InIo 
action was the dlsealullon of the Communllt 
Government in Ker* In 1959. We knoW the 
badcgiaund of the deciIioft.1hIII'" ..... 
by Pandil JawaharIaI Nehru. Thera was a 
people's movement against the than Com-
munistGovemmentandthaltoowasthefht 
Government in India whlch.came to power 
through the ballot paper. After 42 years 
when we analyse the ~Ion taken by 
Panditj~ there may be adilfaranceol opinion 
on whelharthal decision was correct or not. 
Thera are ... certain pertinent points which 
we have to bring out. 

Sir, althe pr888nt juncturewhan we are 
cIiacuaing thia 81, look aI the world ace-
nario. The Soviet Union which_a Repub-
Ie, whlchwasoneof1heworldfan:esbalanc> 
. irJg the poi1lcai tomes1n the globe, II being 
sIQwIy cfiair.dea1'8lion. Sam. 01 my friends 
aa.ythaleoinmUnism isbecaming Irrelevant. 
Some of my friends say thai the rule 01 the 
Communist Party in SeMel fUsIa _ nat 
up to the ....... Ioi. of the people 01 U.S. 
S. R. buU am wryeanythlittheSaviet Union 
has dlsintegraled ..... thai .. the only 
tan» which was a maICh apInIII AmerIcM 
inperiaism. Now, America hill became a 
..... policeman. U.S. A. is ......... 
dewlapment of .. the __ !aping nadon. 
We had a powerful ScMIIt UnIon which was 
always chec:IcrnaIing 1he !mperiaIiaIic IIICMI-
ment 01 the AmerIcM GIMImmenL You 
knairthal America ... Is awn WitId Ir.:or--
.... :: ~~ ~;! ~ c:t .. aJUNIy ill . 
dewlap I....,. __ to funcIIDn .. a 
-.lei poIicIIrun. So, the dililllgnllian of 

the SovIet UnIon, theclllinlllgnlliDof Yugo-
..... Ie a '* ...... or the demoCIlIIIve 
fras on the 8bang. I ... feel thai the Soviet 
Union IIhouId have bean IINrigIhened and 
the Soviet Unonllhould nat have bean cia-
inlegrIIIed. BuI you' Icnaw, aI the ..... 
rnDV8II*d8, the ~ and Glaanoet, 
lnIIaIed by Garbachev .... been In goad 
dIrectIan wilt ...... mIndecfne-. BuI 
....... "-Ia landed now? So, _ .. 
unhIippr. I sill .... thai the SocIaIIIt and 
Communllt movwn.nts In the world have 
gala" to pIay,·beca ... we do nat.nt 
the Communllt IIICMIIIMIP1I to periIh and we 

.. do not WMt the SocIa .. rnovemanI to per-
1111. 'They hav8 to grow, but 1hey hav8 to 
undendandthechallgMthalaretlllclngplace 
intheglablll,~. Thea*is ehrinkkIg 
because 01 the WIdeepread and rapid com-
muntcallon changes. Anything happanlrv In . 
Moecow can be seen In India thraugh the 
smaI acreens. So, when the world is shrink-
ing to such a small size, the Communist 
movementalaoshould haYeundenlllDDdwhal 
Is happening 8IDUnd. UnlorlunatelJ, the 
Communist leadanlhlpcould not undenlland 
thechangesthal are taking place around the 
world and _ a ........ now _ find thai the 
Soviet Union Ie disintegnting an many 01 the 
SocIaIIIt coUnIriea are also disintegrating. 

. 'TheM parIicuIar d8veIapmenIa which are 
taking .,._ 8IUUnd India .. aIeo __ 
thiIV Of' which we have to ponder about. 

w. should haw a strong Centre. a 
Centrewhich should be able to ... thallndia 
II unIed. Now, we ... the divisive and 
... lllonist ton. working In ow country. 
We have gal pmbIema .1 Punjab; we have 
got pablem81n KashmIr, we have gal pnIb-
lema In Alum, ,.. have gal NaxaII8 pnIb-
IemaInAndhraPrade8h and_hav8ga1the 
LnE acIivIiee In Tamil Nadu. Mhin our 
country, there .. a large number of cIiIInte-
grating forwa and abcMt .. 1hIII ..... 
communalilt ton. are also there. 1'hen, 
there II the IinguiIIic problem. Even tDdar 
moinIng, intheQuealion Hour. unfortunately 
_ofourfrlend8..adtoImpoleC8ltllln 
t:;!.~ .. _ ~ of - .. agaInsI MIncI, but_ 
...nhllalthe indian ... -;;!. .... 1houId be 
...,.., ~. So, there .. ., many 
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dIIIntegnIIIng IorC88 which are working In 
this country. This Is a vast country in which 
83 mIIonsaf people ant 1vIng. taIdng dilfer-
.... ....,.... pa ••••• ingdlferwntcu.u .... 
and dlffMmtfood habIIL So. If this country Is 
to be unbd. one major factor Is thai there 
ehauId be aatrong Centre. Whalthal Centre 
should be ? Should iI be life an India lami., 
whent the husband and wife function to-
gether and the husband has got a IltIe more 
prominence? 

SHRIMATI MALlNI BHATTACHARYA 
(Jadavpur) We want husband-wlfe relidlon-
ship In the Cent.....stat8 relations also. 

PROF. K. V. THOMAS: I agree wIIhthat 
(1ntetnfDJns) So. some kind of a relatlon-
ship whera the Central Govemment accapIs 
thefundlonlngof a State Govemmentshould 
bethela. The State Govemment should have 
independence in their own functioning. 

Sir one of the decisions taken by the V. 
P. Singh Government was the decision on 
Kashmir and we know what had happened 
later. In 1989, atleast we could go to Sri-
nagar. I have gone there in 1988 and 1989. 

" At that time. there was no prabIem which we 
are eeeing now. One pollllcaldecision which 
_taken haddathroned a popular Govem-
ment and now.e .. in avery b.:I situation. 
So, what I suggest is that. the Central Gov-
ernment. when they take a decision on the 
basis of Article 356 on Stale novernments. 
there should considerations abOve political 
consIderatlons.lt should be nat be merely 

. "political but there should be a dilcusaion 
wilh the 'riIajor parties. The Government at 

" the"CenIraI may belong to one party and at 
the Stat8s, iI may be dIIIerent.lntiscountry. 
1here ant number of states which are ruled 
by 0Iher Parties. In the Centre ..... there is 
a GlMlmmenl which I.:ks majority by a'ew 
Members. And this Govemmert, _the han. 
PrIme Minilllerhas said. wantatolundlon on 
consensus and he wanIII to runthls~ 
ment on COn&ensu9. AI major I8Iue should 
betacled·natonthe strange 1llU. ...... br!. 
on consensus. We!=' .. seen howbt con-. 
sensus Woi't\8d. When the Tenih l.ak Sabha 

8bUted we had the MandaI Commission 
problem and other problem. At least. now 
there is some kind of paacelul atmosphere. 
Similarly. about" Ramjanambhoomi-Babri 
Mashid issue. diacusslon is going on and 
there Is somewhat peaceful atmosphere. . 
These are achieved ttvough a number of 
debates and discussions. All major polilical 
parties ought to be taken Into confidence. 

One of my request is. when any deci-
sion is to be taken by the Central Govern-
ment under article 356. there should be a 
discussion by the Central Govemment with 
aR the recognised political parties. Some 
structure should be there. In that structure. 
there should be a dabate. Supposing tomor-
row early mornlng,l wake up and find that my 
Stale Govemment Is not there and the As-
sembly is dissolved it Is painful to me. So. 
there should be a debate. No the same time, 
I do not completely agree that there should 
be a clause which says that the majority test 
of the Councilof"Minlsters shall be proved on 
the floor of the legislative Assembly only. By 
and large. I agree with it. But it cannot be the 
on., criterion because we see .. what hap-
pens In many of the States. There is wide-
spread hors.-tradlng. We cannot allow the 
horse trading, whether It is done by that 
Party. In the political system. we cannot 
ag .... tor a horae trading. Therefore I cannot 
compI8telyagreewlh suchc:lauae. OfcOul'S8. 
_ tor _ posable. it is always best to put the 
majorIly testonthe floor of the House and~e 
strength on the IIoor ~Id be taken into 

" account. At the same time. there should not 
be horse trading. 

There are some disputes. For example. 
there is Cauvery water dispute which is quite 
unfortunate. Water is not the property of any 
Stale. It belongs to the entire nation. In many 
of the water disputes, each State has Its own 
point which may be valid but can it be taken 
to-an extent where the State have to fight 
against each other; to the extent of moving 
from away the federal structure. We should 
ttiAk of it. Water resource should not be the 
;ompertyufanyor.~""~WOj .. nder 
thepreeentgeographicalsluationwherethe 
original of the river may be from on State and 
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ItllftowingthlaughdlfeNnt SIal ... Wllhthla 
geographical sIIuaIi9n. I feel water f8IOUIC8 
should not be veated In 8If'/ particular StIIII. 
My point is, water re8OUIOI should be the 
resource of the nation eo that if there Is a 
dispute,theGovernmentaflndiacoulddecida 
aboUlit. 

16.DOhrs. 

(InttHrUptions). These are the disputes 
which come in between. These are the pub-

. !ems which hayecrept into the national polli-
cal structure. 

My request to the august House is that 
we should have a wide thiMing on how this 
Article 356 should have • wide thinking on 
. how this Articte 356 should be UMd and 
when it is·used, the massage should go 10 
the ~ of this counby thai it is not • 
political vendella and that it has been done 
with all good int8ntIons. 

This BiI which my hon. friend moved in 
the House h_ started a debate within the 
Housa.It may trigger oft dabaIe outside and 
we will get back aome mLsag. which will try 
110 improved the political system of the c0un-
try. 

SHRIMATIMALlNIBHATTACHMAYA 
(Jadavpur): Sk', I want to make a few points 
whDe 8I4JPOfIing the l'88OIution of the han. 
Member Shri Sudhir Giri. 

Article 356 come under Part XVlHofour 
Constitution. It is one of the ametgenCy 
pIOVisions. 

We have been taking for a long time 
about deleting this Article from the 
Constitution.This has proceeded from the 
way in which the bagey or amergeney h_ 
been raised at different stages in the history 
of different State.Thisbogies has been raised 
at the beck and call of the ruling party at the 
Centre. 

Beginning from the dismissal of the E. 
M. S .. NamboodiripaJ Government in 1959 
right down to the dismissal of the Tamil Nadu 

GcMImmMIi.t ........... natbMn. 
lingle it ...... in our consIiluIionaJ ......, 
whera Article 358 .. not been ...... 

I . 

Even if _ admilthal the m ..... of our 
ConstItution had .good InIention when they 
included this ArIide in the ConatWIon. _ 
canncrt ... foaaingla instancewt..lthas 
been U88d with justice. (In,."...".) 

SHRI M. R. KADAMBUR JANARlHA-
NAN (TlrUneIveIi): It is the wish r:lthe paopIe 
to puHdown the Govemment and it has been 
justified by Shri Karunanidhi's totaJ clef ... . 

SHRIIATI MAlINI. BHATTACHAR-
AYA: .,..... ... me 110 speak. 

MR. CHAIWAN : PIeaM do nat dII-
turbo Don't inl8tTupl 

SHRIMATI MALlNI BHATACHARAYA: 
ThepntViDus .... hadbeentalking ...... 
the disrni8salof the E .... S. NamtJoocIqJad 
Gov8rnment In 1959 which he said came_ 
a result of a people's movement. 

Now evan·'.1 admit for a moment thai 
there _ a people's movement in KenIIa 
.... the ~ Government 
then. lam .... ""friends wouId ... ~ 
people's IIICJIIWMfII would have been BUIII-
cient to topple the Gallemment. 

WhydidtheCenlnthasto interwneand 
bring down the GlMNnment ? Thent would 
be no ....... why Article 356 had to be 

. applied to tc.aIawhen E. M. S. Namboodiri-
pad_the ChiafMini&terthere, ifther8wa 
a peopIe's movament to bring down the 
Government. 

THE MINISTER OF STATE IN THE 
MINISlRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOMI:: AFFAIRS (SHRI M. M. 
JACOB); : It you yield for a moment. It was 
specifically on the request of the Governor 
there that there was a total break-down of 
the administrative machinery. That was the 
basis on which that decision was taken by 
the Government: of India at that time. 
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SHRIIMn MALIN. BHATTACHAR-
AVA: V ... , know that ..... is a pnwiIiDn in 
AlIa. 358th1d tordilmileal itSlale Gowm-menI:.... ._ 10 be a raport from the 
~ or aIherwIIe .• am coming to this 
point about the WBII In which eIIher wIIh 
NpOItflam the,GcMImor or.wIhout reporIs 
flam the Governor, the GovernmenIs ..... 
bIaught dawn. In the C888 01 Tamil Nadu, 
1IIIIt,..., • wonder whelher theN was any 
NpOIt from the Gcwemor. It Is very dubious 
....... theGovemorlignedthat raport and 
In .... df'1hal the Tam. Nadu GcMmm8ll 
.. bluught down. There was no raport. 

SHR ..... R KADAMBUR JANARTHA-
NAN : I admit thaN was no raport.. But 
hIsIorIcaIv • has been proved. The L TTE 
mcwementhasbaenproved bythepeoplaaf 
this country .It has been pnwedtothe wOrld. 
That GcMammemwas pulladdown bacaus_e 
01 the support given to the L TTE. I was 
proved to this country. wall. the would. 

MR.. CHAIRMAN: 'There Is no discus-
sion 1M this. 

SHRIMAn MAUNI BHATACHARAYA: 
So, I would 1M to say thai by the term 
"GcMmor's report" or when there is no 
Governor's report. by the term "OIherwisa·, 
GoNmmenIB are brought down. They .... 
bIaught down, _ find, at times when these 
Gawrnmenlstum out to be inconvenient tor 
the ruing f*lY at the Cadre. It is precisely 
becaI .. of this liabIily to be abused that we 
...a 1he ArIIcIa to be abrogated. 

• 

Mr. ChaIrman: Just one minute. The 
, time aJIotted to this BUI is over. Shall we 
extend it? How much time should we ex-
f8nd? 

SEVERAL HON. MEMBERS: We 
should extend the time. 

SHRI E. AHAMED (Manjeri): This is a 
very important matter. We should extend the 
time. 

MR. CHAIRMAN: All right. Shall we 
extend it by one hour? .•. We extend the time 
by one hour. You can finish it before that. 
There is no compulsion that you must carry 
it on for one hour. One-hour's time is ex-
tended. Madam, please proceed. 

SHRIMATI MALINI BHATTACHAR-
YAYA:So,InWestBengal, a few years back, 
wefound a sudden spurt oIthesefJSSipalous 
forces. The Central Government was taking 
a very ambiguous attitude towards it was not 

. coming down with """ strong approach 
against this kind 01 a .... ratist slogan, this 
kind 01 a separatist movement debmdely 
fomented by a few people. Then, we found 
during the elections a kind of open under- • 
standing betweenthlspaltywhich had raised 

• a separatist demri and the ruling party at 
Now I come1D the qUestIon fo law and the CenInt. So, time and again we found that 

0Iher. When a Govemm8ll is about to be fissipaious forces .... encouraged. So it 
diamissad. there has to be a raport from the bacom_ a political matter. I the spirit of this 
Governorsayingthatthentlsalawandoidar Article 356 il that law and order should be 
pmbIam In Iha ~ which the Stale cannot maintained In dIIferent Stale, then, that spIrI 
tadda' and therefore the Preaidart should Is violated by the political fact thai _find so 
taka over. But in veiy many cases we find often. Ute pOllical phenomenOn that we find 
thai enc:ouragemenI to these·1Issifaous so often 01 certain int8rasted forces foment-
ton:aa is given by certain ilUf8St8d pollical' lAg law and order problems in the Slate and 
parties. What happened In Punjab when the then using that as an 8XaJS8 for dislodging a 
Government of the AkaIi Dal was there? popularly elected Government. 
WhoMcouragedthe separatist. who raised 
8hindranwaIa to prominMca? In Wast Ben- My previous epeak8r ._ afso spoken 

. gal also we have sufferad from this. A few abcHd the Soviet Ruuia and disintlgralion 
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~ ScwiaI: RIaIa. I do dink thal_ ehauld 
thai ....... from the tragic dlsilltegralion. 
BulwhIIt lethal? I am not sure and lcould not 
· ............ whatthetDn ....... _tIyIng 
to 811J. ~ one point,.It I88IIMId to me that he 
... trying to Say that the Soviet Rusia 
dilfttegrated because it did not have suffi-
clenllysllongcantre. Now I would be_you 
to look back in the pages ~ history. The 
dIfaNnt repuh!ica whicft chose to remain 
within the Union of Soviat SocIalist Repblic 
were the beckwMI ....... backward States. 
And afterthe Russian Ravolutlon, there was 
an asIonishing development of these diff ... • 
ent regions, different language and different 
cullure. It was an astonishing development 
and no one can deny that. It was because of 
this decentralisation of power, the Union of 
Soviet Socialist Republica had thatguts, had 
thatcourar;e to'aIIow the devolution of power 
to the different republics and to see thai 
people in backward areas gotthe most of the 
fruh of development. This Is why, ttvough 
the attack of Naziism under which the whole 
of Ewope reeled, the Soviet Russia h0w-
ever, remained united. None of the repub&c 
yielded to nazytenor. And that ... because 
thisdecenhalisalion hadbeenthentbecal_ 
~ attention had been paid to the 
deualapment of the backward State •• til. 
later phase of history, _ find an oppoaIa 
thing happening, if _ find the U. S. S. R 
disintegrating - • do not know, maybe the 
time has not yet come to analyse it-_ can 
certainly make aconjec:turethalaom ..... 
thisprocesaofdecenlrallsallon, thisprocesa 
Of ~n of pGWW' to the Stales, to the 
dlffer8nt regions, to people belonging to dif· 
ferenl cultural, linguistic groupe, must hllV8 
been stalled al8OI'II8 point or the oIher. This 
is the mistake, posstiy - I do not know. it 
istDoc:omplex a phenomenon for us to come 
to adalinita analysis as yet. But this could be 
one pmbIem wilh the USSR which might 
haIM been ....... in the disintegration. 
'TheI8 migtt have been a certain hegemony 
glOW of one rapubllcCMN' anoIherwhich had 
come about at one particular phase of·his-
tory.ldo notlcnow.ltcould be. Butcertainly, 
It was not ·cIecenbaIisaIIo that led to the 
dis'nteglllllDIl of the RuaIan Republic. And 
I think. that this Is the IesaIon thai our GoY-

en\ment, that our poIIIicI4 parties, thai our 
. States should learn from the tragic diIInta-
gratiDn of U. S. S. R Here,' would Ike to say 
thai when the sarkarIa Commission pr0-
duced its report, _ had hoped thai in its 
NCOmrnendalions, it would agree with our 
point of view regardingthedelalion of Article 
356. However, _ do not find this in the 
Sarkaria Commisalon Report. And as such, 
we cannot accept this part of lis NCOmlllWl-
dations. Nonlheless, it had aIIO been sug· 
gested by us thai even if Article 358 was not 
deleted at the rnqment, let the Irter-States 
Council be activated and if Article 356 has to 
be used, let it be done only through the 
sanction of the Inter States CouneR. 

the Inter-state CouncH was activated; 
that was during the brief period of NatIonal 
Front Government. It was activated; thent 
were some meetings of the lnIer-8tate 
Council. However, on the question of the 
Inter-State Council having a role to play, 
having a say in the matter of application of 
the Article 356, there has been no further 
discussion on that and the present Govern· 
ment also is campIateIy silent on this issue. 

• has been said thai the Governor has 
to give certain 1'8pOfIS. In T"",ra. we heard 
a year before last that there had been a 
raport from the Government dealing wIh the 
law and order siIuaIiDn in T"",ra. What 
happened to thai? Is. always that the Goy. 
ernor's Report is paid heed to by the Central 
Government, not aJwaYs but only when it 
suils the ~ Government that it pays 
heed to the reports· to the Governor?And • 
thing that certainly the role of Governors has 
to be one, like the rol .. of the Chair. The 
person who is sitting in the Chair, may be-
long to one or other political party, may have 
political affiliations, butwhen he or she sits in 
the Chair, there must be absolute political 
nutralily. And that is how the Governor is 
expected to behave. That is the high stan· 
daJd that a Governor has to maintain •• am 
afraidthat with a kind of paty poIilIca vitiating 
different aspects of our civic life, wiIh·the 

. narrowing down of poIitics .. nanowedtopetty 
party interests, the role of Governors also is 
not always above question. 
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[ShrImatI MaIIni 8ha1tac:1.-': aye) 

I have raIaad the maaar of T ....... But 
In the C88 of Tripura. evan I bn Is an 
incrimInaIIng report flOm the Govamor, we 
of ourselves. would not ask for the applica-
tion of Article 356 neither In the case of 
Tripura nor in the case of anyolherllO he one 
particular lion. Minist. or anathaf, they tell 
.. "look, this is a State mailer and we cannot 
do anything about this.- SIata rnaIter is 
sorneItIing sacrasanct. 

So, when a couple of years back. In 
Ujan Madam in Tripura. a number of trbaI 
WOIII8fIo9OOr tribal woman....... raped by 
101M membena of the Assam RIfles. that 
incident was sought to be supre.led by the 
TripwaGovemment. A commission was set 

- up by the Suprarne Court and the report of 
the Commission hat come out. Now we 
kncMth.ttheN lICCUUtionaand eIIegIItIons 
of iap8 ..... baed on haRt fad. We also 
knowthal aIlhough two-three years elapsed 
after that, even now the guily have been 
brought to book. Why 1 Because it is a State 
sWjectandbecal .. the Cantrecannat inter-
,,_ Inka the sacmsanc:t ch8l'1ld8r 01 the 
$tate Governments! 

So We find that this sanctity of the Stale 
Government can be interprat8d in many 
dIfeNnt .. at different times. ThaI is why 
at the very outset of my speech I have said 
that article 356 is known more in iIs abode 
than in itspraper use. In fact, I have said that 
we cannot find a single case where it has 
bean uaed property. 

Where the President Rule has been 
imposed in a Stide we find that there is a 
special situation. There are certain rights of 
individuals, certain rights of citizens which 
are curtainled to a certain degree. It is said 
that only under a very special situation the 
President'. rule is imposed in a Stat •. And 
because'it is a very special situation every 
citizen must be prepared under the special 
situation to forego some of his or her basic 
rights of citizenship, basic human rights. 

Today we find that a certain very pow-
erful international forces wants to intervene 

into the maII8nI of our oouniry, ., the 
poIlics of ourcounlry and the econamIcs of 
our country. W. find such forces are raising 
the question 01 human rights with Nfenmce 
to Punjab and Kashmir. We are very sure 
that these parties are interested parties. 
Why? Bac:at ... thase ...... menforhuman 
rights only speak of police rapr888ion; but 
thay do not speak10 the rapression that is 
enacted by the terrorists, which Is enforced 
by the terrorists upon the citizens of a par-
ticular State. ThaI is why we are amvIuced 
that these foreign foR:es which say that we 
are not observing human rights in Kashmir 
and Punjab are interested parties and we are 
not convinced by what they say. 

At. the same time is it not true that the 
question of human rights, the question of 
civil rights is one which becomes althe more 
important when a State is under the Presi-
dent's rule? Think of Punjab, think of J(a-
shmir.ltthe role of the police and the army in 
Punjab or in Kashmir is identified with the 
role of oppressor, if it Is seen by the people 
as a repressive role, as a monstrous _, if 
the police and the army are regarded wilt! 
tenor and with disgust, then the very pur-
pose of President's Rule Is defeated be-
cause instead of improving the law and order 
situation, it has the opposite effect of throw-
ing the people ov. to the side of the terror-
ists, to the side of the separatist forces. 

Therefore,lthinkthatduring President's 
rule in a State, it is very difficult to prevent this 
situation when army and the police become 
objects of terror and hatred for the people. 
This is another reason why Article3S6 should 
not be used. In Punjab, the AkaIi Govern-
ment was dislodged. Did that leadtoa reduc- . 
tion in terrorism or it cause an increase in 

. terrorism? I am sure it cauSed an increase in 
terrorism. So, while imposing President's 
rule, yOu are not solving a law and order 
problem even IfIl is there. You are Increasing 
the terror and indiredly you are eccouraging 
the terrorists. That is why I think that this 
particular Article has no place in our Consti-
tution and it should be repealed. With these 
few words, I conclude thanking you for hav-
ing allowed me so much time 



569 00nsI. (Amend.) BII PHALGUNA 23. 1913 (SAKA) . by Shd SUdhlr Gill 570 
(Amend. 01 Att. 356) 

SHRI GOPI HATH GAJAPATHI (Ber. 
iJampur): Mr. Chairman. Sir. Indeed the Bin 
10 amend Article 358 d the Constitution 
moved by Shri SudhirGirion 20Ih Dectalber 
1991, deals with a very sensitive issue. 
Considering the vastness and composite 
nature of our country, the founding-fathers 
of our Constitution have rightly chosen a 
federal structure with the balance m power 
tilted in favour of the Centre. In a country like 
ours, the Centre must have aome extra power 
10 deal with unforeseen situations. Even the 
Sarkaria Commission conoboratea to this 
view. But 10 prevent misuse of this power, 
Constitution-rnakers have in their Infinite 
wisdom provided certain safeguards also. 
For example, any proclamation Issued un· 
der Article 356 must be placed befora both 
Hous. of Parliament and shaH cease to 
operate at the expiration m twa months, 
unless it is approve(:I"by both the Houses of 
Parliament before .xplry of this period. 

Ours being a federal structure, different 
political parties ruI.the Stale and the Centre. 
When a Presidential procta;nation under 
Article 356 Is Issued in respect of a Stat. 
ruled by a party other than the ruling party in 
the Centre, the action of the Centra is quit. 
oft.n viewed with political colour. But such 
proclamations are issued normally on the 
recomm.ndations of the Governor of the 
concerned State. "the P,..ldent is 10 act 
only when the Council of Minist.rs of a State 
loses majority on the floor of the Assembly, 
it wiD trigger d.fections leading to avoidable 
political uncertainty in the State. Here it wUl 
not be out of context to recaIIthe IIdion of the 
Janata Pany Government in 1977, when 
elected Govemments of quite a few Stat .. 
were dismissed just because they were 
CongressGovarnmants.Again in 1989. when 
the National Front Government came to 
power, atthe Centre, it changed the Govern-
ment of same St ... becat ... theee Gover· 
nors were appointed by the previoua Con-
gress Govemment Therefore. I would re-
quest the preachers of constitutional propri-
ety sitting on the other side. to look into the 
actions of these Governments of which they 
. were either partners or support.rs. 

In some cases. the centrallntervenlion 
would be inevitable. Also, in some other 
cases. the Central cannot go on waiting for 
the lesue being decided on the floor of the 
State Assembly because in most C8888. the 
Chief Minister would try to win the support of 
the majority of the MLAs before recommend· 
ing an Assembly s.ssion. This situation will 
unn8C8888rily lead to political instability In 
the State. Therefore, in my view, the problem 
will not be solved by amending this Articles, 
as suggested by my learned colleague, Shri 
Sudhir Giri. After aH. these are the people 
who ar.the ultimatedecid.rs in our country. 
They can iudge the jICtion of the Centre and 
exercis. th.ir mandate suitably wh.n .Iec-
tions are conducted for the State Assembly. 
H.nce. I am of the firm opinion that th.re is 
no r .. need for a change in Article 358 of the 
Constitution in the int ..... of the national 
unity. . 

SIiRI E. AHAMED (Manjeri): Mr. Chair-
man Sir, the Bill moved by my leatned friend. 
Shri Sudhir Giri comes as food for thought to 
the parliam.ntarians, administrators aIsoth. 
people in general. The question before us is 
whether it Is necessary to retain or delate or 
amend suitably Article 356 of the Constitu-
tion. Sir, I am of the view that talking into 
account the invocation of Article 356, right 
from 1959.. in the matter of Shri E.M.S. 
Namboodiripad Govemm.nt up today, there 
is no necessity as such to am.nd, as In view 
ofthefaclthatth.re is nothing wrong with the 

. provisions or the contents Of the Article, Ills 
the trouble with those who used it or.miausecl 
it. Aa· Shrimati Malini Bhatta::harya said 
they misused It but every tim. when w. 
discuss ArticI. 356, we are being guided bj 
political motivations than the r.ality of the 
situation. For .xample. in 1977. when the 
then Prim. Minister, Shri Morarji Desai dis· 
missed a set of State Governm.nts ruled by 
the 0009 ...... it was as though tho .. State 
Govemments do not ..... ei'lt the wiD of thlil 
people as refleeted in the 1977 elections. 
But, when the sam. Article 356 was invoked 
by Shrimali Indira Gandhi after her .lection 
in 1980, sh. was accused of sabotaging tlte . 
Constitution. A simBar view was .xpr ..... 
with regard 10 Kerala's incident too. Shrimati 
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Malini Bhattacharya, in a passing reference, 
made some observations with ragardto what 
happened in Kerala in 1959. To make the 
record straight, I must say that due to the 
mass upsurge against the State Govern· 
m.nt .. the then C.ntral Government, h.aded 
by no less a person than JawaharJal Nehru, 
was constrained to take the decision to in· 
voke Article 356. Article 356 is very specific 
with respect to th. failure of the constitutional 
machin.ry. Th.refore, wh.n th .... is a r.aI 
failure of the consMtutional machin.ry, as 
provided under Articl. 356, the Governm.nt 
of India has no oth.r alternativ. than to 
invoke Article 356. I may inform her. that 
this action was justified by the results of the 
elections which followed after the dismissal 
of Government h.aded by Shri E.M.S. 
Nambodripad in 1959. That was the bon. of 
contention in the .lection - 1960. The oppo-
sition parties under the leadership of Nam-
boodripad put the matter before the public 
and enlightened and the literate people of 
Keralaaboutthe issues involved. Thepeople 
of K.rata had com. out with the verdict that 
the decision taken by the Central Govern· 
m.nt was correct. 

When the Communist Parti .. were al-
leging atthat time that democracy was threat-
ened by the Government of India, I am 
reminded of what Jawaharlal N.hru de· 
scrbed their stand with a very int.resting 
an .. in the ftoor of this August House. H. 
acqust house said that it was like a man 
murdering his father and mother and th.n 
appearing before the court plaadlng for m.rey 
as he become an orphan I That was the 
situation prevailing in Karala at that tim •. 
Thosepaoplewho molestedd.mocracywere 
alleging that d.mocracy was th ... atned. I 
should say so because they had not only 
abused their constitutional power, but they 
made aggression on the very letter and spirit 
of democracy. I was a student at that time 
and I was observing what actually happened 

. In those days. 

SHRI SAIFUDDIN CHOUDHARY 
(Katwa): Did you take part in the agitation? 

SHRI E. AHAMED: Who will nat? Any. 
body who has a sense of democracy and 
feeling for the rights of the people wID be up 
against a government which does not reo 
spect the people. 

SHRI SAIFUDDlN CHaUDHARY: I am 
ref.rring to the upsurge against the dis-
missal of the Government. 

SHRI E. AHAMED: That decision was 
taken respec:tingthe sentimentaofthepaopte 
at large. 

AN. HON. MEMBER: SO, you rejoiced 
at that decision. 

SHRI E. AHAMEO: Sir, no Government 
can close its eyes to the popular feeling. As 
far as kerala was concerned at that time. 
That was the situation forced by Gov.rn-
ment of Jawahartal Nehru. The Centre-
State relationship is the most important 
thing. The relation between the Centre and 
the State should be of a conciliatory nature 
and not of ·confrontation. Whenever the 
Central Government wishes to invoke article 

. 356, they must think twiCe about the out· 
come of such invocation of Ar!icle 356. Sir, 
I will be very happy if my learned friend 
ShJimati Mallnl Bhattacharya and Members 
of her party admit that when their party was 
having friendly partnership with the Janata 
Oal Govemment, the latter invoked Article 
356 in Jammu and Kashmir. Against Farooq 
Abdullah, Shri Jagmohan not only used Ar· 
ticl. 356 but took much mo... excessive 
action than ... ferred to in Article 356. Unfor· 
tunat.Iy, my friend, Shrimati Malini's party 
had to support the action taken by the then 
Janata Oal Government. Without ~ 
port the Governm.nt would not have contino 
ued. I now com. to the point I was not a 
Member of this House at that time. 

SHRIMATI MALINI BHATTACHAR· 
AYA: H we wanted that we would have long 
ago asked It for Tripura. 

SHRI E. AHAMEO: I would like to ask 
only one question, we ... you not a party to 
support the V.P. Singh Government when It 
invoked Article 356? . 
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MR. CHAIRMAN: Pleaseaddreaatothe 
Chair. ThIs Is natq~ MII8ion. 

SHRI E. AHAMED: SIr, but for the sup-
• port d the Communist Party of india Md 
CPU ttw Janata DaI Government would not 
h8V8 ramained In the power. That is why I 
say that political rnoIivaIion Is the most im-
portant consideration befora a political party 
than the actual situation. 

The Sarkaria Commission has made 
certain observations about Article 356. The 
Sarkarla Commission has also mentioned in 
its report about the role d the Governors. I 
should say that some times the Governors 
act In a very ridiculous way. Some of the 
report of the Govemors given to me adist8nt 
'impression as if they are puppets In the 
hands of Centra. They do not evan apply 
their mind to the real problem. That is what, 
as pointed out by Shri Gaj)athi also, the 
Janata Dal Government did. It put Is own 
Govemor·beca.-. of the political reason. 
Therefore, I would say that aU of them are the 
partners In the game. We cannot blame one 
party or the other party. Whenever such a 
question comes befora us. we should view it 
not on political consideration but on 
constllutlonalconsldaration and forthepros-
perity of the country. Unfortunate" no such 
stand was taken by a political party in this 
country. When we discuss a matter we uiy 
something and when come to the power we 
do something else. I would raque!!! the 
House to consider the poinIs or suggestions 
made by the Sarkaria Commiasion aboutthe . 
role of the GIMtmors •. The Report says: -

"The Governor should not risk de-
termining. the Issue of majority 
support on its own outside Assem-
bly. The prudent course for hin 
would be to cause the rival clains 
to be tested on the floor of the 
HoU8'8 or • duriog the period when 
the AuembIy 18m" prolOg .... 
the Govamor I'8C8iv8s ,.1labIe evi-
dence thattha Councl of Ministers _lost majority, It should nat as a 
matter of ConstItutional prapriety 
dismiss the Council unless the 

Assembly has expressed on the 
floor of ihe House Is .'IInt of confi-
dence in !t ... • 

•...... General", It wli be ntason-
able to allow the Chief Minister a 
period ~ thirty days for surviving of 
the Assembly unless there is a very 
urgent business to be transacted 
such as the passing of the Budget 
in which case a shorter period may 
be allowed in spacial circumstances 
the period may be upto sixty days·. 

If he is able to give certain guidelines to 
the Governor how to invoke Article 356 in a 
given situation, I think we will be able to 
wriggle out ¢ the present political situation 
and controversies with regard to the invok-

. ing of Article 356. Sarkaria Commission is 
also equally specific on the Article 356 of the 
Constitution dealing with the President's rule. 

-It should be used very sparingly in 
extreme casas as a matter of last 
resort when all available alterna-
tives failed to prevent or rectify a 
break down of the Constitutional 
machinery in the State or a warning 
should be issued to errant State in 
spacifictanns that it is not canying 
on the Government of the State in 
accordance with the Constitution. 
Before taking action under Article 
356 any explanation received from 
the Slate shouid be taken into 
con8ideralion·. 

~,lnsteadof asldngfor amend-
ing the Article 356 which is specific on failure 
of the Constitutional machinery, we have to 
evoIveapolicywhent some guidelines areto 
be prepared; lay it on the floor of the House 
and diacuss the matter. 

. Inthisraspec:t, I wish that the impIemen-
taIion of the i'8commendalion of the Sarkaria 
ComnIiIsioiI willargely .,._, to avoid such 
conbUVersiea on the abuse ~ Article 356. 
With.,... few WOlds, I oppose the BiD and 
ask my (riend to wllhdraw it. 
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SHRI OSCAR FERNANDES (UdupI): 
Mr. Chairman. Sir, I do nat WMI to ... II 
IengIh but I would Ibto .... one or two 
poinIs. 

FAt ofd, I would .. to cangraIUIIde 
Mr. Girl for having brought this BII. • Is 
because this Is a subject which is being 
diaCI_ed IhIDughcM the country. This Is 
nat a subject malI8rwhere a perticularpollti-
cal p.ty ... up a paIticuIar tina. ThiI 
concerns the COW1by. KMping the country 
in view and In the pr..m day context, haw 
... havetonm the counIry IIId in this, ArIicIIt 
356 .. !' WHY .Important paIt to play. 

Morethan a wriIlen ConsIiIuIion, I is the 
8piril altha ConstituIionthat .. haveto1llke 
into 0DI1Sider8Iioti. 

In Britain, there is no ......,. ConetItu-
lion at aI and ~. it is tNt 8pirit of the 
ConsIiIution that iscanyingthewholl nation 
through. • is nat rnINIV • matI8r aI Centra 
and States AIIalionahip eiIher. 

Raspec:tad Shrimali Malinl has made 
certain points raganIirv the Govamor's role. 
But. thera, ttwa is a ~ batweln 
II: Sial", "GcvemAl8llts and the Municipali-
ties also. N. times, MunIcipalities are also 
dismissed by the State GcMtmrnenls which 
is", to GoYemor.using"his power. So, 
let us not confine this to thai particular poIti-
callIIpId. ev.n. .. the example aI the 
maII8IB to be. decidId on the floor of the 
ttou.. In 1Oday'. conIIat, ... is ..... 
lam. N. ..... in four .... the rnatt8Ia 
could not haw been decidId on the floor aI 
the .... bec8II .. of the AnIH)efecIion 
Law .......... auIIiorIy CIDII* into 
... and thai is the PI8aiding aIicer aI the 
.... -the SpeIIMr. 

The IDle cI the GcMmor IIIaO'CQIMS 
inID •• Bulmayfeelng Ii ... III"'" be 
..... on ........... aubjecL .. need 
notecrapAdlcle358.butthepnJUlIiD .. I. the 
apIril .... 356shau1d .. ....., UI8CI 
. and ........ . 

I • 

[T,..,.,.". 

SIR PIJS TIICEY ~U8IS): Mr. 
Channen, Sir, I ~ the Bil, inIfaducId· 
byhon.MlmbarShrfSudhirGiriintheHause 
for amending the article 356, I would .. to 
say lOIIIalhing In this ragant. 

• has been said in the Objects and 
Reasons- of the 611 that: 

(EngIsbJ 

"1'M founding fathln of our CorI-
. 8tIution conceived 01 thl Indian 

Policy as a htderaIlon to success-
fun, maintain the healthy raI8Iion-
ship between the Centre and the 
SIal_on the basis ofthepr'.1CipIae 
of democracy and equality-. 

lT~ 

I maen to say that there is no eqUIIly 
but thent IhouId be good raIaIions ""'en 
ceNr8and __ All are of this view. Much 
hal been said about 1he mIsuM aI article 
... The Home NiniIJt.= is pr8Mftt In the 
House,awouldllketoaskhlmwharwiilbellN 
tat. of thole who .... launching agllaliona 
though they have not been granted stsa-
hood. I would like tto know the dIfIIcuIIy In 
aealirVsmallstates. When Haryana, PuI1ab 
and KenIIa and be created on the basis :)f ..nou. "~i~·1~~$iT'.alol8tesbe 

. CIHIed. . First you created sa.... on the 
basis of languages and not on geographical 
balisand1h8l .. lt!e ..... :.,~",_1IIr.Y 
~ MW-a-daya. There .. 10 ~ 
languages In our country. The languages. 
wNCh .. nat developed. want tD gat equel 

staIU8 and make P"9-. There went l'2" 
princely _ Which ... called NaIiw 
Slates IIthetilne of British rule. There was 
no corrupIion .• that time. AI was .... It Is 
uldthal ....... cIenIoc:rcybutl _where 
.1his~. 

(EngiIbJ , . 

They..,. ruled by the EngIIIh people; 
_ .. .., .. NlldbJ .. aIbet ...... 
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We .... no righl There II..., per-
cent .... rvation for Sc:heduIe c.... and 

-Schedule Trtt.e in trt.I-. Rest cl1he 
93 peroant peats are flied up by 1h8 ouIsId-
8f8. M the polls hom tapa WItchman are 
filled up by the ...... fIom ouIUte n.-
is survival cI ..... fltest. Then, who wi care 
for the poor? 'Whal for do the CenIraI n 
Stale GIMrnmenta are there? There II 
corruption in many staIea. The people are 
starving in a trt.I diaIrId in on.. au the 
StateGavemment Is paying no heed. Cenb8 
is unconcerned old t ... things. None 01 
theGovernmantthlnkabouttheirplight. 1h8r 
have b8en 18ft on the marcyofthelrown ..... 
Thera is nothing for them. It is net demoC-
fIDI. In damocracy people have equal tWItS. 
We wish that even the district should be 
autonomous. So that a man can make 
piogl'888. The State should be &maIao that 
people may have cordial relation wIIh each 
other. Various cast .. and community's may 
live with love and peace. U you want to 
promote kMt and harmony among them, 
then you should ponderCMH'idthesethings. 
According to artide386 the Governor isonlf 
an agent of Central Government in the Stale. 
He func:tiona .. an agent even if there Is an 
opposition GoVernment in the State. They 
work according to a set poIiIIca. 'would ... 
to submit that the State Asaernblr should 
elect the Gowmor in the same way .. the 
President Is eIac:ted in the Centre. • can be 
posalbIe when there is no man..,1aIion and 
he may not be merely an agent of the Centre. 

[Eng.WJJ 

The Governor Is appointed attha p1eas-
ure cI the President. 

[ Ttanslalion) 

When he is appointed by the Praeidant. 
it is very claar that he wi! foIow the inIIruc-
tionaoftheP~ hispoellsverycnx:l.a. 
Thantfore this amend. musi be ~ 
duced 80 that'the GcMmor may be elected 
by the StaIa AsaembIJ, in the ... way _ 
lie President II eIIc:tad. 

SecDldJ, .... _been ablfttllllld-
ing demand for making small StaIaa. The 
__ of B9cID lind. JhaItctaId Stale and 
Uttara IChMd SIaf8 ... going an. n-

. Iseues .. going an becaI_ 1he Adivasi 
people IhNt thera. 

The 0Dvernment does nat pay "'" ... 
tention to it. The Adivasi peopIawilneverbe 
given their rlghttD rule, they wII naI be given 
vial poaIs ..,.....,.. How IongtheQwem. 
ment wi! cantinue commit such an qustice 
on AdIvasiI? I do not know whallanguage 
does the GoNmment undenltand. The 
GcMNnment ..... on~ the 'language of 
vioIanceMdthen ~it Iscompelldtotltir* 
aver the ........ The simler was the case of 
the GarkhaIand. GorkhabnI is the cnNdion 
of heavy ftglting, kllings cI many chid ... 
andbloodrShed. TheaeatlonciGorlchaland 
was not desirable at ... We desire for peace 
among c1118NI'It communitlas. Now casta-
war is going on everywhere. States haw 
already been aeated on tha basis cI Ian-
guages. Does the Government inland to 
CI88Ie new States on the basis of c:ast8 
now? 11wre is stII time to conact the mil-
taka8 commlted by us. In a Democ:racy tha 
power should be V8Sf8d in the people. 

The manner of poling in Punjab is 
obvious. Today, money and muscle power 
In the preraquisle condilionl for galling 
WIIlea ...... Trading ill very common amorv 
the Members cI Parlamant. What ill the 
raasana behind it? Why our rapresentaIives 
are indulged in such odd things? As f._' 
think there ill no conInJI cI the peOple an the 
........... 01 the, public. They'" 
gone out cI the paapIe's contraI There Ie no 
..... dernocr8cy·in India and in the name of 
democraeythapeoplaolthe ruI~ JalYare 
enjoying Ike any thing and are playing wlh 
the paapIe Gil India. Thus, the common 
peOpIelnneglacted andthayaresubjactad 
to oppraesion. Today. people are starving 
theydonat...,.eductionandclrinlmg ..... 
We .. in bigger StabIa. So their problema 
are not hMnI. Therafor8' would Ibto IIaIe 
thldevarlbodrshould begivan equal ..... 
and ..... ibodv <should halM a house to M 
in. 
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The peapleliving in slum _In Delhi 
do notgetdrinking water. They are living Ike 
animals. This is the fate of those who are 
living in the Delhi slum areas. One may visll 
those places and look their conditions. The 
Government should make fN8ry arrange-
ment for them so that they may lead their 
Iiv8s smoothly. Dothey not want equal rights 
in India. Should not they enjoy equal rights? 

[Engish] 

Equality to State-relalionship? What is 
the relationship when there is no real com-
munity to community or man to man relation-
ship? 

( TransJation] 

Th8refor. the Government will have to 
bring about certain changes. Hence our 
utmost effort should be to aeate smaller 
States sci thai W,~ citizen may be able to 
have a chaf'c8 !o~ tfis progress. Govern-
ment will ha~to taka:into account the pr0b-
lems of all persons, then alone this country 
can progress. The Government will have to 
understand the problems of the rural p'eapIe 
.., and it will have to remove those prob- , 
lems with the advice at the people Of the 
viIages. This democracy cannot last lang 
with the power of police only. Today, a 
Minister has been provided with a number of 
body-guarda. Can he be able to 88MI the 
people if such a large numt»r of police 
personnel accompany him. In Democracy 
Centre-State relations are required to be 
regarded, but today there is tight-security 
arrangements around a Minister who claims 
himsel to be a representative of the people. 
It is beyond my mind as to what will be the 
fate of this country in such a poor democ-
racy. But now there is much awakening In 
the people. They have started knowing asto 
. what they actually need. The Government 
cannot rule by force in such a manner. 
Therefore, it should pay its attention towards 
the problems of the people. I, therefore, 
propose that every Governor should be 

elected by the reapectIva State AssemblIes. 

SHRISHYAM BIIARI MISRA (Bilhaur): 
Mr. ChaIrman, Sir, in the light of the prasent 
poIiIicaJ atmosphere. !'f. the country, the 
Amendment to the ArtiCle 356, moved by 
Shri Sudhir ~ is worth praising and I sup-
port it. 

The main purpose of the framers of the 
Constitution was to establish cordial rela-
tions between the Centre and the Stales so 
that both the Central and State Govern-
ments may run smoothly, in a democratic 
way. The imposition at emergency in 1975-
76 had causad great upheaval in the national 
political atrnoaphere and sea-change was 
witnessed in the outlook of all the political 
parties. The Centre-State relations should 
be cordial. Buttoday, the motto of maintain-
ing the unity and integrity of the country and 
rendering services to all the citizens of the 
nation has gone astray in one way or the 
other. The situation has gone from bad to 
worse and has deteriorated to such an ex-
tent as by the ruling porltical party in the 
cantre has started misusing of this Article 
356. Now the situation bas reached to Such 
a point where a change in this Article has 
become a necessity. Ther8fore, the amend-
ment intIoducad by Shri Girl has its utility in 
the present time. We can ,..ize the actions 
takan bythe,CentralGovernmant in Mizoram 
and T amilnadu 8nd draw a conclusion from 
them. I do not want to prolong the discussion 
but I can only suggest that in order to keep 
the Centre-States relation cordial, it is very 
essential to incorporate this amendment in 
the said Article. As my colleague has stated 
that the opinion of the State Legislative 
ASsembly should aIao be taken while ap-
pointing a Governor in the concamed State 
and in case, the dismissal of a State Govern-
ment becomes inevitable, the State Govern-
ment shouki be given sufficient time for this. 

. Unless a Stale Government falls in minority 
in the Legislative Assembly on any motion, it 
should,not be dismissed. For this purpose, 
if the Article 358 needs to be amended it 
must be amended because discriminatory 
treatment is being mated out by the Centre 
against lOme of the State Govemments. 
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These days the Congress is in power in the 
Centre, while the opposition parties are rul-
ing in several States. In this way the Central 
Government adopts a discrirninatory atti-
tude against such States and misuses the 
Article 356 in its favour. 

I would like to give one more sugges-
tion. If a Governor proposes to dismiss a 
State Government, the proposal should have 
sufficient reasons for doing so. It should also 
be looked into whether the Government 
enjoys its majority in the Assembly or not. 
The real situation should also be examined 
before taking such a decision. In view of the 
support given by the people to diftereM po-
litical parties in different States, it ha be-
come inevitable to bring a change in Article 
356. The situation can be improved only 
after introducing thi~ amendment This 
amendment should be made to ensure the 
smooth running of the Central and the State 
Government in a democratic manner. 

The misuse of this Article has also 
caused deterioration in our political charac-
ter. 

We should also ensure that the feeling 
of our political nationalism should not be hurt 
in any way. We should set up an ideal before 
the world so that we can present a true 
picture of democracy. For this, it is neces-
sary to amend the Article 356. This is the 
only request of mine. 

[English] 

SHRt RAMESH CHENNITHALA (Kot-
tayam): Sir, at the outset, I congratulate Shri 
Sudhir Giri for bringing this Bill. 

This subject has been widely discussed, 
so, I do not want to take much time of the 
House. 

The founding fathers of the Constitution 
had taken the care in framing this article and 
also when it was discussed In the Constitu-
ent Assembly it was diac:ussed widely. This 
article has its own significance. The other 
hon. Members who have takan part in this 
discussion hava mentioned and cited certain 

examples. Of course, I agree with some of 
them. Abuse of article 356 cannot be toler-
ated. But this article has its own significance 
in the present political scenario. The unity 
and integrity of the country is the most impor-
tant thing. As Shri K.V. Thomas has men-
tioned, certain socialist countries and some 
other countries in different parts of the world 
are saying that their countries are disinte-
grating. So, for the national unity, this article 
is highly necessary. 

Some hon. Members were very critical 
of this article. They are urging for scrapping 
this article. I want to kr.ow if some State 
Assembly passes a resolution saying that 
their State will have an independent charac-
ter then what will be the fate of our country? 
So there must be a provision in our Constitu-
tion so that the States should not say like 
that. There must be a strong Centre. At the 
same time, seH-sufficient 

I agree that this article should be used 
very carefully and it should not be used on 
mere political considerations. In the past-I 
do not want to cite examples; everybody 
knows - it was used like that. In 1957 this 
was first used in Kerala. But at that time the 
situation was entirely different. There was a 
vast movement. The State Government 
w as not responsive to the people. The will 
of the people is the most important thing. 
Tnere was complete breakdown of the law 
and order situation there. So, the Governor 
had reported it to the Central Government 
and subsequently this article was applied 

. and the then Namboodripad Government 
was dismissed. If we go through the history, 
we will be able to see that an unprecedented 
situation was there at that time. 

My point is that all the powers should not 
be centralised in the Central Government, 
States also should get some freedom. The 
Samaria Commission made lot of recom-
mendations. 247 recommendations were 
made by the Samaria Commission. The 
States are facing lot of difficultits in running 
their governments. Let us take the case of 
Bills, Certain Bills. which are passed by the 
Assemblies, are sent to the Centre without 



583 Const. (AIMnd.) 8iI 
(Amend. of Alt. 366) 

MARCH 13, 1992 by Shti SudhIr Girl 584 

[Sh. Ramah ChennllhaJa] 

any valid reason and which is unnecessary. 
The unnecessary delay in passing the legis-
lation could be avoided. When I was a 
Member of the Kerala Legislative Assembly 
I came to know thal on. Bill was sent from 
the State which is pending in the Centre for 
the Jut twenty three years without any valid 
reason. 

The amendment to the Constitution to 
give States powers to amend Parliamentary 
laws of States List is one of the most impor-
tant recommendalions of the Sarkaria 
Commission. A law should be enacted to 
ensure regular election and proper working 
Of the· local bodies. Shri Oscar Fernandes 
has rightly mentioned that certain State 
"Governments are dismissing the local bod· 
ies. The local bodies are also a part and 
parcel 01 our democratic system. 

MR. CHAIRMAN: Only one Member 
has to speak after him. The time allotted for 
this BiD is over. After the speeches, the 
Minister concerned will reply and also the 
mover of the BiD has to speak. Is it the 
pleasure 01 the House to extend the time 
allotted for this Bill by another half-an-hour? 

SEVERAL HON. MEMBER: yes. 

MR. CHAIRMAN: Tho time alloItec:I to 
this Bill is extended by halt-an-hour Shri 
Ramesh Chennithala may continue. 

17.12hrL 

[SHRI P.M. SAYEED in the Chair} 

The role of the Governor is widely dis-
cussed. The Governor is supposed to be the 
Head of the State. But before appointing a 
Governor to a particular State, the Slates 
should be consulted on the appointment of 
the Govarnors. This is one of the important 
recommendations of the Sarkaria Commis-
sion. Certain other recommendalions have 
also been made. Regarding dismissal of 
Governments, Sarkaria Commission aug-
gesled thal the report of the Governor in 

dism .... of the Government or dissolution 
of the Assembly should contain a clear state-
ment 01 aD maIerIal fads and it should be 
given wide publicity. Wide publicity means 
thal the people must be aware as to why this 
Article is going to be used and why the 
Governor is sending the report. The people 
must be aware of the facts as to why there is 
a breakdown of the law and order situation 
and why the State Government is not in a 
position to carry out the normal functioning. 
The people of the State and other parts of the 
county must also know about it. 

There is another point regarding de· 
ployment of armed forces. It is fintirely the 
responsibility of the centre and there is no 
doubt in that. ~ it must be done in consul-
tation with the States. There are lot of 
complaints in this regard that the para-mili-
tary forces are arbitrarily sent and the armed 
forces are sent by the Centre. These will 
demoralise the local police force also. There 
are lot of complaints in this regard. Proper 
consultation with the State Government is 
highly necessary. This is a sensitive matter. 

The issues regarding Centre-State re-
lations can, of course, be discussed in the 
inter-State QOuncil meetings. I would like to 
know from the han. Minister-who is going to 

" reply to this now - as to how many times the 
Inter-State councils are meeting. These 
meetings of InteroState councils should be 
conducted regularly. Then only the matters 
can be di6CUSSed and sorted out. 

The Stat .. are complaining about the 
sharing of the corporals tax, that they are not 
getting their due and whatthay are entitled to 
get. About the grants also, the grants should 
be given to the Slates in lieu of railway 
passenger far9 and the States should be 
allowed to borrow from banks and given 
foreign exchange. This is what the Sarkaria 
Commission says. If you take the Budget 01 
any of the States YOLi will noti:::a that aU these 
are wry much n8CttS8lll')'. They ara not in a 
position to carry out the normal functioning 
because of the lack of funds. So, support 
from the Centre is highly necessary and the 
economic support to which the States are 
anUlled should be given. 
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Sir, prag ....... dac8nIrdsation Is 
necessary becallse otherwise the SbhI 
cannot fundion. I do not want to go Into the 
details. Even regarding the All India Serv-
ices thera are disput ... We have to discuss 
about that also. On the one hand the Centre 
must be strong and on the other hand tt. 
States also should get more powers. Pr0-
gressive decentralisation is necessary 10 
that States can alsO function properly. 

Sir, referring specially to the imposition 
of President s Rule under Article 356, ... 
Salt<aria Commission has stated that this 
power was necessary, but it should be used 
very sparingly in extreme cases when aU 
possible alternatives fail to prevent a break-
down of the Constitutional machinery. 

Sir, we must acI to invoke this Article 
with due care. The relationship between the 
Centre and States is the main thing. The 
States and the Centre should have good 
relations. 

Lastly, I want to stress the point that the 
Inter-State Council is, of course, meeting 
and discussing, but the outcome is nothing. 
So, some statutory powers should be given 
to the Council sothal they are vested with the 
power to see thai the States get the due 
share to which they are entitled. 

[ Ttanslation) 

SHRI TEJ NARAYAN SINGH(Buxar): 
Mr. Chairman Sir, I rise to support the reso-
lution of the han. Member Shri Sudhir Girl. 
The amendment in the article 356 of the 
Constitution is must. There is a lot of differ-
ence between the pre.ent condition and the 
condition at the time when the Constitution 
was framed. At thai time there was the rule 
of only one party in aR the Stat ... Therefore 
the question of COnstitutionaJ crisis did not 
arise. AU the State Governments were at the 
mercy of the CentraiGovern~ntandwhen­
ever the Central Government wan~ed 10 
dissolve any of the State Gov8mments It 
could haw done 10 easily. Particularly It 

was only one party Government therefora, 
there was no conatlulional crisis. But as 
lOOn as the apposition party's Government 
came into existence the misuse of Article 
356 has started. I wanl to submit that this 
misuse was not Initiated by the opposition 
parties. At fIrSt. it was started by the COn-
gress party. The people of opposition par-
ti .. had raised their voice against this mis-
use and repeated by said that It was the 
violation of the law and tt. Constitution but 
the people of the ruling party, did not pay any 
heed to it. They always contended that, 
according to the report of the Governor, the 
law and order situation in the State is in 
danger, so the assembly or the Govemment 
is being dissolved at tho report of the Gover-
nor. But today, if the same thing is repeated 
by the opposition the brothern of the COn-
gress says that it is a wrong attitude. I want 
to submit that you have shown the way an 
which the people of opposition parties also 
have started walking because there is no 

. alternative left with them· but to follow the 
same path. In view of the present circum-
stanceS of the country, it is essential to 
amend the constitution whether the Govem-
ment is to be dismissed or not, should be 
decided on the floor of the legislative As-
sembly by its Member and not by the report 
of the Governor only. When this amendment 
is passed it wiU not be aI the willoftt. Central 
Government to dismiss the State Govem- . 
menta. In this war, this right of the Central 
Govemment can be withdrawn. Now the 
days of the one party rule in aM the States are 
over and different parlies are in power in 
different States. Therefore, the relations of 
each and every States should be cordial with 
the Centre. I is the need of the hour. 
Therefore, it is also the need at the hour to 
support this amendment irrespedive of the 
party affiliations. Some people may think 
that this proposal has come from ... 0ppo-
sition parlies so they may hesitate in giving 
their support to it but it this amendment is 
passed, evary party wiI have the benefits of 
it. I hope that aR the parties win be benefited. 
In view of the present ciraJmstances, none 
can say, what will happen tomorrow, Th .... 
fore, I would submit to the people of aR the 
parties that this prqxJSBI must be passed, 
unarimously. 
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Mr. Chairman Sir, this is not a question 
of its and buts. I do not want to go into the 
details but the coalition Government in 
Andhra Pradesh with the support of the left-
Front was dismissed by Congress. Simi-
1arIy, the same tactics were adopted in 
Manipur, Meghalaya and Kerala. I do not 
want to repeat this History. Therefore, I 
submit that this proposal should be sup-
ported by all the sections of the House and I 
also support it. 

Mr. Chairman, Sir, some more things 
have come up. The Governor should be 
elected by the Members of the Legislative 
Assembly. It wKI be a right step. Now the 
Governor is imposed upon the State by the 
Centre and he gives his report aocording to 
the wishes of the Central Government be-
cause he is nominated by the Centre. So his 
report sometimes lacks fairness. If the 
Governor is elected by the Members of 
legislative Assembly then I think that the 
Governor will give his decision according to 
the situation of the State and not aocording 
to thewiahes of the Centre. So,lsupportth8t 
the Governor . should be elected by the 
Members of the legislative Assembly. 

One at my colleagues has said that 
cast"ism is prevailing in Bihar. 'want to say 
that there is no casteism in Bittar. On the 
contrary,'someonegoesforcasteismthere, 
he is stopped and disc::ouraged. I do not 
understand why that is called casteism? 
Casteism is one, where there is. the rule of 
one caste, or a party is formed in .the name 
of caste but it is not Ike this in Bihar. It is 
correct cast.iSm was prevailing, but it was 
prevailing during the reign of the Congr ... 
and not during the reign of the opposition 
parties. In those days, aft the Ministers of the 
Centre, aI the Ministers of the State belong 
to the same caste. The smaD of casteism 
can be felt in the States ruled by Congress. 

. Mr. Chairman Sir, at last I support the 
resolution of Stvi SUdhlr Giri and would like 
to request the people of the ruling party that 

If they want to keep up the cordial relations 
between the Centre arid the States, they 
should also, support this reeolution. With 
these words I conclude. Thank you. 

[Eng6sffl 

MR. CHAIRMAN: The MinisterwiH reply 
now. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir we know his standard speech. 
let him say something new. 

17.24 hra. 

THE MINISTER OF STATE IN THE 
MINlSlRYOFPARlIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): Mr. Chairman, Sir, I am thankful to 
the senior leader of the CPM who inaugu-
rated my speech by his successful interrup-
tion. I will not be taking much time, because 
my erstwhile colleague, Shri Chitta Basu is 
wanting to move another Bill and he whis-
pered the urgency of his Bill. But, this 
amendment moved by Shri Sudhir Giri is an 

. important topic which, time and again. at-
tracts the attention of a very large number of 
people of our country. There is no political 
party which at one time or the other did not 
comment on this article 356. But I am happy, 
even Shri SudhirGiri during the course of his 
speech mentioned that the framers of our 
Constitution had in mind, the perception of 
unity and integrity of India whiltf drafting this 
very provision. This is what the major point 
which we have to keep in mind. The unity 
and integrity of India is very important and 
everyone of us is committed to it. 

But how Is articte 356 contravened to 
unity and integrity of India? It is very difficult 
to even imagine at the remotest piece of 
imagination. Our Constitution is one of the 
dynamic Constitutions In the world. It Is not 
a static one. Even Pandit Jawaharlal Nehru 
when he chari1pioned the cause of C0nstitu-
tion, mentioned to the nation the possibility 
of constant changes, whenever chang-
were necessary, to suit the conditions exist· 
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ing in the country at a particular point of time. 
Well, that may be the reatIOn why some of 
our friends say, let us have a fresh look at 
article 356. Essentially on this, there are 
several instances in our own history when 
the presiding officers had at one stage dis-
cussed about this article. They also came to 
certain conclusion, by and large supporting 
the retention of article 356. But there was 
some criticism. The Governors have also 
. discussed in the Governors' Conference. I 
do not want to quote aU these recommenda-
tions of the Governors and that of the Presid-
ing· Officers. The Administrative Reforms 
Commission also analysed this. AU of them 
have agreed by and large that in a country 
like India where you have multi-party sys-
tem, various political parties are Ukely 10 
come to power in various parts of the coun-
try-at the Centre as well as in the State&-
and the President's power must be there 
unrestricted. 

This BiR of Mr. Sudhir Giri is restricting 
the power of the President in exercising his 
power vested in the representative of the 
President. When you lock back to the Con-
stituent Assembly our Constitution was 
considered 10 be oneoftha ~ in the world, 
though some of our then leaders had said: It 
is the beggars' Constitution because you 
borrowed something from England, s0me-
thing from America and something from 
Soviet Russia. But this has proved to be a 
very living Constitution and not a dead one. 
This Constitution is able toflM» any situation 
that carne up in the country. 

SHRI SAIFUDDIN CHOUDHARY: 
Then, why do you say constitutional break· 
down in the State? 

SHRI M.M. JACOB: That is the 
Constitutional provision to see that there is 
no break-down. The Constitutional break· 
down in a State must be averted to maintain 
the unity and integrity of the country. That is 
why, provision of article 356 is here. That is 
the dynamic part cf it. 

Rnaly when many cf the leaders have 
stated, ·A fresh look is required, • the Gov-

emmant of India was very happr to appoint 
the Sarkaria Commission to analyse the 
Centre-state relations in toto. The recom-
mendations of the Sarkaria Commission were 
discussed in the Consultative Committee c.l 
the Ministry of Home Affairs and discussed 
in the lok Sabha and the Rajya Sabha. 
Opinions of several leaders were collecled 

. and pooled. It resulted in the constitution of 
the National Integration Council. The Na-' 
tiona! Integration Council was constilutad 
with a purpose to find out how best or how 
much the Sarkaria Commission recommen-
dation has 10 be accepted or how best it 
should be adopted. The National Integration 
Council mat in 1990 and elected a Sub-
Committee and that Sub-Committee rA the 
National Integration Council met on three 
occasions. 

I must say for the information of the 
House that I am one who is very keen on the 
rasult of the National Integration Council's 
Sub-Commiltee's recommendations. As 
soon as the recommendations come, this 
Govemment will certainly take a very posi-
tive decision on the recommendation be-
cause that will be the sum result of the 
collective thinking and the wisdom of the 
country. 

Several points were mentioned and 
about 18 speakers participated. 'do not 
want to comment on a\\ the speakers looking 
to the time at my disposal though I have gat 
certain points noted down. Oneofthaspaak-
ers has left also! 

SHRI PIUS TIRKEY (AlIPURDUARS): 
I have raised a new point. What is your 
thinking on the concept of small States? 
Have you anything to say on that? 

SHRt. M.M. JACOB: That is not within 
the purview of Article 356 which contains 
Govemor's powers. 

As~uknow, in 1957, the States Reor-
ganisation Commission carne out with cer-
tain recommendations. 

MR CHAIRMAN: Ala you taking about 
the smaller Stat .. Council? 
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SHRIM.U.JACOB:Yes.Andwefonnecl 
certain Stales on the basis of Inguislic prov-
Ine-.. TMn we had ~ formed on the 
tIIhnic rMaI8IIy of 1950. ThaI •• diffentnt 
subied. • does not fI in here. So, I do not 
want to go into it. 

SHRI SOMNATH CHATTERJEE: You 
are referring again to the National Integra-
tion Council. You are right. My friends were 
telling about even sending para-mOitary 
forces to a State. Para-mililaryforces are not 
sent to a State under normal conditions. 
. They wi! be sent only on the request of the 
State Government unless otherwise there 
should be very extreme situation. I do not 
think that such a situation has been war-
ranted. 

SHRI M.U. JACOB: W. never invited 
such a situation. They are sent only at the 
invitation of the Slate Govemmentconcerned 
and the para-military forces are deployed on 
the specifIC direction of the State Govem-
mem at that time. That is what we are doing. 
I do not think that criticism is any more valid 
on that point . 

Another Member has raised a point 
about State's powers to legislate. Every-
body in this House knows we have three 
Usts, the State Ust the CentraJ List and the 
Concurrent Ust. Under the subjects that faU 
unct.the State list, the State Governments 
are empowered to legislate. Nobody"_ 
8Iricts them from legislating on that. 

Another friend 01 mine was saying that 
this Article was abused many times. Shri-
mati Malini Bhattacharyacritic:ised it and she 
said "You abused this ArtIcle 356-. That was 
her comment about it. WeI, I do not agree to 
that. W. have seen that the unity of the 
country is maintained. So, we always be-
lieved in the ground reality. 

SHRI SOMNATH CHAnERJEE~ 

SHRI M.M.JACOB: It is a jake for soma 
but the nation is Important for some others. 

SHRI SOUNATH CHA.TTERJEE: • 

MR. CHAIRMAN : AI these things wII 
nul go on record. 

SHRI M.M. JACOB: Nobody waa there 
when the Governors ..... summMiy dis-
missed. Nobody came and pleaded with 
them. Governors were summarily dismissed 
br one Government here. Governors then 
went on dailr wages. Nobody commented 
onthat. ldonotwanttocommentaither. But 
in 1977, even without any reporI of any 
GowrnorwhenthaStateGovemmantswere 
summarily dismissed nobody aiticis~d at 
that time in vehement language including 
the Members sitting on that side. 

SHRI SAIFUDDIN CHOUDHURY: We 
criticised an the time. 

SHRI SOMNATH CHATTERJEE: W. 
got the appIOval of the Supreme Court. You 
are very enamoured of the Supreme Court. 
(Intemlplions) 

SHRI M.M. JACOB: Thank you. You 
always look at the end-result of it. You are 
found in that Company. Please don't speak 
about it. 

UR. CHAIRMAN : The hon. Minister 
may kindly address the Chair instead of 
talking to the han. Members. (In!emptJons) 

SHRI M.M. JACOB: Sir So, I do not think 
that the criticism of abuse of power under 
Article 356 by the Governor can be substan-
tiated by any str8Ich of imagination. 

Well, there was one point raised by 
Shrimati Malini Bhattacharaya and several 
other Members about the dismissal of a 
Govemment in 1959 in Kerala. Everyone 
who knows the political history will under-
stand that it was done based on the report of 
the Governor that the administration of the 
Stat. was paralysed; the CoIIactorata did 
not move; the Secretariat did not move. 
There was almost a large siege 8R)und the 
secretariat. At. such a sluation, the Gover-

. not's report came and the Government was 
dilmiasad. There were some Ministers who 
rafuaed to go out avan from the s.cr.t.iat 
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even after the dismissal Older carne into 
force. That is a dIffentnI sIualion. Now.' do 
not want to dig ...... 

Then they asked: 'What about Tamil 
Nadu"? AnaIher quBiDn was asked. They 
said: 1n TamU Nadu you dismissed lhe 
GovemmentwiIhoutthe Govemor's Report. 
"Yes we dismisaed thai Government. You 
know thal·AIticIe 356 says: 

"If the President. on ~ of a 
NpOt1 from the Governor of a State 
oro1herwlse. is salisfted that a situ-
ation has arisen in MIlch the Gov-
ernment of the State cannot be 
carried on •••• etc aIe.. , 

,(~bns) 

MR. CHAIRMAN: Shri Manoranjan 
Bhakta, please do not disturb. We are ... 
ready short of tim •. 

SHR. MM. JACOB: So a situatbn had 
arisen; Wha! happened in Tamil Nedu? 
What was the ... ua of IhaI1 P __ IDok at 
the result. Soon after thai. eledions .... 
held With a thumping ma;ority people came 
to power. The dismisaal was ndied. The 
subsaquenl events proved that there was 
something very wrong in that State ,aI that 
time. Even Shri RajIv Gandhi lost his .e ..... 
(""."."".,,) Even a pIIPioa.~ m.. Siwi RaJiv 
GandhiGlthiil .becaueethegroundrealty 
in that Stale at that time was really Wf!.!Tant· 
illg some caraful8lIention. • do riot waht to 
~ any oIIwr WOld. Ewn in Assam. what 
1lappeIh.-d? The people haifa given the 
mandate for the ,_ acenario. for the new 
set-up;'Theywera..,convinced about the 
action taken ." the President II that tim. 
based on the racommendatiDn Glfthe Gover-
nor GIf the SIBle. 

SHR1 SOUNATH ChaIteIjae: WI! the 
election ...u. jUstly the impoeiIion? 

, stR=Il M.M. JACOB: • is not a question 
of Irnpo8IIcm. I said that the people's man-
d8lewasbettbt .. ~. 1hepeople 
..... ___ .. Y'oU hew aIio~,""'" 

anaIIw sIluaIion. Suppose. thare are three 
realities. SlIfIPOS8. I nobody is wIIng to 
take the adminIsInItian GIf a Stale ...... the 
election. if nobody gets the majorIIy. what is 
the way-out? I would remind you at the 

, siluation that exiatad in 1965 in KeraIa. 

SHRI SOMNATH CHATTER.EE: Ale 
we school childnln? 

MR. CHAIRMAN: Please do nottreat .. 
Ike that silting and talking. Let him reply. Mr. 
Minister how much tim. you may need? 

SHRI M.M. JACOB: Mavbe. five min-
utes. 

MR. CHAIRMAN: Fora rnoment. please 
takeyoursaat. The time for this BiR has toba 
extended. 

..ltth ..... uraofthe Hou .. to ...... 
10 more minutes for this Bit? 

SEVERAL HON. MEMBERS: Yes. 

MR. CHAIRMAN:WIIh the CDIII8nt of 
the Houee. the time for this BII is extended 
toranolher 10minutes. Mr. Ministers ...... 
COItinue. . , 

SHR. M.M .• !AOOB: i respect the ...... 
ments rI the house. I only want to paint out 
thrH sluatiDns. One such situation is when 
nobody is in a state of majority. It happened 
In one State where no party was prapared to 
take the administration. • such a thing 
happens. then the Governor has to send a 
report and the Govamor's rule is necessary. 
Even here we were running into such a 
sluatiDn. Tf1e majority party came to power. 

. One party got the majoritY of the seats.. But 
that party was nat prepared to take the 
NSpOn,sibility at that time. So. in such a 
·situation you have to think about l. Or. I , 
there is a break-down oftha machinery then I 

also you have to think about l. So. in .. 
.. ..tos it is necessary to act SW ...... to 
mak8 on. mora correction. 1 said in the 
....... stage. 'Sub-commilt .. of the .... 
'ticmII 1I_1IIIon CouncIl. 'It is the Slb-
commIIiiieafthe InI8r-stateCounclMd_ . . . . , . 
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.. NlIIionaIlntegration Council. This may 
be·corredad. 

With this I have only one request to you 
that we are again coming before you when 
the RepoItofthe Sub-committeeofthe Inter-
State Council is ready. We win have plenty 
of opportunity to discuss this. At this m0-
ment, I request the Mover of this Bill Shri 
Sudhir Giri to· withdraw it. Discussion on 
particularly this Artic:Je is very necessary. It 
is good to review and discuss this Article. 
Nation is mora important and everybody 
agreed to It. In view of aU these fadora, I 
hope while replying, Shri SudhirGiri will take 
this into -=count and withdraw the Bill. We 
are happy that it is a live subject and this 
must be thoroughly discussed. Whenever 
time comes, let us discuss it again. Let us 
have certain standards in public life, lei us 
have certain standards in political life. And 
only measure at the moment for maintaining 
the unity is to strengthen the hands of the 
President by giving him powers to exercise 
diacnttionary powers to exercise under vary-
ina cin:umst,ances. This is very important, 
because situations in one State may differ 
from the other State. In our country, varying 
sIIuations exist, varying conditions exist and 
assessmeni hiS ~ be made. The situation 

. sap that power has to be retained. And ttl!! 
power is the essence of Article 356. With 
... words I conclude my speech and 
request Shri Giri to withdraw his Bin. 

MA. CHAIRMAN: Now Shri Sudhir Girl 
'naply .. 

(Int~) 

SHRI SOMNATH CHATTERJEE: Be-
fore Shri Giri replies I just want to say some-
1bIng. 

Sir, the rule of law and the Congress(l) 
Government cannot subsist together. This 
.. the experience of the people of this coun-
try(~ 

SHRI SOMNATH CHATTERJEE: After 
Ihis, he talked of the unity and itdegrilyafthis 
CI:U\try. lwantprablly Inpolticaladmlnistra-

tIon. This Government. right from 1 &50 
onwards, never believed In any Article of the 
Constitution. No Article of the Constitution 
h_been more misused than this. It is nat my 
statement. That has been made by Justice 
Sarkaria. ••• (lntemf)lions) 

MR. CHAIRMAN : Norm. after the 
Minister's intervention on the BiR, the Mover 
of the Bin gives the reply. Now you have 
come in-between. I do not know whether I 
have to give you permission to speak or not. 

(Jntem.plions) 

SHRI SOMNATH CHATTERJEE: With 
deference to you, Sir, I say that the hon. 
Minister, instead of giving an bogus exe-
cuses and lame execuses, should have 
accepIed this Bill - at least the provision of 
the Bill which contemplates that the majority 
of the Council of Ministers will be decided on 
the floor of the House. You do not want that. 
(Interruptions) 

MR. CHAIRMAN : You are speaking 
now as an exception. 

(Interruptions) 

SHRI SOMNATH CHATTERJEE: You 
have never said what is your VNtw on this. 
What is the Govemment's view on this? 

SHRI M.M. JACOB: I said it categ0ri-
cally that the reatriction of the Prasident's 
powers is not conducive ••• (/nt9lJ1.flfbJs) 

MR. CHAIRMAN: Somnathji. the Mover 
of the Bin will be replying. So, please ·con-
cIude. 

SHRI SOMNATH CHATTER.EE: In 
dafenmce tID your desire I concede. (Inter-
1IIptbns) 

SHRI SUDHIR GIRl (Contat): Sir, I 
express my deep gratitude tID the 18 hon. 
Members and also the hon. Minister who 
participated in the debate on my Motion for 
amendment of ArticIe356mthe Consatution 
of India. (~) 
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MR. CHAIRMAN: As an exception, Shri 
Somnalh Chattatjee's speech win be there 
on 1'8COId. But it Will not be taken as a 
pracedent. 

SHRI SUDHIR GIRl (Contal): I hope the 
altention of the House has been drawntothe 
abuse of the extraordinary powers by the 
Centre in extraordinary situations. 

Some friends have supported my Bill 
and 80me friends have opposed it. 

liOn. Sudhir Sawant ji has mooted the 
question of constitutional validity of the BUI. 
He has opined that the BiD is void ab initio 
and ultra vilfJS of the Constitution, because 
the Bill seeks to amend the Article 356 of the 
Constitution. And in his opinion the Bill for 
the amendment of Article 356 strkes at the 
very root of the basic structure of our Consti-
tution. 

Here, I vehemently contradict his view. 
Hon. Sawant ji has cited the decisions in the 
Kashavananda vs State of Kerala case. I 
would submit that in Keshavananda'scase it 
was held that the objectives specified in the 
Preamble contain the basic structure of our 
ConstItutIon, which cannot be amended In 
ex~ of the.power under Article 356 of 
the.~. What are these 0bjec-
tives? The objectives and the nature of the 
State is a Sovereign, Socialist, Secular, 
Democratic and Republic. 

.. 
As regards the freedoms secured to the 

citizens of India, they are -Justice: Social. 
Economic and Political; liberty of thought, 
:~_~ faith and worsh., and 
. EqUaIlr,,*~OPP!lJ1unity. Further 
. the people of InCr .. ti8Ve·cJeeid8d·fopromote 
among them aD fraternity assuring the dlg-
My of the individual and the unity and integ-
"" of the Nation. 

. Thus my amendment does in no WI¥ 
mringe upon the nature of our polity. My 
amendment In no way affects the sover-
eignty of the country. • also does not affect 
the socialist functioning. of the Government. 
Furtherthes.cu., Democraticand Rept»-

Iican character of the Stale is in no way 
affected. 

Th(; freedoms and opportunities de-
clared to be provided to the people of India 
have not been infringed upon. Rather my 
amendment, it will be admitted by you all, will 
pave tfIe way for strengthening the basis of 
these indiVidual freedoms and liberty. • will 
further strengthen the very basic structure of 
India - the Republican and Democratic 
character of the State. 

I would fulthersubmitthat Shri Sawant's 
objections are also not tenab18 in the light of 
the decisions of the Supreme Court in the 
Minerva MiRs vs Union of India case, in as 
much as my amendment does not touch 
upon the power of judicial review. 

The BUI is, therefore, not void ab initio. 

Hon. Members have raised the ques-
tion of misconception about the malafide of 
the Central Government. In this regard, I 
once again Observe with all my force at the 
command that the Central Government has 
been abusing the extraordinary powers with 
an ulterior motive of bundling out the State 
GovemmenlS which differ In poIiIIcaI creed 
with that of the political party ruling at the 
Centre. 

What did the Congress Party do in the 
case of West Bengal in 1967, 1969 and 
1971? What did the Congress Party do in the 
CIlH of KenlIa In 1959? What did the Chan-
drasekhar Government do in Tamil Nadu at 
the behest of the. Congress Party in 1991? 
WhathastheCongress Party done in Manipw 
a couple of weeks ago? There are 80 many 
atheI C8'Se8. What did ttte Congress Party 
do inJaK? AI these IncicIenc:e clearly bring 
out the malafide irUnIion of the Central 
Government. So, the .... we apeak of the 
malaflde and fraud on the ConstiIuIion of 
india, Imposed by the CenIraI Government 
fomted by the Congress Party. the tJ,Iterfor 
the posterity. There are some people who 
cannot live without power atthelrcommand. 
And they can stoop 80 low that principles of 
democracy appear to them _ nothing but 
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Centre there cannot be maildaining of unIy 
and inIegrily of the nadon. The question of 
secaaionism has aIao been put forth. AI 
theM things ..... tothe concapt of democ-
racy and right to brty and aqualily. De-
mocracy, freedom and aqualily we cannot 
have wthou't upholding the m8;asty of feder-
aIam. We will not be able to maintain our 
Partiamentary democracy which we have 
adopted from the UK if we do nat cautiously 
guard against the dismptive forces. 

[Sh. Sudhir Ginl 

useless ideas 01 some political thinkers. 

Next comes the question 01 strong 
Centre. Whenever the pmmulglDm WIder 
Article 356 is called in question, the idea 01 
strong Centre is put fOIW8Jd to caurur the 
criticism. It is project8d in such afashion that 
India can have a strong Centre if mora and 
more power are centralised in Delhi, in the 
Central Govemment by denying powers to 
the States and through the military and the 
armed forces. This is not proper. This is not 
the right thing. We are surely sacondto none 
to have aslrong Centre, a vary strong Centre. 
But the Centre cannot be strong by taking 
away power from the States, by eroding 
power of tto.c ~ T!g~ said: 

"By d8V8loplng althebody,lfblood 
'is gattiered in the face, it cannot be 
caJIed a good physique. Rather it 
is a symplOm of fatal disease.-

In,. forarully~Cenlrewev., 
much .... atmn; _ and caaperation 
&rod cr.ordiNllion betI ..... 1hem. For this 
purpose we need trust in the people and the 
good wi of the people deapitathe existenCe 
of mullKatigious and multl-lingual popuIa-
tioo 88 weH as multifaceted culluta and 80 
on. 

How can this be made possible? We 
have to ponder over the problema and find 
out the remedies. The Centra has certain 
functions to perform and the Stales have 
otherfunclions to perfonn. There ahouId not 
be any conflict orc:onfronlatlon To reach the 
goal thera should be decenbaIisatIon of 
powers - politiCal. adminlstratlva,legIaIative 
and fln8nCial-what has been done In West 
Bengal. However,ldonOtwanttotakemuch 
time. 

It has been J'IIised that without a strong 

Because of shortage of time, I cannot 
reply b aR the questions raised by the han. 
Minister and other han. Members. I want 
that the hon. Membersshould accept my Bill. 
So my party demands that the provisions of 

. this Bill be put to the vote of the House. 

MR. CHAIRMAN: Shri Sudhir Giri. are 
you wlhdrawIng your BiI? 

SHRI SUDHIR GIRt: No Sir. I want that 
the motion should be put to the vote of tile 
House. 

SHRISOMNAlH CHATTERJEE: May I 
l'8quesl that the sitting of the House be 
extended by I) little mom time because the 
voting process wiI take time? 

Wl CHAIRMAN: Before I put the m0-
tion for consideration of the Bill to vote, I 

. would Ike to say that this being a Constitu-
tion (Amendment) Bill. voting has to be by 
division. 

Lat the lDbbies be cleared -

Now the Lobbies have been cleared. 

The question is: 

"That the Bill turther to amend the 
ConsIituIiori mlndia be taken· into 
considendion.· 

The LoIc Sabha aNid«l: 



801 CotIst. (Amend.) _ PHALGUNA 23, 1913 ($AKA) by ShtI Sutlhlr GItf 602 
(Amend. of AIr. 366) 

18.2 In 

....... No.6 

Ayes· 

Anjalose, Sf''; Thayil John 

Bandaru, Shri Daltatraya 

Barman, Shri Uddhab 

Basu, Shrl Cto :tta 

BhattacJ.araya,.Shrirnali Mallnl 

Chatt~,ShriSomn~ 

Choudhury, Shri Saifuddin 

Das,Shri Dwaraka Nath 

Datta, Shri Amal 

Dome, Dr. Ram Chandra 

Dubey, Shrimati Saroj 

Giri, Shri Sudhir 

Hossain, Shri Syed Masudal 

Kumar, Shri V. Dhananjaya 

Mollah, Shri Hannan 

Ra.." Shri Pram Chand 

~, Shri B.N. t.::ryalguda 
sh . 
• tOShan LaI, Shri 

Tej Narayan Singh Shri 

ZainaI Abedin, Shri 

NOES" 

Bhakta. Shri tAanoranjan 

Charles, Shrl A. 

Deka, Shri Probin 

Deshmukh, Shri Ashok Anandrao 

Dev, Shri Sontosh Mohan 

Dlghe, Shrl Sharwt 

Fernandes, Shrl Oscar 

Ga;ap8thi Shri Gop! Nath 

Gahlot, Shri Ashok 

Ghatowar, Shri Paban Singh 

Handiqu .. Shri Bijoy Krishna 

Hood .. Shri Bhuplnder Singh 

Islam, Shri Nurul 

Jaffer Sharief, Shrl CK 

Kanlthl. Dr. VlSwanatham 

Karreddula Shrimati Kamala Kumar! 

Khan, Shrl Ayub 

KonathaJa, Shri Rama Krishna 

Kuli Shri Balin 

Kumaramangalam, Shri Rangrajan 

Marbaniang, Shrl Peter G. 

Panigrah~ Shri Srblllav 

Pate~ Shri Shravan Kumar 

I 
~' 

• BesIdes, the following members aIIo recorded their votes for AYES· Shrl Piu811rtcay, 
Shri Anand Charan Das and ShrlBhagwan Sankar Rawat • 

• 8eeIdn, the following member also racorded his lOt. for Noaa: Shri K. Thulasiah 
V~. ' , 
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Patel, Shrl UttambhaJ HarjibhaJ 18.D4 bra 

. Pradhani, Shrl K. ADVOCATES (AlENDIENT) BU-

Rao Shri J. ChoIcka ~ of"_ s.ctIDn 24 B) 

SaJ. Shrl A. Prat&p (EngIfsh) 

Shingda, Shrl Damu Barku SHRI DATTATREYA BANDARU (Se-
cunderabad): I bag to II'ICMI for .... to 

Singh, Shrl Dabir introduce a Bil turtt. to amend the Mvo-
cataa Ad, ,.,. 

Singh, Kumar! Pushpa DevI 

. Thomas, Prof. K.V. 

Tytler, Shrl Jagdish 

Umbrey, Shrllaeta 

MR CHAIRMAN: The .... un of the divi-
sion Is: 

23 

34 

The motion is not carried In accordance 

MR. CHAIRMAN: The question Is: 

"Thalleave be epantadto introduce 
a BiD further to amend the Mvo-
cates Ad, 1981.· 

The motion ... adofDd. 
SHRI DAITATRAYA BANDARU: I in-

troduce the Bill 

18.05h .... 

with Rule 1570fthe Rules of Procedure and CONSTITUTION (AMENDMENT) Bll 
In accorda~ with the provision. of ArtIcle 
388 of the Constitution of India. (InMrtIan of .... "-t XIA) 

The motion was negatived. (EngIsh) 

(lntem.ptbns) SHRI CHITTA BASU (Barasal):1 bag'" 

MR CHAIRMAN: Now, the Home Minis-
ter. Shri M.M. Jacob has to make a state-
ment. So. Is n the pleasure of the House to 
extend the time for taft minutes? 

SEVERAL HON. MEMBERS: Yes. 

II'ICMI: ~ 

"ThaI the Bi further to am' 
ConsIlutIon olinda, be tIIo... 
consIderaIion·. 

Mr. ChaIrman SIr ••••••• 

.J 

MR. CHAIRMAN: You may conIinue 
next time. . 

*Publishe:d In Gazalte of india. Extraordlnaly. P8It~11. Sac:tIon. dated 13-3-1992. 

*BesIdes. the following member also recorded his rate tor ~: Shri K. Thulasiah 
Vandayar. 
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The Minister Shrl Jacob wants 10 make 
II sbdement now. ' 

18.00111'8 

STATEMENT BY MINISTER 

SIIngrul dlstrlc:t rhootlng IncIcIenI 
on 10ih ...... 1112 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): Sir, I rise to inform the House of a 
sad incident that occurred near the premises 
. of Indian Acrylice Fibre Plant near Sangrur 
On 10th March, 1992. 

. According to report rec:eivad from the 
Government of Punjab, terrorists about six in 
number struck at the premises of Indian 
Acrylics Fibre Plant near Sangrur on March 
1 Daftersunset and shotdead 15 non-Punjabi 
engineers and experts hailing from KeraJa, 
Maharaahtra, Gujarat, Madhya Pradesh, 
Uttar Pradesh, HaJYana and Himach" 
Pradesh. They were engineers and experts 
and representatives of various firms i.e. 
Selmens, IeB Empower PlPl and Grasin. 
The 200 crore Acrylic Plant is in an advanced 
stage of construction and was likely 10 be 
commissioned shortly. These experts of 
various fwma were helping the Principals of 
the AcrylIcs Plant inconstruction,lnstaIIaIlon 
of machinery and equipment and Imparllng 
of technical know-how. Thetarrorislasegre-
gated non-Punjabis from the Punjabis and 
shatthem dead with Ak47 after accusing the 
Management of not observing bandh as and 
when such b8ndh calls were given by the 
Punjab tenorlsts. 

Sangrur Police had duly warned Indian 
AcryIIce limited about the securly require-
menIs and has even volunteered 10 set-up a 
police pickel at the premises. Anns .... 
also supplied 10 the management but these 
were not made use,of as the management 

refused 10 accepI any aecurlycover. Acopy 
of the leiter written by the management 
refusing security cover and suggesting wbh-
drawaJ of the Arms and ammunition sent by 
the police 10 the Centre, Is with the G0vern-
ment The Principals has refused security 
on the ground that the U.S. based foreign 
collaborators Dupont had opposed atation-
Ing of armed securitymen on the campus. 
The firm had engaged 20 unarmed security 
personnel who could not render any assis-
tance. 

Sardar 0 Beant Singh, Chief Minister 
Punjab, aiongwith senior officers visited the 

o &cene of crime on the moming of March 11 
and ordered immediate diversIOn of 12 PMF 
Cays. from other parIS of the State to district 
Sangrur 80S as to restore confidence among 
the Industrial Units in district Sangrur. An 
army unit has also been stationed near the 
Campus for extending security cover in the 
neighborhood. Ad-hoccompensation at the 
rate of fifty thousand to the victims was 
announced by the Chief Minister on tMthaIfof 
the State and another ad-hoccompensalion 
atthe rate of fltythousand to each victim will 
be paid by the Indian AcryflCS Umited. Fur-
ther appropriate relial to the victims will be 
worked out and paid by the respective firms. 

The State Governments have been 
alerted to take due precautIo~ to maintain 
peace and comrroUftai narmony and prevent 
Bn"; repraIuIlncldents from taking place. 

I -"' sure the Members of this august 
House will join me in condemning the inci-
dent and In conveying our heart felt sympa-
thies to the bereaved families. 

MR CHAIRMAN: The House stands 
adjoumadlO meet at 11.00 AM. on Monday. 

1L11 111'8 

The LDIc SabIJa adjounJed iii 

Etev8n 01 the Clock on Monday, 
1Iatr:h,16 19921Pha1guna 26, 1913 (StIka) 
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